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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  July  26,  (1971/Sravana  4,
 7693  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 नेपाल  को  वित्तीय  सहायता

 1352.  श्री  लक्ष्मीना राय रा  पांडे  :  क्‍या

 विदेश  मन्त्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  नेपाल  को  उसकी  चौथी  पंच-

 वर्षीय  योजना  की  क्रियान्विति  में  सहायता  देने

 के  लिये  भारत  ने  कोई  राशि  निर्धारित  की  है  ;

 ओर

 (ख)  यदि  हां,  तो  कितनी  राशि  तथा  यह
 राशि  किन  मुख्य  प्रयोजनों  के  लिये  दी  जायगी  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 This  matter  is  under  consideration.

 (b)  The  amounts,  when  allotted,  will
 be  for  mutually  agreed  projects.

 Sto  लक्ष्मीनारायण  पाँडे  :  अ्रध्यक्ष  महोदय,
 मैं  आपके  द्वारा  माननीय  मन्त्री  महोदय  से  जानना

 चाहूंगा  कि  यह  जो  विषय  विचाराधीन  है  वह

 कब  से  विचाराधीन  है  और  कब  तक  आप  इस

 पर  निर्णय  ले  पायेंगे  ?

 श्री  सुरेन्द्र  पाल  सिह  :  अध्यक्ष  महोदय  यह

 तो  मेरे  लिए  कहना  बड़ा  मुश्किल  है।  यह
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 मामला  विचाराधीन  है,  बात  सोची  जा  रही  है
 कौर  जल्दी  ही  इस  पर  निर्गाय  लिया  जायेगा  ।

 डा०  लक्ष्मीनारायण  पांडे  :  अध्यक्ष  महोदय,
 मैं  मन्त्री  महोदय  से  यह  भी  जानना  चाहूँगा  कि

 जिन  प्रयोजनों  ग्रीवा  योजनायें  पर  आप  आपसी

 सहमति  के  आधार  पर  फैसला  लेने  जा  रहे  हैं
 या  फैसला  लेंगे  उसका  स्वरूप  क्‍या  होगा  ?

 कराया  नकद  के  रूप  में  सहायता  दी  जायेगी  या

 वस्तुओं  के  आदान-प्रदान  के  रूप  में  ?

 श्री  सुरेन्द्र  पाल  सिंह  :  नेपाल  को  जो  कुछ
 इमदाद  दी  जाती  है  उसको  देने  के  तीन  तरीके

 होते  हैं--एक  तो  टेक्निकल  कोआपरेशन  की  सूरत
 में,  दूसरे  डायरेक्ट  एक्जीक्यूशन  आफ  प्रोजेक्ट्स
 बाई  इंडिया  और  तीसरे  आाउटराइट  कैश-

 ग्रान्ट्स  ।  यह  तीन  तरीके  इमदाद  देने  के  हैं  1

 इस  वक्‍त  यह  कहना  बड़ा  मुश्किल  होगा  कि  जो

 कुछ  एड  या  इमदांद  देने  वाले  हैं  वह  किस

 दा बल  में  देंगे  ।

 SHRI  JAGANATH  RAO  :  By  now
 India  has  yziven  aid  to  Nepal  to  the  extent
 of  Rs.  83  crores  nearly,  May  I  know  whe-
 ther  any  particular  amount  has  beed  reques-
 ted  for  by  Nepal  for  the  implementation  of
 their  plans  ?

 SHRI  SURENDRA  PAL  SINGH  :  It
 is  true  that  nearly  Rs.  83.50  crores  has  been
 given  to  Nepal  during  the  period  95i—7]  as
 aid.  As  regards  the  current  fourth  Five
 Year  Plan  of  Nepal,  their  demand  is  to  the
 tune  of  nearly  Rs.  46  crores.

 श्री  मूल  चन्द  डागा  :  अ्रध्यक्ष  महोदय,  मैं

 आपके  द्वारा  मन्त्री  महोदय  से  जानना  चाहता  हूं
 कि  मदद  देने  के  मामले  में,  भारतवासियों  के
 साथ  नेपाल  में  जो  दुर्घटना  हुई  या  जो  व्यवहार

 हुआ,  उस  पर  भी  ध्यान  रखेंगे  ?
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 MR.  SPEAKER  7  That  is  not  a  question
 which  arises  out  of  the  main  question.

 श्री  रामदेव  सिह:  मैं  आपके  द्वारा  स्त्री

 महोदय  से  जानना  चाहता  हूं  कि  जो  मामला

 आपके  विचाराधीन  है  और  जो  असिस्टेन्ट  आप

 नेपाल  को  देने  जा  रहे  हैं  वह  कर्ज  के  रूप  में
 होगी  या  सब्सीडी  होगी  ?  यानी  क्‍या  वह  राशि

 नेपाल  को  कई  वर्षों  में  और  कई  किस्तों  में

 वापिस  करनी  होगी  ?

 श्री  सुरेन्द्र  पाल  सिह  :  इस  समय  मेरे  पास

 तफसील  तो  नहीं  है  लेकिन  जहाँ  तक  मैं  समझता

 हूं  उसमें  कर्जे  की  शक्ल  में  ज्यादा  नहीं  होगा।

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 इस  समय  हमारे  देश  पर  बहुत  बड़ा  आर्थिक  संकट

 गाया  हुआ  है  बंगला  देश  के  शरणार्थियों  के

 कारण,  ऐसी  स्थिति  में  मैं  आपके  माध्यम  से

 जानना  चाहता  हूं  कि  यह  जो  आप  करने  जा

 रहे  हैं  उसमें  आपने  इस  संकट  को  भी  अपने

 ध्यान  में  रखा  है  और  क्या  आपने  उनको  यह

 सुझाव  दिया  है  कि  हमारे  देश  पर  इस  तरह
 का  संकट  आया  हुमा  है  और  उसमें  उनको

 सहयोग  करना  चाहिए--इस  तरह  की  आपने

 उनसे  कोई  चर्चा  की  है?

 अध्यक्ष  महोदय :  यह  बात  तो  बिल्कुल
 उल्टी  हो  गई  1

 क्रि  हुकम  छन्द  कछवाय  :  मेरा  कहना  यह

 है  कि  हमारे  ऊपर  संकट  & "10216  हुआ  है  इसलिए
 इसको  ध्यान  में  रखते  हुए  क्या  आप  118

 चर्चा  करेंगे  ?

 श्री  सुरख  पाल  सिह  :  यह  स्वाभाविक

 है  कि  जो  कुछ  कठिनाई  है  उस  पर  विचार  करेंगे

 गौर  इन  सब  बातों  को  देखते  हुए  कोई  निर्णय

 करेंगे  ।

 Setting  up  of  Coal-Based  Fertilizer
 Factory  at  Singrauli

 #1354,  SHRI  RANABAHADUOR  SINGH:
 Will  the  Mijnjster  of  PETROLEUM  AND

 JULY  26,  41978  Oral  Answers  4

 CHEMICALS  be  pleased  to  state  whether
 Government  propose  to  set  up  a  coal-based
 fertilizer  factory  in  Singrauli  coal-fields  area
 to  meet  the  fertilizer  requirements  of  the
 country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 No,  sir.

 SHRI  RANABAHADUR  SINGH  :  I
 had  expected  the  hon,  Minister  to  give  a
 comprehensive  reply  about  this.  Looking  to
 the  background  of  this  question—this  area
 is  rich  in  coal,  it  has  one  of  the  biggest
 coal  deposits  in  the  country  and  it  is  also
 rich  in  generated  electricity  which  is  in
 surplus—may  I  ask  whether  any  scheme  for
 any  industry  has  been  under  the  considera-
 tion  of  Government  for  this  area  ?

 MR.  SPEAKER  :  The  question  is  only
 about  a  coal-based  fertiliser  factory,  to  which
 the  answer  is  No.  For  the  other  aspects,  he
 mav  table  a  separate  question.

 SHRI  RANABAHADUR  SINGH:  In
 view  of  the  fact  that  Punjab  wants  the
 Nangal  factory  to  be  shifted,  would  not
 this  place  be  the  best  place  for  shifting  it  ?

 MR.  SPEAKER  :  That  is  the  only  one
 they  have  got.  He  can  get  it.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI)  :
 There  is  no  proposal  to  shift  the  Nangal
 factory  ;  neither  would  it  be  economical  to
 do  so.  As  far  as  Madhya  Pradesh  is  concer-
 ned,  a  coal-based  fertiliser  factory  at  Korba
 has  already  been  agreed  to  in  principle.
 This  has  been  done  in  consultation  with  the
 Planning  Commission.

 SHRI  RANABAHADUR  SINGH  :
 Have  Government  under  consideration  any
 pian  to  give  that  area,  which  is  very  back-
 ward,  any  industry,  considering  the  fact
 that  there  are  coal  deposits  and  there  is
 power...

 MR.  SPEAKER  :  He  asked  a  specific
 question  about  a  fertiliser  factory  to  which
 a  specific  reply  of  ‘No’  was  given.  He  should
 not  divert  it  to  bring  in  other  matters.  For
 the  other  matters,  he  may  table  a  separate
 question.
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 Suggestion  of  Pakistani  Representative
 at  Meeting  of  Afro-Asian  Solidarity

 Organisation  Regarding  Bangla
 Desh  Refugees

 +

 *I356.  SHRI  NIHAR  LASKAR  :
 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Afro-Asian
 Organisation  which  held  its  meeting  at
 Damascus  recently  avoided  censure  of
 Pakistan  in  regard  to  her  policy  towards
 Bangla  Desh  ;  and

 Solidarity

 (b)  whether  the  Pakistani  representa-
 tive  made  a  suggestion  that  India  being  a
 vast  country  could  keep  the  refugees
 permanently  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 The  Afro-Asian  Solidarity  Organisation
 considered  ‘‘the  situation  in  East  Pakistan
 and  the  regrettable  problem  of  refugees”
 overruling  the  objection  of  the  Pakistani
 delegation.  The  text  of  the  Resolution  is
 placed  on  the  Table  of  the  House.

 (b)  According  to  information  available
 to  the  Government  no  such  suggestion  was
 made  by  the  Pakistani  representatives.  On
 the  contrary,  they  cndeavoured  without
 success  to  question  the  cnormous  magnitude
 of  the  refugee  influx.

 Text  of  the  Resolution

 No.  02/{7/I-B

 XTH  EXECUTIVE  COMMITTEE
 SESSION  OF  AFRO-ASIAN

 PEOPLES’  SOLIDARITY
 ORGANISATION

 DAMASCUS-SYRIA
 23/23  JUNE  1971

 Political  Committee

 SRAVANA  4,  i893  (SAKA)  Oral  Answers  6

 RESOLUTION  ON  LAST
 PAKISTAN

 The  Executive  Committee  of  A.  A.  P.
 S.  0.  in  its  tenth  session  held  from  23rd_  to
 24th  June,  1971,  in  Damascus  having  consi-
 dered  the  situation  in  East  Pakistan  and
 the  regrettable  problem  of  refugees  :

 Being  aware  of  the  significance
 of  the  struggle  of  the  Afro-Asian
 peoples  against  imperialism  and
 exploitation.

 Deploring  the  great  human
 calamities  that  colonialism.  neo-
 calonialism  and  imperialism  are
 inflicting  to  the  militant  peoples
 of  the  Third  World.

 Calls  for  the  realisation  of  the  follow-
 ing  :

 t.  That  a  just  and  human  solution  be
 found  to  the  problem  of  refugees  so
 that  they  can  return  to  their  home-
 land  as  soon  as  possible  in  order  to
 enable  the  whole  people  of  Pakistan
 to  fight  unitedly  against  colonialism,
 imperialism.

 That  the  Secretary  General  of  A.  A.
 P.  S.  O.  be  requested  to  follow  up
 the  development  of  the  situation.

 to

 MR.  SPEAKER:  This  question  was
 already  answered  the  other  day.

 SHRI  NIHAR  LASKAR  :  Besides  the
 forum  of  this  non-official  organisation,  are
 any  official  efforts  being  made  by  our
 Government  to  make  the  Afro-Asian  coun-
 tries  interested  in  the  Bangla  Desh  issue  ?
 Has  any  official  been  deputed  for  this
 purpose  7

 SHRI  SURENDRA  PAL  SINGH
 This  1S.  a  private  organisation  and  the
 Government  of  India  are  not  directly  con-
 cerned  with  it.
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 SHRI  “NIHAR.  LASKAR
 whether  besides  this  non-official  onganisa-

 tion,  any  effort  has  been  made  by  our
 Government  to  make  these  countries  interes-
 ted  in‘the  Bungla  Desh  issue.’

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):

 We-ate  in  touch  with  countries  both  in

 Africa  and  Asia,  here  in  Delhi  through
 their  representatives  and  also.  in  the  various

 capitals.

 at  SHRI  NIHAR  LASKAR  :  Has  it  come

 to  the  notice  of  Government—it  has  appea-
 red  in  the  press  also—that  recently  Tengku
 Abdul  Rahman,  former  Prime  Minister  of

 Malaysia  and  now  Secretary-General  of  the

 Islamic  Secretariat,  said  in  Rawalpindi  that

 he  did  not  expect  the  refugees  to  return
 home  as  long  as  fighting  continued  in  East

 Bengal  ?  If  so,  have  Government  ascertained

 about  it  and  tried  to  have  it  impressed  upon
 the  Pakistan  Covernment

 MR.  SPEAKER  :  From  the  Afro-

 Asian  People’s  Solidarity  Organisation,  he

 has  now  gone  to  Tengku  Abdul  Rahman.

 It  is  not  relevant.

 SHRI  P.  GANGADEB:  May  I  know
 whether  the  Government  propose  to  review
 India’s  policy  towards  some  countries  which

 supported  Pakistan  at  the  Damascus  meeting
 although  they  are  members  of  the  organisa-
 tion?

 MR.  SPEAKER  did  not  follow  it.

 SHRI  P.  GANGADEB  :  Some  countries
 supported  Pakistan  at  that  mecting.  I
 would  like  té  know  what:steps  the  Govern-
 ment  is  going  to  take  in  this  connectiod

 JULY  46,  97  |

 SHRI  SURENDRA  PAL  SINGH:  This
 was  nota  conference  in  which  '  thé’  govern
 ments  of  the  countries  concerted  parti-
 cipated,  ‘The  participating  delegations  did.
 not  reflect  the  viewpoints  of  their  Govern-
 tnents,

 Acute  Shortage  of  Houses  in  West
 Bengal

 94357  SHRI  H.  N.  MUKERJEE
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state

 (a)  whether  housing  shortage  is  acute
 in  West  Benga!  particularly  in  Calcutta  and
 the  surrounding  industrial  area  ;

 (b)  whether  the  West  Bengal  Govern-
 ment  had  submitted  any  scheme  to  the
 Urban  Development  and  Housing  Finance
 Corporation  for  constructing  housing  estates
 and  land  development  in  the  Greater  Cal-
 cutta  area  ;

 (c)  if  so,  the  main  features  of  the
 Scheme  ;  and.

 (6)  whether  the  Gorporation  has
 approved  the  Scheme.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  (a)  Yes,  Sir.

 (8)  Yes,  Sir.

 (c)  A  statement  is  attached.

 (@)  One of  these  echemes  कड,  Kalidaha
 Land  Acquisition  and  Development  Scheme
 has  been  approved  by  the  Corporation.  The
 remaining  Schemes  will  be  considered  by
 the  Corporation  in  ‘due  course  when  suffi-
 cient  funds  become’  available  with  thea.
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 SHRI  पर,  ि,  MUKERJEE  :  Sir,  I  find
 from  the  statement  that  the  major  part  of
 the  scheme  refers  to  acquisition,  deyclop-
 sent  and  sale  of  the  plots.  May  I  ‘know
 what  steps  are  being  taken  to  make  sure

 ‘that  the  sale  of  plots.  takes  place  with
 relation  to  the  desirable  people,  thet  is  to
 say,  where  co-operatives  gre  sought  to  be
 brought  into  the  picture,  to  make  spre  that
 the  lands  and  the  buildings  do  not  get  i  to
 the  wrong  hands  and  also  that  the  environ-
 mental  and  other  circumstances  in  regard
 to  new  housing  are  secured  :roperly  so
 that  the  disposal  of  the  plots  for  building
 purposes  does  not  produce  the  wrong  kind
 of  results  ?

 SHRI  I.  K.  GUJRAL  :  So  far  as  the
 details  of  the  scheme  are  concerned,
 naturally  these  are  left  to  the  local  State
 Government  and  the  Boards  wherever  they
 exist.  They  have  to  work  out  the  details.
 While  approving  the  scheme,  the  Corpora-
 tion  does  review  these  aspects  that  fit  in
 with  the  concept  of  the  urban  development.
 So  far  as  housing  is  concerned,  |  might  bring
 to  the  notice  of  my  hon.  friend  that  in  the
 fourth  Five  Year  Plan,  there  arc  a  number
 of  schemes  other  than  the  one  that  has  been
 referred  to  the  Corporation.  For  instance,
 the  Plan  provides  for  Rs.  620  lakhs  for
 honsing  in  West  Bengal,  and  for  urban
 development,  another  Rs.  66  takhs.  The
 CMDA  echemes  (including  basti  improve-
 ment)  also  total  upio  another  Rs.  43h  lakhs.

 SHRI  प्र,  N,  MUKERJEE  :  In  view  of
 the  Centre  being  in  change  of  West  Bengal,
 4  would  require  a  closer  relationship.  Any-
 how,  my  second  question  is  this.  The
 answer  .on  the  23rd  July  elicited  the  iaforma-
 tion  that  an  organisation  like  the  LIC  gives
 assistance  to  the  different  State  Governments
 for  the.  construction  of  houses,  but  the
 figures  appear  to  be  very  discriminatory.
 West  Bengal  got  between  Rs.  35  lakhs  and
 Rs.  75  lakhs,  while  Maharashtra  got  bet-
 ween  Ra.  650  lakhs  and  Rs.  850  lakhs
 Gujarat  got  between  Rs.  820  fakhs  and
 Rs.  £,0i0  takhs.  This  kind  of  discrimina-
 tien  appears  to  be  practised.  May  -  I  know,
 in  view  of  West  Bengal  being  in  charge  of
 the  Centre,  ans  in  yiew  of  the  very  difficult
 housing  situation  in  West  Bengal,  I!  aay:
 steps  have.alrgady  been  taken  or  are  being
 taken  to  make  sure  that  the  lag  in  housing
 qonstruction  in  West  Bengal  is  sought  to  be
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 made  up  4s  early  as  possible  and  the
 diseriminatory  allotment  from  the  Centre
 coases  ?

 SHR!  J.K.  GUJRAL:  I  share  the

 anguish  of  my  hon.  friend  because  I  think
 Calcutta  particularly  {s  one  of  those  ¢ities
 which  causes  the  maximum  concerg  to  U8,
 not  only  from  the  shortage  of  houses  but
 also  from  the  type  of  houses  that  are
 available.  This  is  the  real  problem  of
 Calcutta  now.  The  difficulty  is  not  about
 the  availability  of  funds.  The  difficulty  is
 the  assimilating  process  of  the  funds  them-
 selves.  For  instance,  for  the  bagti  improve-
 ment  scheme  for  the  last  year,  970-7i,  ४७
 had  sanctioned  Rs.  350  lakhs.  Unforjuna-
 tely,  only  about  Rs.  60  lakhs  could  be
 spent.  The  process  of  spending  of  the
 money  is  very  difficult  because  of  the  circum-
 stances  prevailing  in  Calcutta.  Our  real
 concern  at  the  moment  is,  if  funds  are  made
 available  they  are  made  use  of  and  th
 projects  take  off.  can  assure  my  hon.
 friend  that  we  will  not  let  Calcutta  or  West
 Bengal  down  for  funds’  sake.

 DR,  RANEN  SEN:  In  the  statement
 under  the  heading  ‘schemes  outside  Cal-
 cutta’,  there  ig  a  scheme,  Assansol  land
 acquisition  and  development  acheme.  It  is
 stajed  that  the  duration  of  the  project  is
 fifteen  years.  May  I  know  whether  this
 project  has  already  started  operating  and  if
 so  what  is  the  date  of  the  operation  and
 how  it  is  being  operated  aad  which  is  the
 agency  for  its  operation  ?

 SHRI  I.  K.  GUJRAL  ;  My  friend  has
 not  seen  the  statement  carefully.  The  state-
 ment  is  only  about  schemes  which  have  been
 submitted  to  the  Corporation  and  funds  that
 have  been  asked  for.  Asansol  scheme  is
 one  such  scheme  submitted  to  the  Corpora-
 ting  for  consideration.

 Exploration  of  Petroleum  Deposits  is
 Audamas  and  Nicobar  Islands

 #7388,  SHRI  B.S.  MURTHY  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  the  efforts  made  to  estimate  the
 peprolgum  deposits.in  the  sea  abutting  the
 ‘Andaman  and  Nicobar  Islands  ;  and

 -)  if  expleration  was  dons,  whether.
 +  %
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 Shy  fercign  experts  were  adsodiated  and  the
 countries  to:  which  they  belanged  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)  :
 (a)  No  efforts  to  explore  for  petroleum
 deposits  in  the  offshore  area  adjcining  the
 Andaman  and  Nicobar  Islands  have  been
 made  so  far.

 (b)  Does  not  arise.

 SHRI  B  S.  MURTHY:  Has  the
 Ministvy  any  idea  about  the  petroleum  de-
 posits  in  offshore  Andaman  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P,  C.  SETHI)  :
 As  far  as  Andaman-Nicobar  arég  is  con+
 cerned,  it  has  been  pointed  out  that  no
 seismic  work  has  been  done  ;  but  as  far  as
 Bothbay  High  is  concerned,  that  is  being
 done.

 SHRI  S.C.  SAMANTA  :  May  I  know
 whether  any  exploratory  work  was  done
 in  Andaman  and  if  so  with  what  result  7

 SHRI  P,  C,  SETHE  :  ‘Only  the  geoclogi-
 cal  field  party  of  the  ONGC  has  coiiducted
 some  surveys  about  the  rock  structuré  thére.
 A.  study  is  being  done  whether  this  rock
 structure  is  of  interest.  As  far  as  seismic  sur-
 vey  is  concerned,  we  shal!  have  to  do  it
 either  by  contract  seismic  vessel  or  by
 acquiring  seismic  vessels.

 SHRI  P.  K.  080  :  In  view  of  the  fact
 that  in  Sumatra  there  is  plenty  of  oil  and
 the  gteat  Nicobar  island  is  only  75  miles
 from  the  tip  of  Sumstra,  may  |  know
 whether  any  s¢ismic  survey  or  aero-mag-
 netic  survey  has  beeri  done  of  Nicobar
 Islands  7

 SHRI  ह  C.  SETHI:  As  I  pointed  out
 no  seismic  survey  has  beeh  done  in  this
 atea.  Actually  we  want  to  do  seismic  sut-
 vey  of  the  entire  continental  shelf  of  India
 We  shalt  have  to  get  seismic  vessel  and  we
 aré  tm  tduch  with  the  parties  concerned
 to  elther  purchase  a  seismic  vessel  or
 hire  it,

 SHRI.  JAGANATH  RAO:  ह!  view  of
 Oligopolisiie  tehdencies  oh  the  part  of  the
 big  dit  conipatles  Who  are  rigging  the  prices
 of  crude,  have  the  Government  thought  of
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 intemifying  titer  efforts  to  explore  crude
 of  in  the:  offshore  -ared  67  other  parts  of
 the  country  ?

 SHRI  P,  C.  SETHI  :  It  is  certainly  our
 desire  and  we  are  intensifying  our  search  for
 erude  in  off  shore  and  fand  areas  where  the
 deposits  are  likely  to  be  found,  But  this
 question  has  to  be  viewed  from  the  point
 of  view  of  our  technological.  know-how  and
 the  resources  at  our  disposal.  We  are  mak-
 ing  sincere  and  honest  efforts  to  do  as  much
 off  shore  work  as  possible,

 Population  Growth  in  Rural  Areas  of
 West  Bengal

 #1360.  SHRI  SUBODH  HANSDA  :
 Wifl  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (0)  whether  population  growth  in  West
 Bengal  is  much  more  in  comparison  to  other
 States  ;

 (b)  whether  this  growth  js  in  very
 high  percentage  in  Industrial  belt  among
 the  poorest  section.  of  the  society  in  rural
 Bengal  ;  and

 {c)  what  specific  steps  ate  being  taker
 to  stop  such  growth  ९

 THE  ‘DEPUTY  MINISTER  IN  THE
 MENISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU)  :  (a)
 According  to  1971  Census  Provisional  data,
 the  State  of  West  Bengal  had  a  population
 growth  rate  of  27,244,  during  !96!—70  and
 was  eighth  highest  amdngst  the  States  in
 India.

 (b)  In  the  absence  of  detailed  figures  of
 97)  distriet-wisé  Consus  data  and  other
 ohatacteristit  of  population  which  are  stilt
 awaited,  it  is  too  carly  to  express  an  opi-
 non  id  this  wiatter,

 (c)  The  progranime  is  being  stepped  up
 through  concentration  of  motivation  and
 services  in  populous  districts  ;  setting  op
 pedt-pattum  centres,  special  efforts  in  or-
 ganised  and  industrial  sectors,  and  by  pro-
 viding  more  services  and  facilities  in  rural
 areas

 SHRI  SUBODH  HANSDA  ;  In  ‘accor.
 datice  with  the  answer  given  by  the  hon..
 Minister,  the

 growth
 of  popiiiation  in  West

 Bengal  id  27,24  per  cent.  would  like.to
 kaow  whether  this  rate  of  growth  is  pot.
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 higher  than  what  Government  expected  with
 their.  present  family..  planning  programme,
 and  whether  any  study  has  been  made.as
 to  why  this  rate  of  growth  has  been  so
 high.

 SHRI  A.  K.  KISKU:  From  the  figures
 it  appears  that  West  Bengal  does  not  figure
 very  high  in  growth  rate  compared  to  other
 States,  but  in  the  last  three  or  four  years
 ‘health  and  fatnily  planning  centres  were  the
 special  targets  of  attack  by  the  Naxalites
 On  the  other  hand,  the  organised  sector,
 especially  the  Chambers  of  Commerce  in-
 creased  their  activities  to  a  great  extent
 So,  I  would  say  that  the  observation  made
 by  the  hon.  Member  ‘is  not  correct

 ’-SHRI  SUBODH  HANSDA:  May  I
 koow  whether  Government  is  aware  of  the
 fact  that  the  publicity  machinery  of  family
 planning  and  the  mode  of  publicity  are  very
 weak  in  Wost  Bengal  7

 SHRI  A.  K.  KISKU:  The  publicity
 machinery  js  not  at  all  lagging  behind.  On
 the-other.  hand,  I  would  say  that  various
 steps  have  been  taken  for  intensification  of
 the  programme.  They  include  intensive
 Programme,  post-partum.  programme,  com-
 mercial  distribution  bureaus,  which  is  the
 highest  in  Calcutta,  nutrition  programme
 and.  immunisation  of  mothers  and  children
 and  setting  up  of  main  centres  and  sub-
 centres  required  according  to  the  pattern  in
 the  rvural-areas.and  providing  other  facilities
 for  the  rural  population.

 SHRI  K.  SURYANARAYANA  :  Fami-
 ly  planning  propaganda  is  carried  on  onty  in
 the  cities  and  urban  areas,  and  there  is  lack
 of  propaganda  in  the  labour  ह...  and  in
 rural  areas,  This  is  true  of  West  Bengal
 aleo.  .  So,  will  the  Government  consider
 speeding  up  their  machinery  in  the.  rural
 areas  and  labour  areas,  particularly  in  West
 Bengal  ?

 SHRIA:  K.  KISKU  :  This  suggestion
 will  be  borne  in  mind

 SHRI  M.  RAM  GOPAL  REDDY:  The
 increase  of  2.7  per  cent  in  West  Bengal  is
 very  high  compared  to  aljl-India  average
 which  is  only  24  है  it  da  account  of  the

 influx  of  refugees  or  is
 of  non-practice  of

 ‘methods  7
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 SHRI  A,  K.  KISKU':  This  refugee.  in
 flux  has  nothing  to.  do  with  it..

 SWRI  M..  RAM  GOPAL  REDDY  :
 There  was  refugees  influx  previously.  also

 SHRI  A.  K,  KISKU  :  The  total  pro-
 gramme  in  different  sectors  of  family  plan
 ning  in  West  Bengal  is  in  full  swing.

 SHRI  D.  N.  MAHATA  :  May  I  know
 whether  there  is  any  kind  of  booklet  on
 family  planning  in  Santhal  language  to  be
 distributed  among  the  tribal  people  ?

 SHRI  A.  K.  KISKU:  So  far  as
 my  knowledge  goes,  there  is  no  such  book
 published.

 SHRI  SHYAMANANDAN  MISHRA  :
 How  does  the  expenditure  on  family  plan-
 ning  in  West  Bengai  compare  with  the  ex-
 penditure  in  other  States?  More  parti-
 cularly,  I  want  the  figure  of  central  assis-
 tance  given  to  West  Bengal  as  compared  to
 other  States,

 SHRI  A.  K.  KISKU  :  I  do  not  have
 the  exact  figures  apecifically  for  West  Bengal.
 If  I  am  given  notice,  |  will  surely  supply  the
 figure.

 National  Health  Service  Scheme

 *3362,  SHRI  C.K.  CHANDRAPPAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state  :

 (a)  whether  the  question  of  introducing
 a  comprehensive  National  Health  Service
 Seheme  in  the  country  has  been  considered
 by.  Government  ;  and

 (b)  if  so,  the  decision  taken  thereon  ?

 THE.  DEPUTY  MINISTER  IN.  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU)  (a)
 There  is  no  proposal,  at  present,  to  intro-
 duce  a  National  Health  Service  Scheme  on
 @  country-wide  basis,  i

 (b)  Does  not  arise.

 SHRI'C.  K,  CHANDRAPPAN::.  May
 t  know.  why  Goverament  is  sot  -considering

 sch Au  achqme Aad Beg  4
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 SHRI  A.  ह ५  KISKU  :  Health  ६.  कपंप्ाबमीव
 a  State  subject.  But  the  main  reason  is,  it  is
 dificult  to  take  up.a  nation-wide  scheme
 because  of  shortage  of  funds  and  map-
 power

 SHRI  C.K.  CHANDRAPPAN:  Re-
 cently  in  one  of  his  speeches,  the  President
 of  India  himself  said  there  is  need  for
 taking  up  such  a  scheme.  In  advanced  coun-
 tries  like  Great  Britam  where  the  Govorn-
 ment  says  that  they  are  committed  to  socia-
 lism,  they  adopt  such  schemes,  Considering
 the  importance  of  this  aspect  that  the  rural
 population  is  not  getting  any  medical  atten-
 tion  for  all  practical  purposes,  will  Govern-
 ment  consider  introducing  such  a  scheme  as
 early  as  possible  ?

 SHRI  A.  K.  KISKU:  We  share  the
 concern  of  the  hon.  member.  But  I  may  say
 there  are  a  large  number  of  primary  health
 centres  in  each  block  and  also  sub-centres,
 where  medical  facilities  are  being  provided.
 We  khow  there  are  some  centres  where  there
 are  no  doctors,  but  we  are  taking  all  steps
 so  that  doctors  and  medicine  are  available.
 At  the  moment  we  can  say  that  rural
 people  are  being  provided  with  doctors  and
 medical  facilities.

 SHRI  मे,  N.  MUKERJEE:  In  view
 of  the  minister's  statement  that  one  of  the
 difficulties  in  the  way  of  having  a  compre-
 hensive  national  health  scheme  is  that
 health  is  a  State  subject,  may  I  know  if  in
 the  Government's  opinion,  India  being  a
 Union  of  States  is  an  obstacle  in  the  way
 of  having  a  national  health  service  scheme,
 which  is  an  indispensable  part  of  the  appa-
 ratus  of  Welfare  State,  if  not  a  socialist
 State  7  In  view  of  that  statement,  J  would-
 like  to  have  a  clarification  as  to  what
 Government  intends  to  do  about  it,

 THE  MINISTER  OF  WORKS  &
 HOUSING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT):  It  is  not  merely  a  technical
 question  of  being  a  State.  subject.  As  my
 colleague  has  pointed  out,  it  is  a  question

 f  funds,  The  Government  of  India,  through
 ceriteally  sponsored  ©  schemes  and  specially
 earmarked  grants,  is  trying  to  help,  but
 there  is  a  limit  beyond  which  it  cannot  go
 Recently,  there  has  boss  ३  decision  to  extend
 the  CGHS  scheme
 Keapur  and  Calcutta.  There  is  also  a  prov

 to  other  places  like
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 pasal,  it  fs  not  yet  finalised—to  have  pilot
 schenes.for  providing  this  kind  of  service
 to  nomGovernment  servants.  Even  in  the
 OGHS,  there  is  a  provision  whereby.  even
 non-Government  servants  living  in  that  area
 can  take  advantage  of  it  on  the  payment  of
 a  amall  fee,  But  ona  country  wide  scale,
 it  is  not  possible.  J  hope  the  hon.  member
 will  appreciate  this  difficulty.

 Change  in  Visa  reguigtions  for  Travel  betweea
 Indian  and  Pakistan

 91365  SHRI  P,K.  DEO:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a)  whether  the  Uaion  Gnvernment  have
 effected  any  changes  in  regard  to  visa  regu-
 lations  for  travel  between  India  and  Pakis-
 tan  ;  and

 (b)  if  so,  the  main  features  thereof  and
 the  reasons  for  effecting  changes  in  visa
 rules  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 SHRI  P.  K.  DEO  :  In  view  of  the  large
 influx  of  refugees  from  East  Bengla,  when
 the  entire  border  is  thrown  open  I  do  dot
 think  there  is  any  consistency  between  the
 question  and  answer  and  the  realities.

 MR.  SPEAKER:  Please  ask
 supplementary  question.

 your

 SHRI  K.  P.  DEO:  Then  how  are  the
 refugees  being  permitted  to  come  in  such
 large  numbers  ?

 SHRI  DINEN  BHATTACHARYYA  :
 They  are  not  refugees;  they  are  freedom
 fighters.

 SHRI  P.  K.  DEO:  They  are  refugees
 in  this  country,

 MR.  SPEAKER  :  It  is  a  suggestion.

 SHRI  SURENDRA  PAL  SINGH:  As
 far  as  the  unfortunate  refugees  who‘  are
 coming  to  India  from  Bangladesh  are  con:
 cerned,  they  fall  into  #  separate  category
 altogether,  They  sre  qi!  unfortunate  yjetins



 of  ‘oppression.  ‘by  ‘Pakistan’  and  they  are
 toming  to  India  ‘to  seek  shetter.:  Otherwise,
 the.  ‘normal.  visa.  system:  is  functioning
 with  Pakistat,

 ~§.  Ce  ba

 MR.  SPEAKER  :  The  question  is  for
 eliciting  information.  Now.  even  a  “‘No”  is
 argued  and  converted.  into  “yes”  !

 SHRI  SAMAR  GUHA:  May.  I  know
 whether  recently  the  Provisional  Govern-
 ment  of  the  People's  Republic  of  Bangla-
 desh  have  introduced  the  visa  system  for
 entry  into  the  liberated  area  and  some  of
 the  foreign  journalists  have  honoured  this  ?
 If  0,  may  I  know  whether  our  government
 is  going  to  honour  the  visa  system  introdu-
 ced  by  them?

 MR.  SPEAKER:  The  question  was
 about  Pakistan.  It  is  only  meant  for  Pakis-

 SHRI  SAMAR  GURA  :  Is  Bangladesh
 not  ी  part  of  Pakistan?  AmI  to  under-
 stand  that  the  Government  have  already
 accepted  the  position  that  Bangladesh
 constitutionally  no  longer  belongs  to  Pa-
 kistan  ?

 MR.  SPEAKER:  That  is  whyI  said
 it  concerns  Pakistan  and  not  Bangladesh.

 SHRI  SAMAR  GUHA:  You  can  say

 MR.  SPEAKER  :  I  feel  that  according
 to  your  wish  Bangladesh  is  a  separate
 country.  Are  you  satisfied  ?

 SHRI  SAMAR  GUHA  :  I  only  wanted
 confirmation  from  the  government.

 MR.  SPEAKER:  !  am  talking  about
 it  to  you.

 SHRI  SAMAR  GUHA:  Iam  happy
 to  know  that  the  Speaker  of  this.  country
 has  said.  .

 MR.  SPEAKER  :  I  said  that  question
 relates  to  Pakistan  and  not  Bangladesh.
 Why.  do  you  try.  to  import,  many  things.
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 विदेश  स्त्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  का  ध्यान  शरणार्थियों
 के  मामले  में  'इंडो  पाक  शार”  शीर्षक  के  झन्तगत
 30  जून  97]  के  हिन्दुस्तान  टाइम्स'  के  पृष्ठ
 5  पर  प्रकाशित  समाचार  की  झोर  दिलाया

 गया  है.  ;  कौर

 (स)  यदि  हाँ,  तो  इस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARN  SINGH):  (a)
 Yes,  Sir.

 (b)  Government  do  not  intend  to  start
 a  war  with  Pakistan  but  hope  that  foreign
 governments  and  international  organisations,
 who  are  in  a  position  to  exert  pressure  on
 Pakistan’s  military  rulers,  will  do  so  and
 persuade  them  to  arrive  at  8  political
 settlement  with  the  already  elected  represen-
 tatives  of  the  people  of  East  Beagal.  This
 alone  will  inspire  sufficient  confidence  in  the
 refugees  to  enable  their  return  to.  their
 homes  and  lands  in  East  Bengal.  If,  how-

 ‘ever,  the  rulers  of  Pakistan  provoke  a  war
 with  India  on  any  excuse  we  are  ready  to
 defend  ourselves,

 भी  भूल  शब्द  डागा:  यह  उत्तर  तो  फोर-

 -  गोन  है।  मैं  जानना  चाहता  हूँ  कि  राज  तक

 किसी  भी  विदेशी  सरकार  ते  प्रा किस् तान  को

 यह  लिख  कर  भेजा  है  कि  या  तो  वह  सारे
 विस्थापितों  को  वापिस  ले  ले  अन्यथा  हम  भारत

 को  पूरी  मदद  देंगे,  हर  प्रकार  की  सहायता
 देंगे  ?

 SHRI  SWARAN  SINGH:  I  bave  no
 information.

 भी  भूल  चंद  डागा:  मैंने  यह  जानना

 चाहा  हैं  कि  क्‍या  किसी  विदेशी  सरकार  में
 पाकिस्तान  को  लिखा  है  कि  ....क  विस्थापितों  को

 वापिस  ले  लें  और  नहीं  लेता  है  तो
 हम  एक

 निश्चित  समय के  बाद  उनको  पूरी  तरह  से  मदद

 देंगे)...
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 प्रख्यात  महादेश  :  जाप  बैठ  जाईये।  उन्होंने
 जवाब  देदिया  है।

 थी  भूल  अन्य  डाला  :  श्राप  कहते  हैं.  कि

 विस्थापितों  को-वापस  लेने  के  लिए  ह्म  दबाव
 डाल  रहे  हैं  कौर  दूसरे  भी  डाल रहे  हैं।  में

 जानना  चाहता  है  कि  क्‍या  किसी  विदेशी  हुक-
 मत  ने  उस  पर  इस  प्रकार  का.  दबाव  डाला  हैं
 झोर  मगर  डाला  है  तो  वह  कौन  सी  हुकूमत  है।

 अध्यक्ष  महोदय  :  ऐसे  सवाल  न  पृष्ठीय  जो

 रेलेब्रेन्ट  न  हों  ।

 SHRI  INDER  J.  MALHOTRA:  May
 |  know,  Sir,  whether  since  this  problem  of
 refugees  started  there  has  been  any  improve-
 ment  in  the  situation  and,  if  so,  what
 improvement  ?

 SHRI  SWARA  NSINGH  :  The  military
 atrocities  and  military  action  by  the  West
 Pakistan  Military  regime  still  continues  in
 Bangla  Desh  and  there  is  still  the  movement
 of  refugees  from  Bangla  Desh  into  Indian
 territorics,

 sit  yea  wr  कछवाय  :  शरणार्थियों  की

 समस्या  दिन  प्रति  दिन  ग्रम्भीर  होती  जा  रही

 है।  सारा  देश  चाहता  हैकि  भारत  सरकार

 बंगला  देश  को  मान्यता  दें  शौर  इस  तरह  से

 शराबियों  से  अपना  पिंड  छुड़ाये  i  मैं  जानना

 आहत  हूं  कि  ब्या  आप  बंगला  देश  को  मान्यता

 देने  जा  रहे  हैं  कौर  झगर  नहीं  तो  बतायें  कि

 कौन  सी  दिक्कतें  श्रापके  रास्ते  में  जरा  रही  हैं,

 कौन  सा  डर  या  भय  आपके  मन  में  है  जिसके

 कारण  आप  मान्यता  देना  नहीं  चाहते  हैं?

 SHRI]  SWARAN  SINGH:  On  _  the

 question  of  recognition  there  was  a  full-

 fledged  debate  onthe  non-official  resolu-
 tion,  We  have  made  our  position  clear  on
 the  question  of  recognition.

 7  भी  हुकम  अहद  कछवाय :  जो  भाधिक

 बोझ  लादा  गया  हैं  शरणार्थियों  के  पाने  के

 कारण  उससे  छुटकारा  पाने  का  एक  दी  रास्ता
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 है  कि  सरकार-बंगला देश  को  मान्यता  दे  4  प्रखर

 वह  मान्यता  देना:  नहीं:  चाहती  है.  तो  कौन  सा
 भय  या  डर  उसके  मन  में  हैं?  क्या  वह  यह
 समिति  है  कि  ऐसा  करने  से  युद्ध  छड़  जाएगा.  ?

 भ्रध्यक्ष  महोदय  :  ग्रुप  बैठ  जाइये  ।  उन्होंने
 जवाब  दे  दिया  है।

 भरी  हुकम  द्वन्द  कछुआ  :  मैं  बैठ  जाता  हूं
 समाचार  पत्रों  ने  अपना  मत  व्यक्त  किया  हैं  कि

 भारत  पांच  युद्ध  होने  की  सम्मावनां  है  ।  चूंकि

 युद्ध  होने  की  सम्भावना  हैं  क्या  इस  रास्ते  बहु
 बंगला  द्वंद्व  को  मान्यता  देने  से  डरती  है?

 भ्रध्यक्ष  महोदय  :  मन्त्री  महोदय  ने  कहा  है
 कि  हाउस  में  इस  बारे  में  डिबेट  हो  चुकी  है  भौर
 पालिसी  बताई  जा  चुकी  है  t

 श्री  हुकम  सनद  कछवाय  :  उद्यमी  परि-

 स्थिति  और  थी  और  इस  समय  की  परिस्थिति
 कौर  है।  उसमें  काफी  अन्तर  आ  चुका  है  |

 भ्रध्यक्ष  महोदय  :  आप  बैठ  जाइये  ।

 श्री  हुकम  ग्चम्द  कछवाय  :  हमेशा  मेरे  प्रश्न

 को  वाला  जाता  है।

 उस  समय  सरकार  ने  जो  जवाब  दिया  था

 शौर  तब  जो  परिस्थितियां  थीं  और  'कब  जो

 परिस्थितियां  हैं  उनमें  जमीन  भासमान  का  अंतर

 आ  चुका  है...

 झरिया  महोदय  श्राप  मुझे  मजबूर  न

 करिये  I  आप  बैठ  जाइये  ।

 श्री  हुकम  खुद  कछवाय  :  मैं  हाथ  जोड़कर

 प्रार्थना  करता  हूं  कि  जाप  जवाब  दिलवा  दें।

 उस  समय  की  दौर  आज  की  परिस्थितियों  में

 जमीन  आ्रासमान  का  अन्तर  है।  अब  सरकार
 की  प्रतिक्रिया  क्या  है,  यह  मैं  जानना  चाहता

 हूं...
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 Breuer  द...)  :  जग  जो  मात तीय  सशदंत्थ

 बोलेगे  1. ट  रिहाई  पर  नहीं  जाया.।

 SHRI  HUKAM  CHAND  KACH.-
 WAI:  #

 MR.  SPEAKER:  Willyou  please  on
 this  side  advise  me  what  action  should  !
 taken  aganist  this  obstinacy  ?

 यह  अक्सर  इस  हाउस  में  स्पीकर  को  डेफाई
 करते  हैं

 oo  ‘Cost  Effectiveness  of  Family  Planning
 Programme

 #1367, .  SHRI  B.  K.  DASCHOW-
 DHURY  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased  to
 sate

 (a)  whether  his  Ministry  has  made  any
 study  to  assess  effectiveness  of  the  Family
 Planning  Programme  for  the  fast  three  years
 with  particular  reference  to  money  spent  for
 the  purpose  ;  and
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 has  -proportionately
 e  सका

 for  effective
 implementation  of  Progtamnie,  ‘State-

 wise  ?  Ee?

 ‘THER  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K  KISKU):  |  (a)
 Cost  effectiveness  of  the  Famfly  Planning
 Progtamme  for  the  country  as  a  whédle  ha
 got  been  studied  on  a  uniform.  basis.  Hows
 ever,  ad-hoc  studies  and  cost-benefit  esti-
 mates  have  been  attempted  by  iadividua-
 scholars,  Indian  and  foreign.  It  is  estimated!
 that  during  the  years  1967-68,  ‘1968-69  and
 1969-70,  42.74  lakhs  birth  have  been  averted.
 The  total  estimated  expenditure  on  Fantily
 Planning  Programme  for  the  same  period
 is  Rs.  9323.02  lakhs

 ®)  A  practice  estimate  of  the  extent  to
 which  growth  of  population  has  been  affect-
 ed  by  the  programme  is  not  available.
 However,  the  information  available  (as  per
 Statement)  which  gives  some  indication  of
 the  effect  of  the  family  planning  on  the
 rath  of  growth  of  population  is  placed  on

 {b)  to  what  extent  growth  of  population  the  Table  of  the  Sabha.

 ee  87  .  __  _
 STATEMENT

 SI.  No.  State/Union  Projected  Decenniai  Census  Decennial
 Territory  population  Growth  population  Growth

 as  on  Ist  Rate  96]  an  Ist  Rate
 April,  1971  census  &  April,  1971  (percentage)

 1971  pro-  96l—7
 jected

 population
 as  on  Ist

 TT  Pe  TE.....\.  Sevan  Teena
 i,  2  3  4  5  6

 Andhra  Pradesh  4400967  +  22.06  43394951  +  20.60
 2.  Assam  3604467f  +  34.73  1584065¢  +  32.77@
 3.  Bihar  5§890567  +  26.49  56387296  +  22.38
 4  Gujarat  276567  +  31.31  26660929  +  29.2I
 5.  Haryana  033267  +  35.72  99765  +  34.36

 6  I&K  4093333  +  44.80  4635376  +  29.60
 7,  Kerala  2752333  +  28.38  21290397,  +  25.89
 &  Madhya  Pradesh  459333  +  28.6  4449729  +  28.06
 9.  Maharashtra  5422367  +  28.94  50299081  276

 10.  Mysore  29902000
 pr  औ  २7६

 +  26,48  29224046  +  २3.90
 oo  Not  Tecorded
 {  Includes  Meghalaya,
 @The  Growth  Rate  is  based  on  average  of  Asmm  &  Moghalayi.
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 od  ne  4  5  (16

 We  Origsa  220467  +  25.32  23934827  +  24.9

 oa  Punjab  5495333  +  35.7  13872972  +  21.00

 i%,  Rajasthan  26895000 |  +.  33.07  25724I42  +  27.63
 14,  Madras  (T.  Nadu)  —-400333  +  18:84  40325  +  22.01
 15.  Uttar  Pradesh  92583833  4+  25.26  88299453  +  9.73

 16.  ‘West  Bengal  45923733  +  3.4  44440095  +  27.24
 17...  oe  Nagaland  439311  +  8.78  52556]  +  39.64

 18,  ‘Himachal  Pradesh  3699926  +  321  3424332  +  24.76

 “19,  ै  &'N  Islands  96I4!  +  50.66  45090  +  8h!

 20.  Chandigarh  63082  +  35.64  256979  $114.36

 21  D&N  Aaveli  73830  +  27.08  74I65  +  27.95

 nr  Dethj  4397609  +  64.59  4044338  =  +«S2.2

 23.  Goa,  Daman  &  Diu  693673  +  0.89  837i80  +  36.78

 24,  LL  ह. ल  &  ै.  Islands  27993  +  5.95  3798  +  3.90

 25,  Manipur  253946  +  47.32  069555  +  37.42

 26.  NEFA.  400465  +  8.78  444744  +  32.4
 27.  Pondicherry  45666  +  23.47  474347  +  27.7

 28.‘  Tripura  547660  +  35,12  576822  +  36.32

 Total  India  560769297  +  27.41  546985945  +  AST
 ae  eerie  eine  =senstareanumsinereearsivatiametsinutlonts a

 SHRI  8.  K.  DASCHOWDHURY:  I
 would  like  to  know  correctly  whether  it  is
 9,323  or  93.23.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT):  Rs.  93  crores,  23  lakhs  in
 three  years,

 file  &
 SHRI  9  DASCHOWDHURY  :

 This  is  again  t  ्  ‘question  of  family  plann-
 ing  und  if  you  kindly  look  into  thit  cost
 that  the  Government  has  incurred  in  the
 last  three  years—-967-68,  1968-69,  969-70—-
 to  avert  the  possible  birth  of  41.74  lakhs,
 the  cost  incurred  is  Rs.  9,323  lakhs,  it
 comes  to  Rs.  93  crores,  23  lakhs  and  some-
 thing  more.  +  On.  an.  average,  it  seems,  for
 one  lakh  poersens  27  lakh  point  something
 That  was  the  Gost  incurred  by  the  Depart
 ment.  Or,  in  other  words,  to  avert  in  evety
 case  of  possible  birth,  this  Government  spent
 2  lakh  27  thousand  and  more.  In  view  of
 this  hige  cost,  what  is  the  total  effective-
 west?  Wedo  not  Gud  anything.  So,  I
 would  like  to  know  from  the  Government
 why  it  happened  that  Government  had  not

 made  any  proper  study  where  this  money
 goes,  whether  its  effectiveness  is  coming
 forth  in  view  of  this  huge  problem  of  popu-
 lation  in  our  country.  Why  has  it.  not
 been  done  so  ?

 Secondly,  I  would  also  like  to  know,
 whether  this  Government  has  any  target  for
 atry  particular  region  or  State,  that  within
 these  thrée  years  or  four  years  or  five  years
 that  should  be  our  target.  ff  so,  what  was
 the  target  for  West  Bengal  ?

 SHRI  UMA  SHANKAR  DIKSHIT:  It
 is  wrong  to  conclude  from  the  figures  given
 in  the  Statement  that  the  expenditure
 incurred  has  ceased  to  have  effect  already
 or  that  it  will  not  have  future  results,  On
 the  basis  of  the  calculations  made  by  the
 Department,  5.20  million  births  have  been
 averted  as  a  result  of  work  done  up  to  the
 end  of  969-70—total,  not  only  in  the
 three.  years—and  in  future  eventwally  22
 million  births,  according  to  the  estimates
 made,  will  be  averted  as  a  result  of  work
 done  up  to  ‘1969-70  है  is  050  that,  as  a
 tesult  of  vasectomy  of  tubectomy.  operations
 carried  in  a  particular  year,  the  final:  results
 eve  known,
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 You  have.to  calculate  the  future  period
 also.
 of  simiply  taking  the  total  expenditure  and
 total.  number  of  .births  -averted..  It-is  not
 that  kind  of  mathematics

 SHRI  8,  K  DASCHOWDHURY  :  I
 wanted  to  know  whether  there  is  any  parti-
 cular  target  for  a  specified  region.  so  that
 you  can  work  on  it  effectively.

 SHRI  UMA  SHANKAR  DIKSHIT:
 I  am  not  able  to  give  that  immediately.
 If  you  give  me  notice,  will  give  you
 detailed  information’  about  our  targets

 SHRI  B.  K.  .DASCHOWDHURY  :
 May  I  know  whether  the  hon.  Minister  will
 agree  with  me  that  in  effectiveness  of  this
 huge  expenditure  is  due  to  the  fact  that  in
 the  rural  areas  no.such  intensive  programme
 has  been  taken  up  and  that  only  in  district
 headquarter?  and  in  capitals  big  functions
 have  been  organised  and  whether  he  will
 also  agree  with  me  that  in  many  of  the
 rural  parts,  particularly  in  West  Bengal  of
 which  {  am  very  much  concerned  and  I
 know  about  that,  not  even  a  single  centre
 has  been  opened.  I  would  like  to  know
 whether  the  hon.  Minister  will  re-examine
 the  whole  thing  and  will  give  instructions
 to  the  Department  to  open  more  and  more
 family  planning  centres  in  rural  areas.

 SHRI  UMA  SHANKAR  DIKSHIT:
 As  I  have  said  before  in  this  House,  3  would
 like  to  repeat  that  the  distribution  arrange-
 ments  for  Nirodh  are  exceedingly  extensive
 and  the  agencies  chosen  are  those  which  are
 connected  with  daily  use  of  consumer  goods
 Therefore,  it  has  reached  the  remote  corners
 of  the  rural.areas  so  far  as  conventional
 method  is  concerned.

 In  regard  to  other  things,  as  I  have  said
 before,  though  a  certain  amount  of  stability
 has  been  ‘reached. and  the  progress  has  bees
 slow,  ‘our  recent  experience  is  that  the
 scheme  of  mobile  hospitals.  particularly
 arranged  for  this  has  prodticed  very  very
 encouraging  resuits.  “As  I  said  earlier  in
 this  House,  in  Kerala,  this  programme  has
 been  going  on  for.  some  time.  The  original
 target  for  the  ‘ast  project  was  15,000  where
 as  about  20,000  opsrations:  were  done  iand
 it  the  current  project  as  agninst  a:  target  of
 20,000  operations,  50,000  opcrations..-have

 Therefore,  this  is  not  a  correct  way
 been  done,  Some  very  sensational  results
 have  been  achieved.  We  propose:to  extend
 this  method  to  other  States  also.  But’  ‘to
 have  buildings,  a  kind  of  infra-structure;
 large  number  of  personnel,  all  the  rest
 which  has  been  proposed  by  foreign  experts,
 considering  our  present  state  of  economy,
 is  something  unrealistic.  But  we  are  conti-
 nuosly  searching  for  new  modes.”  .As  I
 explained  the  other  day,  and  I  do  not  ant
 to  go  into  details  now,  we  feel  there  ६ ३  a
 break-through  in  the  matter  of  conventional
 and  other  methods  that  we  are  experiment-
 ing  with.

 SHRI  N.  K,  P.  SALVE  :  We  do  accept
 that  there  is  a  break-through  and  the
 expenditure  incurred  on  unborn  children
 appears  to  be  fairly  cheap.  But  may  3
 know  what  is  the  basis  on  which  with  such
 precision  the  number  of  unborn  has  been
 calculated  by  the  Minister  ?

 SHRI  UMA  SHANKAR  DIKSHIT:
 These  are  rough  estimates  prepared  by
 experts  in  the  land.  There  is  no  such
 absolute  certainty  about  it.

 SHRI  CHAPAL  BHATTACHARYYL\:
 Will  the  hon.  Minister  be  pleased  to  state
 as  to  the  relative  cost  eflectivencss  of  diffe-
 rent  types  of  family  planning  activities  that
 have  been  put  into  effect?  I  would  like
 to  know  specifically  to  what  extent  vasec-
 tomy  has  been  accepted  by  the  people  of
 our  region  in  Bihar.

 SHRI  UMA  SHANKAR  DIKSHIT  :
 I  require  notice  to  give  that  detail.

 aft  भान  सिह  दौरा  :  भ्रध्यक्ष  महोदय,  में
 आपके  जरिए  मन्त्री  महोदय  से  यह  जानना

 चाहता  हूं  कि  अखबारों  में  यह  झाया था.  कि

 हमारे  पंजाब  में  जो  डाक्टर  हैं  वह  कोटा  पूरा
 करने  के  लिए,  जो  कोटा.  उनको  दिया  है  जिसके

 लिए  उनको  पैसा  मिलता  है,  कह  70-70  साल
 के  जो  बूढ़े  होते  हैं.  उनका  आपरेशन  कर  देते  हैं
 और  कमी-कृमि  जो  मेह  मैन  हैं  कई  दफा  उनका

 आपरेशन  कर  देते  हैं,  बारों  में  ऐसी  खबरें
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 em  उमा.  वंकर  दीक्षित  :  भय  महोदय,
 इस  तरह  की  सूचना  हमारे  पास  नहीं,  झाई  हैं1
 मानने  साइंस  ने  यह  स्वीकार  नहीं  किया  है  कि

 अमुक  आयु  के  बाद  फर्टिलिटी  एकदम  बन्द  हो
 जाती  है।  यद्यपि  यह  विचार  उनका  बहुत  ज्यादा

 विश्वसनीय  नहीं  है  ।

 National  Ayurvedic  Pharmacy  in  Ranikhet
 in.  U.  P,  and  Ayurvedic  Research

 Institute  at  Kerala

 * 1368.  SHRI  NARENDRA  SINGH  :
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 {a}  the.  progress  made  so  far  in  setting
 up  the  units  for  Survey  of  Medicinal  Plant
 at  Ranikhet  and  Ayurvedic  Research  Institute
 at  Trichur,  Kerala  ;  and.

 (b)  the  time  to  be  taken  for
 cumpletion  ?

 their

 THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  9.  P.  CHATTOPA-
 DHYAYA)  :  (a)  The  Survey  of  .  Medicinal
 Plants  Unit  at  Ranikhet  (U.P.)  has  been
 functioning  since  July,  ‘1964  The:  Central
 Research  Institute  at  Trichur.  (Kerala)  was
 Started  on  2{st  June,  497]

 (b)  The  establishment  of  the  Central
 Research  Institute  at  Trichur  (Kerala)  is
 expected  to  be  completed  during  this  year.

 SHRI  NARENDRA  SINGH  :  4  want
 to  know  whether  it  is  a  fact  that  a  sum  of
 Rs.  50  lakhs  have  been  provided  in  the
 Fourth  Five  Year  Plan  under  the  Centrally
 sponsored  schemes  for  the  development  of
 the  Ayurvedic  system  of  medicines  in  the
 country  and  under  these  schemes  whether
 there  is  any  proposal  for  providing  more
 for  pharmacy  aad  research  cen‘res  in  the
 country.  Where  are  these  to  be  located  ?

 a  SHRED.  P..  CHATTOPADHYAYA  :
 In  several  places  we  have  started  undertaking
 research  .  works.  Units  for  survey  of  the
 medicinal  plants  ‘have  also  been  undertaken
 in.  Himachal  Pradesh,  Uttar  Pradesh,
 Rajasthan,  Kerala,  Gujarat,  Assam,  Janimu,
 Bihar,  Tamil  -  Nadu,

 in  -cur.nnewge,  tothe  main,  question  tanta
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 Anlbra  Pradesh,
 Orissa,  Mysore,  West  Bengal  and  Madhya
 Pradesh.  It  bas  been  alecady  ‘pointed  out
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 Central  Research  Institute  at  Trichur  has
 been  established  and  it.  will  .be  completed
 this  year

 Mutation  in  respect  of  Lease-Hold
 be

 *  Rotwes  fd  New  Dethi

 #1370  SHRIN.S.  BISHT  ;  Will  the
 Minister  of  WORKS  AND  HOUSING  be

 ‘pleased  to  state

 (a).  whether  the  Land  and  Develop-
 ment  Office,  New  Delhi  has  been  given
 discretion  to  refuse  mutation  in  respect  of
 lease-hold  houses,  the  sale-deeds  of  which
 are  registered  after  obtaining  the  sale-per-
 mission  of  the  President  of  India  ;and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I  K.  GUJRAL)  :  (४)  No,:  Sir
 accordance  with  a  prescribed  procedure
 mutation  is  allowed  by  the  Land  and
 Development  Office.  Sometimes,  delay  occurs
 when  there  is  some  flaw  in  the  saledeed  or
 some  additional  information  or  document  is
 tequired  from  the  lessee  or  the  purchaser.

 (b)  Does  not  arise

 it  नर दर  सिह  बिष्ट  क्‍या  सरकार

 बतलाएगी  कि  इस  व्यवस्था  के  इन्दर  जो  मकान

 लेने  वाले  हैं  उनका  बहुत  समय  बर्बाद  होता  और

 है  बहुत  परेशानियां  उनको  उठानी  पढ़ती  हैं,
 तो  क्‍या  सरकार  ऐसी  व्यवस्था  करेगी  कि  जिस
 वक्त  राष्ट्रपति  की  भ्र नुम ति'  दी  जाती  है  उससे

 पहले  इन  चीजों  का  निर्मित  कर  लिया  जाये
 बजाय  इसके  म्यूटेशन  के  समय  यह  सब  चीजें

 उठाई  जायें  ?

 SHRI  I.  K.  GUSRAL  :  Iam  in  sympa-
 thy  with  the  contention  of  my  friend
 Recently,  we  have  set  up  a  committee  on
 land  management  to  go  through  all  these
 and  see  how  and  what  should  be  done  to
 make  the  procedure  expeditious  and  less
 irksome.  All  these  points  will  be  kept  in
 mind.

 Shortage  of  Insulin  in  the  Country
 *I37],  SHRI.  HARI  SINGH  :  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  ‘be  ‘pleased  to  state

 (a)  whether  there  ‘is  &  shortage  of:
 Tpaulig  in  the  coyatey.;..
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 {b)  if  60,  the  reasons  therefor  ;  and
 (c)  the  steps  Government  have  taken

 to  remove  it  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)
 (a)  Yes,  Sir  for  certain  types  and  brands.

 (bo)  The  indigenous  production  is  not
 adequate  to  meet  fully  the  increasing  demand
 for  this  drug,

 {c)  Arrangements  have  been  made  for
 the  import  of  plain  insulin  crystals  through
 the  State  Trading  Corporation.  Both  Insulin
 Lente  and  Isophane  have  been  included  in
 the  list  of  essential  drugs  in  the  Import

 Trade  Contru!  Policy  for  1971-72  so  that  these
 could  be  imported  by  Established  Importers
 in  ampaules  or  vidled  form  apart  from  the
 import.of  the  bulk  by  the  actual  users,
 Firms  manufacturing  formulations  of  Insulin
 are  also  being  assisted  to  import  insulin
 particularly,  the  types  which  are  in  short
 supply.

 aft  हरी  सिह  :  श्रमी  मन्त्री  महोदय  ने

 बताया  कि  इन्सुलिन  की  कमी  भारत  के  अन्दर

 है  तो  मैं  पूछना  चाहता  हूं  कि  उस  कमी  को

 पूरा  करने  के  लिए  क्या  कदम  बह  उठाने  जा

 रहे  हैं।  जिससे  कमी  जल्दी  से  जल्दी  पूरी  हो
 सके  ?

 पेट्रोलियम  शौर  रसायन  मन्त्री  फी  पी०

 सी०  सेडी:  अध्यक्ष  महोदय,  इंसुलिन  की  जो

 कमी  है  वह  जो  क्षमता  स्थापित  की  गई  है  I

 हजार  मेघा यूनिट  की  वह  पूरी  नहीं  होने  के

 कारण  हो  रही  है।  इस  साल  37  मेघा यूनिट
 उसका  प्रोडक्शन  हुआ  है  |  इसलिए  उसको

 इम्पोर्ट  करके  कमी  को  पूरा  करने  की  कोशिश

 कर  रहे  हैं।  बाकी  प्रा इल् दा  के लिए  कोशिश  है

 कि  जितनी  उत्पादन  की  क्षमता  देवा  में  स्थापित

 है  वह  सब  पूरी  हो  जाये

 Steck  at  Nirodh  Factory

 "1378,  SHRI  GANGA  REDDY  ;  Will
 the  Minister  of  HEALTH  AND  FAMILY
 Planning  be  pleased  to  state  :

 @  whether  there  ere  farge  stocks
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 piled  up  at  ‘the  Niroth  factory  Hikidustan

 Latex  Limited  of:  Telvendeum  ;  and.  W aety ot

 .  3)  if  #2,  the  action  taken.  in.  the
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHETTOPA-
 DHYAYA):  (a)  The  stock  of  Nirodh
 with  the  factory  at  Trivandrum  is  about  {7
 million  piecea  which  is  the  normal  inven-
 tory  level  for  a  factory  of  this  size.  The
 factory  is  at  present  fully  occupied  in  execu-
 ting  orders  already  placed  on  it.

 (b)  Does  not  arise,

 SHRI  GANGA  REDDY:  May  I  know
 whether  it  is  a  fact,  as  reported  in  the  newe-
 papers  that  Government  want  to  increase
 the  production  when  there  is  a  huge  stock  of
 Nirodh  there  ?

 SHRI  D.  P.  CHATTOPADHYAYA  :
 No,  Sir.  Having  taken  the  demand  into
 account  and  the  projected  demand  in  view,
 the  order  that  has  been  placed  on  the
 factory  is  not  excessive.

 SHRI  GANGA  REDDY  :  Is  it  a  fact
 that  the  factory  is  situated  at  Trivandrum
 but  its  head  office  is  in  Delhi  and  the
 general  manager  is  a  retired  officer  who  is
 physically  handicapped  and  unfit,  and  this
 piling  up  of  huge  stocke  is  due  to  mis-
 management  ?

 SHRI  D.P.  CHATTOPADHYAYA  :
 The  reported  personal  handicap  of  the
 manager  is  something  which  has  not  been
 reported  to  us.  However,  it  will  be  looked
 into  whether  it  has  any  bearing  upon  the
 aupply  of  the  pieces  of  Nirodh,

 aft  हुकम  चन्द  कहरुवा  :  मैं  आपके  माध्यम

 से  मन्त्री  महोदय  से  जानना  चाहता  हूं  कि  इतना

 बड़ा  औ  स्टाक  निरोध  का  हुआ  है  इसका  एक  कारण
 क्या  महू  भी  है  कि  इसे  ठीक  प्रकार  से  सप्लाई

 नहीं  किया  जाता  धौर  कुछ  ऐसा  अल्प  संपर्क

 वर्ग  भी  इस  देश  के  धन् बर  है  जो  इसका  उपयोग

 बिलकुल  नहीं  करना  चाहता  ?  आप  के  जो  सोशल

 वर्क्स हैं हैं.  बह  ठीक  प्रकार  से  इस  का  प्रभार  करने

 में  सकते  नहीं  होते  हैं  इसलिए  बहु  विरोध  का  स्टाफ



 इतना  हा  है  ?  भोर  यह  स्टॉक  मैं हीं  हो,  जल्दी

 समाप्त  हो  इसके  लिए  प्राय  क्‍या  करने  जा  रहे

 हा

 SHRL  D,  P.  CHATTOPADBHYAYA  :
 T  have  already  said  that  the  stack  is  not
 piling  up.  The  stock  is  absolutely  necessary
 in  view  of  the  pattern  of  demand  and  the
 pattern  of  the  supply.  “So  farias  the  use  ‘of
 ‘Nirodh by  8  particular  section  of  the  com-
 murity  in  the  ‘country  is  concerned,  it  has
 been  already  reported,  and  I:  would  tike  ‘to
 report  it  to  the  House,  that  the  figares
 available  with  Government  do  not  indicate
 that  it  is  being  utilised  -by  a  particular
 community  and  net  being  utilised  by  another
 community.  ‘This  discriminatory  aad  un-
 even  consumption  of  Nirodh  is  reported  but
 not  true,

 3

 श्री  हुकम  सईद  कछवाय  :  श्राप  के  सोशल
 बकर  ठीक  प्रकार  से  प्रकार  और  प्रसार  करने

 में  सफल  नहीं  होते,  इस  कारण  प्रचार  में

 कमी  होती  है  I  इसका  उत्तर  नहीं  दिया।

 SHRI  5  B.  तारा  :  We  know  that  in
 this  country  there  are  some  communities
 which  do  not  adopt  family  planning  whereas
 other  communities  have  been  adopting
 family  planning.  We  also  know  that  there
 is  legislation  in  this  country  under  which
 a  person  belonging  to  a  particular  commu-
 nity,  is  allowed  to  marry  more  than  two
 wives  and  up  to  four  wives.  May  I  know
 whether  the  Government  is  considering  to
 bring  forward.a  legislation  to  remove  this
 discrimination  in  the  present  law  for
 effective  implementation  of  family  planning
 by.  all  the  communities  ?

 MR.  SPEAKER  :  This  question  is  com-
 pletely  off  the  main  question  the  main  ques-
 tion  is  whether  there  is  some  sccumulation  of
 atocks  at  the  factory.  But  now  the  hon.
 Member  has  ‘gone  on  to  a  debate.on  the
 merits  of  famil;  planning.  I  am  sorry  I  have
 to.  pasa  on  to  the  next  question.

 SHRI  'M,.  RAM  GOPAL  REDDY:
 What  the  ben,  ‘member  -means.  to  ask  is
 that  since  some  communities  are  not  using
 Nirodh,  will.  Government  introduce  some

 compulsion  to  ११०  11  ?
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 ‘MR,  ‘SPEAKER  :

 allow  the  question
 3

 ‘No,  ‘no.  I  do  not

 Report-of  the  Study  -made  by  World
 Bank  Mission  on  Hast  Bengal

 Situation

 44379  SHRI  Cc  CHITTIBABU  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a)  whether  his  attention  has  been
 drawn  to  the  news  report  appedting  in  the
 Times.  of  ‘India  dated  the  i3ta  July,  1971
 ‘regarding  the  ficld  study  made  by  the
 ‘Wortd  Bank  Mission  headed  by  Mr,  Peter
 Cargill  during  its  fact-finding  tour  of  Bast
 Bengal

 (b)  whether  a  copy  of  the  report  has
 been  obtained  by  India  ;  and

 (c)  if  so,  whether  the  report  will  be  laid
 on  the  Table  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  A.copy  of  the  report  has  been  given
 ‘on  a  confidential  basis  by  the  Bank  to  all
 Executive  Directors  including  that  for
 India.

 (c)  In  view  of  the  answer  (b)  above,  the
 question  does  not  arise,

 SHRI  C.  CHITTIBABU  :  Even  though
 the  report  is  stated.  to  be  a  confidential
 documeni,  since  India  has  an  Executive
 Director  in  the  Bank,  could  we  know  ‘the
 broad  features  of  the  report,  whether  our
 stand  is  ‘appreciated  or  ‘not  in  it  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  :  The
 document  has  been  circulated  as  a  confiden-
 tial  document.  We  know  what  are  the
 contents  of  it,  but  we  would  feel  embarrased
 if  we  are  asked  to  disclose  its  contents.

 _SHKI_C,  CHITTIBABU  ;  Is.  our  stand
 ‘appreciated  or  not  in  the  document?

 SHRI  SWARAN  SINGH  :  I  do  ‘not
 think  the  document  has  anything  to  do  with’
 our  stand  as  sach,
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 dette  स्वास्थ्य  सेवा  डिस्पेंसरियों  में  सीमित

 _क्या  डोकन  जारी  किये  आते  के  काररत

 लोधियों  को  विधायें  तथा  ग्रशुनिधाए

 “ee  1351  की  अज राज  साहू--कोहा  :  गया

 स्वास्थ्य  झोर  परिवार  नियोजन  मन्डी  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्या  केन्द्रीय  स्वास्थ्य  योजना  के  दोष-

 घालयों  के  डाक्टर  सीमित  संख्या  में  टोकन  चिटें

 के
 जिससे  रोगियों  को  विजय  तथा  सुविधा

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं
 ;

 और  ;
 (ग)  क्‍या  सरकार  का  विचार  इस  सम्बन्ध

 में  कोई  उपचारात्मक  कार्यवाही  करने  का  है?

 -...निर्माण  शर  रास  तथा  स्वास्थ्य  शोर
 परिवार  नियोजन  सस्ती  (भी  उस  शंकर

 दीक्षित)  :  (क)  काम  करने  के  चट्टों  में
 डिस्पेन्सरी  में  जाने  वाले  रोगियों  को  दिये  जाते
 वाले  टोकनों  की  संख्या  की  कोई  सीमा  नहीं
 रखी  गई  है।  टोकन  इसलिए  दिये  जाते  हैं  कि

 पहले  भाये  पहले  पाये  दे  सिद्धान्त  के  भावसार

 पर  रोगियों  की  ढंग  से  शौर  व्यवस्थित  तरीके
 से  जांच  की  जा  सके  कि  उनकी  संख्या  को

 सीमित  करने  के  लिये  .  तथापि,  किसी  आपात
 मामले  में  कोई  भी  रोगी  बिना  होकर  नम्बर  दे

 किसी  भी  डाक्टर  के  पास  जा  सकता  है  |

 (ख)  शौर  (ग)  ये  प्रश्न  नहीं  उठते  t

 Study  made  by  the  British  M.Ps.  Re  :
 Problems  of  Bangla  Desh

 #1353  SHRI  PILOO  MODY  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a}  whether  ह... ! थ  British  Members  of
 Paclianvent  belonging  to  various  political
 parties  recently  visited  Bangla  Desh  and.the
 refugee  camps  in  India

 (b)  ‘whether  after.  their  own  study  of  the
 situation,  they  had  talks  with  the  Govern-
 ment  of  India  in  New  Delhi  ;  and
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 (c),  what  was  their  assessment  of  the
 sithation  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yes,  Sir

 (b).  Yes,  Sir.
 ६0)  The  delegation  was  appalled  by  what
 they  saw  in.  Bast  Bengal  and  heard  from  the
 refugees  in  the.  refugee  campa  in  India.  In
 East  Bengal,  they  saw  many  .  devastated
 villages,  and  the  ‘prevailing:  atmosphere  there
 was  described  by  one  of  them  as  ‘‘one  of
 disquiet,  appretiension  and  fear’.  The
 delegation  had  no  hesitation  in  stating  that
 “things  are-not  normal  in  Pakistan.  There

 can  be  no  normalcy  as  long  as  there  is
 toilitary  rule”.  They  were  of  the  view  that
 the  Pakistan  army  had  pursued  a  reign  of
 terror  in  East  Bengal  completely  alienating
 the  people  from  the  military  regime.  This
 was  why  more  than  6.7  million  people  had
 left  their  homes  and  hearths  to  take  tem-

 porary  refuge  in  India.  These  people  had
 undergone  terrible  experiences  at  the  hands
 of  the  mijitary  authorities  in  East  Bengal.
 The  delegation  had  been  overwhelmed  by
 the  plight  of  the  refugees  and  the  gigantic
 burden  which  had  been  foisted  on  India.
 They  felt  that  India  was  doing  a  remarkable
 job  under  tremendous  atress  and  strain
 They  further  said  that  peace  in  East  Bengal
 could  only  be  brought  about  through  a
 political  settlement  which  must  be  worked

 ‘out  by  the  elected  representatives  of  East
 Bengal  led  by  Sheikh  Mujibur  Rehman.

 Alleged  arrest  and  Detention  of  Bangla
 Desh  Refugees  by  India

 #1355,  SHRIS.  M.  BANERJEE  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Pakistan  has  started  new
 propaganda  against  Indie  that  the  Pakistani
 Nationals,  who  were  compelled  to  cross  over
 to  India  ‘from  ‘Bangla  Desh,  have  been
 arrested  and  detained  in  Jail  vas

 (ऐ  if  so,  what  steps  have  been  taken  to
 counteract  this  malicious  propaganda  ;

 (c).  whether  this  has  .alsa  been  brought
 to  the-notige-of  the  United  Nations  ;  and

 @  if  ४७  the  reaction  of  the  United
 088  ?



 MINISTRY  OF.  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.  The  Pakistanis  have  sought  to
 make  propaganda  out  of  the  detention  of
 some  West  Pakistanis  who  had  entered  India

 iltegaly,
 {b)  to  (8).  Government  do  not  under

 stand  why  the  Pakistan  Government  should
 exhibit  special  solicitude  for  a  handful  of
 people  when  they  have  forced  7  million
 people  to  flee  East  Bengal

 It  is  all  the  more  strange  that  Pakistan
 should  seek  to  make  propaganda  about  &
 handful  of  her  nationals  when  she  has  failed
 to  provide  information  about  let  alone
 release,  a  very  large  number  of  Indian.
 nationals  in  her  jails.

 These  facts  are  well-known  to  our
 missions  and  are  used  for  countering
 Pakistani  propaganda.

 Sino-Indian  Contacts  on  People-to-people
 level

 #1359,  SHRI  R.R.  SINGH  DEO:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to.a  report  in  the  Indian
 Express  of  the  28th  June,  1971  stating  that
 Peking  has  sent  fresh  instructions  to  its
 diplomats  to  develop  contacts  with  “helpful”
 Indians  on  people-to-people  level  ;

 (b)  whether  Government  have  received
 any  report  in  this  tegard  from  its  Mission
 in  Peking  ;  and

 (©).  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 {c).  The  Government  has  seen.  the  report  of
 the  Hong  Kong  correspondent  of  the  Indian
 Express  dated  June  27  from  Hong  Kong.
 The  Government  is  not  aware  if  any  such
 instructions  to-have  been  sent  out  by  Peking,
 but  Chinese  diplomats  and  representatives
 ate  adopting  $  normal  ad  correct  attitude
 to  most  foreigners  including  Indians  in  recent
 months,  Tho‘Governmést  has  not  received
 any  icpert  from  Peking  in  this  regard  but
 our  Commission  in  Hohg  Kong  has  reported
 to  us  on  this  matter
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 TRE  DEPUTY  MINISTER  In’  ‘THE  Acute  Scarcity  of  Drinking  Water  in
 Himachat’  Pradesh

 *I36],  PROF.  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING  0७०
 pleased  to  state

 a)  whether  a  team  of  Engineers  visited
 recently  a  few  villages  of  Hamirpur  Tehsil  in
 Himachal  Pradesh  where  there  is  an  acute
 scarcity  of  drinking  water,  to  conduct  a
 survey  ;  and

 (b)  if  (80,  the  findings  of  the  team
 according  to  its  report  7

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRE  UMA  SHANKAR
 DIKSHIT)  :  (a)  Yes,  Sir.

 (b)  A  statement  containing  the  findings
 of  the  team  is  enclosed.

 Statement

 The  main  findings  in  the  Draft  Report
 of  the  Working  Groups  for  Development  of
 Himalayan  Region  for  Drinking  Water
 Supply,  Icrigation,  Roads  and  Power  for
 Hamirpur  and  Sarkaghat  Tehsils  of  Hima-
 chal  Pradesh  are  as  follows

 i,  There  are  no  wells  in  the  area  and
 people  are  facing  great  inconve-
 nience  in  procuring  drinking  water.

 2.  At  present  surface  run  off  water
 from  the  hills  is-  intercepted  and
 collected  in  Khatties  (underground
 Matcha  water  storage  tanks).  The
 water  stored  in.  Khatties  contains
 insects  and  is  hardly  fit  for  human
 consumption:

 3.  A  scheme  for  tapping.  the  spring
 water  ‘known  as  Bouroo,  costing
 Rs,  42  lakhs  which  will  also  cover
 छह  villages  in  this  problem  area  in
 Hamirpur,  has  already  been
 sanctioned  by  the  Government  of
 Himachal  Pradesh.  Ramaining
 villages  of.  the  Hamirpur  side  of
 ‘Khad  will  have  to  be  covered.  under
 4  separate  scheme  based  on  supply
 of  water  from  Beas  which
 only.  reliable  source  of  drinking
 water  in  the  area,  -

 4.  Amuitiple  stage  pumping  scheme
 -

 "sal  have  १6  be:  investigated  ib '  detall:  to”  supply  water  >to  the”



 villages.  in..  Saxkaghat.  area;  from
 Beas.  river.  which  is-nearly  eight
 Miles  from  highest  point  in  the
 area  near  Awa  Devi.

 काफ़ी  के  भारत  कोसर  के  सम्बन्ध  मैं

 “लम्स  में  लेख

 1363  शौ  रामावतार  झा सत ओं  :  क्यों

 स्वास्थ्य  और.  परिवार  नियोजन  मन्त्री  यह
 बताने  फी  कृपा  करेंगे  कि  :

 (क)  क्‍या  काफ़ी  से  केसर  हो  सकता  है
 जैसा  एक  भ्रमरीकी  वैज्ञानिक  द्वारा  एक  लेख  में
 लिखा  गया  है,  और जो  ब्रिटिश  मेडिकल  मांग-
 जीन  “लेट”  के  नवीनतम  ट्रक  में  प्रकाशित

 हुआ  है  ;  और

 (ख)  कया  सरकार  ने  इस  बारे  में  कोई

 भरनुसंधान  किया  है  ;  कौर  यदि  हां,  तो  इसके
 क्या  परिणाम  निकले  ?

 निर्माण  और  आवास  तथा  स्वास्थ्य  शौर
 परिवार  नियोजन  मन्त्री  (ओ  उसा  शंकर

 दीक्षित)  :  (क)  शौर  (ख).  काफी  से  केसर  हो
 सकता  है  इसके  बारे  में  सरकार  ने  प्रस  रिपोर्ट

 देखी  हैं।  इस  कथन  की  सत्यता  को  जानने  के

 लिए  भारतीय  वैज्ञानिकों  द्वारा  कोई  अनुसंधान
 नहीं  किया  गया  है।  यहां  तक  कि  डाक्टर  काले

 ने  भी,  जिन्होंने  यह  विचार  व्यक्त  किया  ही  है,

 कहा  है  कि  हो  सकता  कसर  समस्या  का  काफी

 से  कोई  भी  सम्बन्ध  न  हो  1

 Retrenchment  of  Employees  working
 in  General  Reserve  Engineer  Force

 *I364.  SHRIMATI  BIBHA  GHOSH
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state

 (a)  whether  a  large  number  of  employces,
 who  were  working  im  the  General:  Research
 Engineer  Fotce,.  have  been  retrenched  during
 the  month  of  April,  l97I  ;  and

 (०)  if  0,  फिल  reasons  for  the  mass
 retrenchment  7  Bs

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)  and  (b).

 ae  JUEM.  by  re a

 "the

 Weiten  Anewergs  De

 The.information.  is:  being  ccottected  and:  wil!
 be  taid  onthe  Table  of  the  Sabha.

 Nationablsation  of  Oil,  India,  Limited

 #3369,  SHRI  RAJDEO  SINGH  :  Wil}.
 Minister  of  PETROLEUM  AND

 CHEMICALS  be  pleased  to  state  :

 (a)  whether.  the.  Burmah  Oil.  Company
 has-50  per  cent  shares  in  the  Oil  India
 Limited

 (b)  if  so,  whether  there  is  an  agree-
 meat  in  this.  regard  and  the  date  of  its
 expiry.;  and

 (०)  whether  on  expiry,  Government
 propese  to  have  majority  shares  and  also
 Progressively  move  towards  400  per  cent
 shares  ?

 THE  MINISTER  OF.  PETROLEUM.
 CHEMICALS  (SHRI  P.C.  SETHI):  (a)
 to  (c).  Yes,  Sir.  The  agreement  is  a  for-
 mation  agreement  constituting  the  company
 called  Oil  India  Limited  registered  in  India
 under  the  Companies  Act,  956  in  which
 the  Goverament  of  India  and  The  B,  oO.  C.
 are  equal  equity  holders.  This  agreement
 has  no  time  limit.

 Appointment  of  Government  Agency  to
 look  into  Working  of  Store
 Orgeniantions  of  Hospitals

 in  Deibi

 #1372,  SHRI  MULKI  RAJ  SAINI:
 Will  the  Ministes.  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to.  state  :

 (a)  whether  any  Government  Agency
 was  appionted  ‘to  look  Into  the  working
 conditions  of  the  Store  Organisations  of  the
 Centsally  administered  hospitals  in  Delhi  to
 improve  efficiency  ;

 (t)  if  so,  what  were  the  recommen-
 dations  of  that  Agency  ;  and

 (©)  whether  Government  have  impie-.
 mented  the  recommendations  ?

 THE.  MINISTER  OF  WORKS.  AND.
 HOUSING  AND  HEALTH  AND.  FAMILY
 PLANNING  (SHRI.  UMA  SHANKAR.
 DIKSHIT)  :  (०)  No  Government  Agency
 was  appointed.  specifically.  to  look  into  the.
 working.  of.the  Stores  Organisations.  in  the
 Centtally  administered  hospitals  in  Delhi,.



 namely,  Sefdarjang  .  and,  Willingdon..  Hospi-
 tals

 (b)  and  (c).  Do  not  rise

 Development  of  Plots  in  Delhi

 #1373  SHRJ  BHUVARAHAN  :  Will
 the  Minister.  of  WORKS  AND  HOUSING
 be  pleased  to  state

 {a)  the  places  being  developed  in  Delhi
 and  neighbouring  arcas  for  the  past  three
 years  ;  and

 (b)  on  what  basis  the  allotment.  of
 plots,  flats  and  ‘bungalows  are.  being
 done  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUIRAL)  :  (a)  Statement  is
 attached.

 (b)  No  bungalow  is  being  constructed
 by  the  Dethi  Development  Authority.  Flats
 are  being  constructed  for  allotment  to  per-
 sons  in  the  low  and  middle  income.  groups,
 by  draw  of  lots  on  cash  down  or  hire  pur-
 chase  basis.  The  intending  purchasers  of
 flats  are  required  to  get  themselves  regi‘  tered
 with  the  Authority  under  the  ‘Advance
 Registration  Scheme.’

 Asa  matter  of  policy  developed  plots
 are  to  be  disposed  of  by  auction.  However,
 residential  plots  are  also  allotted  by  draw
 of  lots  to  persons  in.  the  low  and  middie
 income  groups  at  predetermined  rates,  Per-
 sons  whose  lands  are  acquired  for  the  plan-
 ned.  development  of  Delhi,  are.  also  allotted
 alternative  plots  at  predetermined  rates.

 Statenient

 List  of  Areas  being  developed  for  various
 purposes  by  D.D,A.

 Residential:
 h  7  Wazirpur.
 2.  Shalimar  Bagh
 3.  Near  Punjabi  Bagh  on  Rohtak

 “a  Road

 4  Naraina.

 3  Bast  of  Kailash,

 Be  Friends  Celeny,  +

 a  Maajid  Moth,

 8  Safdarjang.
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 . AO.  Shilmillia.
 41.  North  of  Mehrauli  Badarpur

 Road,
 12,  Sheikh  Sarai,

 §3.  Prasad  Nagar,
 14,  Bodella,

 ASS  Zone  H-5  aad  H-4,
 16.  Zone  G-i7,:
 17,  In  Zone  0-8  near  Rajouri  Garden,
 18;  Keshopur.
 19,  Near  Shankar  Road.

 Industrial  :

 l,  G.T,  Road,  near  Azadpur,
 2.  Wazirpur
 3.  Near  Rewari  Railway
 4,  Rampura,
 5.  Jhilmila.
 6.  Naraina.
 7,  Okhia,
 8  Kirti  Nagar  (for  Ware  Housing

 and  Mineral  Siding).

 Miscellaneous  :

 l,  Truck  Terminal  near  Chandrawal
 Water.  Works.

 South  of  Eang,  College.
 Distt,  Centre  Kalkaji.
 Distt.  Centre  Pusa,
 Distt.  Centre  Karampura. wa

 YN

 Goodwill  visits  by  lodian  Navy  Ships  to
 Foreign  Countries

 #1575  SHRIS.  RADHAKRISHNAN
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state

 (a)  whether  the  ships  belonging  to  the
 lodiaa  Navy  were  allowed  to  .  pay  goodwill
 visits  to  foreign  countries.;  and

 ry)  if  so,  the  countries  of  visit  -during
 the  year:  I970-7!  7

 THE  MINESTER:  OF  DEFENCE  (SHRE
 JAGJIVAN  RAM):  (a)  and  (b).  During
 the  year.  1970-74,  nine  ships  of  the  ladian
 Navy-paid  goodwill  visits  to  foreign  coun-..
 tries.  Ps The  countries  visited.  were.  Malaysia,
 Singapore,  Thailand,  Indonesia,  Phillipines,
 Japan,  Australia,  Ceylon,  Bahrein,  Abud-



 43°  Written’  Answer

 habi,  South  Yemen,  Ethiopia,  Sudsa,  Oman
 and  Maldive  है! क  in  addition,  one  ship
 ale  visiting  Hong  Kong

 Raising  of  Bangla  Desh  Issue.  in  U.N.O.
 by  Canada

 #1376.  SHRI  PRABHUDAS  PATEL  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  ;

 (a)  whether  Canada  has  decided  to
 raise  the  Bangla  Desh  issue  at  the  United
 Nations  ;  and  ,

 (b)  ifso,  whether  India  has  agreed  to
 this  proposal  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  :  (a)
 Government  are  not  aware  of  any  decision
 by  the  Goverament  of  Canada  to  raise
 the.  Bangla  Desh  question  at  the  United
 Nations,

 (0)  Does  not  arise.

 Internationn!  Council  of  Social
 Welfare’s  Sympathy  for  Bangla

 Desh  Refagees

 91377,  SHRI  M,  M.  HASHIM  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  International  Council  of
 Social  Welfare  has  exppessed  shock  and
 anguish  on  the  plight  ह 2  East  Bonga!  re-
 fugees  and  expressed  its  sympathy  for  these
 victims  of  wide-spread  bloodshed  ;

 (b)  whether  the  Council  has  extended
 any  .assisiance  to  alleviate  the  situation  ;

 (c)  if  so,  the  nature  thereof  7

 THE  MINISTER  OF.  EXTERNAL
 AFFAIRS  (SHRI'SWARAN  SINGH)  :  (a)
 Yes,  Sir.  The  regional  meeting  of  this  or-
 ganisation  met  in  Singapore  in.  June..this.
 year  and  issued  a  statement  expressing
 shock  and  anguish  on  the  plight  .of  refugees
 from  East  Bengal.

 (b)  The.  Council  has’  osily  issued  an
 appeal  to  aH  its  sational-committees  fi
 Asia  and  Western  Pacific  for  assistance  t6
 help  the  victims  from  East  Bengal

 o  Does  not  arise,

 SULY  26,  tot

 Admistion  of  Scheduled  Castes  to'  Medical
 |  Colleges  in  Delhi

 91378  SHRI  DARBARA  SINGH:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 etate

 (a)  whether  there  is  any  proposal  to
 admit  to  MBBS  classes  all  those  Scheduled
 Caste  candidates  who  secured  45  per  cent

 above  marks  in  Pre-Medical  exami-
 nation  held  in  Delhi  ;

 (b)  whether  any  representation  has  been
 received  in  this  respect  from  the  Scheduled
 Castes  organisation  in  Delhi  ;  and

 (c)  if.so,  the  action  taken  by  Govern-
 ment  in  the  matter  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT)  :  (a)  The  minimum  requirement
 for  admission  to  Medical  Colleges  affiliated
 to  Delhi  University  is  55  per  cent  marks  in
 agregate  in  English,  Physics,  Chemistry  and
 Biology  (50%  mark  in  case  of  candidates
 belonging  to  Scheduled  Castes  and  Scheduled
 Tribes).  26  seats  in  Lady  Hardinge  Medi-
 cal  College  and  Hospital  and  36  seats  in
 Maulana  Azad  Medical  College,  New  Delhi,
 ate  reserved  for  Scheduled  Castes  and
 Scheduled  Sribes  candidates.  In  Ali  India
 Institute  of  Medical  Sciences,  70  seats  (7  for
 Scheduled  Castes  and  3  for  Scheduled
 Tribes)  are  reserved.  The  candidates  are
 allowed  to  appear  in  the  entrance  exami-
 nation  only  if  they  have  obtained  50  per
 cent  marks.

 (७)  Yes,  Sir.  A-representation  has  been
 received  in  this  regard  from  the  Scheduled
 Caste  Social  Welfare  Organisation  of  India,
 New  Dethi.

 (c)  This  matter  had  been  previously
 also  taken  up  by  Goveroment  ;  but  in
 this  context,  it  is  the  affiliating  University
 which  is  the  ultimate  authority

 Payment  of  Bones  to  Employees  of  Assam
 Oi!  Company,  Dighol

 °1330,  SHRI  BISWANARAYAN|
 SHASTRI  :  Will  the:  Minister  ‘of  -PETRO-
 LEUM  AND  CHEMICALS.  be  pleased  to
 state  :

 (a)  whether  the  Assam  Oi]  Company,  -
 Digboi,  has  not  been  paying  adequate  bonus



 aes

 to'the  employees  since  last  yoar,.and  alto
 proposes  to  pay  the  lowest  one  duriag  the
 current  year

 i)  if  a0,  the  reasons  ‘therefor

 ro)  whether  he  is  aware  that‘  the’
 ‘ployees  of  the  Assam  Of!  Company  have
 given  notice  or  are  ‘going  to  give  notice
 fot  going  on  strike  on  the  issue  of  bonus  ;
 and

 (if  so,  the  action  taken  in  the
 matter  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI):
 (a)  and  (0),  On  the  basis  of  trading
 results  and  in  accordance  with  the  provi-
 sions  of  Payment  of  bonus  Act,
 1965,  only  minimum  bonus  (4%)  was
 payable  by  the  Assam  Oi]  Company  for
 accounting  year  1969,  As  this  was  not
 acceptable  to  the  employees,  the  matter  has
 been  referred  by  the  Government  of  India  to
 Industrial  Tribunal  for  adjudication.  On  the
 question  of  boous  for  year  1970,  the  Assam
 Oil  Company  and  the  Assam  Petroleum
 Mazdoor  Union  have  recently  started  bila-
 teral  negotiations.

 (ce)  On  5th  August,  1970,  the  Assam
 Petroleum  Mazdoor  Union  served  a  strike
 notice  which  was  subsequently  withdrawn  in
 a  Conciliation  meoting  heid  on  the  12th
 August,  1970,

 (d)  Does  not  arise.

 Isene  of  Licence  to  M.  P.  Industrial
 Corporation  for

 manufacture  of  Nylon  Yarn

 5882.  SHRI  G.C.  DIXIT:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  refer  to  the  reply  given
 to  Unstarred  question  No.  819  on  the  3ist
 'May,  I97]  and  state  :

 (a)  whether  Government  have  since  taken
 a  decision  for  the  grant  of  4  licence  to
 Madhya  Pradesh  Audyogic  Vikas  Nigam
 (Madhya  Pradesh  Industrial  Development
 Corporation)  for  setting  up  a  plant’  for

 ‘manufacture  of  nylon  yarn  in  the  public
 sector  ;  and

 (b)  if  so,  the  particulars  thereof  ?

 TRE  DEPUTY.  MINISTER  IN  THE
 MINISTRY.  OF  PETROLEUM  AND

 -GHEMICALS  (SHRI  DALBIR  SINGH)
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 (a)  The  application  is  still  under  -considera-
 tion,

 (b)  Dose  not  arise.

 Expansion  of  Capacity  of  Fertilizer

 $883.  SHRI  DEVINDER  ‘SINGH
 GARCHA  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 State

 (a)  whether  there  isa  scheme:  under
 consideration  of  Government  to  expand
 some  of  the  existing  fertilizer  factories  ;

 (b)  if  so;  whether  expansion  programme
 would  be  started  in  all  the  existing  factories
 simultaneously  Hi

 {c)  if  so,  the  estimated  total  cost  on  the
 expansion  programme  ;  and

 ({d)  the  period  in  which  this  expansion
 programme  would  be  completed  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P,  C.  SETHI)  :
 (a)  Yes,  Sir.  The  following  proposals  for
 expansion  of  existing  fertilizer  factories  are
 under  consideration  of  Government  Ha

 Public  Sector
 (i)  Nangai  Expansion  Scheme.
 (ii)  Debotilenecking  Programme  m

 Gorakhpur,
 (iii)  Sindri  Modernisation  scheme,

 Private  Sector

 (i)  Coromandel  Phase  I  Expansion.

 (ii)  Kota  Expansion
 (iii)  Varanasi  Expansion,

 (b)  No,  Sir

 (०  The  approximate  cost  of  these  pro-
 jects  is  estimated  as  under.  :—

 Name  of  project  Cost  (Rs./
 crores)

 Public  Sector

 (i)  Nangal  Expeasion
 86.86

 (li)  Debottlenecking  Pro
 gramme  in  Gorakhpur  {2:30

 {ili)  Sindti  ‘Modernisation
 s

 Scheme
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 Pitvate  ‘Sector’  on

 ee
 6)  Coromandel  Phase  II

 0)  HBepansion...  ee  oe  38.38

 (ii)  Kota  Expansion  8.70

 iii)  Varanasi  Expansion  |  49.80

 a)  The  time-schedule  for  completion
 has  not  yet  been  finalised

 British  Parlismentary  Delegation’s
 views  Re:  Reten  of  Bangla’  Desh  ro

 ‘$884,  SHRI  DEVINDER  SINGH
 -GARCHA  :  ‘Will  the  ‘Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to'  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  toa  press  report  ‘in
 which  British  .Parliamentary  Delegation
 which  visited  East  Bengal  and  Refugees
 Camps  in  Bastern  India  has  remarked  that
 Bangla  Desh  refugees  would  not  be  able  to
 return  to  their  homes  witnin  six  months  .as
 anticipated  by  the  Indian  Government  :
 and

 (b)  if'so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.  The  British  Parliamentary  Dele-
 gation’s  impression  is  based.  upon  the  “really
 shocking  and  horrible”  things  they  saw  in
 East  Bengal  and  the  situation  prevailing
 there

 (b)  India  is  keeping  these  refugees  in
 trust  for  the  ‘inter-national  community
 whose  responsibility  they  are:  As  already
 stated  by  Government,  the  refugees  must  go
 back  as  soon  as  possible.  To  this  end,  it  is
 the  duty  of  the  international  community  to
 engure  that  political  conditions  are  ‘created

 in  East  Bengal  which  would  enable  the
 réfagees  to  return  in  dignity  and  security.

 Setting  up  of  New  Fertilizer
 Factortes

 5885.  SHRI  ..DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state

 (a)  whether  there.  is  a  scheme  under
 consideration  of  Government  to  set  up  new

 fertilizer  faciories:;  and

 ®  if  86,'the  States  in  “Which  "new"  fhe.
 tories vn  be  vet  pt

 THE  :  MINISTER  -OF  .  PETROLEUM
 AND.CHEMICALS  (SHRI.P.  C.  SETHD
 (a):  and.)  Yee,..  Sir.  Proposals...  for.

 ‘setting  up  new.  fectilizer  factories  at  the
 following  focations  are,  at  present,  under
 consideration  of  Government

 Name  of  the Name  of  the  State  Lo Location

 Pubite  Sector

 _‘l.  Madhya  Pradesh  Korba
 2.  West  Bengal  Haldia

 Private  Sector

 .  Maharashtra  (a)  Kamptee
 (b)  Kolaba

 Distt.

 2.  Gujarat  Mithapur
 3.  Haryana  Panipat
 4.  Punjab  Bhatinda

 5.  Uttar  Pradesh  Mirzapur
 6.  Bihar  Hazaribagh
 7.  “West  Bengal  Ondal

 Material  used  fn  the  Construction  of
 2-Roomed  Fiats  in  Naraina,

 New  Delhi

 ‘5886,  SHRI  MUHAMMED  SHERIFF:
 Will  the  Minister  of  WORKS  AND
 HOUSING  ‘be  pleased  to  state  :

 (a)  whether  in  the  construction  of
 2-roomed  flats  for  Low  Income  Group  in
 Naraina,  New  Dethi  the  material  has  been
 used  in  the  ratio  of  2:18  instead  of  3
 which  was  actually  sanctioned

 (b)  whether  the  doors  to  one  of  thy
 rooms  for  the  above  fiats  have  not  been
 provided  by  Dethi  Development  Authority
 though  it  had  approved  sanction  ;  and

 _&)  whether  any  enquiry  was  held:  in  this
 regard  ;.  if  no,  the  findings  thereof  a.

 THE  MINISTER  OF  STATE..IN.  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUIRAL):  (a)  The  work  has
 been  done  a6  per  specifications  which  are
 'हालिया।  for  different:  items  of  work.

 ®  The  work  hes  been  carried.  out.  as

 por  drawings  ‘and  doors  have
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 been  provided  wherever  shown  in  the  draw-
 ings

 (e)  Does  not  arise.

 Maintenance  of  Tin-Murti  House,
 New  Delhi

 5887.  SHRI  AMBBSH.  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  the  market  value  of  the  Tin-Murti
 House,  New  Dethi  apart  from  its  book
 value  ;  and

 (b)  the  expenditure  incurred  annually
 on  its  maintenance  in  last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I,  K.  GUJRAL):  (a)  The  market
 value  of  Tin  Murti  House  is  Rs.  2,46,25,882/-
 and  its  book  value  is  Rs.  22,92,369/-.

 (b)  Year-wise  expenditure  on  mainte-
 nance  is  as  follows  _

 Rs.
 1968-69  1,85,893/-.
 1969-70  1,87,337/-.
 1970-71  2,86,733/-.

 Allotment  of  Quarters  to  Class  IV
 Employees,  Delhi/New  Delhi

 5888.  SHRI  AMBBSH  :  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  whether  class  IV  Employees  when
 they  reach  at  the  basic  pay  of  Ru.  i40  are
 allotted  type  II  quarters,  if  they  had  Type  I
 quarters  previously;

 (b)  whether  the  officers  entitled  for
 Type  it  quarters  are  occupying  Type  II
 quarters  in  Delhi/New  Delhi  ;  and

 (c)  whether  by  thia  policy  Government
 servants  entitled  for  Type  II  quarters  are
 facing  difficulties  of  accommodation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K,  GUIRAL):  (a)  The  Govern-
 ment  employees  who  are  in  occupstion  of
 Type-I  accommodation  become  eligible  for
 allotenent  of  Type-II  accommodation  from

 pool  niece
 pool  when  they  start  drawing

 ts  of  Rs,  I73/-  p.m.  (basic.  pay
 pits  doatnoss  pay),  When  such  employes
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 apply  for  allotment  of  accommodation  of
 Type  lI,  their  ames  are  eotered  in  the
 relevant  waiting  list  on.  the  basis  of  their
 date  of  priority  and  they  are  allotted  acco-
 mmodation  as  and  when  their  turn  comes

 (b)  Yes,  Sir.

 (c)  According  to  the  provisions  contai-
 ned  ia  the  Allotment  Rules,  the  Govern-
 ment  servants,  who  are  in  occupation  of
 lower  type  accommodation,  can  refuse  the
 allotment  of  the  entitled  type  accommoda-
 tion  but  such  empioyees,  while  retaining  the
 lower  type  accommodation,  are  required  to
 pay  the  licence  fee  for  the  higher  type  or
 the  type  which  is  in  their  occupation,
 whichever  is  higher,  for  a  period  of  six
 months.  This  rule  is  applicable  to  accommo-
 dation  of  all  tppes  in  the  general  pool,
 Some  of  the  employees,  who  are  at  present
 entitled  to  type  II,  are  in  occupation  of
 type  I  also.  In  the  case  of  type-H]  accommo-
 dation  the  date  of  priority  covered  is  9.7,1953
 whereas  in  type  III  the  date  of  priority
 covered  is  15,7,1946,

 Allotment  of  Quarters  to  Scheduled
 Castes/Scheduied  Tribes  in  New

 Delhi/Dethi

 5889.  SHRI  AMBESH  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  the  number  of  Types  I,  I]  and  LI
 quarters  completed  after  November,  1969,
 in  New  Delhi/Delhi  area,  locality-wise  ;

 (b)  the  number  of  Types  I  and  II
 quarters  allotted  to  Scheduled  Caste/Sche-
 duled  Tribe  employees  out  of  the  above
 quarters  ;

 (c)  whether  5  per  cent  reservation  has
 been  completed  in  the  allotment  ;  and

 (d)  if.  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I,  K.  GUJRAL):  (a)  The  number
 of  quarters  completed  for  allotment  in  the
 general  pool  in  Delhi/New.  Delhi,  after
 November,  ‘1969  in  types  I  to  वा,  locality-
 wise,  is  as  under

 Type  I—D.  I.  Ze  aren  m=  «
 ‘Type-R,  K.  Puram  =  320

 Type  H—~Timarpur  m4”
 Type  II~R.  K,  Puram  w234
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 (b)  to  (d).  All  the  64  type  I  quarters
 were  allotted  as  accommodation
 to  the  allottees  of  queaiers  in  Punchkuin
 Road  which  were  required  for  demolition
 and  as  such  the  question  of  allotting  5%
 units  against  these  to  the  Scheduled  Caste/
 Scheduled  Tribe  employees  does  not  arise.

 Gut.  of  400  quarters  in  type  Il  in  Timarpur,
 200.  quartéra  were  utilised  for  shifting  the
 allotiees  of  the  old  type  Hi  quarters  in
 Timarpur  which  were  required  for  demoli-
 tion  and  80  type  I]  quarters  in  R.  K,  Puram
 were  also  required  for  shifting  the  allottees
 of  single-room  Chummeries  (type  II  in  Lodi
 Road),  which  were  required  for  remodeling.
 Out  of  the  remaining,  440  type  1 है  units,
 which  had  come  up  for  allotment,  22  units,
 which  is  5%  of  these  quarters,  were  allotted
 to  the  Scheduled  Caste/Scheduled  Tribe
 employees,

 The  5%  reservation  for  Scheduled  Caste/
 Scheduled  Tribe  employees  is  in  the  resul-
 tant  vacancies  and  whenever  the  newly
 constructed  quarters  are  required  for  giving
 as  alternative  accommodation  to  the  allottees
 of  the  accommodation,  which  is  required
 for  demolition,  the  question  of  allowing
 5%  reservation  in  such  quarters  does  not
 arise,

 Sth  Short  Service  Cotmmission
 (Technical)  Course

 5890.  SHRI  PRAVINSINH  SOLANKI
 Will  the  Minister  of  DEFENCE  be  pleased
 state

 (a)  whether  the  5th  Short  Service:Com-
 -mission  (Technical)  course  is  to  comithence
 in  October,  I97]  at  the  Officers’  Trabving
 School,  Madras  ;

 (b)  whether  the  minimum  educational
 qualifications  prescribed  for  the  above
 course  is  Degree/Deploma  (equivalent  to
 Degree).  in  various  engineering  courses  ;
 and

 (c)  whether  Government  propose  to
 accept  Diploma  holders  in  Automobile
 Engineering  of  this  course  7

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGHIVAN  RAM)  :  (a)  Yes,  Sir

 (b)  ¥es,  Sir,  except  that,  in  .  certain
 specialities,  post-graduate  qualification  .  in
 Physica  with  required  apecial  subjects,  Is  also
 accepted.

 (9  Diploms  क  Aytomopile.  Bogineoring
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 from  Madras  Institute  of  Technology,
 Madras,  only  is  accepted,  since  this  is  a
 3-year  course  after  Degree  level.

 Central  Grants  for  Shun  Clearance  to
 Assam  State

 ‘SR91,  SHRI  ROBIN  KAKOTI:  Wilt
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  Assam  Government  had
 submitted  any  schemes  for  slum  clearance
 and  requested  grants  for  this  purpose  during
 the  last  three  years  ;  and

 (b)  if  so,  the  amount  granted  for  imple
 mentation  of  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  I.  K..  GUJRAL):  (a)
 and  (b).  The  Slum  Clearance/Improve-
 ment  Scheme  was  a  Centrally  sponsored
 scheme  upto  the  3ist  March,  1969,  During
 the  year  1968-69,  the  Assam  Government
 did  not  ask  for  any  financial  assistance
 for  execution  of  projects  under  the
 scheme,

 Since  ist  April,  3969  this  Scheme  is  in
 the  State  Sector,  Central  assistance  for  all
 the  State  Sector  Schemes  is  now  being
 provided  in  the  form  of  ‘Block  loans"  and
 ‘Block  grants’  without  its  being  tied  to  any
 specific  scheme  or  head  of  development.
 The  State  Governments  can,  at  their  discre-
 tion,  utilise  the  Central  assistance  to  the
 extent  considered  necessary  by  them,  for
 any  State  Sector  programme  according  to
 their  own  priorities  and  requirements.

 Appointment  of  local  youths  by  Oil  I  dia

 5892,  SHRI  ROBIN  KAKOTI:  Will
 the  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  the  Assam  Chief  Minister
 tecently  visited  Duliajan,  Headquarters  of
 the  Oil  India  and  discussed  with  the  autho-
 rities  concerned  the  policy  for  appointment
 of  local  youths  by  the  Company  ;  and

 (b)  if  so,  the  decision  taken  in  this
 regard  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  CG  SETHI)
 (a)  and  ob).  Dating  his  recent  a  visit.  to
 Duliajan,  the  Minister  of  Assam
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 acquainted  himself  with  the  working  of
 oO  I.  L.  including  the  recruitment  of  staff.
 There  was  an  exchange  of  views  _  in  general
 and  the  question  of  taking  any  decision
 does  not  arise

 Theft.  of  military  Hardware  and  other
 spares  from  Mhow  Cantonment

 5893.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of
 DEFENCE  be  pleased  to  state  :

 (a)  whether  huge  quantities  of  military
 hardware  including  places  chains  and  other
 Spares  of  tanks  have  been  stolen  from
 Mhow  Cantonment  ;

 (b)  if  so,  the  estimated  loss  thereof  ;
 and

 (c)  whether  arrest  has  been
 made  ?

 any

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to  (७),  No
 military  stores  have  been  stolen  from  Mhow
 Cantonment.  Some  scraps  of  condemned
 and  derelict  tanks  blown  away  during  target
 practice,  were  stolen  from  the  Field  Firing
 Ranges  near  Mhow.

 The  civil  police  recovered  a  truck-load
 of  scrap  at  Heme  Range  near  Mhow  and
 arrested  four  persons.  After  their  interroga-
 tion,  more  truck-loads  of  scrap  were  recove-
 red  at  Indore.  The  civil  police  are  making
 further  investigations.

 Production  capacity  of  chemical  fertilizer
 factories  in  Kerala

 +5894,.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  PETRO-

 LEUM  AND  CHEMICALS  be  pleased  to
 State  :

 (a)  the  annual  production  capacity  of
 chemical  fertilizer  factories  in  the  State  of
 Kerala

 (b)  whether  various  types  of  chemical
 fertilizers  are  still  not  made  available  to
 meet,  the  iequirements  of  the  farmers  ;
 and

 (c).  if  so,  whether  Government:  propose
 to  set  up  more  chemical  fertilizer  factories
 in  the  State  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI)
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 (a)  The  Udyogamandal  Unit  of  the  Fertili-
 zers  &  Chemicals  Travancore  Ltd.  in  Kerala
 which  is  in  production,  bas  the  following
 capacities  :-—

 Capacity  tonnes Name  of  product
 per  aunum

 Ammonium  Sulphate  200,000
 2.  Ammonium  Phosphate  135,000
 3.  Ammonium  Chloride  25,000
 4,  Super,  Phosphate  44,000

 The  other  unit  at  Cochin  with  4  capacity
 of  330,000  tonnes  per  annum  of  urea  is
 expected  to  be  commissioned  shortly.

 (b)  The  domestic  production  of  fertili-
 zers  still  falls  short  of  requirements  and  the
 gap  is  made  up  by  imports.

 (c}  Government  have  approved  the  ex-
 pansion  of  the  Cochin  Fertilizer  Factory  for
 the  manufacture  of  4,85,000  tonnes  per
 annum  of  granulated  NPK.  No  other  pro-
 posal  to  eet  up  a  new  fertilizer  factory  in
 Kerala  is  under  consideration.

 Criteria  for  allotment  of  jeeps  to  Family
 Planning  Centres  in  Kerala

 5895,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  HEALTH
 AND  PAMILY  PLANNING  be  pleased  to
 state  :

 (a)  the  number  of  jeops  given  to  the
 State  of  Kerala  out  of  the  jeeps  received
 from  UNICEF  during  the  last  three  years
 and

 (b)  whether  those  jeeps  have  not  been
 allotted  to  the  concerned.  Family  Planning
 Centres  or  Primary  Health  Centres  and
 there  are  several  centres  not  provided  with
 jeeps  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A,  K.  KISKU):  (a)
 and  (b).  During  the  last.  three  years  566
 vehicles  were  allotted  by  the  UNICEF  for
 use  at  the  Primary  Health  Centres  in  the
 country.  Of  those,  5  vehicles  were  allotted
 to  Kerala  bringing  the  total  number  of.
 vehicles  at  the  Primary  Health  Contre  in
 Kerala  State  to  104  There  are.62.  Primary.”
 Health  Centres  in  the.  State.  of  which
 without  vehicles,  -
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 Prirery  Health  Centres  in  Development
 Blocks  in  Kerata

 5896,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased  to
 state  the  number  of  such  Development
 Blocks  in  the  State  of  Kerala  where  Govern-
 ment  intend  to  open  the  Primary  Health
 Centre  cach  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU)
 There  are  44  Development  Blocks  in
 Kerala  and  each  one  has  a  Primary  Health
 Centre.

 Grants  for  Works,  Housing  and  Urban
 Development  Programmes  in  Kerala

 5897.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state  :

 (a)  whether  on  the  recommendations  of
 the  Main  Working  Group  on  Health  and
 Urban  Development,  a  huge  sum  had
 been  allocated  in  the  Fourth  Pian  for  giving
 Joans  assistance  to  the  State  Governments
 for  setting  up  revolving  fuads  for  acquisi-
 tion  and  development  of  tand  and  for

 expansion  ;
 (be)  if  so,  the  amount  allocated  to  the

 State  of  Kerala  and  its  distribution,  district-
 wise  ;  and

 (c)  the  principles  on  which  district-wise
 allocations  was  made  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  I.  K.  GUJRAL):
 (a)  to  (c).  The  Fourth  Five  Year  Plan  does
 not  specify  any  amount(s)  to  be  given  as
 loan/assistance  by  the  Centre  to  the  State
 Governments  for  setting  up  revolving  funds
 for  acquisition  and  development  of  land  and
 for  expansion.  From  the  beginning  of  the
 Fourth  Five  Year  Plan,  Central  financial
 assistance  to  State  Governments,  including
 Kerala,  is  given  in’  the  shape  of  “block
 loans’  and  ‘block  grants’  for  all  the  State
 Sector  schemes  taken  together,  The
 amount  is  detérmined  each  year  after  taking
 into  account  tlie  size  of  the  annual  Plan,
 availability  of  resources  etc.  No  amount.
 of  the  Central  block.  assistance  is  relatable
 to  any  specific  scheme  or  head  of  develop~
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 ment,  The  State  Governments  are  free  to
 allocate  the  block  Central  assistance  to
 various  schemes.  and  projects  included  in
 their  Plan  on  the  basis  of  thelr  own
 tequirements  and  priorities.  In  addition,
 loans  from  the  Life  Insurance  Corporation
 of  India  are  also  made  available  to  the
 State  Governments  every  year  which  can  be
 utilised  for  acquisition  and  development  of
 laad  and  also  for  housing  in  urban
 areas.

 Allocation  of  funds  for  utilisation  in
 various  Districts  of  State  is  the  concern  of
 the  State  Governments.

 Japanese  knowing  officers  in  Indian
 Embassy  in  Japan

 5898.  PROF,  NARAIN  CHAND
 PARASHAR  :  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  all  the  Class  I  officers  of
 the  Indian  Embassy  in  Japan  are  proficient
 in  Japanese  language  ;

 (9)  if  so,  the  number  thereof  ;  and

 _(¢)  if  not,  the  arrangements  made  by
 Government  for  teaching  them  Japanese
 language  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  Out  of  0  Class  I  officers  posted  by
 this  Ministry  two  are  proficient  and  three
 are  learning  the  Japanese  language,

 (c)  Other  officers  are  encouraged  to
 acquire  at  least  a  working  knowledge  of  the
 Japanese  language.  They  make  their  own
 arrangements  for  this  purpose  .  g.  lingua-
 phone  records,  private  lessons  etc,

 Mass  Family  Planning  Camps  in  Punjab

 5899.  SHRI  TEJA  SINGH  SWA-
 TANTRA:  Wil  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased  to
 state  ;

 (a)  the  names  of  places  where  mass
 family  planning  .campe'  were  arranged  in
 Punjab  in  April,  I97!

 (b)  the  number  of  those  who  were
 operated  upon,  male  and  female  separately
 in  cech  temp;
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 (c)  the  number  of  those  who  died  after
 their  operations  in  these  mass  camps  ;  and

 @  whether  any  inquiry  was  held  for
 the  deaths,  together  with  action  taken
 against  the  officer  who  was  responsible  for
 such  deaths  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTO-
 PADHYAYA):  (a)  to  (d).  The  infor-
 mation  has  been  asked  for  from  the  State
 Government  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  it  is  received.

 Officers  sent  Abroad  for  Training  in
 Family  Planning,  Health  aad

 Medical  from  Punjab

 5900.  SHRI  8,  5,  BHAURA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  the  names  of  officers  of  medical
 services  from  Punjab  State  who  were  deput-
 ed/loaned  to  foreign  countries  for  training
 in  family  planning,  health  or  medical  in  the
 year  ‘1967-68  to  1970-7  ;

 (b)  the  number  and  names  of  officers
 who  applied  for  the  above  referred  training  ;

 (c)  the  criteria  for  selecting  them  ;  and

 (d)  the  amount  spent  by  Punjab  and
 the  Central  Government  for  their  training  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPA-
 DHYAYA):  (a)  to  (d)}.  The  information
 is  being  cullected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Cholera  Deeths  among  Bangla  Desh
 Refugees

 590i,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state

 (a)  whether  about  3300  Bangla  Desh
 refugees  died  as  a  result  of  Cholera  in

 Meghalaya  arca  as  reported  by  Caloutta
 press  ;

 (b)  the  number  of  Bangla  Desh  refugees
 who  suffered  ‘Cholera  attack  and  the  num-

 ber  of  the  cases  which  proved  fatal  ia
 States  of  West  Bengal,  Assam,  Meghalaya
 aed  Tripura,  as  also  in  Mana  and  other
 camps  separately  ;  and  =
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 (c)  the  steps  taken  by  Government  to
 deal  with  the  problem  of  ovt-break  of
 Cholera  epidemic  among  the  Bangla  Desh
 refugees  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A,  K,  KISKU):  (a)
 No,

 (b)  The  available  information  is  as
 follows  :

 Name  of  No.  of  No.  of
 State  cases  deaths

 West  Bengal  36,389  4741
 (Among  evacuees  (upto  20.7.71)
 in  Hospitals  and
 Health  Centres)

 Aseam  269  23
 (upto  0.7.7I)

 Meghalaya  Nil  Nil

 Tripura  Information  !
 not  (reported  on

 available  18.7.71)

 Madhya  38  5
 Pradesh  (upto  25.6.71)
 (Mana  Camp)

 The  figures  given  in  respect  of  West
 Bengal  include  cases  and  deaths  due  to
 gastro-enteritls  also.

 (c)  The  salient  steps  so  far  taken  are  as
 follows  :

 (i)  All  refugees  in  Camps  and  local
 population  are  being  given  anti-
 cholera  inoculation.

 (ii)  A  special  mass  anti-cholera  im-
 munization  drive  has  been
 started  in  cities  and  major  towns
 in  the  States  bordering  Bangla
 Desh  and  the  places  where  new
 refugee  camps  are  being  opened.

 (iii)  Necessary  preventive  .  measures
 to  combat  the  spread  of  Cholera

 such  as  disinfection  of  water
 supplies,  isolation  of  cases  etc.
 are  being  taken.  Sanitation
 facilities  are  being  improved.

 (iv)  Adequate  stocks  of  anti-cholera
 vaccine,  disinfectants,  drugs  ate.
 have  been  supplied

 (v)  Two  epidemiological  teams  have
 been  set.  up  at  Calcutta  and
 Gaihati  for.  ‘emergency  investi-
 gation  of  ‘cases  of  out-break,
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 Amonnt  paid  for  the  Coustruction  of
 “Smphal-Cachar  Road

 5902.  SHRI  ह.  TOMBI  SINGH  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state

 (a)  the  amount  so  far  paid  to  the  Border
 Roads  Organisation  for  the  construction  of
 the  Imphal-Cachar  Road  ;

 (b)  whether  the  amount  has  exceeded
 the  amount  agreed  upon  in  the  beginning
 of  the  contract  ;  and

 (c)  ‘it  80,  the  reasons  therefor  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  है ९  present  the
 Border  Roads  Organisation  are  developing
 only  the  sector  Jiribam-Imphal  of  new
 Cachar  road.  Funds  are  being  provided
 partly  by  the  Manipur  Government  and
 partly  by  the  Border  Roads  Development
 Board.  Upto  the  end  of  March  97i,  an
 amount  of  Rs,  259  lakhs  had  been  debited
 against  the  Manipur  Government  and
 another  Rs.  I78  lakhs  had  been  met  from
 the  funds  of  the  Border  Roads  Organisation,
 making  a  total  of  Rs.  437  lakhs,

 (०)  the  works  are  being  executed  by  the
 Border  Roads  Organisation  departmentally
 and  not  through  contracts.  The  amount  of
 Rs.  437  lakhs  does  not  exceed  the  initial
 assessment  of  the  cost  of  works.

 (c)  Does  not  arise.

 Construction  of  Covch-Bebar-Fulbari
 Rangpur  Road  by  Border  Roads

 Organisation

 $903.  SHRI  B.  K.  DASCHOW-
 DHURY  :  Wilt  the  Minister  of  DEFENCE
 be  pleased  to  state

 (a)  whether  Cooch-Behar-Fulbari  Rangpur
 Road  via  Dinhata  in  the  district  of  Cooch-
 Behar,  West  Bengal,  is  an  important  border
 road-and  defence  materials  are  often  times
 carried  on  head-loads  for  protection  of  the

 _
 being  the  same  an  unmetalied

 road;

 (6)  whether  his  Ministry  has  received  a
 representation  to  construct  this  road  a
 Permanent  and  metalled  one  under  Border
 Roads  Organisation  ;  and

 (०)  चली  so,  thé  reaction  of  Governntent
 and  when  ‘the  same  road  Will  be  taken  up

 by  the  Border  Roads  Organisation  7

 JULY  96.  tot

 and  &)
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 THE  MINISTER  OF  DEFENCE  {SHRI
 JAGJIVAN  RAM)  :  (a)  to  (c)..  Govern
 ment  have  received  a  representation  for  the
 construction  of  the  road  as  a  permanent
 metalled  road  by  the  Border  Roads  Organi
 sation.  From  the  defence  point  of  view  the
 existing  road  communications  in  the  Cooch--
 Behar  Sector  are  adequate.

 Employment  of  Local  Labour  for  Construc-
 tion  of  Imphal-Cachar  Road  by  Border

 Roads  Organisations

 5904.  SHRI  N.  TOMBI  SINGH  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  Border  Roads  Organisa-
 tion  employed  local  labour  in  the  construc-
 tion  of  the  Imphal-Cachar  Road  ;  and

 (b)  if  80,  the  number  of  unskilled  and
 skilled  labour  employed,  category-wise  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGHVAN  RAM):  (a)  Imphal-Jiribam
 section  of  the  Imphal-Cachar  road  is  being
 constructed.  by  the  Border  Roads  Organisa-
 tion.  Some  loca!  labour  is  employed  on
 this  sector,

 (b)  The  average  nomber  of  Iccal  un-
 skilled  labour  (i.e.  Mazdoors)  employed  in
 lJast  3  months  is  I56.  No  skilled  labour  is
 employed  on  this  road.

 Invitations  to  Foreign  Parliamentary  Dele-
 gations  to  Visit  Bangla  Desh  Refugee

 Camps  in  India

 5905.  SHRI  SAMAR  GUHA  :  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  different  nations  of  the
 World  have.  been  invited  to  send  their
 representatives  to  visit  Bangla  Desh  refugee
 camps  in  India  to  have  first-hand  facts
 about  the  atrocitics  of  Pakistan  army;

 (b)  if  so,  the  responses  received  so  far  ;

 (c)  if  not,  whether  Government  are
 sending  invitations  to  all  World  Govern-
 ments  for  sending  Parliamentary.  Delega-
 tions  to  visit  Bangla  Desh  refugee  camps  ?

 |  THE  DEPUTY  MINISTER  IN  THE
 "MINISTRY  OF  ©  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  (a)
 We  have  invited  Pactiansentatiana,
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 Giplomatic  representatives  and  other  impor-
 tant  pertons  from  all  countries  of  the  world
 to  -yisit  the.  Bangla  Desh  refugee  camps  in
 order  to  have  firet-hand  knowledge  of  the
 facts..  Parliamentarians  from  the  USA
 U.K.,  Canada,  West  Germany,  Ireland  and
 Australia,  besides  Ambassadors  and  other
 officials  of  diplomatic  missions  located  in
 New  Dethi,  have  visited  the  camps  on  our
 invitation.  Representatives  of  the  U.N.
 agencies  concerned  with  relief  measures  and
 of  a  number  of  foreign  humanitarian  orga-
 nisations  have  also  visited  them.

 (c)  In  view  of  the  facts  given  above,  it
 is  not  necessary  to  send  forma!  invitations
 to  all  Governments  and  send  Parliamentary
 Delegations  to  visit  Bangla  Desh  refugee
 camps.

 Camps  organised  by  Pakistan  for  return
 of  Bangla  Desh  Refugees

 5906.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  (0  state  :

 (a)  whether  Pakistan  Government  or-
 ganised  a  few  temporary  camps  in  the
 border  areas  with  local  people  with  a  view
 to  mislead  U.N.O.  Relief  Commissioner  by
 suggesting  that  Bangla  Desh  refugees  have
 Started  going  back  to  their  homeland  ;

 (b)  if  so,  whether  the  attention  of  the
 U.N.O.  Relief  Commissioner  has  been
 drawn  to  such  mischievous  made  by  Paki-
 Stan  ;  and

 (c)  if  so,  reaction  of  U.N.  O.  Relief
 Commissioner  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a).to
 {ch  During  his  discussions  here,  the  U.  N.
 High  Commissioner  for  Refugees  informed
 us  that  he  had  seen  two  of  the  camps  which
 Pakistan  claitns  to  have  set  up  for  so-called
 retorning  refugees.

 The  fact  that  the  influx  of  refugees  into
 India  continues  and  that,  even  since  the
 U.N,  High  Commissioner's  visit  to.  Dacca
 in  the  second  week  of  June,  I97l,  more
 than  twelve  lakhs  of  fresh  refugees  have
 come  into  India,  clearly  shows  that  the
 so-called  reception  ‘centres:  were  a  propa-
 ganda  stunt-and  will  achieve  nothing  until

 an  acceptable  political  solution  .  is  arrive
 phat,
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 The  facts  of  the  continuing  influx  of
 refugees  into  India  are  well  known  -to  the
 U.N.  High  Commissioner  for  Refugees,  to
 other  International  bodies  and  to  foreign
 governments.  On  the  23rd  June,  1974,  the
 U.N.  High  Commissioner.  for  Refugees  is
 reported  to  have.  stated  in  New  York  that
 what  could  bring  people  back  was  a  politi-
 cal  solution  and  that  he  was  certain  that
 Pakistan  would  also  agree  that  this  was  the
 case.  He  further  stated  that  the  political
 solution  would  have  to  be-one  which  gave
 confidence  and  faith  in  the  future  and  that
 this  was  the  only  real  incentive  for  the  re-
 turn  of  refugees.

 Preparation  of  Brochure  regarding  Mass
 Killing  of  Teachers  in  Bangla  Desh

 5907.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  ;

 (a)  whether  Government  have  prepared
 any  brochure  about  mass  killing  of  Univer-
 sity,  College  and  School  teachers,  artists,
 Hterate  aad  other  intellectuals  of  Bangla
 Desh  by  the  Pakistani  army,  for  citculation
 among  the  Universities  of  the  Werld  and
 for  sending  to  UNESCO  ;

 (b)  if  not,  whether  Government  will  set
 up  a  committee  with  the  help  of  refugee
 intellectuals  from  Bangla  Desh,  for  prepar-
 ing  a  factual  brochure  on  Pakistan  savagery
 on  Bangla  Desh  intellectuals  ;  and

 {c)  if  so,  the  steps  proposed  to  be
 taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (c).  A  brochure  called  ‘The  Issue-Rule
 by  Ballot—The  Answer:  Reign  of  Terror’
 produced  by  the  Permanent  Mission  of
 India  to  the  United  Nations  which,  among
 ether  things,  describes  in  a  very  poignant
 ‘manner  the  macsacre  of  intellectuals  in  East
 ‘Bengal,  has  been  widely  circulated  Indian
 thinkers  and  writers  too  have  citculated
 their  “Appeal  to  the  Conscience.  of  the
 World  on  the  Agony  of  Bangla  Desh’.
 to.  ‘universities  of  the  ©  Wold  and:  to
 UNESCO.

 {8)  है  pot  1... ३
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 Note  to  Foreign  Universities  regarding  कोई  आह्वान  हे  भी,  परिस् करणा-
 Barbarities.  Committed  oo  Intellocteals  t

 शालाओं  के  नहीं
 है
 क्षणों  मथ  किल

 पुनरीक्षण of  Bangla  Desh  शालाओं  के  समझौतों  का  पुनरीक्षण  करने  के

 5908.  SHRI  SAMAR.  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  sent  any
 note  to  different  Universities  of  the  World
 for  drawing  their  attention  to  the  barbarities
 committed  on  intelicctuais  of  Bangla  Desh  ;
 and

 (b)  if  not,  whether  any  such  step  is
 proposed  to  be  undertaken  by  Govern-
 ment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (5).  Indian  thinkers  and  writers  have
 already  circulated  their  “Appeal  to  the  Con-
 science  of  the  World  on  the  Agony  of
 Bangla  Desh”  to  the  universities  of  the
 world  drawing  their  attention  to  the  barbari-
 ties  committed  vn  the  intellectuals  in  East
 Bengal,  In  view  of  this  Government  do
 not  propose  to  send  a  note  to  universities  of
 the  world.

 विदेशी  तेल  कर्मियों  का  राष्ट्रीपकरशा

 5909.  ato  लक्ष्मी  नारायण  पांडे  :  क्या

 पैट्रोलियम  कौर  रावत  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  I8  जून  को  रतलाम  में  हुई
 अपनी  प्रेस  कास्फन्स  में  उन्होंने  यह  कहा  था

 कि  सरकार  का  अस्तिव  निकट  भविष्य  में  विदेशी

 तैल  कम्पनियों  का  राष्ट्रीयकरण  करने  का  है  ;

 शौर

 (ख)  यदि  हां,  तो  सरकार  के  विचाराधीन

 योजना  की  मुख्य  बातें  क्‍या  हैं  ?..

 पेट्रोलियम  भोले  रसायन  भंस्त्री  फ्री  to

 सो०  सेठी)  :  (क)  कौर  (ख).  यह  बताया  गमा

 था  कि  सरकार  विदेशी  कम्पनियों  के  राष्ट्रीय-

 करण  के  बारे  में  बिचार  करेगी  a  यद्यपि
 विदेशी  तेल  कम्पनियों.  की  परिष्करपशालाभों

 ता  प्राय  संस्था ओरों  के  राष्ट्रीयकरण  के  लिए

 लिए  श्रेय  वैकल्पिक  तरीकों  के  साथ  वर्तमान

 स्थिति  की  सरकार  वस्तुत  रूप  में  जांच  कर

 रही  है  1

 बिहार  में  आवास  योजनाओं  के  लिये

 आवंटित  घबराती

 SOLO.  eft  शंकर  बयान  सिह:  क्‍या

 निर्माण  घौर  आवास  मन्त्री  यह  बताने  की  कृपा

 करेंगे  कि  विहार  राज्य  को  आवास  योजनायें

 के  झन्तगंत  झझब  तक  कितनी  धनराशि  दी  गई?

 निर्माण  झोर  आवास  मदिरालय  में  राज्य

 सत्यों  (ओ  झा  के०  गुजराल)  :  निर्माण

 शीर  आवास  मन्त्रालय  की  सामाजिक  आवास

 योजनाओं  के  कार्यान्वयन  के  लिए  1968-69

 तक  बिहार  सरकार  ने  केन्द्रीय  वित्तीय  सहायता

 के  रूप  में  958.93  लाख  रुपये  की  राशि  ली

 थी।  चतुर्थ  पंच  वर्षीय  योजना  के  आरम्भ  से,

 अर्थात  969-70  के  वर्ष  से,  राज्य  सरकारों  को

 केद्रीय  वित्तीय॑  सहायता  राज्य  क्षेत्र  की  सभी

 मोज ना भों  के  लिए  (आवास  सहित)  सब  मिला-

 कर  खंड  ऋणों  कौर  खंड  अनुदानों  के  रूप  में

 दी  जाती  है।  मत:  969-70  के  वर्ष  से  राज्य

 सरकारों  द्वारा  (बिहार  सहित)  श्रीवास  रोज-

 नामों  के  लिये  प्रयुक्त  की  गई  केन्द्रीय  वित्तीय

 सहायता  की  राशि  उपलब्ध  नहीं  है  A

 केन्द्रीय  वित्तीय  सहायता  के  अतिरिकत

 राज्य  सरकार  को  सामाजिक  प्रवास  योजनाओं

 के  कार्यान्वयन  के  लिए  970-7  के  वर्ष  के

 ग्रस्त  तक,  इस  अल्त्रालियं  भॉध्येमं  से,  भारत
 के  जीवन  बीमा  मिमी  ते  कुल  707,02  लाख

 रुपये  के  ऋण  भी  दियें  हैं  1

 Black  Marketing  in  Blood'in  Delhi -

 on,  SHRI  BALATHANDAYY-
 :
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 Will.  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  whether  Delhi.  hes.  .a  .  flourishing
 black  market  in  blood

 (b)  whether  the  Blood  shops  masquerad-
 ing  under  the  respectable  title  of  ‘blood
 batiks”  fram  thé  core  of  the  bloed  trade  in
 the  Capital

 (c)  whether  these  blood  shops  receive
 blood  at  the  rate  of  Rs.  3.50  to  Rs.  4  per
 unit  and  sell  it  for  a  price  ranging  between
 Rs.  65  and  Rs,  200  ;  and

 (9)  If  ‘BO,  thd  steps  Government  have
 taken  ta  puta  stop  to  black-marketing  in
 blood  in  the  capital  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPA-
 DHYAYA):  (a)  Government's  attention
 has  been  drawn  to  a  news-item  on  this
 subje  :t

 (b)  The  major  hospitals  in  Delhi  have
 their  own  blood  banks.  According  to  in-
 formation  furnished  by  the  Delhi  Adminis-
 tration  there  aré  twd  blood-banks  run  by
 private  doctors  in  Delhi

 (c)  As  far  as  is  known,  the  private
 blood  banks  pay  Rs,  20/-  per  unit  of  blood
 ef  300  mis.  on  an  average.  In  case  of  an
 RH  negative  Blood  donor,  it  may  be  upto
 Rs,  100/-  per  unit.  They  charge  Rs.  30/-
 from  poor  patients,  Rs.  45/-  fram  General
 Ward  patients  of  Hospitals  and  Rs.  65/-
 from  Nursing  Homes.
 ©  Under  the  Drugs  and  Cosmetics
 Acts  and  rules  thereunder,  thete  is  no  pro-
 vision  to  Odmtrdl  the  prices  charged  by
 private  institutions.

 शासित  क्षेत्रों  में  प्राइमरी  स्वास्थ्य  किया

 5912  भरी  ूलचल्द बर्मा वर्मा  :  गया  स्वास्थ्य
 झोर  परिवार  नियोजन  मन्त्री  यह  बताने  सो

 कपा  करेंगे  कि

 (8)  बया  ग्रामीण  क्षेत्रो ंमें
 370  सामुदायिक

 -विकास  ह...  ऐसे  हैं.  जहां  प्राइमरी  स्वास्थ्य

 किसी  डाक्टर  नकी
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 '  Written’  Anders  8

 (थे)  यदि  हाँ,  तॉँ  परब  तंके  हँस  संस्थान  में

 कया  कार्यवाही  की  गई:  झरना  भविष्य  में  करने

 को  बिचारे  है  !

 विमान  और  डावोस  तथा  स्वास्थ्य  बौर

 परिवार  सिंरोजा  मरती  (ओ  ससातंकर

 बुकिंग)  :  (क)  इस  समय  उपलब्ध  कचना  के  प्रभु-

 सार  304  ब्लाक  ऐसे  हैं  जिसमें  भी  प्राथमिक

 स्वास्थ्य  केद्र  स्थापित  किए  आने  हैं  शर  203

 प्राथमिक  स्वास्थ्य  केन्द्रों  में  डाक्टर  नहीं  हैं  ।

 खि)  चौथी  पंचबपीष  योजना  के  दौड़ते

 सभी  सामुदायिक  विकास  .खण्डों  में  प्राथमिक

 स्वास्थ्य  लेखों  की  स्थापना  के  कार्य  को  पूरा

 करने  का  विचारे  है  जो  विकास  खंड  मलेरिया —
 रख  रखाव  चरण  में  पहुंच  चुके  हैं  उनमें  प्राथ-

 मिक  स्वास्थ्य  केसर  खोलने  के  बारे  में  प्राथमिकता

 दी  जायेगी  ।  वर्तमान  प्राथमिक  स्वास्थ्य  केन्द्रों

 तथा  नये  बोले  जाने  वाले  केन्द्रों  का  खर्चे  राज्य-

 सेक्टर  के  अन्तर्गत  होगा  |  बेसिक  स्वास्थ्य  सेवा

 कर्मचारियों  की  संख्या  बढ़ाते  के  लिए  प्राथमिक

 स्वास्थ्य  केस  को  केंद्रीय  सहायता  दी  भा  रही

 है
 ग्राम  क्षेत्रों  में  डाक्टरों  की  कंपी  को  पूरा

 करने  के  लिए  राज्य  सरकॉरों/संचर  क्षेत्र  प्रशा-

 रनों  द्वारा  निम्नलिखित  कदम  उठाये  गये  हैं:  ee

 (1)  प्राम  तथा  नगर-करों  में  कार्य  करने

 वाले  डाक्टरों  का  एक  कैडर

 बनाना

 (2)  ग्राम  भत्ता  यातायात  सुविधाएं,

 सुसज्जित  आवास,  पेय  जल  तथा

 बिजली  प्राणी  की  सुविधाओं  की

 व्यवस्था  के  रुप  में  प्रोत्साहन  देता।

 (3)  प्राथमिक  स्वास्थ्य  केन्द्रों
 में

 भौतिक

 सुविधा भों  में  सुधार  करना  विशेषत

 भवनों  तथा  प्रवासी  गंवारों  की

 सुविधाओं  में  सुनार  करना ।

 (4),  शाम  ज्षेत्रों में,  बेना  करने  के  इच्छुक



 हे
 a  Wracen  Answers

 {5)  अग्रिम  बालिके  मृद्धियोँ  देना  t

 (6)  आत्मिक  स्वास्थ्य  केन्द्रों.  “में  जौर

 अधिक  दवाओं  की  व्यवस्था  -करना।

 '  कुछ  राज्य  सरकारों  ने  चिकित्सा  कालिजों

 के  छात्रो ंको  उनकी  शिक्षा  पूरी  होने  पर  पति-

 ऐक्य  वर्षों  के  लिए  ग्राम  क्षेत्रों  भें  सेवा  करते  की

 दि...  सजाकर  छात्रों  फो  छात्र  वृत्तियां  भी  दी  हैं  ।

 भारत  सरकार  ते  400  दुर्गम,  प्राम  क्षेत्रों में
 सेवा  करने  वाले  प्रत्येक  डक्टर  की  50  है. ३.

 मासिक  भत्ता  देने  की  एफ  योजना  बनाई  है।
 इस  रोजना  के  अधीन  परिवार  नियोजन  विधि

 'से  केवल  चौथी  पंचवर्षीय  योजना  अवधि  में

 ह... ल  प्रतिशत  सहायता  दी  जायेगी  1

 "Setting  up  of  Fertilizer  Plant  based  on  Coal
 in  Sidhi'  District  (M.P.)

 5013  SHRI  RANABAHADUR  SINGH:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  _  whether.  a
 feasibility  study.  has  been  made  for,  setting
 up  of  a  fertilizer  plant  based  on.  coal  in
 Sidhi  district  of  Madhya  Pradesh  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI)
 No,  Sir.  However,  Government  have

 ‘decided,  in.  principle,  to  establish  a  coal-
 based  fertilizer  plant  at  Korba  (Bilaspur

 District)  of  Madhya  Pradesh

 Price  and  ‘Sale  of  Molasses  in  Free  Market
 ma  by  Sagar  Factories

 SHRI  GANGA  REDDY
 7  (SERRI-D  हूं  PANDA:  :
 +.  ;  Will.  the  Minister.  of  PETROLEUM
 AND  CHEMICALS  be  pleased:  to  state

 (a)  whether  it  has  been  decided  to  set
 up  -an  Expert  Committee  to  examine  to
 raise,  the.  present  controlled  price  of
 tolasses  ;  and

 (9)  whether  Government  want  to  review
 ‘the  decision.  to  allow.  the  sugar  factories

 ‘5914

 to  sell:  70  per  cent  of  their  production  of
 motasies  if  the  free  market,

 THE  (DEPUTY  MINISTER:  IN  THE
 MINISTRY  OF  “RRTROLEUM  AND
 CHEMICALS

 on
 DALBIR  SINGH)

 i)  qnd  1)  It  ‘Deda

 JUGY  126,  974

 Sehidled  to  setup
 me

 Wrisen'  Anawers.:%8

 an  Expert  Committes.to.  cxagzae  into  drter
 alia  the  price  of  molasses,  The  question  of
 allowing...20%,  ‘fres  -sale  ot.  otherwise:  will
 also  be  decided  after  the  aforesaid.  exami
 nation

 मर्दों के  घायलों  कौर  कार्यालय  के  कमरों

 का  नवीन  प्

 59i5.  at  काल  सिल  मधुकर  :  क्या

 निर्माण  झोर  आवास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि

 (क)  क्‍या  थू  :समाचार  जिसका  देश  के

 समाचारपत्रों  ने  बहुत  भ्रधिक  प्रचार  किया  है,
 सच  है  कि  मस्ती  परिषद्‌  के  नये  सदस्यों  ने  भले

 कमरों  की  सजावट  पर  बड़ी  राशि  व्यय  की  है  ;

 (ख)  यदि  हां,  तो  उन  नये  मत्रियों,  राज्य

 मंत्रियों  तथा  उपमंदिरों  के  नाम  क्‍या  हैं  तथा

 उनके  कार्यालयों  का  ब्यौरा  क्‍या  है  जिनके

 कमरों  तथा  कार्यालय  कक्षों  को  सजाने  के  लिये

 बहुत  बड़ी  राशि  व्यय  की  गई  है  और

 (य)  प्रत्येक  मामले  में  कितना  व्यय  किया
 गया  है

 ?

 निर्माण  और  झा वात  सरआालग  में  राज्य
 जन्त्री  (क्रि  आई  के०  गुजराल)  :  (क)  से

 (4).  सूचना  एकत्रित  की  जा  रही  है  और  सभा
 पटल  पर:  रख  दी  जायेगी  -

 Dispute  between  Sugar  Factories  and
 State.  Tradiag.  Corporation  regar.

 ding  Export  Price  of  Molasses  _

 59i6.  SHRI  P.  GANGADEB
 an  SHRI  NIHAR  LASKAR

 Will  the  Ministe:  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  a  dlapate  between’  Sugar
 Factories  and  State  Trading  Corporation
 has:  arisen  regarding  the  export  price  of
 ‘inuslasges

 q)  whether  ‘Andhra  Pradesh.  Goyery-
 ment  hes  taken  up  the  factories  case  and.

 Boaril'to*  dinciits



 MINISTRY.  OF  ‘PETROLEUM  8७४0
 ‘CHEMICALS  (SHRI.  DALBIR  SINGH)

 (a)  to  (6).  .  The  Government  ‘of  Andhra
 Pradesh  informed  the  Government  ‘of  India
 in  May:  97]  that  “sonie  ‘of  the  ‘sugar
 factories  have:  a  grievance  that  they  are
 riot  getting  fair‘price  from  the  State  Trading
 Corporation  in’  respect  of  the  molasses
 seledsed  for  export  ‘outside  the  country.
 Price  paid  by  them  is'  stated  to‘be  fess  than
 the  open  market  price  prevailing  in  the
 country.”  As  requested  by  them,  this
 matter  was  included  in  thé  subjects  for
 discussion’  by  the  Central  Molasses  Board  in
 June  1973  On  examination  it  was  noted
 that  if  State  Trading  Corporation  can
 reduce  intermediary  costs,  such  as  transport,
 shortage,  inspection  etc.,  it  could  offer
 better  prices  to  sugar  factories

 Production  of  Molasses  by  Cooperative
 Sugar  Industries

 59i7.  SHRI  D.  K.  PANDA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  the  total
 quantity  of.  molasses  produced  ‘by  the  Co-
 operative  Sugar  Industries  in  India  last  year
 State-wise  ?

 THT.  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  :  (SHR!  DALBIR  SINGH)  :
 The  production  of  molasses  by  the  Coopera-
 tive  Sugar  Industries  jn  the  country  during
 the  sugar  s¢ason  1969-70  is  given  below  :

 SRAVANA  ay  i893  (S4X4)

 THE  MINISTER  OF  STATE  IN  THE.

 Whitton
 jin  jdnawer:

 2
 3  %

 Netritiétial  Level  Scheme  ह. ठ  India

 5918,  SHRI  छू,
 &

 PANDEY  :  Will
 the  Minister.of  HEAL  AND  “FAMILY
 PLANNING  be-pleased  to  atate  :

 (a)  whether  it  is  @  fact  that  the  Nutri-
 tional  level  of  ah  average  Indian  compares
 far  unsatisfactory  with  Pakistan,  Australis,
 U.S.A.,  Japan  U,S.S.R.,  and  U.K.  ;  and

 (५)  whether  any  specific  scheme  is  likely
 to  be  introduced  to  irictease  the  nutritional
 level  in  India.  aan  aren

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHB.  A:  K.
 KISKU):  (a)  The  information  on  the  per
 capita  per  day  availability  of.  calories  and
 protein  as  compared  to  that  of  |  other
 counjries  referred  to  is  as  follows  :—~

 “Country  "Year  to  Per  capita.per  day Year  to  का  capita.per  day
 which  date  availability

 Ttelate
 Calories  Protein |

 (numbers)  (Gram)

 1  U.S.A,  968  340  0~——~—“ié‘'SP
 2,  USSR.  796466  3150,  -9L5;3
 3,  U.K.  1968-69  3780  88.6  ..
 4,  Japan”  ~—-:968  2460 TSB
 3s  Pakistan  1967-68  .  2230:  506.0

 6.  India  969  965  0.7

 eames
 Name  of  the  State  Quantity
 re  (i  tonnes)

 Andhra.  Pradesh  56,000
 Assam  $,000
 Biha’  1,000
 Gujarat  49,000

 Kerala  8,000"  sy

 Maharashtra  2,72,000
 54,000° Mysore

 (b)  More  food  is  the  first  step  towards
 better  nutrition.  -  Nation-wide  endeavour  to
 develop  agricujture  aiongwith  animal  hus-
 bandry  and:  fisheries  must  ‘be  regatded  as
 the  base  of  all  efforts  in  nutrition,  e  The
 rapid  application  of  modern  science  and
 technology  for  the  development  and.  papus
 larisation  of  subsidiary,  supplementary  and
 protective  food  schemes  auch  a8  “production
 of  balahar,  weaning.  food;  fortification  of
 wheat  protucts,  development.  of  protein
 Isolate  and  protein  .isolute..toned  milk.  oil
 seed  flours  etc.  initiated  by  the  Government

 of  India  envisage  .  a  gradyal  removal
 of

 nutritional  deficiency  in  India

 निर्माण  विभाग  में  नेमिशिंक
 और  उसका  |

 रेखीय
 wttenfoit  के  वेतनमान



 काम  कह. कहे  भरि  के  देश मल रत  निर्धारित

 हैं;

 (श्र)  क्या  .  वहां  निरन्तर  कुछ  समग्र  काम

 करने  के  बादे  उन्हे  स्वतः  ही  मासिक  आधार

 पर  काम  करने  वालें  श्रमिकों  का  दर्जा  प्राप्त  हो

 जाता.

 (@)  यदि  हां,  उनके  निर्धारित  वेतनमान

 कपा  हैं  कौर  कितनी  अवधि  के  बाद  उन्हें  मानसिक

 आधार  पर  काम  करने  वाले  श्रमिकों  का  बजा

 प्राप्त  हो  जाता  है  ;

 (घ)  भ्या  डन  नैभितिक/दैनिक  श्रमिकों

 को  रोजगार  दफ्तर  के  बादाम  से  नहीं  बुलाया
 जाता  है  ;  कौर

 (ह)  बद्ध  हां,  तो  इसके  नया  कालरा  हैं?

 + ' निर्माण  ओर  ६.11... ड  सम् जा लय  में  राज्य

 लेबी  (भो  बाइ?  के०  गुजराल)  :  (क)  केन्द्रीय

 लोक  निर्माण  विभाग  के  मिस्टर  रोल  के  मजदूर
 दैनिक  मजदूरी  के  कामगार  हैं  जिन्हें  मिनिमम

 .बेलिज  एक्ट,  1948  के  भ्र धीन  निर्धारित  दरीं

 के  अनुसार  अदायगी  की  जाती  है  q

 (ल)  जी,  नहीं  i

 (गे)  ६...  ही  नहीं  उठता  ।

 ध)  कैदी  लोक  निर्माण  विभाग  के

 डस्टर-रौल  के  श्रमिकों  कौ  भर्ती  रविवार

 कार्यालय के  माध्यम  से  की  जाती  है  ।

 (6)  ही&  ही  नहीं  उठता  ।

 Purchase  of  Land  in  Goa  by  Mis  Zia
 ‘AgreChemicals  for  Setting  |

 Factory
 $920  SHRI  EKASMO  DE  SEQUEIRA

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  price  at.  which  Jand  was  pur-
 chased  for  setting  tip  the  Mictity  “of  ‘Messrs
 Zuari  Agto-Chemicats  fromthe  Comunidade
 of  Sancoale  in  Gon  with  the  necessary
 prior  sanction  of  Goa  Gdveriiment  ;  and

 {b)  ‘the  price  af-other  land  io:the..  same
 €tca  purchased  almost  at  the  same  time  by

 the‘saise  purchaser  : rn

 पिसाई  :  MANISTER.  OF.  PETROLEUM
 AND  CHEMICALS  RiP.  C,  SETH:
 (a)  According  tp  the  information  .furpished.
 by  Mis.  Zaari  Agro-Chemicals.  Ltd.  499.95
 Hactercs  of  land  had  with  the  approval  of
 the  Gog  Administration  been  previously
 abtained.on  perpetual  lease  by  M/s.  Bikla
 Gwalior  Pvt,  Ltd,,  from  Sancoale  Comuai-.
 dade.  Subsequently  M/s.  Zuati  Agre
 Chemicals  Ltd.  obtained  free  hold  rights  on
 this  jand  on  payment  of  Rs.  40.32  lakhs,
 being  20  years’  rental  therefor

 (b)  Following  pieces  of  lands  forming
 pockets  in  the  total  area  and  essential  for
 the  factory  construction  were  negotiated  and
 purchased  by  M/s.  Zuari  Agro  Chemicals
 Ltd.  for  prices  shown  against  each,  including
 compensation  for  compound  walls,  staading
 crops,  and  trees  etc

 Area  (hectares)  Consideration

 Rs.
 5.2352  $2,352

 4,6980  91,380
 4.996  19,916

 4.3590  65,385

 3.9530  2,10,575
 ‘22.738  2,595,552,

 Proposal  to  ban  Remmitances  by  Foreign
 Oll  Companies

 ‘5921,  SHRI  BHOGENDRA  JHA  :
 Wilt  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state::

 रक  whether  Government  prapese  to  ban
 the  renmitances  by  the  foreign.all  com-
 paniss  in  the  form  of  foreign  exchange  ;

 (9)  ह ल  not,  the  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM
 AND‘CHEMICALS  (SHRE-?P.  com  SETHI)
 (a)  and-{b).  While  it  is  mot  proposed  to
 ban:  remittances  by  the  foreign  ol)  2omipanies
 Government  reserves  the  right  to  look  |  into
 the  #fopesiety  of  speciic  amounts  claimed  for
 repatriation.



 7...  Siipttuen.  Aneers

 a  welt  गया  अरवियों  @  बंबलों के के
 विजयी  ote  पांगी  के  जिलों  कौ  शचि

 :  5922.  भरी  |... क  & ६  करवाए  :  गया

 लिर्माशा  धौर  आवास  मिलती  यह  बताने  की  कृपा

 करेंगे  कि:

 (क)  ह... 11.  मस्ती  समेत  केंद्रीय  मन्त्रियों

 के  बंगलों  के  सम्बन्ध  में  पहली  अक्तूबर,  970

 में  कब  तक  भजन-असमथ  बिजली,  पानी  के  बिलों

 की  राशि  क्‍या  है;  और

 (खि)  सरकार  तथा  व्यक्तिविशेष  ने  भ्र लग-

 अलग  कितना  1. 8  बहन  किया  ?

 निर्माण  झकझोर  sare  मंत्रालय  में  राज्य

 मन्त्री  (शी  झा  के  ०  गुलशन)  :  (क)  प्रधान

 मन्त्री  सहित,  केन्द्रीय  मन्त्रियों  के  बंगलों  के

 रिहायशी  भागों  से  संबंधित  |  अक्तूबर  970

 से  जिस  तिथि  लक  बिल  प्राप्त  हुए  हैं  के  पानी
 तथा  बिजली  के  जिलों  की  परीक्षक-पृथक  राशि  का

 एक  विवरण  सभा  पटल  पर  रखा  है।

 ज्िन्यालय  में  रखा  गया.  देखिये  संख्या

 LT_..734/7]

 (a)  मंत्रियों  ने  अपनी  आवास  के  निजी

 भाग  के  निःशुल्क  पानी  तथा  बिजली  की  सप्लाई

 के  ह! |  2400  छपने  प्रतिवर्ष  की  /बित्ती  ऊपरी

 सीमा  स्वेच्छा  से  मंजूर  की  है  ।  वे  इस  ऊपरी

 बीमा  से  अधिक  चे  को  सरकार  को  दा  करते

 हैं।  यह  ऊपरी  सीसा  प्रधान  मन्त्री  के  निवास

 स्थान  पर  लागू  नहीं  होती  ।

 2400  रुपये  वार्षिक  की  ऊपरी  सीमा  |

 झेल  से  आरम्भ  होने  वाले  वित्तीय  वर्ष  से

 आशामी  वर्ष  3)  आर्च  _  तक  लागू  है तथा
 सम्बन्धित  सब्जियों  दास  देय  राशि  का  ब्रिज

 प्रत्येक  वित्तीय  बे  के  सम्त  में  दिया  जाता  है

 8  Cooking  Ges

 sap,  “SERRE  NK,  SANGHI  :  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-

 CALS.  be  pleased  to  state

 {a)  whether  Government  are  aware  that
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 pergons  using  cooking.  gas  manufactured  by
 2  particular  Oil  Company,  when.  transferred
 to  another  State  or  Region  where  that  Oil
 Company  has  no  distribution  agency  are
 put  to  great  invonvenience  and  harassment
 due  0  refusal  by  the  dealers  of  other  Gas
 Companies  to  supply  gas  unless  such  persons

 hase  stoves  from.  the  dealers  operating
 in  that  State  or  Region  ;

 (b)  whether  Government  consider  it
 advisable  to  issue  instructions  to  the  dealers
 through  the  gas-manufacturing  companies
 that  no  customer  should  be  denied  gas  for
 the  reason  that  he  uses  a  particular  make  of
 stove  ;  and

 fc)  the  other  steps  Government  propose
 to  take  for  supply  of  cooking  gas  to  those
 who  want  to  use  it  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P..C  SETHI)
 (a)  and  (b)  A  few  complaints  in  this  regard
 have  recently  been  received,  and  it  is  pro-
 posed  to  advise  the  oi]  companies  to  draw
 Up  a  joint  working  arrangement  to  over-
 come  to  the  maximum  possible  extant,  the
 problems  faced  by  such  customers.  The
 difficulty  in  regard  to  hot  plates  (stoves)
 is  being  overcome  by  evolving  a  suitable
 ‘Indian  Standard’  in  the  LS...,  whereafter
 all  plates  having  [SI  certification  mark
 will  automatically  come  on  the  approved
 list  of  all  the  marketing  oi!  companies

 (0)  Steps  have  been  taken  to  progressi-
 yely  increase  the  production  of  cooking  gas,
 the  cylinders  and  other  applicanges  required
 for  its  distribution.

 बिदेशी  तेल  सरकारों  के  साथ  किये  गये  तेल

 अवैध  सल्यम्यी  करारों  का  पुनरीक्षण

 5924,  हाल  लछमीनारायण  पांडे  :

 शी  ॥... ... ड  राव  जोशी:

 क्या  पेट्रोलियम  site  रसायन  मस्ती  24

 मई,  O71  के  अतारांकित  प्रश्न  संख्या  4ne

 उत्तर  के  बारे  में  यह  बताने  की  कृपा  करेंगे  कि

 [क)  क्या  तेल  शोध  सम्बन्धी  करारों  के

 घुतरीक्षणा  के  लिए  विदेशी  तेश  धमकियों  के  सार.
 अमीफ्यारिक  बातचीत  के  कद  सरकार  -मे  कोई

 विशऋ  लिया  है  और.  oo.



 खि)  यदि  हां,  तो  उसकी  मुख्य  जले  कया

 हैं;  कौर

 (गे)  इसको  कब  क्रियान्वित  किया जायेगा?

 पेट्रोलियम  और  रसायन  भनन्‍्त्रीं  (8.
 Pro  सी  |  !  (क)  जी  नहीं।  मामला
 अभी  विचाराधीन  है  ।

 सि)  और  (ग).  श्रम  नहीं  उठता  ! a  7

 Confirmation  of  Employees  working  in
 General  Reserve  Engineer  Force

 $925  SHRIA.  K,  GOPALAN:  Will
 the  Minister.  of  DEFENCE  be  pleastd'  to
 state

 (a)  whether  the  employees  who  are
 working  in  General  Reserve  Engineer  Force
 (GREF)  for  more  than  0  years  have  not
 yet  been  confirmed

 (b)  the  criteria  maintained  by  Govern-
 ment  for  confirming  the  employees  working
 in  the  General  Reserve  Engineering  Force
 and

 (c)  the  steps  taken  by  Government..to
 confirm  them  ?

 THE
 .  MINISTER  OF  DEFENCE

 (SHRI  JAGJIVAN  RAM):  (a)  No  mem
 ber  of  G.R.  E.  F,  has  so  far  been  can-
 firmed

 (b)  The  General  हरेटबटालठ  Engineer  Force
 was.  created  in  9€0  a8  a  temporary  organisa-
 tion.  According  to  rules,  posts  in  a  temporary
 Organisation  can  be  declared  permanent  only
 after  the  organisation  has  existed  for  at
 Teast  ten  years  and  is  not  likely  to  be  wound up  thereafter  in  the  foreseeable  future.”
 Keeping  in  view  the  future  work-load  with
 the  organisation,  the  need  to  attract  better
 candidates  for  recruitment,  and  for  increas-
 ing  contentment  and  efficiency  of  its  mem-
 bers,  the  ‘rules  were  relaxed  in  1967  Orders
 were  passed.  creating  a  nucleus  of  perma-
 nent  posts  both  for  officers  and.  subordi-
 nates.

 3)  After  onders.  were.  paseed  in  967
 the  ‘revised  terms  and  ‘conditions  under
 which..  confirnation  0०७0  pe  made,  were
 drawn  up  and  published  towards  the,  end of  ‘1969,  Thereafter  individual  cases’  ‘were
 Processed  for  quasi-permanency  “and  perme
 Reney.  While  orders  for  the  quasi-perma-

 Beacy  have  issued  for  ‘the  diajority-”  of

 ‘JOLY  46,  tet
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 recovered  directly  from  ihe.  sea  shore  ‘by  the
 Tocal  population  and  these  gleo  map  find
 ‘their  'way  ‘into’<tie  oped  tarkdt.

 Writtek
 Ona

 Abnte?s
 spn  an

 %:  :

 Cligible-employeot,-the  casex  Tor:  permanency
 are  peading  .  recommendations  af  Depart-
 mental  Promotion  Commitice,  Steps  are
 being  taken  to  expedite  processing  and
 finalization  of  theso  cases“  by  the
 DP.Cs.  भ्

 Untest  amougst  Civitian  Employees  of
 ra

 Proof  ead  Experiment  Contre  at
 Chandipur,  District  Balasore

 $926  SHRI--S,’  8.  MOHAPATRA
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state

 @)  whether  there.  is  -unrest  ampngst
 civilian  employees  of  Proof  and  Experiment Centre  at  Chandipor,  District  Balasore  :
 and

 (b)  if  so,  what  steps  Government  have
 taken  in  this  ढ़ाल  ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  जाप  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  There-is  00  un-
 Test  as  such.  A  memorandum  has,  -how-
 ever,  been  received  from  the  Fmployces
 Union  expressing  certain  grievances

 (b)  The  points  raised  in  the  Memo-
 randym  are  under  examination.

 Shells  -of  Cannons  of  Proof  and  Experiment
 Centre  sold  fa  oprn  Market

 5927.  SHRI  8.  Ss  MOHAPATRA  ¢
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state

 (a)  whether  shells  of  cansons  ‘shot
 into  sea  by  Proof  and  Experiinent  Centre
 at  Chandipur,  District  Balasore,  are
 being  collected  and  sold  if’  open  market  ;
 and

 (b)  whether  these  carry  marks  to  signify
 code  F

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN.  THE  MINIS.
 TRY.  OF  . DEFENCE.  (SHRI.  VIDYA
 CHARAN  SHUKLA)  :  (a)  Shells,  ‘after  TO.
 covery  from  the  sea  shore  and  removal  of
 copper  drivitig  band,  are  sent  ‘to’  the  Salvage
 Depot  from

 ne  8086  ae



 हा
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 i)  Wes,  Sic,  The,  Shells.  and.  Bombs
 which  are  fired-do  contain:  markings.  :  These
 markings  indicate.  the  calibre,  scceptance
 mark,  nature’of  Ailieg,  lot-ngaber,  year  of
 manufacture  etc.,  ‘to  enable  accounting  and
 identification

 Quarters  for  Staff  of  Special  Commissioner
 i  a  for  Bihor  in  New  Delhi

 ..  -  ‘5928  SHRIR.  P.  YADAV:  Will  the
 Minister  of.  WORKS  AND  HOUSING  be
 Pleased  to  state  :

 (a)  whether  the  Government  of  Bihar
 have  requested  the  Central  Government  to

 allot  some-residential  quarters  in  New  Delhi
 for  the  staff  employed  in  the  office  of  the
 Special  Commissioner  for  Bihar  in  New
 Delhi;

 (b)  whether  Government  have  allotted
 residential  quarters  in  New  Dethi  for  the
 staff  of  the  State  Governmenis  located  in
 New  Delhi  ;  and

 (c)  if  the  answer  to  parts  (a)  and  (b)
 above  be  in  the  affirmative,  the  steps
 Government  propose  to  take  for  the  allot-
 ment  of  résidential  quarters  to  the  ‘staff  of
 the  Special  Commissioner  for  Bihar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  fa)  and  (b)."  Yes,
 Str.

 (c)  There  teing  an  acute  shortage  of
 residential  accommodation  in  the  general
 pool,  the  request  of  thé”  Government  of
 Bihar  for  allotment  of  accommodation  in

 .New  :Delhi  for  the  staff  employed. in  the
 Offs,  of.the  Special  Commissioner  for  Bihar

 in:  New  Delhi  could.not  be  anceded:  to

 Import.  of  Crude  (जी  and  Perroleum

 5929,  SHRI  RANA  BAHADUR
 SINGH  :  Will  the  Minister  of  PETRO-

 *‘LEUM,  AND  CHEMICALS.  be  pleased.  to
 state  the  countries  from.  which  we.  insport
 crade  off  ahd  petroleum  ?  wn

 THE  MINISTER  ‘OF  PETROLEUM
 AND,  CHEMICALS.  (SHRI  F.C.  SETHT
 Of.  the:  five  ‘constal.  refineries.  operating  on
 importedienude;:oil,  four  are  currently:  Im.
 porting  drade  oll.  from:  Eras,  wheread.  the

 ifthe  coastal  réGpery,  is:  idepacting..  crude:ail
 foom:Gaudl:-Asehiq.  fn  ‘copaed  tn-péteaieyar

 SRAVANA  4,  2893  (SAK4)  os  Written.  Answers  78

 products;  kercaend:is  mainly.  imported  from
 the  USSR.  Supplemental  imports  of  kero-
 sene,  whenever  necessary  due  to  functions  in
 demand  and  other  such  factors,  as  also
 furnace  oi!  and  other  products,  are  im-
 ported:  from  Iran,  Saudi  Arabla,  Kuwait
 and  Japa  Lubricating  base  oils  are  mainly
 imported  from  the  USA  and  partly  from
 Rumania.

 .
 उदयपुर  में  स्वास्थ्य  कौर  प्रभातो  केसा  के

 fart  विस्फोट  सहायता

 5930.  श्री  लालजी  साई  :  क्‍या  स्वास्थ्य

 कौर  परिवार  नियोजन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  कया  उदयपुर  में  सरकारी  स्वास्थ्य

 शौर  प्रसूती  केन्द्र  स्थापित  करने  के  लिए  राज-
 स्थान  सरकार  ने  केन्द्र  सरकार  से  वित्तीय

 सहायता  मांगी  &  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार

 की  क्‍या  प्रतिक्रिया  है
 ?

 स्वास्थ्य  और  परिवार  नियोजन  मलयालम

 में  राज्य  मंत्रो  (भी  ढो०  पी०  अटठोपाध्याय)  :

 (क)  बौर  (ख).  उदयपुर  में  प्रसूति  और

 स्वास्थ्य  केन्द्र  स्थापित  करने  के  लिए  सहायता-

 -मुदीन  हेतु  राजस्थान  सरकार  से  इस  मन्त्रालय

 में  कोई  प्रस्ताव  प्राप्त  नहीं  हुआ  है  1

 कोरिया  साक्षियों  के  जंगलों,  कार्यालयों,  .  देखी फोम ों

 झोर  परिवहन  सुविचारों  पर  होने  बाला  मध्यम

 593i.  भी  कार कोण  बढ़:
 शी.  रेख  सिंह

 :

 क्या  निर्माण  और  सागल,  मंत्री  यह  बताने

 की  कृपा  करेंग ेकि  5  मार्च,  97]  सेब

 तक  प्रत्येक  केन्द्रीय  मंत्री  के  काली,  टेली-

 कॉंग  तथा  परिवहन  सुविचारों  पर  अलगअलग

 कितनी-कितनी  राष्ट  व्यय  की  गई  है  ?
 ः

 निर्माण पौर घावास बोर  द्रावास  मम्मालप में में  राज्य बा
 समधी  की  argo  Bo  गुजराल)  :  सूचना  एक

 शत  की  जो  रही  है  तथा  समा-स्टील  पर  सरल
 आएंगी।
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 बगली  देंगी  के  वर शामियों  के  लिए  इजराइल
 हारा  सहायता  देने  को  प्रस्ताव  .

 $932.  भी  कमल  मिर  मधुकर  :  क्‍या

 विरेश  मन्त्री  यह  संतानें  की  कृपा  करेंगे  कि  :

 (क)  क्या  इजराइल  सरकार  ने  बंगला  देखे

 में  पाकिस्तानी  कार्यवाही  की  निन्दा  की  है  भौर

 बंगला  देश  के  शरणार्थियों  के  .लिये  भारत  को

 सहायता  देने  का  प्रस्ताव  किया  है  ;  और

 [ख)  यदि  हा,  तो  इस  सम्बन्ध  में  भारत

 सरकार  की  क्या  प्रतिक्रिया  है  ?

 विदेश.  सस् जा लेय  में  उप-मिजो  (भी

 सुरेख पाल  सिंह)  :  (क)  जी  हां।

 (ख)  सरकार  ने  इसराइल  के  दवा  शौर

 -झा  सहायता  सामग्री  देने  के  प्रस्ताव  को

 स्वीकार  कर  लिया  है|

 Opening  of  Printing  Department  ander
 Naval  Hyerographic  Office

 $933.  SHRI  5.  M.  BANERJEE  :
 sf

 Will
 the  Minister  of  DEFENCE  be  pl  to
 state  :

 (a)  whether  a  Printing  Department  under
 aval  Hydrographic  Office  has  been  opened

 at  Dehra  Dun  ;

 (b)  if  so,  whether  any  Manager  has  been
 appointed  10  supervise

 the  work  ;

 (c)  whether  technical  subordinate  staff
 have  been  appointed  ;  and

 (d)  if  so,  who  have  been  entrusted  with
 the  téchnical  supervision  ?

 THE  MINISTER OF  DEFENCE  (SHRI
 JAGSIVAN  RAM);  (a).  Yes,  Sir.

 (b)  Not,  yet

 (गे  ‘Yes,  Sir,

 ®  ‘The  technical  supervision
 ponered gartied  out  by  the  Foreman  and  Car  ogee  ne

 cian
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 ‘Ducdahentaty  groet'  regatting’  sdaabidint
 by  Maney  Althettties

 large  stale  Locting,  Rape  nnd
 Kltiigs  in  Bangi  Deol:

 5934.  SHRIS.  M.  BANERJBE:  Wili
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a)  whettef  sothe  documents  relating  to
 Pakistan  Army  have  been  found  in  which
 Pakistan’s  military  authorities  themecives
 have  complained  about  latge  scale  lootthg,
 rape,  arson  and  indiscriminate  killing  of
 innocent  people  in  Bangla  Desh  ;

 (b)  if  ‘SO,  whether  these  documents  have
 beeii  ciroulated  to  other  countries  ;  and

 (c)  if  80,  their  reaction  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 GHRI  SURENDRA  PAL  SINGH)  :  (a)
 Yea,  Sir.

 (b)  and  (c),  Newspapers  have  publicised
 their  conterits.  Their  circulation  {s  not
 likely  to  add  to  the  information  already

 ‘available  abroad  regarding  the  atrocities  being
 committed  by  the  West  Pakistani  troops  in
 East  Bengal.

 Indane  Agencies  in  Bihar

 $935,  SHRI  N.R.  HORO:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  the  places  which  are  likely  to  be
 covered  by  Indane  Agencies  in  the  State  of
 Bihar  ;  and

 (8)  the  names  of  the  places  where  the
 agencies  heve  been  granted  te  unemployed
 engineers,  ex-servicenten  and  cooperative
 societies  in  the  State  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  ०,  SETHI)

 Indate  is  at  present  béing  marketed  at
 fhabetoee  Ranchi,  Patna  and  Baraini  in
 Biliar,  OC  have  decided  to  extend  Indane
 marketing  in  fo7i-72  to  Bhagalpur,
 Darbhanga,  Bokaro,  Jaindlpur-Monghyr,
 S'ndri-Dhanbad  and  Muzaffarpur
 :  |  ry  Undénplo  yell  ‘anginety  sigvaliuaies  3  At
 Jamshedpur  a  partuership  chginteting
 graduates  hae  been:  appointed  mad.  ie  fund
 tidning ae  3009  distelintor,  ‘Ac  Bhapilpur,.
 Gast.  and.  Datbhangs
 हवशकवरता  iptien  to  qandidgile  ditgoned
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 from  .  amongst.  unemployed  —  engiieers/
 graduates.

 Ex-Servidemen':  YOC  has  earmarked  the
 distributorship  at  Muzaffarpur  exclusively
 for  ex-servicemen,  -  Applications  have  been
 received  and  the  selection  for  this  distributor
 is  being  made

 Cooperative  Societies:  At  Barauni,  the
 Barauni  Refinery  Cooperative  Stores  is
 operating  as  IOC's  distributor.

 Support  to  Pakistan  by  Muslim  Nations
 ‘Conference  in  Jeddah

 $936,  SHRI  NIHAR  LASKAR  :
 SHRI  5.  M.  KRISHNA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  the  22-nations  Conference
 of  Muslim  Countries  in  Jeddah  has  supported
 Pakistan  in  regard  to  Bangla  Desh

 (b)  if  so,  the  reaction  of  Government  of
 India  ;  and

 (c)  whether  India  has  also  sent  its
 delegation  to  all  these  22  nations  to  explain
 the  position  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (७)
 Yes,  Sir.

 (b)  ft  is  a  matter  of  regret  that
 Pakistan's  brutal  action  in  East  Bengal,
 resulting  in  the  suppression  of  human  rights
 and  democratic  aspirations  of  the  people,
 has  been  supported  by  the  Conference  of  22
 Muslim  countries  which  was  held  in  Jeddah
 recently

 (०)  Indian  delegations  have  visited  3
 out  of  the  22  countries  which  attended  the
 Jeddah  meeting,  to  explain  the  correct
 position

 Cost  Study  by  National  Council.  of  Applied
 Economic  Research  to  determine

 Qaantum  of  Fair  Service
 charges  Applicable  to

 Diese!  Prices

 $937,  SHRI  NIHAR  LASKAR  :
 SHRI  S.  M.  KRISHNA:

 Mill  डीए  “Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state

 (a)  whether  Government  have  now  asked
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 the  National  Council  of  Applied  Economic
 Research  to  undertake  a  cost  study  to  deter
 mine  the  quentum  of  fair  service  charge
 applicable  to  diese!  prices

 (b)  if  so,  whether  the  study  has  .been
 ordered  despite  the  fact  that  the  Oil  Pricing
 Ceammittee  under  the  Chairmanship  of  Shri
 Shantilal  H.  Shah  in  969  had  covered  the
 same  ground  and  had  recommended  that  the
 service  charges  be  raised  ;  and

 (०)  the  reasons  for  not  accepting  this
 suggestion  at  that  time  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHD  :
 (a)  to  (c),  The  National  Council  of  Applied
 Economic  Research  has  heen  commissioned
 to  investigate  into  the  actual  economic  of
 the  retail  outlets  with  a  predominant  sale  of
 High  Speed  Diesel  Oil,  with  a  view  to  deter-
 mine  the  adequacy  or  otherwise  of  the
 present  rate  of  commission  -on  High  Speed
 Diesel  Oi].  The  था  Prices  Committee  had
 recommended  that  the  rate  of  commission
 on  High  Speed  Diesel  Oil  be  revised  to
 Rs.  37.60  per  KL  and  thereafter  the  dealers
 should  not  recover  any  service  charge  in
 future,  in  the  areas  where  the  service  charge
 was  being  levied  by  the  dealers.  The
 Government  did  not  accept  this  recommenda-
 tion  of  the  Oil  Prices  Committee,  but  on
 reconsideration,  it  was  decided  to.  make.a
 cost  study  through  National  Council  of
 Applicd  Economic  Research.

 Expert  Committee  Report  on  Air  Pollution

 SHRI  NIHAR  LASKAR  :
 SHRI  S.  M.  KRISHNA  :
 SHRI  RAMAVATAR

 SHASTRI
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  whether  the  Expert  Committee  on
 Air  Pollution,  which  was  set  up  by  the
 Union  Government  in  May,  970  have
 finalised  the  draft  legislation  ;

 (9)  if  so,  whether  they  have  submitted
 the  report  to  Government  ;  and

 (गे  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  _KISKU):  (a)
 and  (b)..  The  Committeo  has  finalised  the
 draft  legislation  on  Alr  “Pollution  .  Control

 ang  ‘bas  submitied  fhe  same  fo  the  णरत्क

 5938.
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 @  Constitution  of  Central  and
 State  Air  Pollution  Control
 Boards  and  setting  up  of  Com-
 mittee  for.such  purposes  as  the

 oe
 Board  may  think

 ्
 Gi)  To  take  steps  to  protect,  main-

 tain  and  improve  the  quality  of
 the  air  for  the  purpose  ‘of  pro-
 tecting  health  of  the  people,  for
 preservation  of  animal,  plant
 and  aquatic  life  and  for  domes-
 tic,  commercial,  industrial,  agri-
 cultural  recreational  and  other
 uses  ;

 ii)  To  define  air  pollution  control
 areas  in’  which  special  require-
 ménts  on  Stationary  and  mobile
 sources  can  be  enforced  by  the
 Government  ;  and

 (iv)  Provision  for  penglities  for.  con-
 travention  of  the  proyisions  of
 the  Act.

 थाई.  प्रशिक्षण  केस,  कोटा  द्वारा  गावों  घोर

 भैंसों  का  बेचा  जाना

 5939.  शी  शिकार  लाल  बैरवा  :  क्‍या

 रक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  बध  में  कोटा  स्थित  गार्ड

 प्रशिक्षण  केन्द्र  द्वारा  नीलामी  के  बिना  कितनी

 गायें  तथा  भेजें  बेची  गई  ;

 (ख)  यदि  हाँ,  तो  इस  समय  ६.11 ह  पर

 कितने  पशु  हैं  कौर  नीलामी  के  बिना  पशु  बेचे

 जाने  के  कारण  कया  हैं

 (ग)  क्या  कुछ  पशु  कुछ  सरदारों  को  दिये

 गये  थे  जो  कि  जभी  भी  वहीं  पर  विद्यमान

 हैं;  मौर

 के  प्रधान  फु  दिये  गये  थे  !

 FURY  %  wp

 (थ)  यदि  हाँ,  तो  उनको  किस  अधिकार

 किया  है?
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 ...दुला बनी  (भी  जगजीवन  दास)  :  (5)
 से  (घ)..  अपेक्षित  सूचना  मंगलवार  गई  है  एड

 प्राप्त  होते  प्र  सात  के  सभा  पटल  प्र  रक्ष  दी

 जाएगी  ।

 गाई  प्रशिक्षण  देख,  कोटा  में  मधन  निर्माता

 के  लिये  वृक्षों  का  काठ सा

 5940,  ग्  कमर  साल  बैरवा:  क्‍या

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कोटा  स्थिति  गार्ड  प्रशिक्षण  केन्द्र

 में  अभिलेख  कक्ष  आदि  की  इमारत  के  निर्माण

 के  लिए  कितने  कीकर  के  वृक्ष  काटे  गये  ;

 (ख)  हजारों  रुपये  की  इमारती  लकड़ी  का

 प्रयोग  टेंडर  आमंत्रित  करके  नीलाम  किये  बिना

 किस  प्रकार  किया  नग्मा  ;  श्र

 (ग)  यदि  इमारती  लकडी  नीलाम  नहीं  की

 गई,  तो  इसके  क्या  कारण  थे  ?

 रक्षा

 रक्षा  मंत्री  (श्री  जगमोहन  रास)  :  (क)

 कोई  पेड़  नहीं  काटे  गये  t

 (ख)  और  (मर).  प्रश्न  नहीं  उठते  ।

 कोटा  डिवीजन  में  कार्यालयों  के  लिये  किराये
 पर  ली  गई  इमारतें

 5941  श्री  आकार  लाल  बैरवा  :  बया

 निकाल  शौर  आवास  मन्दी  यह  बताने  की  कृपा

 करेंगे  कि

 (कोटा  डिविजन  में  केन्द्र  सरकार  ने  कितने

 मकान  कौर  कार्यालय  की  इमारतें  किराये  पर

 लीं  हैं  तथा  उन  कार्यालयों  के  नाम  क्‍या  हैं  और

 उनका  अलग-अलीस  कितना,  किराया  जाता है  ;

 (ख)  इन  मकानों  तथा  कार्यालयों  की

 इमारतों  के  लिए  सरकार  कितने  वर्षों  स ेकिराया

 दे  रही  है;  अर

 (+)  गीत  जीत  वर्षो  में केन्द्र  सरकार  ने

 कितने  मकानों  पर  कालिया  इमारतों,  का  निर्माण
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 निर्माण  और  शाव  संज्ार्थ॑य  में  राज्य
 मंत्री  भीं  ईव  Go  गुजराल)  :  (कं)  ते  (4).
 सूचना  एकत्रित  की  जा  रही  है,  तथा  सभो
 पटल  पर  रख  दी  जाएंगी।

 कोटा  डिवीजन  में  केन  सरकार  के  कर्मचारियों

 के  लिये  झावबास  योजना

 5942  शी  झंकार  लाल  बैरवा  :  क्‍या

 निर्माण  और  ध्राबार्स  स्त्री  यहं  बताने  की  कृपा
 करेंगे  कि

 (क)  कोटा  डिवीजन  में  केंद्र  सरकार  के

 कर्मचारियों  के  लिए  कौन-कौन  सी  आवास

 योजनाएं  बनाई  गई  हैं

 ख)  उन  पर  कितनी  धनराशि  खर्च  करने

 का  प्रस्ताव  है

 (7)  क्‍या  उसके  लिए  कोई  स्थल  चुन
 लिया  गया  है  यदि  हां,  तों  वह  कहाँ  स्थित  है  ;

 कौर

 (घ)  इस  संम्बन्ध  में  राजस्थान  सरकार  ने

 क्या  सुविधायें  दी  हैं  ?

 निर्माण  और  प्रवास  मन्त्रालय  में  राज्य

 SRAVANA  4,  3893  (SAKA)

 मन्त्रों  पति  झा  के०  गुजराल)  :  (क)  कोटा
 डिवीजन  में  केन्द्रीय  सरकारी  कर्मचारियों  के

 लिए  सामान्य  पूल  में  मकानों  के  निर्माण  का

 कोई  प्रस्ताव  नहीं  है

 (ख)  से  घ).  प्रदान  ही  नहों
 उठता  ।

 Representations  for  Recdgnition  of
 Government  of  India  Pres

 Worker's  Unids,  Koratty

 का.  K,  KRISHNAN  : $943  SHRI.
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (@  whether.  recognition  has  been  denied
 by  the  management  to  the  Government  of
 Indfé  ‘Pres  Workers’  Union“  of  Koratty
 Predii-Triétiur  District,  Kerala’  because  this
 Unidn  hid’  participated  inthe  3968  Septem:
 bei”  thine’  rid  ‘Calta  Governriettt’  ent?
 pidvee';

 (9)  whether  Govetnment  .  have  |  received
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 any  répreséntatibhs  from  ihe  employees
 déinanding  recogaition  ;  and  :

 {c)  if  po,  the  action  taken  by  Gdvern-
 ment  in  this’  behalf  ?

 THE  MINISTER  OF  STATE  IN  zE
 MINISTRY  OF  WORKS  AND  HOUS ING
 (SHRI  T.  K.  GUJRAL):  (a)  Yes.  Ai’
 the  Union  had  served  a  notice  for  participa:
 tion  in  the  illegal  strike  of  Central  Govern-
 ment  employees  of  Sepiember  1968.  .  the
 recognition  was  denied  to  the  Union

 (b)  Yes.  a
 (©)  Sihée  two  Unions  ste  now  function-"

 ing  in  the  Press,  the  procedure  for  verifica:  |

 tion  of  membership  of  both  the  Unions,  as
 provided  in  the  Code  of  Discipling,  ig  ४००६
 gone  through.

 Machines’  Lying  Idle  in  Government
 Press  at  Koratty

 5944.  SHRI  M.  K.  KRISHNAN:  '
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state

 (a)  whether  a  number  of  machines’  arb
 lying  unused  in  the  Government  Press  of
 Koruitty,'  Trichut  District,  Kerdla

 (b)  if  so,  what  aré  those’  mathinés  ड्
 (०)  the  reasons  therefor  ;  and,
 (d)  the  steps  taken,  by  Government  to

 make  use  of  these  machines  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  @)  to  @®  Noy
 Sir,  except  when  any  of  them  requires  mech-
 nical  or.  electrical  repait's.  Such  repairs  ate
 undertaken  as  expeditiously  as  possible

 कालाएडुं  के  निकट  को  भूसी  पर  गेर  कासूतो

 5945.  श्री  प्रताप  सिह  नेगी  :  क्या

 मन्त्री  यह  यह  बताने  की  कुछो  करेंगे  कि

 (क)  क्या  उत्तर  प्रदेश  में  कालागढ़  परि-

 योजना  के  विकेट  पहाड़ी  क्ष  ह. ज  के  सैनिकों  के

 लिए  सुरक्षित  2000  एकड़  भूमि  पर  अन्य  .
 राज्यों  के  लोगों  ने  गैर  कानूनी  कब्जा  कर
 लिया
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 (=)  कया  वे  लोग.  जिन्होंने इस  भूमि  पर

 कब्जा  किया  &  से  तो  सैनिकों  के.  फरिचार के के.
 सदस्य हैं  और  न  ही  उत्तराखण्ड  के  मूल  निवासी

 हैं;  शौर

 tat)  aft  हों,  तो  क्या  केन्द्रीय  सरकार  का

 विभोर  उत्तर  प्रदेश  सरकार  से  इस  सम्बन्ध  में

 जांच  करने  को  कहने  का  है  ?

 न  |... ड  ी  अग जोव नम  राम)  :  (क)
 शर  (ख).  अपेक्षित  सूचना  राज्य  सरकार  से

 मंगवाई  गई  है  एवं  प्राप्त  होते  पर  सदन  के  सभा

 पटल  प्र  रख  दी  जायेगी

 -(ग)  यह  अदन  नहीं  उठता  ।

 गड़ चाल,  उत्तर  झवेक्ष  में  संगीत  स्‍कूल  बोलना

 5946.  शी  प्रताप  सिह  नेगी  :  क्या  रक्षा

 मन्त्री  24  जून,  97]  के  भ्रतारॉकित  प्रश्न
 संख्या  2667  के  उत्तर  के  संबंध  में  यहू  बताने

 की  छुपा  करेंगे  कि

 (क)  क्या  देते  के  सभी  सैनिक  स्कूल  सीधे
 केन्द्रीय  सरकार  के  नियंत्रणाधीन  हैं  ;

 (बि)
 यदि  हां,  तो  क्या  यह  भरावश्यक  है  कि

 राज्य  में  सैनिक  स्कूल  खोलने  का  प्रस्ताव  राज्य
 सरकार  से  ही  मिले  ;  भोर

 (7)  यदि  नहीं,  तो  क्या  सरकार  का

 विचार  गढ़वाल  से  एक  सैनिक  स्कूल
 खोलने  का  है  ताकि  सैनिकों,  भूतपूर्व  सैनिकों
 के  बच्चे  तथा  इस  क्षेत्र  अन्य  लोगों
 के  बच्चे  भी  उसमें  शिक्षा  प्राप्त  कर  सकें  ?

 हका  सर्दी  (भी  जपलजीबन  रास)  :  (क)
 देश  के  सारे  सैनिक  स्कूलों  का  संचालन  सैनिक

 स्कूल  सोसाइटी  द्वारा  होता  हैं  कि  भारत

 सरकार  द्वारा  -

 सैनिक  स्कूल,  राज्य  सरकारों  के  अनुरोध
 पर  खोले  जाते  हैं  और  वही  स्कूल  के  लिए  जमीन

 एवं  भवन  का  प्रबन्ध  करते  हैं  भोर  वे  भपने
 राज्य  के  उन  लड़कों  को,  जो  स्कूल में  प्रवेश
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 हेतु चुने  जाते हैं,  जाभदृत्ति भी.  देते  है।  उत्तर

 प्रवेश  में  सेनी ताल  जिले  में  बोड़ा  के;  स्थान

 पर  एक  सैनिक  स्कूल  पहले  के  ही  स्थापित  हैं।..
 सैनिकों  एवं  भूतपूर्व  सैनिकों  के  बच्चों  को

 चोड़ालाल  स्थिति  सैनिक  स्कूल  में  प्रवेश  पाने

 की  सुविधा  कुल  दाखिल ेके  33  प्रतिशत  तक

 होती  है।

 (ग)  राज्य  सरकार  ने  सैनिक  स्कूल  सोचा-

 इसी  से  गढ़वाल  में  सैनिक  स्कूल  खोलने  के  लिए

 अनुरोध  नहीं  किया  हैं।

 Recovery  of  Expenditure  from  West
 Bengal  for  Military  Aid  to  Civil

 Authorities

 5947,  SHRI  SUBODH  HANSDA:
 Will  the  Miaister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  any  recovery  of  expenditure
 was  made  from  West  Bengal  for  military
 aid  to  civil  authorities  during  flood  in  West
 Bengal  in  970  ;

 (b)  if  so,  the  amount  theroof  ;  and

 ©)  ou  what  account  this  recovery  was
 made  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (c).  The
 information  asked  for  is  being  collected  and
 will  be  placed  on  the  Table  of  the  House.

 Proposals  to  Improve  the  Law  and  Order
 Situation  of  Nagaland  and  Eastern  _

 Parts  of  the  Country

 9948,  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  0७  pleased  to  state  ;

 (a)  whether  his  Ministry  are  proposing
 a  joint  action  with  the  Home  Ministry  with
 regard  to  the  information  and  tackling  of
 extremists  and  rebel  Nags  problem  in  the
 Eastern  parts  of  the  country  ;  and

 ®)  if  0,  the  broad  features  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  BXTERNAL.,  AFRAIRS

 |  SHRI.  SURENDRA  PAL.  SINGH):  @.
 Ths  Honourable  Member  is  no  doubt  aware
 that  a  Snel  settlement  of  the  Naga  (problem;
 was  reached  with  the  Naga  leaders  in  1960
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 ‘Government  keep  a  close  watch  on  all
 activities  of  the  nileguided  Nagaland  de-
 ments  and  ‘other  extremists’  ii  the  “Eastern
 parts  of  the  country.  Action  against  them
 is  taken  by  the  Ministry  of  Home  Affairs
 in  close  coordination  with  the  Ministries
 of  Defence  and  External  Affairs.

 (b)  The  Governments  of  Assam  and
 Nagaland,  Manipur  and  the  Tripura  Ad-
 ministrations  are  fully  alive  to  the  law  and
 ofder  situation...  Security  Forces  have  been
 deployed  in  the  entire  region  to  curb  lawiess
 activities.  Communications  to  in-accessible
 areas  have  been  improved.  Cooperation  of
 villagers  and  their  leaders,  who  desire  peace,
 has  been  forthcoming  increasingly.  This
 has  helped  to  strengthen  village  defences
 and  defy  support  to  and  curb  lawless
 elements.

 Union  Leaders’  Eatry  in  Ordnance
 Factories

 5949,  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  the  noted  political  leaders
 of  Trade  Unions  are  taking  advantage  in
 getting  easy  entry  at  Ordinance  Factories  ;
 and

 (b)  if  80,  what  is  the  attitude  of  Govern-
 ment  ?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  {a)  and  (b).  Trade.
 Union  leaders  if  they  are  not  employees,
 can  get  entry  into  the  Ordnance  Factories
 only  with  prior  permission,  No  advantage
 is  given  to.  them.  The  attitude  of  the
 Government  is  that  no  unauthorised  person
 should  get  entry  into  the  Ordnance  Factories
 without  prior  permission  from  the  appro-
 priate  authority.

 Constrec  tion  of  Stuf  Quarters  for
 Press  at  Saztragachi

 ‘$950.  SHRI‘V..N.P.  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state

 (a)  the  numper  of  quarters  built  for  the
 ttaff  of  the  Government  of  india  Press  at

 Santragachi.  ducing  the  Jast.three  yeara  ;

 fh)  the  cost  of  the  same;

 SRAVANA  4,
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 (6)  the  number  of  quarters.  that  have.
 renained  vacant  year-wise  ;  and

 (6)  the  loss  of  revenue  on  this  hand  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  630  quarters
 were  completed  by  May,  i968.

 (b)  Rs.  1,24,45.000  approximately.
 (०)  The  number  of  quarters  that  remain-

 ed  vacant  as  in  May,  1969,  May,  1970  and
 May,  497  was  293,  ‘25  and  161  respecti-
 vely.

 (d)  It  is  not  possible  to  calculate  exact-
 ly  the  total  amount  of  rent  that  would  have
 been  realised  had  the  quarters  been  allotted
 to  eligible  employees,  because  the  emolu-
 ments  varied  from  person  to  person  afd  so
 also  the  rate  of  recovery.  However,  on  a
 rough  calculation,  a  sum  of  Rs.  2,30,000
 (upprox.)  could  have  been  realised  as  rent
 by  the  end  of  May,  I97],

 Expenditere  on  Ad-hoc  Research  Schentes
 by  Indian  Coancil  of  Medical  Research

 ‘5951.  SHRI  V.N,  P.  SINGH:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  the  amount  of  spent  in  the  last
 three  years  by  the  Indian  Council  of  Medi-
 cal  Reséarch  on  ad-hoc  research  schemes  ;

 (b)  the  number  of  schemes  in  progress,
 year-wise  ;  and

 (०)  the  number  of  sehemes  completed
 within  the  initially  planned  period  and  the
 conerete  results  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPA-
 DHYAYA):  (a)  ५  (c).  The  information
 is  being  cellected:  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Purchase  of  water  meters  of  the  subsidised
 Industrial  Housing  Scheme  at  Okhis,

 New  Delhi

 $952,  SHRI.  २,  N,  P.  SINGH  ;  Will
 the  Minister  of  WORKS.  AND.  HOUSING

 (a)  whether  ihe  (0,  P.  है. 4  D,  during
 October-December  1968  -  purchased  waters.”
 meters  for  the  Subsidised  Industrial  Housing



 or

 Schethe  at  Okhila,  New  Delhi  from  a  private  |
 party  at  a  teridered  rate  much  higher  than
 the  contract  rate

 (b)  the  extra  expenditure  incurred  on
 this  ‘account  ६

 (c)  whether  the  agreements:  with  the
 contractors  mention  that  the  meters  shoutd
 conform  to  I.  S.  I.  standards  ;  and

 (d)  the  action  taken.  by  Government
 thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  हथि  GUJRAL)  :  (a)  to  (d).  The
 notice  inviting  tenders  for  the  work  of
 coristruction  of  tenements  at  Okhla  included
 inter-alia  an  item  for  providing  मं  dia
 water  metefs  (Indian  make)  of  approved
 quality  with  cashing  etc.,  complete.  The
 contract  for  the  entire  work  of  construction,
 including  the  provision  of  water  meters,  was
 awarded  at  a  certain  percentage  above  the
 estimated  cost  put  to  tender.  This  perceo-
 tage  compared  favourably  with  the  then
 prevailing  market  rates  and  Government  did
 not  incur  any  extra  expenditure  on  the
 overall  work.  This  being  a  composite  work
 it  was  not  feasible  to  single  out  a  particular
 item  for  execution  separately,

 The  water  meters  provided  by.  the  cons-
 tractors  were  made  to  I.  S.  I  specifications.

 For  the  reasons  explamed  above,  Go-
 vernmeat  have  not  thought  it  necessary.  to
 take  any  action  in  the  matter,

 Appointment  of  New  High  Cosumissioner
 for  Pakistan

 5953.  SHRI  ८.  हथि  CHANDRAPPAN
 Will.  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  have  decided
 not  to  appoint  immediately  a  High  Commis-
 sioner  for  Pakistan  when  the  present  High
 Commissioner's  term  expires  soon  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MYNISTER:  IN  THE
 MINISTRY.  OP  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Government  of  India  have  not:.  taken
 any  such  decision

 (8)  Does’  tot  arise
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 Manufacture  of  alr  defence  equipment
 ५.  and  fader  ‘by

 5954.  ,  छपरा  ८.  K,  CHANDRAPPAN  ;
 Will  the  Minister  of  DEFENCE  be  pleased.
 to  state  whether  Bharat  Electronics  Limited
 will  manufacture  asir-déefence  equipment
 intluding  the  radar  ?

 THE  MINISTER  OF  STATE  (DEFEN:
 CE  PRODUCTION)  IN  THE  MINISTRY
 OF  DEFENCE  (SHRI  VIDYA  CHARAN
 SHUKRLA)  :  Yes,  Sir

 Proposal  to  reduce  number  of  petrol  pumps.

 5955.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  arc  considering
 @  proposal  to  reduce  the  number  of  petrol
 pumps  being  put  up  every  year  ;  and

 (b)  if  so,  the  reasons  thercof  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI)
 (a)  Yes,  Sir.

 (b)  To  improve  to  the  maximum  possi-
 ble  extent,  the  utilisation  of  existing  retail
 outlets  (pumps),  without  inconveniencing
 the  consumers,  and  thus  diverting  the
 limited  capital  resources  for  higher  priority
 needs,

 जालघर  के  निकट  एक  दुर्घटना  में  भारती

 वायु  सेला  के  विभाग  का  नष्ट  हो  सामा  ।

 5956.  श्री  जशन  शव  कट्ुबाय  :  क्या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  fe

 (*)  ब्या  झंप्रल,  97  के  उंत्तराध  में

 जालन्धर  के  निकट  एक  गांव  में  भारतीय  वायु
 सेना  का  एक  मान  नद  हों  गया  था  ;

 (ख)  क्या  सरकार  ने  दुर्घटना  के  कारणों

 की  जांच  की  है;  कौर  .  ,  et

 (ग)  यदि  हां,  तो  उसके  गया  निक्केई  मिकेला

 है... 2  मर्जी  (जों  erie  र्म)  :  (कं)
 भारतीय  वायु  सेना  के  एक  निभाने  वंठटीनकीट
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 से  8  भील  दक्षिण  हैं  पुर्केरियां  द्रमुक  ग्राम  के

 पास  i9  झील,  I97)  को  दुषटनाश्वस्ल  हो

 गया.  भा;  |  हि

 खि)  कौर  ग  दुर्घटना  की  अ्रदालती

 जांच  के  लिए  झादेश  दिये  गये  हैं।  जांच  अदा-

 की  रिपोर्ट  कभी  तक  तैयार  नहीं  हुई  है  |

 अमरीका  में  भारतीय  दूतावास  में  कर्मचारियों

 की  संख्या

 59.57.  भी  कम  साम्य  कुमार  :  दया

 विदेश  स्त्री  यह  बताने  की  कृपा  करेंगे  कि

 इस  समय  अमरीका  में  भ्रारतीय  दूतावास  में

 कार्य  करने  बाले  भारतीय  तथा  विदेशी  कर्म-

 आरिफ़ों  की  संख्या  कितनी  है  ?

 बिदेश  मन्ता लप  में  उप-सन्जीत  (भी  सुरेख-

 पाल  सिह):  इस  समय  भारत  का  राजदूतावास,

 बराशिगटन  में  235  भारतीय  झर  4)  नागरिक

 कार्य  कर  रहे  हैं  y

 Work-Charged  staff  in  ह)  E.  है  A.  Circles
 of  C.  7.  W.  D

 5958.  DR.  RANEN  SEN:  Will  the
 Minister  of  WORKS  AND  HOUSING  be

 pleased  to  state
 (a)  the  total  number  of  work-charged

 staff,  in  the  North  East  Frontier  Agency
 Circles  of  the  C.  P.  W.  D.  ;

 (9)  whether  any  permanent  posts  have
 been  created  for  these  staff  ;  and

 (०)  if  not,  the  reasons  therefor  and  the
 steps  being  taken  to  create  permaunt  posts
 for  them  ?

 THE.  MINISTRR  OF.  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRILL.  Ky  GUIRAL)  :  (a)  203i.

 (४)  00  permanent  posts  have  been
 crested

 ae

 {c)  Does  not  arise.

 Work-Laad.of  Gg  P.  W.  D  Electrical
 Division  of  Delhi  Administration

 Pa  DR.  RANEN  SEN  :  Will  the
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 Minjster  of  WORKS  AND  HOUSING  be
 pleaged  to  state

 (a)  the  work  load  of  Delhi  Administra-
 tion  Electrical  Division  I  and  ‘HI  of
 Cc.  P.  ६.4  0

 (b)  the  work  ‘load  of  the  Delhi  Adminis-
 tation  Air  Conditioning  works  ;

 (c)  whether  the  above  work  loads
 justify  the  creation  of  another  Electrical
 Division  (including  the  Air  Conditioning
 works).  in  Delhi  Administration  Zone  of
 Cc.  P.  च्,  0.  ;  and

 (d)  if  so,  whether  there  is  a  proposal  to
 create  such  a  Division  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  K.  GUJRAL):  (a)  The  work  load
 during  1970-71  was  as  follows  _

 ———Comiyuction  ‘Maiatenance
 Workload
 (Rs.  in  Jakhs)

 Construction
 Workload
 (Rs.  in  lakhs)

 8.30 “45.32

 (0)  The  work  load  during  1970-71  was
 Rs.  7.82  lakhs.  The  Air-Conditioning
 Works  are;  however,  being  looked  after
 by  the  Air-Conditioning  Divan.  No.  UT
 c.  ि  दै 4  D

 (c)  and  (df).  The  existing  workload
 yardsticks  for  creation  of  a  Divn.  are  under
 review  and  only  after  the  revised  norms
 have  been  fixed,  it  would  be  possible  to
 decide  whether  the  creation  of  an  additional
 Divn.  would  be  justified.

 Construction  of  Houses  attached  to
 Adya  Jha  Hostel  in  Bhimnagari,

 Delhi

 5960.  DR.  RANEN  SEN:  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state

 (a)  whether  the  Delhi  Development
 Authority  sanctioned  the  construction  of  a
 house  attached  to  Adya  Jha  Hostel  in  Bhim-
 nagari,  Dethi  ;

 (b)  whether  the  construction  of.  the
 house  has  been  completed  ;

 (0)  if.  ‘80,  whether  the  ‘malba’  lying
 near.  the  house  and  in  between  C  and  D
 Blocks  of  the  72-Prefabricated  houses  hag
 nat  yet  been  removed  ;  and
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 (व  if'so,  reasons  for  the  Delhi  Deve-
 lopment  Authority  in  not  removing  it?

 THE  MINISTER  OP  STATB  IN  THE  '
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRII.  K.  GUJRAL)  :  (a).  Yes,  Sir.

 (b)  The  construction  is  nearing  com
 pletion,

 (c)  and  (d)..  Action  to  remove  the
 “eaalba’  is  being  taken  by  the  Delhi  Deve-
 lopment  Authority  in  ‘consultation  with  the
 Management  of  the  Hostel.

 Alleged  Charges  of  Swb-Letting  or  Over-stay
 in  Government  Quarters

 (5961,  SHRI  N.S,  BISHT  :  Will  the
 Miaister  of  WORKS  AND  HOUSING  be
 pleased  to  state:

 {a)  whether  in  a  number  of  cases,
 orders  passed  by  the  Estate  Office  during
 the  last  two  years  against  the  allottees  of
 Government  Quarters  for  the  alleged  charges
 of  sub-letting  or  overstay  in  Government
 Quarters  were  challenged  by  the  allottees
 in.  Courts  and  were  subsequently  quashed
 by  the  Courts  ;

 (b)  if  so,  whether  the  orders  of  the
 Estate  Office  which  have  been  held  invalid
 by  the  Courts  during  the  last  two  years

 or  are  still  pending  for  judgement  in
 Courts  ;

 {c)  whether  Government  propose  to
 amend  SR  37-B-20  and  other  relevant  rules
 80  as  to  allow  a  sub-lettee  in  Government
 Quarters  to  continue  to  reside  in  the  sublet
 Government  Quarters  io  case  he  is  a  Cen-
 tral  Government  servant  ;  and

 (4)  whether  Government  also  propose
 to  allot  sub-let  Government  Quarters  to  the
 sub-lettce  if  he  is  found  to  be  a  Central
 Government  employee  ?

 THE.  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI.  I.  K,  GUJRAL):  (a)  and  (७).  In
 90  far  as  General  Pool  accommodation  in
 Dethi/New  Delhi  is  concerned,  a  statement
 is  laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-735/74.]

 (c)  and  (d).  There  is  no  proposal  at
 "present  under.  consideration  to.  amend

 R.3i7-B-20  and  other  relevant  rules.  so  as
 to  allow  a  sub-lettes  in  Government  Quar-
 ters  to  continue  to  reside  in.  the  eub-let

 _Recommodation  gr  to  allot  the  same  to  |

 JULY  6  1971
 *

 Weiter’  |

 sub-lettce  if  -he  is.  8  Central  Government
 employee.

 Memorandum  from  Medical  Dealer's
 Association  regarding  Price  Scale

 of  Medicines

 $962.  SHRI  8  K,  DASCHOW-
 DHURY  :  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased  to
 state  :

 (a)  whether  his.  Ministry  received  a
 memorandum  or  memoranda  from  Medical
 Dealers’  Association  or  Pharmacists’  Asso-
 ciation,  complaining  about  recent  prices
 scale  of  medicines  as  harsh  to  rural  and
 semi-rural  areas  ;

 (b)  whether  such  dealers  functioning  in
 rural  and  semi-urban  areas  have  to  pay
 more,  or  their  percentage  of  profit  is  lesser
 in  big  towns  than  their  counterparts  func-
 tioning  in  big  towns  ahd  cities  due  to  easier
 credit  facilities  stock  position  and  not  in-
 cumbant  on  freight  charges  as  in  the  case  of
 the  latter  ;

 ©  ॥  so,  whether  Government  consider
 it  as  an  unequal  restriction  and  comparati-
 vely  more  stricter  terms  to  rural  and  semi-
 urban  medical  dealers  ;  and

 (d)  whether  Government  are  taking
 steps  to  remove  such  unequal  restrictions
 and  to  offer  relief  to  such  medical
 dealers  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETH!)  :
 (a)  Yes,  Sir.  Representations  have  been
 received  from  the  Druggists  and  Chemists
 Associations  to  the  effect  that  the  trade
 commission  as  provided  in  the  Drugs  (Prices
 Control)  Order,  1970,  does  not  allow  suffi-
 cient  margin  of  profit  to  the  retsilers
 particularly  those  in  rural  and  semi-urban
 areag

 (b)  The  aforesaid  Order  prescribes  the
 maximum  retail  ptices  of  drugs.  It  is  under~
 stood  that  int  some  States,  the  retail  dealers
 in  rural  areas  experience  difficulties  as  they
 do  not  get  their  fall  reguirertents  from  the
 nearby  wholesale  dealers.  and  that,  they
 have  to  approach  manufacturers  and  distri-
 butore  situated  at  capital  headquarters  for
 supplies,  ‘The’  latter  ‘are  reported:  श्ठ्  का  |
 insisting:  on  a  “snilinutt  -  value  for  each
 order  as  a  condition  precedent’  to.  the
 supplies  of  drugs  to.  degless  in.  1...
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 (¢)  and  (6),  Governmept  have.  brought
 to  the  notice  of  the  manufacturers.  and
 dealers  that  tha  rates  of  commission  as  pro-
 vided  in  the  Price  Control  Order  represent
 the  minimum  and.  that  they  are  not  debar-

 red  from  allowing  higher  rates  of  commission.
 The  Drugs  Control  guthorities  have  been
 requested  to  bring  to  the  notice  of  Govera-
 ment  cases  where  manufacturers  have  intro-
 duced,  after  coming  into  force  of  the  Price
 Control  Order,  any  conditions  relative.to  the
 supply  of  drugs  to  dealers  which  are‘sub-
 stantially  inconsistent  with  their  past  trade
 Practices,  other  than  the  commission.

 Setting  up  of  Revalviag  Fund  for
 Housing  for  Orissa

 5963,  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (u)  whether  the  proposal  of  setting  up
 of  &  Revolving  Fund  of  Rs.  200  crores  for
 housing  land  acquisition  and  development
 for  the  four  places  of  Orissa  is  still  under
 consideration  by  the  New  Board  of  Direc-
 tors  ;  and

 (b)  if  so,  when  this  will  be  finalised  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  द्  K.  GUJRAL)  :  (a)  amd  (bo).  The
 proposed  Revolving  Fund  of  Rs.  200  crores
 is  intended  for  the  country  as  a  whole  and
 not  forthe  State  af  Orissa  only.  Out  of
 the  eight  proposals  submitted  by  the  State
 Government,  only  three  viz.  for  Bhubanes-
 war,  Harbil  and  Rourkela,  are  being  consi-
 dered  in  the  first  batch  by  the  Housing  a.d
 Urban  Development  Corporation  Ltd.,  in
 consultation  with  the  State  Government
 For  these  preliminary  discussions  have  al-
 ready  been  held  with  the  State  Government
 officials.

 Setting  up  of  Musk  Deer  Farm  ia  U.P.

 $964.  SHRI  NARENDRA  SINH
 Will  the  Minister  of  HEALTH  AND
 FAMILY  .  PLANNING  be  pleased  to
 state

 fa)  whether  a  musk  deer  farm  is  to  be
 set  up  in  Uttar’  Pradesh  for  indigenous
 medicines;  °°  3

 {b)  the  fodation  of  the  project  ;  and

 (c)  when)  H  jntikely  to  be  oomtipleted  ?
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 THE  MINISTER  QF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPADH.
 Y¥AYA)  ;  (a)  to  @  The.  Goarral  Council
 for  Research  in  Indian  Medicine  and  Homo-
 eopathy  have  sauctioned  a  scheme  during
 1970-71  for  preliminary  work  in  connection
 with  the  setting  up  of  a  farm  for  breeding
 musk-deer,  The  snow  belt  altitude  of  the
 Himalayas  in  Uttar  Pradesh  is  being  sur-
 veyed  for  locating  the  farm.  After  survey,
 the  location  of  the  farm  ‘will  be  finatised
 in  consultation  with  the  Government:  of
 Uttar  Pradesh  oe

 कोला  चीरो,  पाड़ा-गढ़वाल,  उसर  प्रदेश  स्थित
 झोवधालय  को  वित्तीय  सहायता...

 5965.  पी  झंकार  लाख  बैरवा:  क्या

 स्वास्थ्य  शोर  परिवार  नियोजन  मस्ती  यह
 बताने  की  कपा  करेंगे  कि

 (क)  क्या  उनके  मंत्रालय  ने  खोला  चौरी,

 पौड़ी-गढ़वाल  उत्तर  प्रदेश  स्थित  कला दां  और-

 आलम  को  वर्ष  1969-70  के  वीरान  रोमीयों  का

 निःशुल्क  उपचार  करने  के  च्  1000  झपकते

 (एक  हजार  रुपये)  की  वित्तीय  सहायता  दी.
 थी;

 ल)  क्‍या  एक  संसद  सदस्य  ने  उक्त

 प्रौषधालय  के  गद्य  की  झोर  से  24  मई,  .97)

 को  एक  आवेदन  पत्र  भेजा  थां  जिसमें  उस

 ओऔषधा[लय  के  लिए  जो  रोगियों  का  मुक्त  उप-.
 जार  करती  रही  है,  वर्ष  1971-72  के  लिए
 वित्तीय  सहायता  प्राप्त  करने  का  प्रतिरोध  किया

 जमा  था;  और

 ग)  मदि  हां,  तो  केन्द्रीय  सरकार  का

 विचार  चालू  वर्ष  में  ै: .... ड  झौषधालय  को

 कितनी  वित्तीय  सहायता  देने  का  .है  ?

 स्वास्थ्य  कौर  परिवार  नियोजन  मन्का लय

 में  राज्य  सर्दी  (भी  ढी०  पी०  ऋदसोपाध्याय)

 (क)  जी  हां,  ।  स्वास्थ्य  कह  के  स्वविवेक  मनु-

 (ख)  चौर  (ग).  जी  हां  t-27,000.  ani

 के  अनुदान  के  लिए  दूसरा  प्राचीन  पंत  आप्त

 द्

 coer
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 हुआ  wage  स्वास्थ्य  मायके  स्वविवेक

 अनुदान  नियमों  में  अन्तर्गत  आरती  |  बहामतान्े

 अंगदान  नहीं  दिया.  जाता,  अतः  भागे  कौर

 अनुदान  तही  दिया
 matt

 Pian  for  Bellding  Cheap  Houses

 SHRI.  RAJDEO  SINGH  :  Will
 the  Minister.  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  Government  have  =  ever
 drawn  a  plan  of  building  cheap  houses  ;

 (b)  whether  Government  are  aware  that
 in  Western  ‘copntries:  the  prefabricated
 houses.  are  very  popular  and  cheap  ;
 and

 (०)  if  830,  whether  Government  are  pre-
 pared  to  help  this  industry  7

 THE  MINISTER  OF  STATB  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  No  specific
 plan  of  building  cheap  houses  has  been
 drawn  up  by  the  Government.

 However,  the  question  of  low  cost  large
 scale  housing  construction  has  been  engag-
 ing  the  attention  of  the  Government,  An
 Expert  Committce  was  appointed  in  Octo-
 ber,  969  to  study  the  methods  for  achiev-
 ing  low  cost  large  scale  housing  construc-
 tion  in  the  major  cities,  _The  Committee
 submitted  its  report  to  the  Government  in
 May,  1970.  Production  and  use  of  pre-
 fabricated  building  components  is  among  the
 important  recommendations  of  the  Com-
 mittee.  Tie  recommendations  of  the  Com-
 mittee  have  been  forwarded  to  the  concerned
 ‘State  Governments  and  also  to  the  Con-
 struction  Departments

 (b)  The  Government  is  aware  that  ii
 Earopean  countries  particularly  in  the
 US.S.R.  and  other  East  European  coun
 tries,  .prefabricated  houses  have  been.  and
 are  being  built,  but  they  are  not  cheap
 though  they  canbe  built  faster  than  tradi-
 tional  construction

 {)  Yes,  Siz.

 B.OC.  as  levestoria  Petroleaa
 *  yee  ca  Industry

 ‘5967  SHRI  RAJDEO.  SINGH  :  ‘Wil
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  40  state’:  ane

 (a)  whether  the  -Burmeh  Ol!  Company

 HOLY.  26,  ५  Wreten  Answers.  400

 is  the  single  largest  foreign  investor  in  the
 Petroleum  Industry  in  India  ;  and

 (b)  the  other  investors  ;  if  any  2

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  क  C.  SETHI):
 @  Yes,  if  their  investment  in  Burmah
 Shell  Distributing  Company  is  also  taken
 into  account,

 (b)  Other  investors  are  :
 i.  Burmah  Shelf  Oil  Storage  and  Dis-

 tributing  Company  ‘of  India

 Limited.
 2.  Esso  Standard  Eastern,  Inc.
 3.  Caltex  (india)  Limited.
 4.  Shell  International  Petroleum  Com-

 pany  Limited.

 5.  Caltex  Petroleum  Corporation,
 6.  Gulf  Oil  (Great  Britain)  Limited
 7.  Getty  Oil  Company

 Phillops  Petroleum  Company.
 a  National  Iranian  Oil  Company.

 10.  Amoco  India.
 UW  Mobil  Petroleum  Company  Inc.

 12.  Lubrizol  Corporation  of  Cleve-
 land,  U.S.A.

 Iavestments  of  Barmah  Oil  Company

 5968,  SHRI  RAJDEO  SINGH  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  stale  :

 (a)  whether  the  investments  of  Burmah
 Oil  Company  are  spread  over  a  sumber
 of  independent  companies  and  if'so,  their
 names  ;  and

 (b)  .whether  these  companies  are  covered
 with  all  aspects  of  Petroleum  Industry  from
 exploration  to  transportation  refining,  dis-
 tribution  and  also  marketing  of  petreleum
 products  7

 TRE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI):
 (a)  Name  of  the  Companies  in  which  the
 Burmah  O#  Company  has  invested:in  India
 are  :

 ()  Assam  Of  Company.  ttle
 (४)  Castrol.  (Endis  Branch).  aw

 Git}  Rumah.  Shell.  Marketing,

 Civ).  Boseoaly'  Shell  Ratinerieg,
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 (v)  Tinplate  Company  of  India.

 wd  Oil  India  Limited.

 (b)  Yes  Str,  excepting  ‘Tinplate  Com-
 pany  of  India?

 Drowniag  of  Indian  Studests  tn
 U.S.  A.

 5969.  SHRIG.  VENKATASWAMY  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a).  whether  four  Indian  students  were
 drowned  in  the  Lake  Murray  at  Columbia,
 South  Carolima,  U.S.A.  ;

 (b)  the  names  of  the  students  and  their
 Indian  addresses  ;

 (c)  the  circumstances  leading  to  this
 tragic  mishap  ;

 (d)  whether  our  Embassy  in  the  USA
 sent  any  official  on  the  spot  of  tragedy  and
 talked  with  the  other  two  surviving  Indian
 students  ;  and

 (९)  if  so.  the  outcome  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  i.  Shri  Narayan  Thyagesan  aged
 27  years.  Next  of  Kin—Shri
 Parthasarathy,  No.  70  Arcot,
 Mudalal  Street,  Thyagaraja-
 nagar,  Madras-7.

 2.  Shri  George  Jeyachandra  aged
 23  years.  Next  of  Kin-George
 Gnanasiromani  ‘“Nelumbium”
 College  Road.  Coonoor-2  (Nil-
 giris  District,  Tamil  Nadu.

 3,  Kumari  Revathl  Viswanathan,
 age  44.  years  daughter  of  Shri
 ह  R.  Viswanathan,  resident  of
 Columbia.

 4,  Kumari  Sudha  Singh,  aged  4
 years.  daughter  of  Dr.  Vidya-
 pati  Singh  resident  of
 Célunibia.

 (०)  According  to  Shri  T..R.  Viswana
 than,  as  present  resident:  in  ‘the  University

 ‘of  South  Carolina,  Columbia  who  is  the
 father-in-law  of  the  latc  Shri  Narayan
 Thyagesan  and  the  ‘father  of  the  late
 Kumari  ‘Rovathl  Viswanathan,  4  patty  con-
 sisting  of  Shri  Narayan’  Thyageseh,  his  wife

 7
 daughter shivers Vijsya,  Shri  Viewanatitan’s
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 Shrimeti  Vasanthi.  and  Kumari  Re-
 vathi  together  with  her  friend  Kumari
 Sudha  -  Singh  add  his  would  be  son-in-law
 Shri.  Mohan.  with.  his  friend  Goorge.  Jaya
 chaodran  went  to  Lake  Murray  for  a  picnic
 on  Siinday  June  a  171  Revathi  and
 Sudha  were  said  to  have  been  playing.in  the
 lake  water  when  they  were  dragged  away  by
 acurrent.  The  other  four.  viz.  Natayah
 Thyagesan,  George  Jayachandran,  Vasanthi
 and  Mohan  were  all  drowned  in  their
 attempt  to  save  the  two  girls.  Vijaya,  tle
 wife  of  late  Narayan  Thyagesan  who  was
 on  the  shore  raised  an  alarm  and  a  boat
 came  to  rescue  them.  Mohan  and  Vasanthi
 alone  could  be’  rescued,  The  bodies  of
 the  four  others  were  recoverd  after  an  hour.
 Mohan  and  Vasanthi  were  rushed  to  hospi-
 tal  and  are  now  reported  to  be  safe.

 @)  and  (७),  Our  Embassy  in  Washing-
 ton  made  specific  inquiries  from  the  Uni-
 versity  of  South  Carolina,  where  the  tragedy
 had  occurred,  regarding  sending  an  officer
 to  Columbia  for  enquiry.  They  were  infor-
 med  that  this  was  not  necessary  as  the  local
 Indian.  community  and  the  Unisersity
 authorities  would  render  all  possible  help.
 The  parents  of  two  of  the  deceased  were  in
 Columbia  itself  and  hence  the  need  for
 interviewing  the  two  surviving  Indian.
 students  did  not  arise.

 बुरहानपुर  नंबर  को  ताप्ती  सदी का  पानी.

 सप्लाई  करने  के  लिये  योजना

 5970,  श्री  गंगा,  चरण  रोहित  i  क्या

 स्वास्थ्य  शौर  परिवार  नियोजन  मंत्री  यह
 बताते  की  छुपा  करेंगे  कि  we  .

 (क)  क्या  मध्य:  प्रदेश  के  बुरहान  सगर  को

 ताप्ती  नदी  का  पाली  सप्लाई  करते  की  कोई

 बजता  बनाई  गई  है  f

 (ल)  क्या  केन्द्रीय  सरकार  ने  इस  योजना

 को  तकनीकी  हृ ष्टि कोश  से  मंजूरी  दे  दी  है  ;
 कौर

 (गा-य्रदि  हां,  तो.  इसके  क्या  कारण,  हैं  ?

 स्वास्थ्य  भोर  परिवार  नियोजन  भंसाली के
 में  सपन मणि  (को.  go  Bo:  न-)  के

 पगो  बुरहानपुर  नगर  को  ताप्ती  नंदी  का  पाती...

 ह... क



 सप्लाई करेगे के लित करते  के  लिए  मैच  प्रदेश  सरकर  ने

 भारत  सरकार  के  पास  नवम्बर,  .969  में

 204.03  लाख  रुपये  लागत  की  शक  गोमो

 तेजी  थी  ।  जनवरी;  970  में  इस  शोज या की

 सच  करेंगे  के  बीर  राज्य  सरकार  से  कुंड  धीरे

 ब्यौरे  भेजते  के  लिए  कहा  गया  था  3 परन्तु हं

 प्रति  प्रॉप्त  नहीं  हुआ ह ैहै।  पूरा  ब्योरा  उपलब्ध
 न  होते  के  कारण  इस  योजना  को  तकनीकी

 बष्टि  से  मंजूर  नहीं  किया  जी  सकती 1

 सकी  वादों  चौर  छह

 5971  भौं  गंगी  अरुण  लोकित  :  मैया

 स्वास्थ्य  और  परिवार  नियोजन  मन्त्री  यह
 बताते  की  कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  में  नकली  दवाइयों

 हर  भेषज ों  में  भ्रापनयेजनक  वृद्धि  हुई  है  |

 (ख)  क्‍या  इस  बारे  में  कोई  ग्रिरफ्तारियां

 की  गई  हैं  ;  भौरे

 (ar)  बंदी  ही,  तो  हस्सिम्बन्ी  ब्यौरा  क्‍यों

 ६?

 स्वास्थ्य  शोर  परिवार  नियोजन  सम् जा लय

 में  उप-मन्त्री  (सो  go  Wo  किस्कू)  :  (क)  जी,

 नहीं  t  _

 (व)  और  (ग).  प्रदान  नहीं  उठते  ।

 Opening  of  Sataik  Schidd!  Bilindthakie

 3973,  SHRI  HARI  SINGH:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  ;

 (a)  whether  a  Sainik  School  is  -gding  to
 be  established  as  decided  by  Government  at
 Biledidshehr  in  Uttar  Pradesh  ;  ‘and

 (b)  if  to,  when  itis  to  be  startéd  2.  -

 THE  MINISTER  OF  DEFENCE
 (SHREJAGJIVAN  RAM)  :  (a)  atid  ().  No,
 Sir.  There  is  already  a  Sainik  School  in
 Utter  Pradesh  located  .at  .Gorakhal  .(Naini-
 tall)  request  ‘has  been  received  from
 the  १०  Uttar  Praiesh  for  Gpexi-
 i  ६  second  Sainik  Schoo!  at  Bulandshahr

 26,  WHE  Woiwin  Aniwers  =i
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 $974.  SHRI  ERASMO  DE  SEQUEIRA
 Will  the  Minister“otf  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state  ;

 (a)  The  progress  made  so  far  on  the
 establishment  of  the  hew  Medical  College
 in  Goa  ;  and

 (b)  the  time  table  for  completion  of  this
 Col  lege  9

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  {SHRI  D.  P.  CHATTOPA-
 DHYAYA):  (a)  afd  (db).  The  Bambolim
 Project  which  is  under  construction  since
 i968  was  only  a  Medical  School  at  Panaji
 before  the  liberation  of  Goa.  The  School
 was  upgraded  to  a  Medical  College  ia  1963.
 The  College  is  affiliated  to  the  Bombay  Uni-
 vérsity.  Aé  the  accommodation  in  the  then
 School  Building  was  inadéquate  to  house  the
 full-fledged  Medical  Coltége  and  Hospital
 with  all  necessary  facilities,  it  was  consider-
 ed  essential  to  shift  to  a  new  site  at  Bam-
 bolim.

 The  project  involves  a  total  outlay  of
 Rs.  2,04,i4,760/-  and  it  is  proposed  to  com-
 plete  it  in  phases  during  the  Fourth  Five
 Year  Plan.  The  Progress  so  far  madc  is  as
 follows

 I.  During  1969-70  the  following  con-
 struction  works  have  been  com-
 pleted.

 ,  Barracks  for  Animal  House
 and  pre-clinical  . Department
 (temporarily).

 2,  Ohe  Stindent’s  Hostel.
 3.  Two  Type  TV  Quarters.

 Hf.  During  the  year  I970-74,  the  follow-
 ing  construction  works  were  taken
 up.

 60  Type  I  Quartets.
 30  Type  i  Quarters,
 4.  Type  IV  Quarters,
 ३6  Type  V  Quarters
 3  Type  VI  Quarters

 One  Student's  Hostel. 6

 ्

 wn

 =

 Theso  works  are  expected  to  be  com:
 pleted.  by  December,  .97)  ..éxeapt  ‘Student's
 Mostel,  which  was  expected.to  be:  compicted
 by  the  end  of  May,  1971,  0

 o>



 6.  Wrinen  Atizvers

 या;  ke  atlocation of  Rs:  37  lakhs  te.
 been  approved  for  1971-72  for  the
 following

 SRAVANA.4,  €93  (SAKA)

 as  oes)

 I.  Equipment  4.00
 2.  Construction  of  Bam-

 bolim  Building  (College
 Building)  students  single
 seated  hostel  building
 and  Type  TI  quarters).  .  20.50

 3,  Rural  Health  Centre  4.00
 4.  Urban  Health  Centre  0.50
 5.  Other  Works  3.00

 Total  37.00

 Skin  Bark

 (5975,  SHRI  RAJ  DEO  SINGH  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 a  Skin  Bank  has  recently  opened  in  Ludwig-
 shafer  in  West  Germany  ;  and

 (b)  if  so,  whether  Government  are
 having  realised  its  importance  in  a  tropical
 country  propese  to  open  such  a  batk  in  a
 centrally  located  town  to  help  badly  burned
 patients  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  HOUSING  AND
 HEALTH  AND  FAMIEY  PLANNING
 (SHRI  UMA  “SHANKAR  DIXIT):  (a)
 No.

 (8)  A  nucleus  of  a  Skin  Bank  has  been
 started  at  the  Plastic  Unit  of  Safdarjang
 Hospital,  New  Delhi.

 Store  Organisations  in  Centrally  Adasinis-
 trated  Hospitals  io  Delhi

 ‘5976.  SHRI  MULKI  RAJ  SAINI
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  ह"...  pleased  to

 state
 (a)  whether  the  Centrally  administered

 Hospitals  in  Delhi  are  having  independent
 Store  Organisations;

 eo  if  so,  wut  fs  the  staff  pattern  and
 Whether  the  Stoie-“Otgatisatinns  “have  ‘beén

 staffed  on:  tho  basld  of  Moifical  Store  ‘Depots
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 ot.  Directorate  General:  of  Supplies  and
 Disposal  ;  and

 (०)  the  steps  taken  by  Government  to
 improve  efficiency  of  thé  Storé  Organisa-
 tions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.:  P.:  CHATTOPA-
 DHYAYA)  :  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Allotment  of  Houses,  Flats  and  Bungalows.
 Built  by  D.D.A,

 5977  SHRI  BHUVARAHAN:  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state

 (a)  the  number  of  houses,  flats  and
 bungalows  built  by  the  Dethi  Development
 Authority  during  thé  last  2  years  and  the
 number  of  them  allotted  ;  and

 (b)  whether  there  is  any  proposal  to
 give  some  fiats  to  the  Members  of  Parlia-
 ment  also  under  some  scheme  ?

 THE  NINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K,  GUJRAL):  (a)

 Constructed Allotted
 Constructed  Allotted

 ‘1969-70

 1970-71

 3533  [825

 78.  202

 (b)  Two  per  cerit  of  the  fats  are  reserved
 by  the  Delhi  Development  Authority  for
 allotment  to  the  local  Members  of  Parlig-
 ment,  Mombers  of  Municipal:  Corporation
 of  Delhi.and  non-official  members.  of  New
 Delhi  Municipal  Committee
 Cantt.  Board  in  cach  scheme

 हिन्दी  भादों  क्षेत्रों  में  स्थित  कीटोन  स्टोर  डिपो

 मेंडक के  कर्मचारियों  हारा  हिन्दी  का  प्रयोग .

 5978.  श्री  सुधाकर  पांडे  :  क्या  रक्षा

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि.  ee

 (&)  क्‍या  हिन्दी  ,  साध्वी  ,  क्षेत्रों  में  स्थित

 केंटीन  स्टोर  डिपार्टमेंट  के  अधिकारियों  को

 सपना  कॉम  काँटें  हिन्दी  मैं  करने  की  झूलती
 है  भगवा  शस  सम्बन्ध  में  कुछ  विभागीय
 पीचेल्टियां  लेंगी  हुई  हैं;

 and  Delhi



 (स)  क्या  उत्तर  प्रदेश  के  कुछ  जय रों  भें

 केविन  स्टोर  डिपार्टमेंट  के  कर्मचारियों  को  हिन्दी
 में  कामकाज  .  करता  मना  है  और  कुछ  करे-

 आरिफ़ों  को  अपना  कामकाज  हिन्दी  में  करने  के

 कारण  मुरत्तिब  कर  दिया  गया  है  ;  जौर

 (ग).  उसके  मलयालम  को  ऐसे  कितने

 मामलों  का  पता  चला हैं  जिनमें  भ्र वि कारियों

 ने  कर्मचारियों को  हिन्दी में  काम  काज  करने

 से  सना  किया है  और  उपयुक्त  प्राधिकारियों  के

 विऋद्ध  क्या  कार्यवाही  की  गई  है  ?

 रखा  भरती  11  अर्शोघ्न  राख):  (क)
 कैन्टीन  स्टोर  डिपार्टमेंट  (इंडिया)  में  काम

 अग्रेज़ी  में  होता  है।  हिन्दी  भावी  क्षेत्र  के  कर्म -
 आरिफ़ों को  हिन्दी  में  कार्य  करने  के  लिए  कोई

 विशेष  हिदायतें  जारी  नहीं  की  गई  हैं

 (a)  कैन्टीन  स्टोर  डिपार्टमेंट  (इंडिया)  के

 एक  कर्मचारी  को  मैनेजर  मे  हाजिरी  रजिस्टर  में

 हिन्दी  का  प्रयोग  न  करने  का  निर्देश  दिया  था।

 बाद  में  उक्त  कर्मचारी  को  कुछ  अभियोगों  के

 कारण  जिसमें  उपरोक्त  प्रदेश  को  अवस्था  मी

 शामिल  थी,  सेवा  के  निलंबित  कर  दिया  गया
 था  q

 (a)  सरकार  की  जानकारी  में  (ल)  में

 उल्लिखित  केबल  एक  ही  मामला  भागा  है

 मंत्रालय  कौ  जानकारी  में  जेसे  हीं  यह  मामला

 दाया  संबंधित  कमेंबारी  के  विरुद्ध  विभागीय

 कार्यवाही  को  रोकने  का  आदेश  जारी  किया  शय

 और  सेवा  से  निलंबन  के  आदेश  को  रद्द  कर

 दिया  गया  ।  विभागीय  कार्यवाही  के  कागजात

 एवं  न  पर  रिपोर्ट  के  आपस  होने  पर  प्रगति

 समुचित  कार्यवाही  की  जायेगी  ।

 स्थल  |  सचिवालय  के  भिवेशालयों में  राज

 भावा  को  किफायती  के  लिये  समितियों

 की  चिखुरती
 $979  जी.  सुधाकर  थाड  क्या

 मन्त्री यह बहाते की यह  बढ़ाने  की  कृपा  करेंगे  कि

 तु  (क)  उनके  मंत्रालय  के  अन्तर्गत  स्थल

 |

 मुख्यालय  के  उस  विचलित'  विदेशियों  के  नाम

 क्या  हैं  जिसमें  राज भावा  क्रियान्विति  समितियां

 नियुक्त कर  दी
 (a)  जिन  निदेशालयों  में अब  तक  उक्त

 समितियां  नियुक्त  नहीं  की  गई  हैं,  उनमें  ये

 समितियां  कब  तक  नियुक्त  किये  जाने  की  संभा-

 बना  है  ;  और

 (ग)  ब्या  इन  समितियों  की  त्रैमासिक  बैठ

 नियमित  रूप से  हो  रही  है  कौर  यदि  नहीं,
 तो  नियमित  रूप  से  बैठक  कराने  के  लिये  क्‍या

 प्रबन्ध  किये  जा  रहे  हैं  ?

 रखा  मस्ती  (सी  जनजीवन  राम)  :  (क)
 से  (ग).  थल  सेना  मुख्यालय  सें  एक  राजभाषा

 कार्यान्वयन  समिति  बना  दी  गई  हैं  जिसमें  थल

 सेना  मुख्यालय  की  विभिन्न  शाखा दों  के  प्रति-

 निधि  सदस्य  हैं  ॥  इस  समिति  को  पहली  बैठक

 अगस्त  970  के  झारम्म  में  होगी  शरीर  उसके

 बाद  इसकी  बैठकें  नियमित  रूप  सें  हर  तिमाही
 में  हुआ  करेंगी  ।

 शंक  उपयुक्त  समिति  से  थल  सेना

 मुख्यालय  की  सभी  शाखाओं  का  प्रतिनिधित्व

 है  झल:  विभिन्‍न  शाखाओं  के  प्रधान  निदेशालयों
 में  भी  इस  प्रकार  की  अलग-  अलग  समितियां

 बनाने  की  आवश़्यकता  नहीं  है  1

 Opening  of  Zoeal.  Workshop  by  M.ES.

 5980.  SHRI  A.  N.  VIDYALANKAR  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 (a)  whether  the  M.E.S.  Department  has
 opened  Zonal  Workshop  throughout  the
 country  ;  oO

 (b)  if  so,  which  are  the  Stations  and
 how.  many  employees  have  been  engaged,
 station-wise
 (©),  whether  the  departmens  is  spending

 on  repairs  and  local  purchase  ;  and

 d)  ifeo,  the  amount.  incurred  on  (a)
 and  (c)  during the  yours  1969707

 THE  MINISTER  OF  DEFENCE  (GHRI
 JAGJIVAN  RAM)  :  With  a  view  to  getting

 utHisation  of  repair  fecilities,  and.
 teducing  depondance  .on..  the  ,  private  -trade,
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 “eight  of  the  existing  M.E  Ss.  Workshops
 otiginatly  set  up  ‘for  repairs  to  water  and
 electric  installations  and  refrigeration.  piants
 installed  by  MES,  have  been  re-organised
 into  Zonal:  Workshops.

 o)  A  statement  is  attached.

 (c)  All  repairs  within  the  capacity  of  the
 Zonal  Workshops  are  executed  by  them.
 The  Department  is  spending  on  repairs
 (including  purchase  of  any  material  and
 spare  parts)  through  private  trade  only  in
 reapect  of  repairs  requiring  special  machines/
 tools  and  equipments,

 (d)  The  Zonal  Workshops  came  into
 being  only  in  April/May  1970  The  infor-
 mation  in  regard  to  the  expenditure  incurred
 on:

 @  re-organisation  of  the  Zonal
 Workshops  and

 (ii)  the  repairs  in  the  Zonal  Work-
 shops  and  through  private  trade
 during  the  period  April/May  970
 to  3ist  March,  1971.

 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  as  early  as  possible.

 Statement

 (i)  The  Stations  at  which  the  existing
 installation  workshops  have  been
 re-organised  into  Zonal  Work-
 shops  are  mentioned  bélow  :—

 Bombay,  Gauhati,
 Ambala,  Udhampur,

 Bangalore,
 Khaprail,
 Bareilly  and  Jabalpur

 (ii)  The  staff  in  cach  of  the  Zonal
 Workshops  is  as  follows  -—

 Ww  Superintendent  B/M
 Grade  7  l

 (2)  Charge  Machanic  है|

 (3)  Charge  Electrician  ‘I

 4)  Charge  Mechanic
 gefrigeration  I

 (5).  Turner  |

 “6  Bench  Pitter  dt

 rey  Engine  Fitter/artificer  =
 @  Vebicle  Mechanic

 on  Welder  a
 +  AQ)  Blackemith  he
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 oi  (I)  Electrician  os  I
 =

 ay  Painter  _

 te  Water  to  Reral  Areas  of  West  ह...

 5981,  SHRI  GADADHAR  .  SARA
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 D  (a)  the  allotment  of  funds  for  drinking
 water  supply  facility  made  to  West.  Bengal
 under  Rural  Water  Supply  Scheme

 (b)  whether  the  State  Government  has
 requested  the  Central’  Government  for
 allocation  of  funds  for  supply  of  drinking
 water  to  rural  areas  in  the  Districts  of  West
 Bengal  under  Rural  Water.  Supply  Scheme
 during  1970-71  and  97l-72  3

 (c)  if  so,  the  amount  allotted  and  pro-
 posed  to  be  alloted  ;  and

 (d)  the  share.of  Birbhum  District  im  the
 allotment  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU):  (a)
 The  outlay  earmarked  for  thé  Rural  Water
 Supply  Schemes  by  the  Ptanning  Comniis-
 sion  for  the  Goverament  of  West  Bedgal
 during  the  Fourth  Five  Year  Plaa  perlod  is
 Rs.  3.53  crores.

 (b)  to  (a).  During  the  Fourth  Five
 Year  Plan,  Central  assistance  to  States  for
 their  Annual  Plans  is  being  given  in  block
 loans  and  block  grants  towards.  expendityre
 on  the  State's  Plan  as  a  whole  and  is.  not
 related  to  any  particular  programme  or
 scheme.  The  provisions  for  the  purpose  in
 the  Central  budget  are  also  made  in  lump
 as  block  loans  and  block  grants,  without
 reference  to  any  particular  scheme  or  head
 of  development.  The  Outlays  recommended
 by.  the  Planning  Commission  for  being
 earmarked  for  Rural  Water  Supply  Schemes
 during  the.  years  1970-71  and  197072,  ate
 Rs,  43  lakhs  and  Rs.  46  lakhs  respectively

 No  separate  outlay  has  been.  earmarked
 for  Birbhum  District  by:the  Flasining  -  Com-
 mission  as  formulation  aad  execution  of

 ‘water  supply  schemes,  determisatian  -of  L
 priorities,  2gd-  outlays.  for  such  schemes  ig
 the.respopslbifity  of  thy  State  Government,



 है...  मी.

 Papers  Lying  in  Goverment  Press  Aligath
 to  Meet  Shortage.  of  Pager  ig  other

 Government  of  India  Presses

 9982  SHRI  C.  P,  SHAILANE  :  ‘Will
 the  Minister  of  WORKS  AND  HOUSING

 be  pleased to  slate:
 -"{a)  Whether  there  is  shortage  of  paper

 im  ‘Government  of  Aidia  Presses  "  but
 sufficient  quantity  of  paper  is  lying  -in
 Government  of  India  Press,  Aligarh  ;  and

 tb)  if  so,  the  action  being  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.OF  WORKS  AND  HOUSING
 (SHRI  3,  K.  GUJRAL):  (a)  Shortage  of
 gaper  is  being:  felt  in  most’  .af  the  Govern-
 Ment  of  India’  Presses.  However,  after
 recent  ‘replenishment,  there  is  some:  stock
 in  the  Aligarh  Presa  which:  may  meet.  the
 requirements  of  that  press  for  about  four
 months  only

 (b)  Steps  are  being  taken  to  ensure
 sufficient  supplies  to  all  the  Government  of
 India  Presses

 Confirmation  .of  Staff  in  Goverament  of
 India  Presses

 5983,  SHRI  com  Pp,  SHAILANI  :  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state

 (a).  whether  in  accordance  with  the
 order  of  Home  Ministry  circulated  to  all
 Government  of  India  factories  long  ago,  80
 pét  cent  employees  in  every  Branch  of  the
 Government  of  India  Presses  should  be
 declaxed  confirmed,  but  in.  the  Government
 of  "dia  Press,  Aligarh’.  anomatly  =  stifl
 existe  ;  i

 '  (b)  if  so,  the  reasons  therefor  ;  and
 (c)  the  action  being  taken  to  remove  the

 anomaly  7.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (तारा  3,  K.  GUIRAL)  :  ()-to  (०).  Govers-
 mont  orders  vogacding  the  conversion  of  %
 temporary  posts,  which  .are  in  -coutinuous
 existence  for  three  years  and  are  required  on
 &  tegular  basis,  into  permanent  ones,  are
 being  foltowed  an  का  the  Government  of
 India  Pressea,  including  the  Press  at  Aligarh
 The  last  review  was  completed  on  ist  April,
 9970-and.a  further  review  will  be  undertaken
 Sheehy  Out  of  868  permanent  clase

 SH  and
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 Class  TV  posts  iat’  the  “Aligarh.  Pres,  opty
 Siftynine  posts  kaye  not  been  filled  sup  -  suber
 stantively.as  yet.

 Air  Conditioned  Quarters  and  Offices  for
 Ministers  of  Demecratic  Coalition

 Ministry  in  West  Benga!

 .  5984.  SHRI  SARO]  MUKHERJEE  :

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state

 {a}  the  names  of  the  Ministers  Ministers
 of  State  of  the  Democratic  Coalition  Minis-
 try  of  West  Bengal,  who  lived  in  Govern-
 ment  quarters  ;
 b)  the  number  of  quarters  alr-condi-
 tioned  ;  and

 {c)  the  names  of  offices  used  by  these
 Ministers  and  Ministers  of  State  of  West
 Bengal  which  were  air-conditioned  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K,  GUIRAL)  :  (9)  to’  (c).  The
 iwformation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Sale  of  Spurious  Drugs  in  Mysore

 $985,  ‘SHRI  K.  LAKKAPPA  :
 SHR!  K.  MALLANNA  :

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  =  to
 state  :.

 (a)  whether  some  firmis/companies  have
 been  found  selling  spurious  Drugs  in  the
 Mysore  State  recently.;

 (b)  if  ४0,  whether  any  arrests  have  been
 made  ;  and

 (6)  the  action  taken  against  the  cul-
 prits  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU)  :  (a)  to
 (c).  The  information  is.being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Doctors  Engaged  ‘in  Bangla  ‘Desh  Refagee

 5986.  SHRI  S.  RADHAKRISHNAN
 Will  the  Minister’  of  ‘HEALTH  AND
 FAMILY:  PLANNING (pe:  longed  to.  state  :

 |  9  ta  nt  9  dy  et  |.
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 the  refuges  camps  to  attend  to  the  medical

 needs  of  the  Bangla  Desh  refugees  ;

 -(b)  the  number  of  Ambulance  vans
 chigaged  in  the  Relief  works  ;  and

 ©)  whether  any  foreign  personnel  have
 been  engaged  in  these  relief  operations  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K,  KISKU)  :  (a)  to
 (c).  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  Sabha.

 Alfocation  of  $5  Million  for  Military  Aid
 to  India

 5987,  SHRI  MALLIKARJUN  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  the  United  States  of  America
 have  proposed  an  allocation  of  §5  million
 for  military  aid  to  India  during  the  1972
 financial  year  ;  and

 (b)  whether  Government  have  received
 any  official  information  regarding  thé  United
 States  military  aid  to  Pakistan  for  that
 period  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  An  allocation  of
 $5  millioa  for  the  sale  of  military  stores
 and  equipment  on  credit  to  India  is  believed
 to  have  been  made  in  the  U.S.  Administra-
 tion's  Budget  proposals  for  the  fiscal  year
 1971-72.  There  has  been  no  negotiation  on
 this  between  the  two  Governments.

 (b)  No,  Sir.

 Covering  of  Balcony  of  Type  Ti
 Quarters  in  Sarojint  Nagar,

 New  Delhi

 5988.  SHRI  G.  VENKATASWAMY  :
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  picased  to  state  :

 (a)  whether  Central  Public  Works

 Department  has  been  covering  the  balcony/
 varandah  of  Type  II!  Quarters  in  Laxmibai

 Nagar  and  Sarojini  Nagar,  New  Dethi  09
 jocreasing  8  normal  rent  ;

 (b)  if  so,  why  the  balcony  in  type  i

 Quarters  in  Sarojini  Nagar  is  not  being

 "©  why  the  sanction  for
 Yéloony  2  type  मे  Quartery

 covering  the

 in  Sarajin}
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 Nagar  was  cancelled,  whereas  these  are
 being  covered  in  type  NI  quarters  in  the
 same  locality  ?

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL)  :  (a)  No,fSir,

 (d)  Does  not  arise.

 (0)  Some  sanctions  issued  by  the
 C.P.W.D.  for  covering  the  front  balconies
 of  type  II  quarters  were  not  given  effect
 to  as  this  was  not  found  architecturally
 desirable,

 Loans  Sanctioned  to  Assam  State  Government
 for  Housing  and  Urban  Programme

 $989.  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  the  amount  of  grant  and  loans
 sanctioned  to  the  Assam  State  Government
 during  the  years  968  to  1971,  yearwise.in
 respect  of  Works,  Housing  and  Urban
 Development  programmes  ;  and

 (b)  whether  the  Assam  Government  were
 able  to  spend  the  sanctioned  amount  against
 each  of  .the  above  programmes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K,  GUJIRAL):  (a)  and  (b).  The
 Central  assistance  allocated  to  the  Govern-
 ment  of  Assam  by  the  Ministry  of  Works
 and  Housing  for  Housing  and  Urban
 Development  Schemes  during  1968-69  was
 as  under  :

 Loan  Grant  Total
 (Rupees  in  lakhs)

 Housing  5.85  3.5  9.00

 Urban  Development  3.00  3.00

 Total  :  5.85  6.45  12,00

 The  entire  amount  of  Rs.  2.00  lakhs  was
 drawn  by  the  State  Government  during  that
 year.

 All  the  Social  Housing  and  Urban
 Development  Schemes  of  the  Ministry  of
 Works  and  Housing  (excepting  the  Subsidised
 Housing  Scheme  for  Plantation:  Workers}.
 are  included  in  the  State  Sector.  .  With
 effect  from  the  year  1969-70,  Central  asaist-

 apo  for  gil  the  State  Sector  Schemes
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 (including  Housing  and  Urban  Development)
 is  being  given'to  the  State  Governments  in
 the  shape  of  ‘block  loans’  and  ‘block  grants’.
 The  amount  jis  determined  each  year  after

 ‘taking  into  accourit  the  size  of  the  Annual
 Plan  of  the  State  and  the  availability.  of
 resources etc.  No  amount  of  the  Central
 block  assistance  is  relatable  to  any  specific
 scheme  or  head  of  development  and  the
 State  Governments  are  free  to  allocate  it  to
 different  schemes  according  to  their  own
 requirements  and  priorities.

 No  Central  assistance  is  given  by  the
 Ministry  of  Works  and  Housiug to  State
 Governments  for  Works  programme.

 2.  The  Subsidised  Housing  Scheme  for
 Plantation  Workers  was  transferred  to  the
 Central  Sector  from  the  year  1970-71  The
 Central  assistance  allocated,  drawn  and
 utilised  by  the  State  Goverament  during  that
 year  for  this  Scheme  is  given  as  under  :

 Loan  assistance

 JULY  26,  s97Y

 Allocated  and  Drawn  Utilised

 Rs.  30.30  lakhs  Rs.  22.90  lakhs

 Warning  to  North  Korcan  Consulate
 in  India

 5990.  SHRI  PILOO  MODY  :  Will  the
 Minister  of  EXTERNAL  AFFATRS  be
 pleased  to  state  :

 (a)  how  many  times  in  the  past  the
 North  Korean  Consulate  General  in  New
 Delhi  was  warned  by  his  Ministry  for  various
 reasons  and  the  nature  of  warnings  ;  and

 (b)  the  reaction  of  North  Korea  to  these
 warnings  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 and  (b).  Government  have  from  time  to
 time  drawn  the  attention  of  the  DPRK
 Consulate  General  to  the  various  irregulari-
 ties  committed  by  them.  The  Consulate
 General  have  assured  us  that  they  will  abide
 by-established.  diplomatic  practice  in  such
 matters.

 ‘West  Bengal  Governor’s  son  thrown
 out  of  a  Restaurant  in:  London

 5991  SHRI  SURENDRA  MOHANTY
 Will  the  Minister  of  EXTERNAL  AFFAIRS

 '
 Whiten  dibwers  AMG.

 be  pleased  to  state  :

 (a)  whether  the  West  ‘Réngat  Govertior’s
 son  was  throwh  out:  ‘of  8  Plecadilly
 Restaurant  in  London  on  the  nigtit  of  the
 ith.  of  July,  १97  out  of  cofour  bar
 prejudices.  ;  and

 (b)  if  so,
 thereto  ?

 the  reaction  of  Government

 THE  DEPUTY  MINISTER  IN’  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  The  matter  has  been  taken  up  with
 British  Foreign  and  Home  Offices.

 Recognition  of  Israel

 §992.  SHRI  N.  K.  SANGHI:
 SHRI  BISHIIWANATH

 JHUNJHUNWALA  :
 SHRI  K.  M.  MADHUKAR  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  ;

 (a)  whether  an  Isracls  representation  is
 reporied  to  have  stated  that  while  Israel
 would  welcome  recognition  of  its  country  by
 India,  the  initiative  regted  with  India  ;  and

 (b)  if  so,  whether  India  has  reconsidered
 the  question  of  recognising  Israel  in  the
 light  of  the  changed  international  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  No,
 Sir.

 (b)  India  extended  de  jure  recognition  to
 Israel  in  September  1950.

 Scheduled  Caste  Doctors  in  Delhi

 5993.  SHR  DARBARA  SINGH  :  Will
 the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  the  percentage.  of  Scheduled.  Caste
 Doctors  in  Delhi  ;

 o)  whether  only  a  few  students  belong-
 ing  to  the  Seheduled:  Caste  Community  get
 high  second  Division  or  fitst  division  in.their
 pre-medical  examination  in  Delhi  on  acceunt
 of  leas  facilities  and  their  being  backward
 economically  ;

 (c)  whether  negligible  percentage  of
 these  students  is  given  admission  in  MBBS

 |  Clasges  on  agcousit  of  low  percentage.  in
 marks  obtained  by  them  ;  and
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 (d)  if  so,  the  steps  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  ‘IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  ह  CHATTOPA-
 DHYAYA)  :  (a)  to  (d).  The  information  is
 being  collected  from  the  concerned  autho-
 tities  and  will  be  laid  on  the  table  of  the
 Sabha.

 Expansion  of  Trombay  and  Sindri  Units
 of  Fertilizer  Corporation  of  India

 5994,  SHRIC.  CHITTIBABU:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  there  are  proposals  for  the
 expansion  of  the  Units  of  Fertilizer  Corpora-
 tion  of  India  at  Trombay  and  Sindri  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  whether  the  expansion  means  post-
 poning  of  the  various  new  fertilizer  com-
 plexes  in  the  country  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  PL  0.  SETH):
 (a)  Yes,  Sir.

 (b)  The  Trombay  Expansion  Scheme  is
 designed  for  an  additional  production  of
 i,32,000  tonnes  per  annum  of  Nitrogen  and
 1,32,000  tonnes  per  annum  of

 P.O.
 in  the

 form  of  complex  fertilizers.  The  cstimated
 cost  of  the  project  is  Rs.  43.6  crores.

 ै  scheme  of  rationalisation  of  the
 Sindri  Fertilizer  Factory  is  being  implemented
 with  a  view  to  achieve  additional  production
 of  phosphatic  fertilizers  to  the  extent  of
 1,56,000  tonnes  per  annum  of  Po  |»  This

 is  estimated  to  cost  of  Rs.  22.95  crores.
 A  scheme  for  modernisation  of  the

 Sindri  Factory,  envisaging  an  additional!
 production  of  1,70,000  tonnes  per  annum  of
 Nitrogen  at  an  cstimated  cost  of  about
 Rs.  95  crores  is  also  under  consideration

 _-{(c)  No,  Sir.

 CORRECTION  OF  ANSWER  TO
 USQ  NO.  3874  DATED  5-76-71  RE.

 MANUFACTURE  OF  AVRO-
 PLANES  AT  KANPUR

 THE  MINISTER  ©  OF

 SRAVANA  4,  893  ¢SAKA)

 STATE

 Papers  Laid  वाह

 (DEFENCE  PRODUCTION)  व  -THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  In  answer  to  part
 (a)  of  Unstarred  Question  No.  3874  answered
 on  the  5th  July  97l,  it  was  stated  that  the
 target  of  production  of  HS-748  aircraft  had
 been  raised  from  6  aircraft  to  9  aircraft  per
 month.  The  correct  position  is  that  the
 target  of  production  has  been  raised  from  6
 aircraft  to  9  aircraft  per  annum  and  not  per
 month.  The  error  is  regretted.

 32.00  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Naval  CEREMONIAL,  CONDITIONS  OF
 SERVICE  AND  MISCELLANEOUS

 (THIRD  AMENDMENT)
 REGULATIONS

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Naval  Ccremonial,
 conditions  of  Service  and  Misccllaneous
 (Third  Amendment)  Regulations,  1971
 (Hindi  and  English  versions)  published  in
 Notification  No.  S.R.O.  248  in  Gazette  of
 India  daccd  the  7th  July,  1971,  under  sec-
 tion  85  of  the  Navy  Act,  1957,  [Placed  in
 Library.  See  No.  LUT—-730/78).

 ACCOUNTS  ETC.  OF  PosT  GRADUATE
 Institute  oF  MepIcat  EpucaTion

 AND  RESEARCH  CHANDIGARH

 ‘THE  MINISTER  OF  WORKS,  HOUS-
 ING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT):  I  beg  to  Lay  on  the  Table
 acopy  of  the  Certified  Accounts  of  the
 Post-Graduate  Institute  of  Medical  Educa-
 tion  and  Research,  Chandigarh,  for  the
 year  1969-70  together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of  section  18
 of  the  Post-Graduate  Institute  of  Medical
 Education  and  Research,  Chandigarh  Act,
 1966.  [Placed  in  Library,  See  No.  LT—
 73/7I).

 ANNUAL  REPORT  ETC.  OF  ONGC

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  2,  SETH
 I  beg  to  lay  on  the  Table—

 co}  A-copy  of  the  Annual  Report
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 (Hindi.  and.  English  versions)  of
 the  Oil  and  Natural  Gas  Com-
 mission  for  the  year  1969-70
 together  with  the  Audited
 Accounts,  under  sub-section  (3)
 of  section  23  read  with  sub-
 section  (4)  of  the  section  22  of
 the  Oil  and  Natural  Gas  Com-
 mission  Act,  959  and  also  con-
 taining  Annual  Report  of  the
 Hydrocarbons  India  Private
 Limited,  New  Delhi,  for  the
 year  969  together  with  the
 Audited  Accounts,

 (ii)  A.copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  above
 Reports.  [Placed  in  Library.
 See  No,  LT—~-732/7].

 Papers  rt:  IDPL

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):
 I  beg  to  lay  on  the  Table  a  copy  each  of
 the  following  papers  (Hindi  and  English
 versions)  under  sub-section  (  of  section
 GI9A  of  the  Companies  Act,  3956  :

 (i)  Review  by  the  Government  on
 the  working  of  the  Indian  Drugs
 and  Pharmaceuticals  Limited,
 New  Delhi  for  the  year  1969-70.

 (ii)  Annual  Report  of  the  Indian
 Drugs  and  Pharmaceuticals
 Limited,  New  Delhi,  for  the
 year  1969-70,  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No,  LT-733/72).

 2.02  hrs.

 WEST  BENGAL  BODGBT,  4974-72  ;
 ‘DEMANDS  FOR  GRANTS  (WEST

 BENGAL)  1971-72 5
 STATUTORY  RESOLUTION  RE:
 PROCLAMATION  IN  RELATION

 TO  WEST  BENGAL  ;  AND

 WEST  BENGAL  STATE  LEGISLA-
 TURE  (DELEGATION  OF.

 POWERS)  BILL—Contd.

 MR.  SPEAKER:  The  House  will
 resume  consideration  of  the  West  Bengal
 Budget,  the  Statutory  Resolution  and  the
 Delegation  of  Powers  Bill.

 SHRI  D.  N.  Mahata  may  continue  his
 speech.

 *SHRI  D.  N.  MAHATA  (Purulia)  :
 Mr.  Speaker;  Sir,  on  the  last  occasion  I
 made  a  few  observations  on  the  West  Beagal
 Budget.  In  the  light  of  those  observations
 I  shall  confine  my  today’s  speech  on  the
 ‘West  Bengal  Budget.  It  is  a  matter  of
 great  pleasure  that  the  earlier  estimate  of
 deficit  in  the  Budget  was  Rs.  28.60  crores
 but  that  deficit  has  been  reduced  to  Rs.  i9.34
 crores.  It  is  also  a  matter  of  great  pleasure
 that  Rs.  4.54  crores  including  5  crores  of
 the  Central  Government  grant  will  be  spent
 for  the  improvement  of  Bustee  areas  by  the
 Calcutta  Metropolitan  Development  Autho-
 rity.

 Sir,  I  regret  to  say  that  though  West
 Bengal  is  a  developed  State,  yet  in  regatd
 to  rural  electrification  programme  it  is  the
 most  backward  State  in  the  entire  country.
 I  should  say  that  it  is  the  “darkest  State”  in
 India.  When  ia  the  entire  country  85%
 villages  have  already  been  electrified.  68%
 villages  in  West  Bengal  have  not  seen  even

 electricity.  Therefore,  |  must  say  that  West

 Bengal  is  lagging  far  behind  other  States
 of  India  in  regard  to  implementing  rural
 electrification  programmes.

 Electricity  is  very  much  essential  to  the
 instalation  of  pumping  sets  in  villages.
 Therefore,  agriculture  in  villages  is  receiv-
 ing  set  back  as  pumping  sets  cannot  be
 installed  without  electricity  there.  In  96
 when  in  the  catire  country  the  number  of
 pumping  sets  used  for  irrigation  purposes
 was  10  takhs,  in  West  Bengal  onty  ०००
 pumping  sets  were  used  for  izrigttion  pur-
 poses.  ‘The  target  of  the  Government  is  to
 instal  3,400  pumping  sets  in  villages.  of
 West.  Bengal  at  the  end  of  the  4th  Five
 Year  Pian.  :  on

 Then  Sir,  there  was  38,000  villages.  in
 Weat  Bengal.  But  only  2,500  villages  were

 “SURE  orginal  ७७७  wae  ave  ie  hea  = original  speech  wes  delivered  ta  Bengaly  /  ae  ag  be
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 covered  through  rural  electrification  schemes
 atthe  end  of  the  3rd  Five  Year  Plan.
 Therefore,  the  Central  Government  should
 expedite  the  rural  electrification  programmes
 in  West  Bengal.  Recently  Sir,  in  one  of
 the  editorial  comments  in  Jugantar,  it  has
 been  stated  that  rurai-electrification  work
 will  be  undertaken  in  8  districts  of  West
 Bengal  and  for  that  purpose  the  Chairman
 of  the  village  Electricity  Corporation  has
 sanctioned  Rs.  5  crores.  Shri  K.  L.  Rao
 Central  Minister,  also  said  last  month  in
 the  House  that  Rs.  20  crores  would  be
 given  to  each  State  of  West  Bengal,  Bihar
 and  Orissa  for  undertaking  rural  electrifica-
 tion  work.  Shri  Rao  also  said  that  a  depart-
 mental  cell  would  be  there  to  keep  watch
 over  the  progress  of  rural  electrification
 work.  [I  would  therefore  appeal  to  the
 Central  Government  to  see  that  rural
 electrification  work  is  conducted  in  right
 apirit.

 Sir,  in  the  rural  electrification  pro-
 gtamme,  districts  like  24-Parganas,  Midna-
 pore,  Birbhum,  Bankura,  Hooghly,  Murshida-
 bad  and  others  are  propcsed  to  be  covered.
 But  what  about  the  districts  like  Malda,
 Cooch  Bihar  and  West  Dinajpur  in  North
 Bengal  ?  It  is  a  matter  of  regret  that  the
 name  of  Purulia  is  not  there.  Our  West
 Bengal  Government  usually  by  pass  Purulia
 in  every  matter.

 SHRI  RANEN  SEN  (Barasat):  Sir,
 the  speech  is  being  made  in  Bengali;  but
 the  hon.  Minister  is  vot  listening  to  the
 translation.

 THE  MINISTER  OF  STATE  TIN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Sir,  I  have  30  to  40  thousand
 Bengali  settlers  in  my  isiand.
 standing  the  hon.  Members  very  well.

 SHRI  D.  N.  MAHATA:  Previously
 Purulia  waa  part  of  Manbhum  district  of
 Bihar.  .  There  is  a  Thermal  Power  plant  on
 the  border  of  Purulia  district.  From  that
 power  plant  districts  like  Hooghly,  Midna-
 pur,  Bankura.  and  Birbhum  are  being  prc-
 posed  to.be  getting  electricity  but  there  is
 no.  proposal.  for  the  entire  Purulia  district
 to  get  electricity  therefrom,  Sir,  Rs.  5
 orores  has  been.  sanctioned  for  electrification
 work  in  some  ६४
 ¥  request  that:  Purulia  district  may  also  be
 focladed  ‘for  that  electrification  work.

 Sele, 8  districts  in  West  Bengal  including
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 Purulia  have  been  declared  industrialty  back-
 ward  of  the  cight  districts  Purulia  has  been
 declared  as  6  most  industrially  backward
 place  in  West  Bengal.  If  electricity  is  not
 provided  to  that  district,  the  question  of  in-
 dustrial  growth  there  does  not  ariso:  The
 hon.  Prime  Minister  visited  Purulia  last  year.
 She  sanctioned  Rs.  ॥॥  crores  for  the  develop-
 ment  of  backward  areas,  Rs.  6  crores  for
 irrigation  development  and  Rs.  5  crores  for
 the  development  of  industries.  But  it  is
 a  matter  of  great  regret  that  industries  have
 grown  up  around  Purulia.  But,  Sir,  if  you
 visit  Purulia  during  night,  you  will  find
 illumination  all  around  this  district.  This.
 district  is  surrounded  by  Burnpur,  Asonsol,
 Jamshedpur  Muri,  Ranchi,  Ghastila  and
 Bokaro  and  in  all  these  places  a  large  num-
 ber  of  industries  have  come  up.  But  you
 wil}  not  find  any  illumination  within  Purulia
 for  want  of  industries  there,  as  if  it  were  a
 cursed  district.  Even  there  is  no  industrial
 estate  in  Purulia,  Sir,  when  Shri  Prafuila
 Sen  was  the  Chief  Minister  of  West  Bengal,
 we  made  a  proposal  to  him  to  construct  a
 i4-mile  road  from  Jaipur  to  Bokaro  via
 Sidhi  Ropo,  and  one  from  Bamnia  Chas
 Road  only  22  miles.  If  these  roads  had
 been  constructed  and  power  facilities  given,
 many  ancillary  industries  would  have  grown
 in  Purulia  to  give  employment  potential.

 Sir,  you  will  be  surprised  to  know  that
 if  boys  of  Purulia  register  their  names  in  the
 employment  cxchange  at  Purulia,  their  cases.
 for  getting  jobs  in  Bokaro  Steel.  Plant,  are
 not  taken  into  consideration  as  they  are  not
 considered  to  be  local  boys.  But  Bokaro
 is  only  28  miles  away  from  Purulia.  Boys
 living  300  to  400  miles  away  from  Bokaro
 Steel  Plant  are  getting  jobs  in  that  factory
 whereas  Purulia  boys  living  so  near  the
 factory  are  not  getting  employment  there.
 Similar  is  the  condition  in  Santhaldi  Ther-
 mal  Power  Plant.  Even  for  the  posts  of
 car  ¢rivers  and  peons  in  Purulia  local  boys
 do  not  get  any  preference.  People  from
 other  districts  are  being  appointed  for  these
 posts  by  the  Writer's  Building,  Then
 10,000  boys  have  registered  their  names  with
 the  employment  exchange  for  the  posta,
 Exen  the  primary  teachers’  posts  have  act
 yet  been  filled  up  by  the  local  boys  since
 1967  Should  I  think  that  ths  boys  of
 Purulia  are  born  refugees?

 The  Lac  industry  in  Purulia..is  in  a.
 dying.  condition,  There  are...  many...  biti
 industries  in  Purulia.  25,000  people.  are
 engaged  in  biri  industries,  But  the  piri.
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 industries  there  are  facing  shortage  of  biri
 leaves:  due  to  -vegular  rains  this  year.  The
 birl  leaves  come  fram  Orissa  and  other
 States.  But  the  Orissa  Government  this
 yeat tis  exporting  35,000  quintals  biri  leaves
 to  Ceylon  and  as  a  result  of  that:-the  biri
 industries  in  Purulia  may  face  shortage  of
 raw,  matesial  this  year.  So,  further  export
 may  be.stopped.

 Sir,  there  are  many  minerals  available
 in  Purclia.  If  all  the  mineral  resources
 there  are  properly  exploited,  many  small-
 scale  and  medium  ‘scale  induries  can  grow.
 The  Central  Government  has  made  a_provi-
 sion  for  the  grant  of  I0%  monetary  assis-
 tance  for  the  growth  of  industries  in  Purulia.
 Provision  ‘has  also  been  made  by  the
 Central  ‘Goverament  for  the  grant  of  80%
 lgan  from  banks  for  the  growth  of  industries
 there.  “This  loan  will  be  available  to  those
 Persons  who  ‘want  to  undertake  an  indus-
 trial  project  upto  the  valuation  of  50  lakhs,
 But-so  far  no  private  entrepreneur  has  come
 forward  to  set  up  a  industry  there.  Therc-
 fore  initiative  should  come  from  the  public
 enterprise  to  set  up  industries  there.

 Then  Sir,  I  shall  come  to  the  question
 of  agriculture  in  my  district.  There  is  a
 scheme  for  the  poor  marginal  farmers  iin
 my  district.  Under  that  scheme  25,000
 wells  of  two  categories  of  Rs.  3,000
 and  Rs,  5,000  are  to  be  dug.  For  that
 work  farmers  will  be  given  1/3  as  Govern-
 ment  grant  and  2/3  as  loan  from-the  banks.
 The  farmers  ‘have  applied  for  the  loan,  But
 difficult  conditions  ‘have  been  imposed  upon
 them  for  getting  that  loan.  The  farmers
 areto  procure  forms  from  Purulia,  to  pro-
 duce  certified  copies  of  the  document  and
 the-current  land  receipts,  and  to  show  land
 of  three‘bighas  at  a  stretch.  Besides,  they
 will  have  to  pay  Rs.  32  as  fees  along  with
 the  application  form  for  loan.  90  these
 conditions  are  difficult  -to  fuifil  for  the  poor
 farmers.  ‘Consequently  not  a  single  well
 has  -been  dug  out.  of  the  proposed  25,000
 wells.  The  farmers  who  own  2.5  acres  of
 unfertile-land  are  not  in  a  position  to  take
 Rs.  2,000:as  loan  from  the  banks,

 “Then  Sir,  I  come  to  the  condition  of
 hospitals  in’  West  Bengal.  There  are  no
 ptimary  health  centres  in  98  Blocks  in  West
 Bengal.  Out  of  335  block  development
 centres,  there  is  no  Doctor  in  9  Primary
 Heaith  centres.  Then  Sir,  1  shall  say,  80
 fat-as'I-remeniber,  that  “for  the  last  five
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 years  no-boy  from  Purulia  could  get-adnvis-
 sion  in  medical  colleges,  This  year  3  seats
 were  vacant  in  a  medical  college  in  Bankura.
 But  Purulia  boys  could  not  get  admission
 there  as  the  relatives  of  high  officials.  in
 Writer’s  Building  got  admission  there  ‘be-
 cause  of  their  personnel  influence,  There-
 fore  Sir,  should  I  think  that  no  boy  from
 Purulia  shall  ever  become  a  doctor  ?

 There  was  a  proposal  to  set  up  a  medi-
 cal  college  in  Midnapur.  If  that  college  is
 set  up.  boys  from  backward  areas  like
 Purulia  and  other  districts  will  get  chance
 to  study  in  a  medieal  college.  It  is  not
 possible  for  the  boys  from  backward  areas
 to  compete  with  the  boys  of  Calcutta  in
 getting  admission  in  medical  colleges.

 Sir,  there  is  a  hospital  Purulia  having
 only  onz  hundred  beds.  ‘167  patients  have
 to  sleep  in  open  for  want  of  beds  in  that
 hospital.  There  is.no  blood  bank  in  that
 hospital.  Even  there  is  no  facility  for
 getting  medicines  in  that  hospital.  There
 are  two  ambulance  vans.  But  one  of  them
 always  remains  out  of  order.

 Sir,  the  B.D.O.  in  Bandwan  block  has
 to  travel  by.a  bullock  cart  upto  4  miles  in
 order  to  reach  Purulia.  This  Bandwan  atca
 in  habited  by  the  tribal  peopic.  Those
 people  have  not  yet  secn  a  metalled  road  in
 their  area  as  there  is  not  an  inch  of  it.  The
 Barabazar—Bandwan  road,  which  is  in  the
 borders  the  State  of  Bihar,  has  neither  been
 developed  by  the  Government  of  West
 Bengal  nor  by.  the  Bihar  Governmont.  There-
 fore,  the  Central  Government  should  take
 some  steps  to  develop  this  road.  HH  this
 road  is  not  developed  by  the  Central
 Government,  what  will  be  the  fate  of  the
 tribal  peaple  living  there  ?

 Sir,  the  naxlite  movement  in  West
 Bengal  has  spread  to  Bihar  and  Orissa  and
 it  may  infiitrate  to  -other  States  also.  In
 Hazaribagh  jail  8  naxalite  prisoners  have
 been  killed  by  police  firing.  If  the  simple
 minded  people  of  ‘Purulia-are  neglected  by
 the  Government,  then,  the  people  there  may
 also  resort  to  agitation  in  order  to  get  theit
 demands  conceded  by  the  Government.  It
 is  also  feared  that  Purulia  people.  may  ‘also
 come  under  the  influence  of:  naxalism  if
 their  legitimate  demands  are  not  ‘accepted
 by  ‘the  Government.

 Last  of  all,  J  would  that  .  every
 “effort  should  be  made  by  the  Goyernment  to:



 I25  ,  West  Bengal
 Budget;  SRAVANK  4,  095  (SAKAY  Demanids,  Res.,  etc,  26

 establish  peace  in  West  Bengal.  I  support
 the.  West  Bengal  Budget.  With  these  words,
 I  conclude  my  speech.

 SHRI  G.  VISHWANATHAN  (Wandi-
 wash):  When  we  discuss  West  Bengal,  the
 land  of  many  heroes  and  poets,  |  am  re-
 minded.  of  Rabindranath  Tagere  who  spoke
 about  man  whose  mind  is  without  fear  and
 whose  head  is  held  high.  The  present  situa-
 tion  in  West  Bengal  is  far  from  it.

 Let  me  start  with  the  appointment  of
 Mr.  Siddhartha  Shankar  Ray.as  the  Minister
 without  portfolio  incharge  of  West  Bengal
 Affairs.  This  appointment  is  unprecedent-
 ed  and  unusal.  President’s  Rulc  has  been
 imposed  26  times  after  the  promulgatian  of
 our  Constitution,  but  this  is  the  first  time
 when  a  Central  Minister  is  appointed  to  be
 in  charge  of  a  State.  This  is  but  remote
 control.

 Many  jurists  have  given  their  opinion
 on  this  appointment,  and  so  far,  no  emi-
 nent  jurist  has  supported  such  a  thing  which
 is  happening  for  the  first  time  in  this
 country.  According  to  Dr.  L.  M.  Singhvi,
 this  appointment,  |  quote,  :

 “is  constitutionally  untenable,  but
 contains  the  sceds  of  discord  and
 frustration  in  which  diarchy  and
 dichotomy  could  defeat  the  very  pur-
 pose  for  which  this  experiment  has  been
 devised  in  the  particular.  exigencies  of
 West  Bengal’’.

 T  have  been  searching  the  Constitution
 for  a  provision  to  justify  this  appointment,
 but  I  could  not  find  any  justification  in  out
 Constitution.  This  is  not  only  resented  by
 the  opposition  partics,  even  Congressmen
 have  not  received  this  with  good  wishes.

 When  Mtr.  Bijoy  Shankar  Nahar  visited
 Dethi,  this  appointment  was  whispered  into
 his  cars,  He  straightaway.  went  to  Calcutta
 and  announced  to  the  pressmen  that  some
 sort  of  a  super  Cabinet  Minister  was

 going  to  be  appointed  to  look  after  West

 Bengal.
 As  the  Statesman  of  Calcutta,  has  tightly

 pointed  out  :
 Ag  West  Bengal’s  super  Chier  Chief

 Minfater’  under  President's:  Rule,  Mr.
 Siddhartha  Shankar  Ray  can  seatcely
 add’  to  the  credibility.  of  the  President's

 notepartiaan  role,  What  West  Bengal
 needs.and  has  indeed  needed  for  a  long

 -tieye  is  a  new  Governor  aad  not  a  Contral

 Minister  to.  take  over  the  Gévernor’s
 functions”
 This  announcement  was  made  iw  this

 House  by  the  Prime  Minister.  I  do  not
 know  whether  it  is  President’s  rule  or  Prime
 Minister’s  rule.  I  think  there  is  a  distinction
 between  these  two.  If  I  engage  Mr.  Siddhar-
 tha  Shankar  Ray,  as  an.  eminent:  lawyer  I
 am  sure  he  will  satisfy  any  law  court  in
 this  country  that  his  own  appointment  is
 untenable,  unconstitutional  and  a  constitu-
 tional  impropriety.

 If  we  accept  this  principle  of  appointing
 a  Central  Minister  in  charge  of  a  particular
 State,  this  principle  can  be  extended  and
 Mr.  Hanumanthaiah  can  be  appointed.  to  be
 in  charge  of  Mysore,  Mr.  075  to  be  in
 charge  of  Gujarat  and  Mr.  Swaran  Singh
 to  be  in  charge  of  Punjab.  T  am  reminded
 of  the  olden  days  of  Emperors  who  used
 to  appointed  their  trusted  lieutenants:  6  82
 in  charge  of  kingdoms  conquered  or
 anexed;

 As  the  ITinda  rightly  points  out  :
 “This  appointment  raises  doubts

 about  the  political  neutrality  of  the
 Presidential  administration.”

 I  think  the  hon.  Minister  will  agree  with
 me  that  when  a  Governor  is  ia  charge  of  a
 State,  he  may  not  be  corapletely  impartial,
 but  at  Icast  to  a  certain  extent  he  is
 impartial.

 This  will  be  lost  if  a  Central  Minister
 is  appointed.  in  charge-of  a  particular  State.
 This  is  a  bad  precedent.  I  know  there  are
 conditions  in  West  Benga!  which  never
 prevailed  in  our  country.  Even  if  thin  is
 justified,  it  should  be  the  first.  and.  484४
 appointment.  This  sheuld  never  be:  repeated
 hereafter,

 For  three  months,  there  was  this
 Government  headed  by  Shri  Ajoy  Mukher-
 jee.  This  Democratic  Coalition  Government
 was-there  hardly  for  three  montis  and  now
 it  has  gone.  No  teare  have  been  shed  over
 the  resignation  of  this  ministry.  Virtually  it
 it  was  a  Congress  ministry  and  it  has
 gone  unwept,  unsung  and  unkonoured,  For
 threes  months,  the  ministry  wasa  passive
 -onlooker  to  the  orgy  of  violence  amt  mur-
 dets  committed  day  in  and  day  out.  -Gun-
 stiatching,  political  murders’  and’  bomb
 th-owing  have  become  almost  daily  events
 thers:  Not  a  single  day  passes  without  two
 or  three  murders  of  a  political  nature  being
 committed.  What  are  we  doing  about  jt?
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 We  hear  cases  of  firearms  being  looted  not

 .  only  from  private  citizens  but  even  from
 police  stations  and  armouries.  Just  as.  bad
 money  drives  out  good  money  from  circula-
 tion,  anti-social  elements  in  West  Bengal

 are  getting  the  upper  hand.  I  do  not  know
 where  we  are  going  to  end.

 हू  know  the  people  of  West  Bengal  are
 politically  educated.  They  used  to  discuss
 politics  éverywhere—in  trams,  buses,  tea-
 ‘shops  and  other  places.  Now  there  are  no
 gore.  such  discussions.  Newspapers  report
 that  .maidans  are  empty  and  no  more  public

 :  amecting  are  held  because  the  people  are
 afraid.  Not  only  the  public,  but  even  the
 police  is  paralysed.  The  police  is  being
 supplemented  by  the  CRP,  SSF,  etc.,  and
 not  being.  satisfied  with  these  forces,  we

 Rave  sent  our  army.  When  we  ask  the
 police  why  they  have  broken  down,  thev  acc-
 ues  the  public  of  non-cooperation.  No  doubt
 they  are  correct  to  a  certain  extent.  People
 are  not  coming  forward  to  give  evidence  and
 identify  the  criminals,  even  if  they  witness
 day  light  murders.  But  again,  there  are
 charges  made  against  the  police.  I  quote

 “The  west  Bengal  police  has  been
 indoctrinated,  corrupted  and  alienated.
 It  has  abetted  murders  to  please  and
 ‘placate  the  power-holders  of  the  mo-
 ment.”

 This  may  not  be  cent  per  cent  true,  but
 there  is  truth  in  it.  This  can  be  seen  from

 the  accusations  made  against  tt  by  the
 political  parties  there.  Murderers  are  going
 unpunished.  For  example,  the  killers  of  Shri
 Hemant  Kumar  Basu.  Forward  Bloc  leader
 and  Shri  Ajit  Biswas,  both  of  whom  were
 gandidates  for  a  bye-clection  in  a  Calcutta
 constituency,  have  not  been  traced  and
 pusished.  The  Central  Government  has

 Aaken’  over  West  Bengal.  Now  they  must
 80  into  it,  There  is  no  use  treating  the
 symptoms  ;  you  must  cure  the  disease.  If
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 these..political  murders  are  not  stopped,
 even  the  political  leaders  will  not  be  spared.
 [warn  the  leaders  who  are  making  use  of
 ‘violent.  tactics  in  favour  of  their  parties,
 whoever  they.  may  be,  that  they.  are  going
 to  be  .the  victims  of  the  same  play  which
 they  aré.indulging  in.  Those  who.  take  the
 sword  shall  perish  by  the  sword.  If  killings
 0  not.arouse  a.  sense  of  revulsion  in  the-
 minds  of  the  common  people,  the  task  of  the
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 murders  becomes  easy  and  that  of  the
 peace-keeper  becomes  harder.  In  West  Bengal
 the  crisis  of  confidence  of  the  people  in
 themselves  end  in  the  political  parties  and
 in  the  administration  has  reached  a”  cli-
 max.

 Now  fear  prevails  everywhere.  The
 courage  about  which  Rabindranath  Tagore
 has  spoken  has  vanished.  Immediate  action,
 strong  action  with  a  heavy  hand  is  required
 now.  The  morale  of  the  police  in  West
 Bengal  has  to  be  boosted.  They  should  be
 given  adequate  fire  arms  and  security.  for
 their  families,  The  main  problem  is  that  of
 educated  unemployed.  Though  educated
 unemployment  prevails  through-out  the
 country  it  is  very  acute  in  West  Bengal.
 That  is  the  main  reason  for  Naxalite  move-
 ment  in  West  Bengal.  So.  government  have
 to  taken  immediate  action  to  provide  em-
 ployment  to  the  educated  youth.

 A  number  of  industries  have  closed
 down  in  West  Bengal.  There  is  a  flight  of
 capital  from  West  Bengal.  This  should  be
 stopped.  For  this  the  political  parties  must
 take  the  responsibility.  They  must  come  to
 an  understanding  that  bandhs  and  gheraos
 would  be  stopped  so  that  factories  could
 open  and  potentiality  for  employmeat  in-
 crease  after  industrial  peace  is  restored.  The
 trade  unions  and  the  employers  must  come
 to  an  agreement  that  they  will  work  together
 to  the  extent  possible  to  provide  more
 employment  to  the  people.  On  the  agricul-
 ture  sector  food  production  has  to  be  in-
 creased.  The  implementation  of  land  reforms
 is  far  satisfactory  in  West  Bengal  and  it  has
 to  be  quickened.

 Though  the  problem  of  refugees  is  a
 national  problem  it  has  become  a  more
 acute  problem  for  West  Bengal  because  that
 State  is  deluged  with  refugees.  All  the  pro-
 blems  of  the  State  have  got  aggravated
 because  of  refugees.  The  city  of  Calcutta  is
 swelling  with  refugees.  So,  the  development
 of  Calcutta  should  receive  immediate  atten-
 tion  of  the  government  and  they  should  give
 priority  to  it

 “SHRI  SUBODH  HANSDA  (Midnapur)
 Mr.  Speaker,  Sit,..  with  your  .  permission  I
 would  like  to,  speak  ia  Bengali  in  support  of
 the  ‘West  Bengal  Budget.  as  well  as  Prest
 dent's  Proclamation.  in  regard.  to  the  State

 नां  original  speech  was  delivered  in  Bonga,
 ee  :
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 of  West  Bengal.  Today  in  West  Bengal,
 except  some  political  leaders,  every  man  is
 very  much  concerned  with  the  firture  of  the
 State.  This  question  has  arisen  in  the  mind
 of  every  man  there  whether  peace  will  come
 back  to  West  Bengal  or  not.  There  is
 trouble  every  where  in  West  Bengal—whether
 itis  in  the  sphere  of  industry  or  in  agri-
 culture.  Now  an  additional  trouble  has
 been  created  because  of  the  70  laklis  evaquees
 from  Bangladesh.  These  evaquees  have
 aggravated  the  existing  probleins  of  West
 Bengal.  Therefore,  I  feel,  if  the  existing
 problems  of  West  Bengal,  together  with  the
 new  refugee  problem,  are  not  solved,  law
 and  order  will  never  be  established  in  West
 Bengal.  ‘Besides,  all  the  developmental
 activities  in  West  Bengal  will  certainly  be
 hampered.  It  is  the  opinion  of  many
 persons  that  the  present  refagee  problem  is
 the  headache  of  West  Bengal  alone.  When
 the  yuestion  of  sending  refugees  to  other
 States  arose,  many  State  Governmerts  refused
 to  receive  the  refugees.  But  we  should  not
 forget  that  if  the  problem  of  70  lakhs
 refugees  in  West  Bengal  is  not  solved,  the
 entire  West  Berga!  will  be  in  flame  and  that
 flame  will  also  engulf  the  entire  country  in
 the  long  run  and,  consequently,  the  develop-
 mental  activities  in  the  entire  country  will
 receive  set-back.  Therefore,  I]  wauld  request
 the  Central  Government  to  consider  seriously
 the  problems  of  the  refugees.  Rs.  60  crores
 that  has  been  allocated  by  the  Central
 Government  for  the  rehabilitation  of  the
 refugees,  is  not  adequate,  The  Central
 Government  will  have  to  pressurise  other
 State  Governments  to  accept  the  refugees  so
 that  refugees  may  find  temporary  rehabilita-
 tion  in  other  States.

 Sir,  when  West  Bengal  is  facing  a  serious
 law  and  order  problem  and  a  refugee
 problem,  our  CPIM  friends  have  demanded
 an  early  election  in  West  Bengal.  I  do  not
 understand  how  CPIM  Party  has  made  such
 &  demand—under  the  present  situation  in
 West  Bengal.  At  present  there  is  no  safety
 of  life  in  West  Bengal.  A  large  number  of

 people  there  are  struggling  hard  for  food
 and  shelter.  The  administrative  machinery
 is  trying  to  combat  the  present  situation  in
 ‘Weat  Bengal  with  ali  its  might.  So  it  will
 be  inhumane  on  the  pact  of  the  CPI-M

 party  to  demand  an  slection  in  such  a  situs
 tion  BL.  West  Besgal..  I  fol  haman  lives
 tive  no  value:  to  the  CPI-M  party  as  is
 sevbdone  from  ita  demand  for  an  easly  election

 it  Ne  Peng.  .  Aqrarding  ye  my  ‘aplolen
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 there  should  not  be  an  early  election  in  West
 Bengal.  unless  law  and  order  is  fully
 eatablished  in  that  State.

 Not  only  this.  The  election  can  also
 not  be  held  in  West  Bengal  until  70  lakhs
 tefugees  go  back  to  their  homeland.  I  know
 why  CPI-M  party  demands  for  an  early
 election  in  West  Bengal.  So  long  as  there
 is  chaos  and  disorder  in  that  State,  the
 CPI-M  party  is  likely  to  be  benefitted  out
 of  that  situation.  You  know,  Sir,  that  in
 Burdwan  there  was  widespread  loot  and
 murder  before  the  !97)}-clection  and  asa
 result  of  that  chaotic  condition  in  that
 district  the  CPI-M  party  won  the  largest
 number  of  seats  in  the  said  election  from
 that  district.  So  it  is  the  firm  belief  of  the
 CPI-M  party  that  widespread  loots  and  riots
 in  West  Bengal  will  put  them  at  an  advan-
 tageous  position  in  the  coming  election.
 Shri  Somnath  Chatterjee  is  a  representative
 from  Burdwan.  He  seems  to  be  a  great
 friend  of  the  working  class  people  and  the
 landless  peasants.  It  is  his  complaint  that
 for  all  the  murders  and  loots  in  Burdwan
 the  Congress  party  (N)  is  responsible.  But
 I  want  to  remiad  Shri  Somnath  Chatterjee
 that  had  the  Congress  party  (N)  believed  in
 politics  of  violence,  the  CPI-M  party  would
 have  lost  its  existence  not  only  in  West
 Bengal  but  also  in  the  entire  country.  There-
 fore,  I  want  to  say  emphatically  that  the
 Congress  party  (N)  never  believes  in  politics
 of  violence,

 Shri  Sidhartha  Shanker  Ray  convined  a
 conference  of  all  partios  in  West  Benga!  in
 order  to  establish  peace  in  that  State.  It  is
 a  matter  of  great  pleasure  that  the  CPI-M
 party  joined  that  conference.

 I  firmly  believe  that  the  CPI-M:  ‘party
 did  not  join  that  conference  heartily.
 Immediately  after  attending  that  conference
 the  CPI-M  party  declared  openly  in  a
 ‘meeting.  under  the  monument  that  they  would
 continue  their  agitation  against  the  Presi-
 dent's  Rule  in  West  Bengal.  They  have
 catied  for  Bengal  bundh  on  the  Ilth  August,
 1971.  Therefore,  I  believe  that  the  CPI-M
 party  ix  not  interested  in  restoring  peace  to
 West  Bengal.  The  90006  of  West  Bengal
 know  very  well  that  forall  the  violence  in
 that  State  the  CPI-M  party  is  actually
 responsible,  The  CPI-M_  party  joined  the
 conference,  called  by  Shri  Sidhartha  Shanker
 Ray,  inorder  to  cover  up  its  own  misdeeds,
 But  in  this  manner  the  CPI-M  party  wil
 ॥... उ  1  able.  fo  Gover  uP  theiz  misdeeds,
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 {Shri  Subodh  Hansda]
 Together  with  the  improvement  of  law

 -and  order  situation  in|  West  Bengal,  there  is
 fs  a  great  mecessity  to  solve  the  serious
 unemployment  problem  in  the  State.  ‘Today
 in  West  Bengal  most  of  the  small  snd  big
 industries  are  in  a  dying  condition.  The
 first  United  Front  Government  is  responsi-
 bis  to'a  considerable  extent  for  the  present
 state  of  affairs  in  the  industrial  sphere  in
 that’State.  But  the  Central  Government
 and  the  State  Government  must  also  share
 the  blame.  The  Central  Government  has
 been  neglecting  the  industries  in  West  Bengal
 for  the  last  few  years.  ‘The  West  Bengal
 industries  are  now  getting  some  financial
 assistance  from  the  Central  Government
 But  they  are  not  getting  raw  material.  The
 engineering  goods  industries  are  in  a  critical
 condition  for  want  of  steel.  Therefore,  the
 demands  of  the  engineering  goods  industries
 for  raw  material  will  have  to  be  met.  Apart
 from  this,  new  industries  should  be  set  up
 in  West  Bengal  so  that  the  serious  unémploy-
 ment  problem  there  may  be  solved,

 Sir,  the  steel  distribution  policy  is  not
 advantageous  to  the  smal  industrial  units.
 It  is  not  possible  for  these  industrial  units
 to  submit  their  indent  to  JPC  after  deposit-
 ing  10%  security,  These  industrial  units
 heve  got  their  own  econymic  problems.
 They  usually  work  on  smaller  contracts.
 Therefore,  it  is  not  possible  for  them  to
 assess  the  requirement  of  raw  material  when
 they  take  a  five  year  contract.  Even  they
 are  not  in  a  financial  position  to  accept  such
 a  long  term  contract,  Therefore,  the  present
 steel  distribution  policy  requires  modifica-
 tions.  .  Besides,  20%  steel  is  supplied  to
 smaller  industrial  units  by  the  Ditector  of
 Industries.  but  the  major  portion  of  that  steel
 goes  to  the  black  market.  The  main  reason
 for  such  a  black  marketing  is  thet  there  is
 an  dishonest  group  in  the  offke  of  the
 Deputy  Director  of  Industries  and  because
 f-the  conspiracy  of  that  group  such  a  thing
 happens.  That  group  ‘is  issuing  fake  licences
 to  some  industrial  units  for  getting:stee!  but
 actually  that  steel  is  sold  in  the  black
 market.  Therefore  9  would.  request  the
 Central  Government  to  transfer  all  the
 Officers.  who,  are  responsible  for  this  black
 marketing  of  steel,  ftom  the  office.of.  the
 Deputy  Director  .  of  industries  ;  otherwise
 there  is:  ‘no.  possibility  of  -atopping..  black:
 marketing  in  steel  bg

 Gonsdering  the  serious
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 situation  in  West.  Bengal,  I  would  request
 the  Central  Government.  to  include  the
 Petro-Chemical  projects  and  the  Ship-
 building  Yard  project  at  Haldia  in  the  4th
 Five  Year  Plan.  .I  also  find  that  the  work
 for  the  Haldia  Port  and  the  Haldia  reSacry
 project  is.  progressing  very  slowly.  Therefore,
 the  Central  Government  must  make  efforts
 to.  complete  these  two  projects  soon.  The
 Centra!  Government  must  also  see  that  focal
 people  are  employed  there.

 Sit,  in  this  budget  I.do  not  find  much
 attempt  on  the  part  of  the  Central  Govern-
 ment  to  develop  the  condition  of  the
 scheduled  castes  and  the  scheduled  tribes,
 Whatever  little  effort  have  been  made  by  the
 Government  so  far  for  the  economic
 development  of  the  scheduled  castes  and
 scheduled  tribes,  is  not  adequate.  Many
 political  parties  are  taking  advantage  of  the
 ‘poverty.  and  illiteracy  among  the  adivasi
 people.  These  political  parties  are  misguid-
 ing  them.  They  are  also  inciting  them  to
 resort  to  political  murders.  The  money
 that  has  been  allocated  for  removing  the
 poverty  of  the  Adivasi  people  in  the  State
 Budget,  is  very  meagre.  The  Central
 Goverament  has  approved  of  some  schemes
 upto  the  valuation  of  Rs.  .35  crores.  But
 the  State  Government  do  not  have  money
 to  implement  those  schemes.  Therefore,  I
 would  appeal  to  the  Central  Government  to
 allocate  more  money  to  the  State  of  West
 Bengal.  Works  like  repairing  of  school
 buildings,  and  construction  of  roads  should
 be  undertaken  in  adivasi  areas  so  that  the
 economic  condition  of  the  adivasi  peaple
 may  be  improved.  The  adivasi  people
 should  also  be  given  facilities  in  agriculture.

 The  adivasi  people  should  be  given
 education.  The  Plan-of  the  Govrenment  for
 free  primary  education  has  not  yet  been
 fully:  implemented;  particularly  in  adivasi

 areas.  The  adivasi  children  should  be  given
 ‘primary  education  in.-their  mother.  tongue.
 But  it.  is  the  accepted  ‘plan  of  the  Govern-
 ‘Ment’  to’  give  primary  education  in  one’s
 mother  tongue.  J  also  know  that  many
 adivasis  students  of  Middle  standard  tive  in
 hostels  Gut  they  are  not  getting  any  stipend
 The  oumber'of  stipends.  have  ‘been  teduced
 very  much.  ‘The  imoney:  that.is.given  as  sti-
 pond  is  atéo:  very  meagre.  :  Only.  Re.  30  is

 ‘given  ay  stipend  to  each  student.  With-that
 litte  amount:  ef  nioney  hew  iv  it-possibe-for
 ऋ  वाला) के  goatee his.  crudigg  white  diving
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 7 8  जा  ॥  hate  ९:  Therefore,  I  would  request  the
 i  Government  |  to  increase.  the  .amount,  of

 stipénd.  I.  also  request.  the.  Goveramest
 wo  ‘set  up-  more;.  hostels:  for  the.  adivasi
 students;;  Sir,  if  the  Goyernment  is.  really
 interested...  to...  spread  education.  among
 the  adivas!  people,  it  should  set  up  central
 hostels  in  those  adivasi  areas  which  have  a
 umber  of  educational.  institutions.  Jn  my
 Jhargram  area  there  are  2  institutions  of
 various  types.  I  feel  there  is  a.  necessity  of
 establishing  a  central  hostel  there.  I  do
 not  say:  that  central  hostels  should  be  set  up
 only in  Jhargram..  When  there  are  many
 educational  institutions  .in  some:  particular
 adivasi.  area,  there  is  a.  necessity  to  set  up  a
 contral  hostel  there.  This  central  hostel  is
 particularly  essential  to.  adivasi  women
 students.  <A  long  time  ago  the.West  Bengal
 Government  assured  to  set  up.  a.  hoste]  for
 the  adivasi  students  in  Calcutta.  _Calontta
 is  the  centre  of  education  aad  in  such  a
 place  there  is  a  great  necessity  for  a  hostel
 for  the  adivasi  students.  I  feel  the  West
 Bengal  Government  has  forgotten  about  its
 own  assurance.  I  therefore  appeal  to  the
 central  government  to  do  the  needful.

 50  lakhs  peopie  live  in  Midnapur  district.
 I  have  made  repeated  requests  to  the  West
 Bengal  Government  to  set  up  a  medical
 college  there,  But  my  requests..were  never
 heeded  to.  Sir,  you  know  that  the  Mudliar
 Committee  recommended  that  there  should
 be  a  medical  college  for  every  50  lakhs
 people.  Therefore,  if  I  make  a  demand  for
 setting  up  a  medical  college  in  Midnapur,
 feel,  my  demand  will  not  be  treated  as
 unjustified.  I  hope  the  Government  will
 consider  my  demand  for  a  medica]  college
 jn  Midnapur

 For  irrigation  projects  like  Kangsavati
 and  Keleghai,  the  Gvvernment  have  taken
 over  the  land  of  many  people  in  Midnapur.
 In  connection  with  these  projects,  the  houses
 of  many  people  were  demolished.  But  the
 affected  people  have  not  yet  been  paid  any
 compensation.  Even  alternative  lands  were
 pot  given  to  those  people  whose.  lands  were
 taken  over  by  =the:  Government,  -.The
 affected  faad  owners  have  riot  also  beon  paid
 any  compensation.  in  money.
 case  of  many  poor  people,  whose  lands  have.
 been  taken  over  by  the  Government,  arc
 now  froaming  here  and  there  for  food
 Because  of  the  cruel  «attitude of  the  Govern-
 ment,  the’  legitimate  demiads.  of  *  these
 people  are  being  neglected.  I  would:  therd-
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 fore  request,  the  Government  to  pay,  compen.
 sation  to  these  people.  immediately

 The  work  of  the  Kangsavati  irrigation
 ‘project  .is-progressing  slowly.  So  far  it  has
 ‘been  possible  for  this  project  to  supply
 ‘water  to  some  areas  in  Midnapur.  But  the
 most  important  point  ia  that  we  have  not
 given.  due  importance:  to  small..irrigation
 projects..  Due  to  the  availability  of  electri-
 city  in  the  Punjab,  .it  bas.  been  possible  to
 have  more  small  irrigation.  projects  there.
 Similarly,  small  irrigation  projects  ;  could
 have  been  set  up  in  Midnapur,  Purulia  and
 Bankura  if  we  could  supply  clectricity  to
 those  places.

 You  know,  Sir,  Our  W.  Bengal  is  the
 most  backward.  State  in  regard  to  rural
 electrification  programme  Only  3000
 villages  have  been  electrified  so  far.  There-
 fore,  I  would  request  the  Central  Govern-
 ment  to.  allocate  more  money  to  the  State
 of  West  Bengal  in  order  to  enable  her  to
 carry  out  rural  electrification  programmes  on
 a  wide  scale.  Electricity  will  also  help
 more  installation  of  pumping  sets  for  irriga-
 tion  purposes

 For.  Subarnarekha  river  a  flood  protec-
 tion  scheme  has  been.  undertaken.  Apart
 from  50  villages  in  the  Midnapur  district,  we
 must  pay  our  attention  to  other  areas  so  far
 as  flood  protection  measures  are  concerned.
 Therefore,  I  want  that  flood  protection
 measures  should  be  undertaken  in  such  a
 Manner  that  it  may  save  the  entire  people  of
 West  Bengal  from  flood  havocs.  I  hope
 whatever  suggestion  I  have  made  so  far,
 they  will  be  considered  by.  the  Central
 Government.  With  these  words  I  conclude
 my  speech,  Thank  you  Sir.

 :  SHRI  SAMAR  GUHA  (Contai)  :  Sir,  it
 is  very  unfortunate,  although  West  Bengal
 Budget  and  other  matters  are  being  dis-
 cussed  in  the  House,  only.  one  Minister  of
 State  for  Finance  is  present.  The  Cabinet
 Minister  is  not  there  nor  the  Home  Minister
 is  there  and  even  Mr.  Siddhartha  Shankar
 ‘Ray  .who  has  been  given  .the  responsibility
 of  West  Bengal  is.  not  present.  |  think,  you
 should  :pull  them  up...  At  least.  you.  should
 ask  them,.M..  Siddhartha  Shankar  Ray,  the
 Home.Minister  and  the  Cabinet  Minister,.to
 be  present  here.  (Jnterruption).  «al

 "MR.  SPEAKER
 :

 You  peak  na

 ANSON,  -MBMBER  :  He  wants:  to
 speak.  before  Mr.  Siddhartha  Shanker  Ray.

 tee
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 SHRI-SAMAR-  GURA  :  Mr.  ‘Speaker,
 ‘Sir,  I  feel  tempted  to  discuss  a  large  spec-
 trum  of  the  socio-economic  maladics  that

 have  contributed  to  the  present  ils  of  West
 Bengal,  I  will  concentrate  wholly  on  ose
 aspect.and  that  aspect-is  the  restoration  of
 flaw  and  order  in  West  Bengal  for  the  parti-
 cular  reason  that  the  whole  of  castern
 tegion  of  India  is  on  a  peint.of  explosion
 due  to  the  situation  arising  out  of  Bangla
 Desh  and  also  massive  influx  of  refugees
 fram  there.  It  is  not  a  secret,  it  is  talked
 all  over  the  world  and  even,  recently,  Mr.
 U  Thant  has  sent.a  note  to  &  the  countries
 of  the  world  stating  that  India  and  Pakistan
 ete  on  the  brink  of  a.  war

 We  all  know  that  the  situation  has  so
 devoloped  and,  recently,  Mr.  Yahya  Khan
 has  also  given  a  threat  to  India,  and  the
 situation  is  developing  that  it  may  explode
 at  any  time,  at  any  moment,  in  the  eastern
 region  of  India,  If  it  is  so,  it  will  be  the
 task  of  our  army  to  defend  our  national
 honour  and  also  the  security  of  our  country
 on  the  eastern  frontiers.

 I  have  one  question  to  ask  from  the
 people  of  West  Bengal  and  also  ourselves  of
 different  political  parties.  That  question
 it  :  our  defence  forces  will  have  to  defend
 our  national  honour.  Have  we  not  the
 task  to  defend  for  them  their  supply  line,
 the  line  of  communications  ?  If  it  is  so,  it
 is  absolutely  necessary  to-day  that  the  law
 and  order  situation  should  be  maintained

 ‘and  should  be  restored.  Atso  there  is
 another  thing.  It  is  also  the  responsibility
 of  the  people  of  West  Beagal  and  parti

 ‘cularly  the  responsibility  of  different  political
 parties  to  see

 AN  HON.  MEMBER  :  Not  the  Govern-’
 ment  ?

 SHRI  SAMAR  GUHA:  Of  the  parti-
 cular  political  parties  to  see  that  we  the
 political  rarties  and  the  people  together  play
 our  real  role  in  fulfilling  our  commitment
 to  the  people  of  the  Bangla  Desh.  What  a
 tragic  contrast  between  the  two  images—the
 Bast  Bengal  and  the  West  Bengal  to-day  ?
 In  East  Bengal,  the  Bangla  Desh  people,  the
 freedom  fighters,  ‘are  sacrificing.  their  lives,
 they  are  undergoing  tremendous  sufferings
 and  they  are  embracing  martyrdom  every
 day.  What  is  the  contrast  we  see  to-day  in
 Weat  Bengal  ?  Choes,  murder,  loot,  arson  is
 going  on  every  day  and  the  political.  parties
 fighting  cach  other.  The  whole  people  of
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 West  Bengal  to-day  are  atime’  of  a  fesr
 paydhetis  and  apprehension  in  their.  minds.
 ‘The  administration  has  come  to  a  stancdetill,
 The  political  activities  of  all  parties  have
 almost  stopped.  Tho  Government  is
 becoming  day  by  day  autocratic.  The
 democratic  movement  is  no  longer  found  in
 West  Bengal.  To-day,  Sir,  almost  al]  the
 political  parties  have.  become  prisoners  of
 unsocial  elements.  It  is  the  rule  of  unsocial
 elements  to-day  that  is  going  on  in  West
 Bengal.  If  yon  really  want  that  we  do  our
 best  in  the  defence  of  the  revolutionary
 Bangla  Desh.  then  in  the  rear  of  Bengal,  that
 is,  West  Bengal  which  is  the  most.  important
 reat,  peace  must  be  maintained  and  the
 ‘whole  people  as  a  single  solid  body  stand  by
 the  revolutionaries  of  the  Bangla  Desh  for
 the  successful  operation  of  the  Bangla  Desh
 revolutionaries.  Therefore,  it  is  essential
 to-day  that  the  first  urge  of  the  people  and
 the  most  important  issue  before  the  State
 is  the  restoration  of  peace  and  rule  of  law  in
 West  Bengal  to-day.

 l  have  in  this  House  raised  the  issue  of
 the  fegaltiy  of  Mr.  Sidhartha  Shankar  Ray's
 appointment  as  Minister  in  Charge  of  West
 Bengal.  I  said  that  the  Prime  Minister  has
 no  right  to  announce  on  the  floor  of  the
 House  that  Mr.  Sidhartha  Shankar  Ray  is
 going  to  be  entrusted  with  the  charge  of
 ‘Minister  without  Portfolio  for  dealing  with
 West  Bengal  problems  und  you  see  the  next
 dsy  a  Presidential  Order  was  issued,  |
 should  say,  correcting  the  mistake  of  the
 Prime  Minister.  I  had  a  discussion  with  the
 Prime  Minister  and  she  had  made  it  cate-
 goricalty  clear  that  Mr.  Sidhartha  Shankar
 Ray  is  not  going  to  usurp  the  powers  of  the
 Governor...(interruptions).  Constitutionally

 =  he  is  nothing  but  an  Adviser.  Still,  I  should
 aay  the  introduction  of  a  Cabinet  Minister
 in  Charge  of  a  State  under  Prosident’s  Rule
 is  an  innovation.  It  never  happened  in  the
 last  few  years.  There  had  been  President's
 Roly  in  many  a  State  and  if  this  is.  an  in-
 novation,  I  have  nothing  to  say.  But  I
 have  one  point  to  draw  your  attention  to,
 Today  if  the  Government  want  that  the
 people  of  West  Behgal  should  stand  by  the
 Government,  I  want  to  stand  by  the  Govern-
 meat,  I  want  to  co-operate  with  the
 Government.  for  if  the  Government  try.  to
 defend  the  right,  the  demeratic  right  of  the
 people  of  Bangla  Desh  and  help  them,  I
 will  try  to  oxtesd  all  my  co-operation:  to
 them  and.  also  for  dealing.  with  the  pro-
 blema  of  refugees
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 Itis  known  to  cverybody  that  in  972
 the  general  slections  are  coming.  Now,  it
 is  &  question  of  what  attide  the  Opposi-
 tion  parties  should  adopt.  As  one  belong-
 ing  to  the  Opposition,  how  should  I  view
 this  2  What  is  the  role  of  the  Opposition
 and  what  is  the  function  of  the  Opposition  ?
 The  function  of  the  Opposition  parties  is  to
 find  out  the  defects  and  take  advantage  of
 the  difficulties  of  Government  and  to  erode
 the  image  of  the  Government  and  build  an
 alternative  image  for  themselves.  Naturally,
 the  Opposition  parties  would  try  to  take
 advantage  of  the  difficulties  of  Government
 at  the  time  of  the  general  clections  in  1972,
 if  that  be  so,  then  it  will  be  difficult  in
 West  Benga!  to  create  a  real  condition  for
 giving  help  to  the  people  of  Bangla  Desh
 and  for  dealing  with  the  problem  of  refugees
 and  also  for  extending  our  real  sincere  co-
 operation  to  the  Government.  50,  पी
 Government  really  want  that  the  situation
 in  Bangla  Desh  should  be  changed,  if
 Government  really  want  that  normal  condi-
 tions  should  be  restored  in  West  Bengal
 and  if  they  really  want  that  we  should
 create  a  condition  in  West  Bengal  where  if
 Pakistan  indulges  in  the  adventure  or,  rather
 I  should  say,  misadventure  of  creating
 trouble  with  India,  then  the  whole  of  the
 people  of  West  Benga!  and  ail  the  patrictic
 political  parties  would  stand  behind  the
 Army  and  the  Defence  Forces,  then  there  is
 one  essential  thing  to  be  done  namely  that
 Government  should  disabuse  the  minds  of
 the  people  of  West  Bengal  and  of  all  the
 political  parties  and  say  that  they  arc  not
 going  to  take  advantage  of  situation  arising
 out  of  Bangla  Desh  for  the  success  of  their
 election  campaign  in  1972.  Government
 must  disabuse  the  minds  of  all  the  political
 parties,  especially  the  Opposition  pollticat
 parties  in  this  respect.  For  this,  it  is
 absolutely  essential  today  that  Government
 should  declace  that  until  and  unless  the  pro-
 ‘blem  of  Bangla  Desh  is  solved  and  a  condi-
 tion  is  created  for  sending  the  refugees
 back  to  Bangla  Desh.  there  will  not  be  any
 general  elections  in  West  Bengal,  Assam,
 Tripura  and  Meghalaya.  Unless  Govern-
 thent  disabuse  the  minds  of  the  Opposition
 parties  of  this  apprehension  that  Govern-
 ment  would  try  to  take  full  advantage  of.
 present  situation  for  building  up  their  image
 and  for  building  up  their  organisation  and
 take  advantage  of  it  for  the  next.  general
 elections,  it  will  be  difficult  for  the  Oppo-
 sition  parties  ta  extend:  their  sincere  hand
 of  co-operation  to  the  Government.
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 MR.  SPEAKER  :  Now,.the  hon.  Mem-
 ber  should  try  to  conclude.

 ‘SHRI  SAMAR  GUHA  :  Are  yeu  going
 to  be  so  unkind  us  to  ring  the.  bell  so
 soon  ?

 SHRI  GQ  VISWANATHAN  :  I  had
 left  some  time.  That  may  be  given  to
 him.

 MR.  SPEAKER;  I  think  the.  hon.
 Member  should  feel  obliged  because  in  spite
 of  his  having  no  time,  I  have  given  him
 some  time.  He  should  ह...  a  little  more  con-
 cise  and  mention  the  points  briefly  in  the
 next  four  or  five  minutes.

 SHRI  SAMAR  GUHA:  We  can  classify
 the  difficulties  in  West  Bengal  at  the  pre-
 Sint  Momcat  into  three  categories.  The  first
 is  to  dea!  with  the  socio-economic  maladies.
 Tne  second  is  the  Isw  and  order  probleat.
 The  third  is  the  problem  of  the  relief  to
 and  shelter  of  the.  refugees.  Although  a
 solution  to  the  socio-economic  maladies  is
 very  urgent,  yet  3  should  say  that  today  it
 should  not  receive  the  highest  priority  in
 the  attempts  of  Government.  I  should
 suggest  that  a  high-powered  committees
 should  be  set  up  to  deal  with  certain  pro-
 blems,  firstly,  how  to  implenient  the  Land
 Reforms  Act  immediately,  secondly  how  to
 open  the  closed  mills  and  thirdty-to  deal
 with  the  CMDA  authority  so  that  Calcutta
 could  be  properly  developed,

 If  Shri  Sidhartha  Shankar  Ray  really
 wants  to  discharge  his  duties,  he  should
 Concentrate  only  on  one  point,  namely
 how  to  restore  law  and  order  in  West’
 Bengal.

 As  regards  relief,  I  have  said  on  the
 floor  of  the  House  on  many  occasions  what
 should  be  done.  Ido  not  know  what  has
 happened  to  this  Government.  They  do  not
 understand  this  simple  point  that  it  is  im-
 pessiblé  for  Shri  Sidhartha  Shankar  Ray—
 after  all,  he  is  not  a  super-human  being— to  deal  with  the  massive  Jaw  and  order
 problem  and  at  the  same  time  the  problems
 of  the  80  lakhs  of  refugees.  It  is  absurd
 and  impossible.  Therefore,  this  work  should
 be  divided.  I  would  agai  emphasise  that
 there  should  be  separate  Relief  Minister  to
 deat  with  the  refugee  problem.  tt  should
 net  be  entrusted  to  Shri  Sidhartha  Shaakar
 Ray.  As  I  have  said  already,  he  ‘should
 concentrate  his  whole  energy  to  deal  with
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 In  -  regayd  to  ‘as  ‘and  order  problem,

 there  -aretwo  aspects.  ©  One  is  the  adminis.
 trative  aspect  anv  the  othcr  is  the  aspect  of
 co-operation  of  all  the  Opposition  parties
 Wall'the  political  parties  agree  to  create
 @  situation  whereih  real  democratic  politics
 can  function  in  West  Bengal,  then  it  would
 be  possible  for  75  per  cent  of  the  problems
 of-law.  and  order  now  developing  in  West
 Bengal  tobe  solved.

 Yam  very  happy  to  hear  that  Shri  Jyoti
 Basu,  leader  of  the  CPI(M)  group.  there  met
 the  ‘Prime  Minister  day.  before  yesterday
 I  hope  that  the  effort’to  evolve  a  code  of
 conduct  among  different  political  parties  to
 deal  with  the  law  and  order  situation  will
 be  successful

 I  have  make  an  appeal  to  all  political
 parties.  J.  have  been  in  politics  since:my
 student  days.  But-—now  I  feel  that  I  have
 become  a  political  imbecile.  Today  I  cannot
 move  about  in  West  Bengal  without  two
 security  guards,  This  is  not  the  case  with
 me  enly.  Most  of  the  political  leaders,  not
 all,-are  in  the  same  position  of  having  to  be
 protected  by  security  guards  while  moving
 about  .in  West  Bengal.  What  has  become
 of  us?  Have  we  not  a  responsibility  to
 our  cadres,  our  rank  and  file?  They  have
 been  butchered.  Workers  of  ali  political
 parties.-are  being  butchered.  What  -  has
 happened  ?  We  have  now  a  terrible  pro-
 hiem  in  West  Rengal.  The  politics  of
 revenge,  the  politics  of  badla  lo,  is  having
 full  play  in’  the  State.  If  a  worker  of  a
 political  party  is  killed,  immediately  two
 workers  of  afiother  are  put  to  death.  They
 are  not  the  real  workers,  not  the  leaders,
 they  are  ‘mostly  peripheral  workers
 are  being  butchered

 Therefore,  it  is  essential  today  that  all
 the  political  parties  should  come  to  together
 and  mect  the  challenge  facing  all,  the
 politics  Of  badia  lo.  %  do  not  challenge  the
 ethics  of  violence.  There  are  many  parties
 who  believe  in  the  politics  of  insurrection
 and  seizure  of  power.  But  they  certainly
 do  not  believe  in  the  poliiics  of  individual
 terrorisin..  Certainly  no  party  I  know  of
 believes.  in’  that,  There  may.  be  people
 believing  in  insurrection  who  at  the  time  of
 revolution  indulge.  in  all  kinds  of  violent
 activities,  but  even  they  will  shudder  to

 They
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 the  Jaw  and’  order  ‘situation  in  West  think  that  if  one  of  his  fellow.  workers  is

 killed,  be.  himself  should  of.  will  kill.  rhe
 worker  of  another  political  party.  Fa  This
 will  be  revolting  to  his  ethics  of  sense  of
 values.

 What  has  happened  today  is  that  anti-
 social  elements  have  taken  advantage  ‘of  the
 situation  prevailing  .as.  between.  different
 political  parties,  It  is  the  habitual  criminals
 who  have  wrought  havoc  in  the  State  im  the
 name  of  different  political  parties,  under  the
 umbrella  of  these  parties.  They  get  -them-
 selves  enrotied  as  new  cadres  and  new
 followers  in  different  political  parties  and
 indulge  in  killing  and  murder.  ‘Today  we
 seein  Bengal  the  worst  type  of.  criminal
 activities  on  the  part  of  these  habitual  cri-
 minals.

 It  is  time  there  was  a  heart-searching
 among  all  political  parties,  particularly  the
 two  major  parties,  the  ruling  Congress  Party
 and  the  CPI(M)  whose  political  workers
 have  now  become  virtual  prisoners  in  the
 hands  of  habitual  criminals.

 Coming  to  the  administrative  side,  |  do
 not  think  either  the  army  or  the  police  or
 the  CRP  will  be  able  to  deal  with  the  law
 and  order  situation.  It  is  the  CRP  which
 has  created  a  terrible  situation  in  West
 Bengal.  It  has  created  enemics  for  the
 Government  there.  I  was  present  at  the
 meeting  called  to  discuss  this  matter  and
 there  I  enumerated  numerous  cases  where
 the  CRP  has  created  more  enemies  for
 Government.  They  have  totally  failed  to
 tackle  the  situation.  People  are  going  about
 with  bombs,  revolvers  and  pipe  guns.  No-
 body  stops  them.  Mostly  it  is  innocent
 people  who  are  the  victims,  They  are  being
 attacked  or  roughly  dealt  with  the  CRP.
 The  police  has  become  a  complete  nimcom-
 poop  ;  they  are  corrupt,  collusive,  partisan
 and  worthless.  I  would  like  to  make  a
 request  to  Shri  s  Ss  Ray  through  you  that
 unless  there  is  an  attempt  to  thoroughly
 reorganise  the  police  administration  in  the
 State,  it  is  next  to  impossible  to  improve
 the  law  and  order  situation  there.  Transfer
 of  a  police  officer  from  one.  district  to  an-
 other  will  not-  do.  You  have  to  immobi-
 lise  the  corrupt,  inefficient,  collusive  partisan
 type  of  police  ०0  by,  giving,  them.  long
 leave  or  transferring  them  to  equivalent
 posts  outside  the  police  administration.

 That  is  xbeolutely:  necessary.
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 Secondly,  he  must  overhaul.  the  intelli-
 gence  service.

 Then,  Tam  coming  to  the  crucial  point,
 which  is  most  important,  and  that  is,  the
 writers  Building  from:  where  the  Secretariat
 administration  is  carried  on.  My  impres-
 sion  is  that  they  are  now  seized  witha
 psychosis  of  fear  .and  apprehension.
 Throughout  the  State.  for  the  ast  four
 years,  there  has  been  a  shuffling  and  re-
 shuffling  of  these  men.  Like  shuttlecocks,
 they.  have  been  shuffling  and  reshuffiing,  and
 with  loyalties  to  this  government  and  that
 government.  There  have  been  four  Presi-
 dent’s  Rule  and  four  so-called  democratic
 rule.  These  unfortunate  people  do  not  know
 what  they  are  today.  Most  of  them  have
 become  lazy.  Not  only  are  they  afraid  ;
 but  they  have  lost  their  initiative.  It  is
 absolutely  necessary  to  day  that  at  least  a
 part  of  the  FAS  and  ICS  Secretaries  of  West
 Bengal  should  be  transferred  to  other  States,
 and  from  the  adjoining  States  of  West
 Bengal,  like  Orissa,  Bihar,  Uttar  Pradesh
 and  others,  certain  JAS  and  ICS  cadres
 should  be  inducted  to  the  Secretariat  of
 West  Bengal  so  that  with  fresh  mind,  fresh
 initiative  and  with  a  certain  courage  they
 can  boldly  deal  with  the  law  and  order
 situation  in  West  Bengal.

 Lastly,  I  would  ask  Shri  Siddhartha  Shan-
 kar  Ray  not  to  be  alluced,  not  be  tempted
 ‘by  the  political  Nazism  ;  he  is  going  in  for
 too  much  publicity,  and  getting  himself
 photographed.  All  this  will  boomerang  on
 him.  Already  on  the  issue  of  Haldia  he
 has  created  a  fuss.  Please  try  to  do  some
 solid  work.  Let  action  rather  than  words
 speak  for  him.

 One  minute  more  and  I  have  done.  There
 is  now  new  scope  for  increasing  employment.
 I  will  ask  Shri.  Siddhartha  Shankar  Ray  to
 explore  the  possibility  of  new  recruitment,
 one,  for  the  refugee  relief  centres  two,  for
 the  food  department  ;  three,  for  the  re-
 cruitmieat  of  volunteers  for  implementation
 of  the  Land  Act:  four,  for  civil  defence  ;
 five,  for  Haldia  ;  six,  railway  protection  de-
 partment’;  and-  seven,  for  ‘the  ‘volunteer
 force  for  ‘protecting  the  railway  ‘lines  and
 comiiinications.  -  This  possibility  should  कच
 explored'drid  ‘a:  Comarittee  should  be  set  up

 ‘go  thatthe  young  “iment,  not  only  a  few
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 thousands,  but  a  few  fakhs  of  them,  ‘may
 get  immediate  employment  and  that  will
 draw  a  number.  of  young  men  into  the  ‘con:
 structive  way  of  life.  fi  wish  to  place  that
 aspect  also  for  his  consideration

 *SHRI  Ss.  N.  SINGH  DEO  (Bankura)  :
 Mr,  Speaker  Sir,  while  supporting’  the  West
 Bengal  budget  I  want  to  make  a  few  obser-
 vations  on  the  present’  situation  in  certain
 underdeveloped  and  educationally  backward
 areas  in  West  Bengal.  Sir,  I  shall  confine
 my  speech  to  certain  backward  districts  of
 West  Bengal  instead  of  going  into  the
 present  political  situation  in  that  State.  I
 shall  specifically  say  about  backward’  dis-
 tricts  like  Purulia  and  Bankura.  I  hope  the
 Central  Government  will  help  us  in  develop-
 ing  these  two  backward  districts..‘

 Sir,  you  know  that  Purulia  was  a  part
 of  Bihar  State  previously.  During  the  first.
 and  the  second  five  year  plans,  the  Govern-
 ment  of  Bihar  did  not  undertake  any  dve-
 lopmental  work  for  this  district.  The  Bihar
 Government  was  always  under  the  appte-
 hension  that  some  day  Purulia  would  go  to
 West  Bengal.  Therefore,  nothing  was  done
 for  this  district  by  that.  Government.  The
 people  of  Purulia  are  very.:  much  poor  and
 most  of  them  are  uneducated.  Since  those
 people  are  not  getting  any  facility  from  the
 Government  to  develop  themselves,  they  are
 suffering  from  serious  frustration  in_  life,
 They  are  now  looking  forward  to  the  Cen-
 tral  Government  for  help.  If  the  Central
 Government  does  not  do  anything  for  those
 people.  the  politice  of  violence  may  also
 spread  there.

 Sir,  the  present  Purulia  district  in  West
 Bengal  was  a  sub-division  of  Manbhum
 district  of  Bihar.  But  even  the  complete
 sub-division  was  not  transferred  to  West
 Bengal;  Therefore,  I  demand  that  5  thanas,
 which  were  ‘previously.  included  in’  Purutlia
 sub-division,  should  be  transferred  to.  West
 Bengal.

 Our  Purutia  and  Bankura  districts  ara  gi-
 tuated:  at  the  end  of:Chhota  Nagpur  plateau
 Because  of  uneven  ‘condition  of  land  ‘there,
 there  is  no  facility of  irrigation.  in  ‘Purttia
 and  Bankura.  We  want  that  datos  -should
 be  constructed  over  existing  ‘capals:  “and
 rivers  in  -Purulia  and  “Baokura,:If  it  tedone,
 it  will  provide  irrigation:  facilities  to:  those
 distzicts:.  We  ‘have  sent...  many:  schemes

 wring  saris  iionieiniaseiinscnmnneasiabaintslisininatastisaidaiiveninninmihiitasbneniiticiisneia  sists. coco
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 regarding  dam  construction  to  the  West
 Bengal  Government.  But  the  Government
 of  West  Bengal  bas  not  done  much  for  those
 schemes.  |  therefore,  hope  that  the.  Central
 Government  will  take  necessary  action  in
 regard  to  those  schemes.

 Sir,  the  work  of  the  Kangsavati  dam
 project  is  progressing  very  slowly.  1  hope
 the  Central  Government  will  take  neces-
 sary  steps  to  complete  this  project  soon,  so
 that  the  farmers  may  get  waterin  time.
 The  Survey  work  for  Dwarkeshwar  river  has
 been  completed.  But  it  is  a  matter  of  regret
 that  this  project  has  not  been  included  in
 the  4th  five  year  plan.  So  I  requset  for  its
 included  in  the  said  plan.  If  a  dam  is  cons-
 tructed  over  Dwarkeshwar  river,  it  will
 provide  irrigation  facilities  to  Purulia  and
 Bankura.

 Purulia  and  Bankura  are  very  much  rich
 in  minerals.  In  theses  two  districts  there
 is  a  wide  coal  belt  where  metalurgical  coal
 of  high  order  is  available.  This  metalurgical
 coal  can  be  utilised  for  steel  plants.

 I  must  say  with  great  regret  that  we
 require  a  number  of  washeries  to  wash  poor
 quality  coal.  But  metalurgical  coal  does  aot
 require  any  washing.  Therefore,  I  would
 request  the  Central  Government  to  work
 outa  plan  through  NCDC  in  Purulia  to
 utilise  this  meteorogical  coal.  There  is  a
 great  deposit  of  lime  stone  in  Jhalada  of
 Purulia  district.  In  order  to  utilise  that  lime
 stone  acement  factory  can  be  set  up  in
 Purulia,  There  is  not  a  single  cement  factory
 in  West  Bengal.  In  Calcutta  building  cons-
 truction  is  going  on  a  wide  scale,  For
 the  supply.  of  cement  the  State  of  West
 Bengal  has  to  depend  upon  other  States.
 There  are  states  which  have  been  5  cement
 factories.

 Sir,  a  huge  quantity  of  iron  slage  in
 Durgapur  and  Burnpur  steel  factocies  are
 lying  without  any  use.  With  the  mixture
 of  lime  stone  with  those  iron  slags  cement
 can  be  produced  and  in  that  manner  a
 coment,  factory  can  be  set  up  in  Purulia
 which  may  provide  employment  to  thou
 sands  of  people.  Our  late  Chief  Minister,
 Dr.  B.C.  Roy,  assured  us  in  the  West
 Bengal  Legislative  assembly  that  such  types
 of  cement  factories  would  be  set  up:  in
 Purutia.  But  it  is  a  matter  of  great  regret
 that  po  far  we  have  not  received  any  survey
 report  on  those  projects,  I  would  therefore

 Tequest  the  Ceatral  Government  क्  aah  the
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 State  Industries  Department  to  prepare  a
 Survey  report  on  these  projects,  viz.,  cement
 and  slage  cement  factories  immediately...  aad
 it  may  be  sent  to  the  Central  Government
 for  approval.

 Sis,  in  Porulia,  Bankura,  aid  Midnapur
 a  large  number  of  Adivasi  peopte  live.  They
 are  very  poor  and  uneducated.  There  is  a
 great  prospect  of  industrial  development  ia
 the  Adivas  areas  of  these  districts,  But  the
 Government  has  done  nothing  for  the  deve-
 lopment  of  industries  in  those  places.  There-
 fore  I  demand  that  a  development  board
 should  be  set  up  for  these  three  districts.
 The  Board  should  receive  adequate  financial
 assistance  to  implement  those  schems.  I  aslo
 want  that  the  local  development  works
 should  also  function  in  colla>oration  with
 the  development  board.

 Sir  we,  have  Santhaldi/Power  Thermal
 Plant  in  Purulia.  From  this  power  plant
 electricity  is  being  supp.izd  to  all  the  indus-
 tries  in  big  towns  and  cities.  But  so  far  as
 the  rural  areas  in  Purulia,  Bankura  and
 Mindapur  are  conerned,  they  are  stil!  with-
 out  electricity,  The  Government  has  not  yet
 taken  up  electrification  programmes  in  the
 villages  of  these  districts.  We  do  not  want
 that  only  the  surrounding  areas  of  Purulia
 should  remain  developed.  The  interior  of
 Purulia  is  still  without  clectricity.  However,
 we  want  that  electricity  should  reach  every
 village.  With  the  help  of  electricity  it  will
 not  only  be  possible  to  develop  agriculture
 by  irrigation  but  also  to  set  up  small  scale
 industries  in  the  villages  and  by  means  of
 that  we  shall  be  able  to  improve  the  stan-
 derd  of  living  of  the  villagers.

 Sir,  President’s  rule  has  been  imposed
 in  West  Bengal.  Iam  very  happy  that  Shri
 Siddhartha  Shankar  Ray  has  been  made
 incharge  of  West  Bengal  affairs.  I  hope  he
 will  try  to  solve  all  the  problems  of  West
 Bengal.  I  also  hope  that  West  Bengal  will
 develop  ander  his  care.

 I  support  the  West  Bengal  budget.  I
 now  conclude  my  speech.

 SHRI  H,  N.  MUKHERJEE  (Calcutta—
 North-East)  :  Mr.  Speaker,  Sir,  I  appreciate
 the  courtesy  on  your  part  which  has  enab-
 led  me  to  take  partin  this  discussion  aad
 1  shall  try  to.  reciprocate  by  not  speaking
 jonger  than  |  myst,  Ina  pacliamentary.  set~
 up,  Presidential  899  is.  never  9.  desirably
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 phenomenon,  bat  in  the  case  of  West
 Bengal,  over  and  .over  again,  unfoptunately
 itchas  been  found  to  be  aecessary..I  am  not
 going  into  .a  discussian.  on  that  matter  ;  I
 ami  aot  going  into  a-start  .mud-stinging  as
 between  different  parties,  but  I  realise  that
 it  is  on  account  of  the  left.  .and  democratic
 movement  in  West  Bengal  being  in  disarray
 that  this  position  has  forced  itself  upon  us
 and  we  have  to  make  the  best  of  a  bad
 job.

 Tam  personally  not  happy  about  the
 manner  in  which  the  Prime  Minister  appoin-
 ted  oné  of  her  colleagues,  Shri  Siddhartha
 Shankar  Ray,  as  the  minister  virtuatly  in
 charge  of  West  Bengal  I  think  .constitu-
 tionally,  it  was  not  a  process  above  board,
 as  I  think  it  is  one  of  other  example  of  the
 somewhat  authoritarian  and  personalistic
 ways  of  the  Prime  Minister.  But  even  so,
 I  consider  that  we  have  to  judge  this  deci-
 sion  on  the  basis  of  a  pragmatic  analysis
 of  what  is  going  to  happen.  It  isa  good
 thing  that  a  Cabinet  minister  is  now  going
 to  look  after  the  affairs  of  West  Bengal,
 whatever  the  constitutional  position  might.
 be  in  that  regard,  and  we  shall  judge  the
 Government  of  India  on  the  basis  of  the
 results  that  are  going  to  be  achieved.

 These  results  arc  so  important,  because
 in  West  Bengal  you  find  the  concentrated
 essence  ofall  the  problems,  present  and
 potential,  of  the  whole  of  India,  Bengal  was
 virtually  in  the  front  line  during  the  second
 World  War.  Bengal  suffered  from  the  famine
 of  1943,  when  five  million  people  died
 Benga!  suffered  on  account  of  the  partition
 of  -he  country.  Bengal  suffered  on  account  of
 the  communal  carnage  which  was  a  prolego-
 ‘menon  to  the  partition  of  the  country.  Bengal
 suffered  on  account  of  the  continuing  re-
 fugee  influx.  Bengal  is  sufferine  today  under
 the  weight  of  the  tremendous  influx  of
 evacuees  from  Bangladesh.  So,  all  the  pro-
 bloms  of  the  country  are  found  in  a  quin-
 tessential  form  in  West  Bengal  and
 that  is  why,  tackling  the  problems  of  West
 Bengal  is  so  terribly  important.

 Being  noxt-door  to.  Bangladesh,  it  is
 quite  clear  that  what  happens  in  Bangtadesh
 is  going..to  have  -its  repercussion  on  West

 gal  in  the  first  place.  and  then  on  the
 rest  of  the  India.  If  the  Bangladesh  resur-

 gence'is  not:  victorious,  is  not  successful,  or.
 if  It  has  to  take  recourse  to  devious  ways,
 then-all  over  our  part  of  the  country,  the

 peopl  “Weuld  say,  good-bye  9  at  ideq.  of
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 Parliament  and  geod-bye  *  to.all.  ideas  of  a
 peaceful  democratic  advance.  That  being.  so,
 the  political  aspect  of  the.  problem  of  West
 Bengal  is  so.terribly  important,

 From:  the  economic  angle,  what  is  nece-
 staty  for  the  Government  of  India  to  do  is
 not  to  produce  a  humdrum  budget,  ‘but  to
 give  an  idea  to  the  peuple  of  West  Bongal
 and  to-the  rest  of  India  that  something  very
 qualitatively  differeat  is  going  to  be  dons
 for  that  part  of  our  country,  because  it  is
 necessary  in  the  interests  of  the  whole
 country.

 It  is  not  as  a  preferential  item  of  thing
 for  West  Bengal  but  because  it  is  in  the
 interests  of  the  whole  country  to  treat  West
 Bengal  in  a  very  special  form.  That  is  why
 you  have  to  go  ahead  with  the  job  of  saving
 Calcutta.  Can  India  survive  Calcutta,  ‘that
 was  the  question  asked  faternationally.  You
 cannot  ;  the  whole  countiy  cannot  survive
 if  Calcutta  goes  down.  And  Calcutta  js  not
 the  only  hing.  You  have  to  go  ahead  with
 the  CMDA  schemes.  But  there  I  find  that
 Rs.  50  crores  have  been  allotted  but  they
 have  not  been  able  to  spend  more  than
 Rs.  46  crores  in  Calcutta  in  nearly  one
 year’s  time.  And  the  problem  is  they  can-
 not  spend  more  money  because  the  apparatus
 of  spending  money  is  not  there.  They  can
 easily  employ  a  large  number  of  engineers
 and  technicians  that:  are  necessary  for  the
 job  but  somehow  or  other  the  governmental
 processes  are  such  that  it  cannot  be:  done.
 So,  the  job  of  saving  Calcutta  through  the
 CMDA  and  other  devices  is  something
 which  is  not  only  of  interest  two  West
 Bengal  but  of  interest  to  the  whole  of  India.
 Therefore,  for  the  sake  of  the  people  of
 West  Bengal  ther:  are  so  many  things  like
 the  care  to  be  taken  of  the  backward  regions
 like  Purulia,  Bankura  and  Midnapore,  the
 idea  of  going  ahead  with  the  Haldia  project,
 the  idea  of  seeing  that  Farakka  does
 not  turn  out  to  be  the  fake  that  it  some.
 times  threatens  to  be.  All  these  problems
 are  juxtaposed  together,  and  although  it  is  4
 terrifically  difficult  job  |  think  we  can  do  it,
 But  this  budget  does  not  give  much  idea  of
 how  éxactly  they  are  going  to  do  i,  this
 budget  does  not  give  a  clear  indication  cy  to.
 how  qualitatively  speaking  a  different  page
 is  going  to  be  turned  in  the  history  of  West
 Bengal,  0  the  history  of  India,

 Since  I  have  no  time,  E  would  ike  to,
 turn'to  the  political  aspect  of  the  matter,  ३.
 ह... क  glad  that-in  tip  spapsct  cay  frbend,,  Siu
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 K.-C.  Pant,  \  ho  is  diputising  for  the  the  conditions  of  tiving  of  the:  people:  and
 Prime  Minister,  is  doing  his  job  very  capa:
 bly.  We  have  been  told:  on  so  “many
 occasions:  that  the  Prime  Minister.  does  not
 seem  ‘to  ‘be  able  to  give  her  attention  to  the
 problems  of  West  Bengal  in  the  manner  that
 she  should.  We  know  that  she  has  a  million.
 preoccupations.  Even  so,  we  would.  expect
 her  to  take  a  keener  interest  in  the  prol  sms
 of  West  Bengal..  But  Iam  very  glad  that
 my  friend,  Shri  K.  C.  Pant  is  doing  his  job
 so  very  well.  [  referred  to  Shri  Pant  in
 particplar,  because  recently  in  answer  to  a
 ‘supplementary,  which  I  had  put  in  this
 House,  he  made  a  statement,  which  I  consi-
 der  as  very  important

 Thad  said  at  that  particular  point  of
 time.  that  the  problems  of  West  Bengal  have
 been.  complicated  by  tne  fact  that  large
 chunks  of  the  youth  of  West  Bengal  have
 fost  ail  faith  in,  what  they  call,  the  ‘Esta-
 blishment,””  the  government  as  well  as  the
 established  political  parties  including  the
 Communist  Party,  my  party,  and  my
 friend’s  party.  They  have  lost  all  faith  in
 the  Establishment,  in  society,  and  they  have
 also  given  to  people,  in  common  witha
 large  chunk  of  the  youth  in  different  coun-
 trires  of  the  world,  the  idea  that  violence  on
 some  occasions  is  a  cleansing  process  in
 society,  that  force  is  the  mid-wife  ef  hisiory,
 that  revolution  does  not  come  without  the
 injection  of  violence  and  so,  with  that
 perverse  understanding  of  the  sociological
 process,  they  have  taken  recourse  to  certain
 methods.  of  individual  assassination,  of
 cruelty  being  perpetrated,  because  they  have
 got  the  idea  that  the  present  social  strueture
 is  so  fundamentally  rotten  that  it  has  got
 to  be  dragged  down,  and  burnt  down  if
 necessary,  and  they  have  got  a  feeling  that
 out.  of  the  ashes  of  the  present  structure  a
 new  life  would  grow  almost  automaticaly
 said.  something  perverse  there  must  be  in this  kind  of  analysis  but,  at  the.  same  time,
 there  is  something  very  prefound  in  this
 feeling  of  the  youth,  particularily  in  our
 country  where  the  political  and  other  leaders
 have  displayed  their  utter  ineptitude,  their

 ‘ter  disqualification  to  be  the  feadars  of  a_
 country  which  requires  imaginative  direction
 Therefore,  whea  an  attempt  is  mads  to  fight
 what  is  called  the  politics  of  violence,  the
 politics  of  murder,  the  politics  of  individual
 assassination  and  extermination,  it'la  impor-
 tant  that,‘at  the  same’  ‘tims,  some.  efforts

 fe  Kade  00.  the  ०३०००  plane  कैच  inpteve  :

 an  attempt  -is  also  made  on  the  political:
 ideological  plane  in  order  to'win  over  those:
 large  sections  of  your  young  people  who
 have  gone  over,  somewhat  thoughtiessly  and’
 preversely  but  with  genuine  sincerity,  in  the
 casé  of  a  very  large  number  of  them  to  that
 idea  of  revolution

 Sir,  it  has  never  happened  in  our
 country  before  that  several  thousands  of |
 young  people  have  given  up  everything  in
 life  ;  many  of  them  belong  to  the  highest
 layers  of  society  and  some  of  them  are
 wonderful  students,  brilliant  in  their  acade~
 mic  achievements;  they  have  given  up
 everything  jumped  into  the  fray,  ready  to
 give  up  life  and  to  take  it  also.  It  has
 happened.  ©  Youngmen  have  been  shot
 down  by  police  bullets,  with  their  hands
 tied  behind  their  backs  and  they  have  said
 “‘Naxalite  Lal  Salam"  as  they  died.  This  is
 the  kind  of  spirit  they  have  shown.  We
 should  not  think  of  these  people  merely  as
 an  elongation  of  the  anti-social  elements  of
 society.  The  anti-social  clements  have  come
 into  the  picture  on  account  of  the  miserable
 conditions  in  which  the  political  leadership
 of  our  country  has  landed  West  Bengal
 today.

 Let  us  not  blame  the  youth  of  our
 country  for  having  got  prevecsted  ideas  into
 their  head.  Let  us  try  to  put  whatever
 programme  we  hive  on  an_  ideological
 basis—if  the  Congress  Party  means  any
 business,  always  talking  in  regard  to  socia-
 lism,  they  should  bo  able  to  put  an  ideologi-
 cal  gloss  upon  it.  They  should  be  able
 through  their  yooth  fraction  which  is  repre-
 sented  in  this  House  by  several  Members  to
 project  before  other  sections  of  our  youth
 that  the  socialism  which  we  are  fighting  for
 is  soincihing  based  upon  ideas,  on  the
 saciqlogicil  facts  of  life  in  our  coantry  and
 in  the  world.  That  is  why  it  is  very  impor-.
 tant  that  we  have  a  dialogue  even  with
 those  who  arc  supposed  tu  believe  in  politi-
 cal  violence.  There  is  no  need  for  Govern-
 ment  to  ask  for  abjuration  of  violence  as  a
 philosophical  principle.  Violence  is  a  fact
 of  life.  You  just  cannot  say.  |  do  not.
 believe  in  violence,  -  :  Metely  by.  sayiag.I  dis:
 believe.  in  ‘violencs-  one  cannot  do  away
 with  ‘violence.  «Violence  ‘is.  the  Basis  of
 the  sanction  upon  which  rests:‘the  power  ‘of

 State;  .  poe  a
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 viglence  is  not  the  point,  but  the  -  politica  of
 murder,  the  politica  of  assassination,
 politics  of  individual  attack,  the  politics
 which  does  away  with  mass  movement  and
 dynamic  social  agitation,  the  politics  which
 concentrate  of  running  after  one  individual
 ig  rotten,  is  anti-revolutionary,  is  basically
 counter  revolutionary,  That  is  the  idea
 which  has  to  be  conveyed  to  these  sections
 of  the  youth  of  our  country  which  are  today
 in  8  condition  of  almost  psychological
 lunacy,  Even  if  they  have  idealism  of  the
 highest  sort,  the  conditions  of  our  country
 are.  so  rotten  that  they  are  driven  to  a  per-
 versity  from  which  they  have  to  be  weaned
 away.  Iam  glad  that  Mr.  Pant  has  begun
 to  talk  in  terms  that  this  dialogue  is  going
 to  take  place  ;  this  dialogue  is  going  to  be
 extended.  We  are  not  keeping  out  anybody
 because  he  or  she  believes  in  violence  as  a
 factor  in  social  life.  It  is  very  important
 teday  particularly  in  West  Bengal  if  we
 care  for  the  future,  if  we  care  for  the  young,
 that  we  have  that  kind  of  dialague—I  do
 not  know  if  Government  will  have  that  kind
 of  catholicity,  liberalism  and  comprehensive-
 nees  of  approach.  I  do  hope  that  Mr.  Pant
 gets  the  support  that  he  needs  fr.  mi  his
 leaders  in  the  Ministry.  ॥  00  hope  that  Mr,
 Pant  can  go  forward.  ्य  think,  Sir,  of  the
 time  when  the  young  people  of  our  country
 would  come  forward  to  take  charge  of
 India,  of  the  time  when  most  of  us  would
 not  be  here,  who  are  going  to  take  charge
 in  2000  AD,  and  if  those  who  are  going  to
 take  charge  of  this  country  feel  that.  bet-
 ween  them  and  us  there  is  a  generation  gap,
 ‘that  we  cannot  explain  things  to  each  other,
 then,  Sir,  God  help  this  country.  That  is
 why  that  dialogue  is  important.  That  is
 ‘why  administration  of  West  Bengal,  if  it  is
 going  to  show  any  sense  and  sensibility,  if
 it  is  going  to  make  any  dent  on  the  public
 life  of  West  Bengal  and  on  the  rest  of  India
 must  thake.an  imaginative  approach  along-

 ‘side  a  number  of  economic  steps  which  are
 ‘absolutely  called  for.  adopt  also  certain
 ‘fdedlogical  policies  whith  would  enable
 pedplé  to  come  together.  And  that  is  why

 ‘{  believe  that  Govérnment.  985  8  job  which
 is  cut  out  for  it  ard  Government  has  to
 do  it.

 Ishall  conclude  with  one  observation
 sand  a  suggestion,  that-is;  that  Ido  hope  in
 regard:  to  West’  Bengal,  ‘the  Consultative

 '  Gommittee  of  Patlament  that  is  going  to  be
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 set  up  does  not  function  in  the  old  hum-
 drum  way.  I  hope,  this  Consultative  Com-
 mittee,  if  and  when  formed,  as  well.as  other
 organisations  might  attend  to  their  work  in
 such  a  fashion  that  Members  of  Parliament
 are  enabled  continuously  and  in  a  sustained
 manner  to  keep  themscives  in  touch  with
 the  administration  to  bring  their  observa-
 tions,  their  criticisms,  their  suggestions  to
 the  notice  of  Government,  and  Government:
 might  respond  as  promptly  as  the  crucial
 situation  of  West  Bengal  requires

 *SHRI  R.N.  BURMAN  (Balurghat)
 Sir,  I  rise  to  support  the  West  Bengal
 Budget.  While  going  to  discuss  this  Budget
 I  remember  a  neglected  district  of  Weet
 Bengal  namely,  West  Dinajpur.  This
 district  of  West  Bengal  has  got  the  largest
 numbers  of  problems  compared  to  other
 districts.  From  Balurghat  constitueacy  of
 this  district  I  was  elected  by  the  people.  and
 people  there  expected  me  to  look  into  their
 problems.  The  problems  of  Balurghat  may
 be  divided  into  four  categories,  namely,  Mm
 Transport  problem  (2)  Irrigation  and  electri-
 city  problems  (3)  Education  and  serious
 unemployment  problems  and  (4)  Problem  of
 Health  and  medical  facilities.

 While  discussing  the  problems  of  my
 constituency,  I  must  say  in  the  beginning
 that  in  my  constituency  there  is  no  railway
 line.  It  is  such  a  place  in  India  which  do
 not  have  any  railway  line.  In  this  scientific
 age  it  is  a  matter  of  great  shame  to  us  that
 we  do  not  have  yet  any  railway  linz  there..

 I  invite  the  attention  of  the  Central
 Government  to  certain  refugee  camps  located
 in  West  Dinajpur.  I  also  invite  the  atten-
 tion  of  the.  Central  Government  to  the
 security  measures  that  should  be  taken  in
 Radhikapur  and  in  areas  bordering  Hill.

 The  Central  Government  must  immedia:
 tely  take  up  contruction  work  of  railway
 lines  in’  Balurghat.  A  bridge  should  imme-
 diately  be  constructed  over  Atrai  river.  A
 similar  bridge  ‘should  also  be  constructéd
 over  Tangan  river

 The  Educated  and  uneducated  youngmen
 of  this  district  are  facing  unemployment
 for  want  of  industries  there.  Consequentty,
 there  is  sufficient  discontentment  among  the
 youngmen  there.”  Thetefore,  either  a  dig
 Jute.  mill  or  a  Paper  Eactory  or  a  Rubber.
 ‘Factory  should  immediately  be  ett  ‘up  there.

 *Tne-original  -spesch  was  delivered  |  Bézigali. Se asnSErSTSEr Epa ITEENEP  -  : a  pearl  ४ mud.
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 The  ingation  facilities  in  this.  district

 aré  absolutely  unsatisfactory.  Similar  ‘is  the
 céndition  of  electricity  supply  there

 As  the  Health  centres  in  villages  of  this
 district  are  in  a  bad  condition,  the  patients
 die  there  in  a  helpless  condition.  If  Health
 centres  in  Tapan,  Gangarampur  and  Kalia-
 ganj  are  not  equiped  with  modern  operation
 facilities,  I.  feel,  the  entire  Governmental
 plan  in  regard  to  medical  facilities  will  prove
 a  failure  there.

 Developed  transport  system  should  be
 provided  to  various:  trade  centres  in  this
 district.  In  North  Bengal,  the  bus  fare  ia
 the  State  buses  should  be  reduced  in  the
 interests  of  poor  people  there.

 Sir,  if  the  Central  Government  and  the
 State  Gavetmment  do  not  cooperate  with
 us  sincerely  in  solving  our  problems,  I  shall
 be  compiled  to  ask  the  people  to  start  an
 agitation:  on  democratic  line  to  establish
 théir  basic  human  rights.

 I  hope  the  problems  of  my  district  can
 be  solved  if  construction  of  a  railway  line
 in  my  constituency  is  assured  by  the  Rail-
 way  Minister  and  whatever  assurances  have
 so  far  been  given  by  the  Government  in
 regard  to  setting  up  some  industries  in  my
 divirict,  are  implemented.

 I  again  want  to  remid  the’  House  that
 the  main  trading  centre  of  the  district,
 Kaéliaganj,  is  the  most  neglected  place  in
 every  respect.  The  newly  set  up  college  in
 Kalilaganj  should  receive  financial  assistance
 from  the  Central  Government  and  the  State
 Government.  Gangarampur  should  Be  also
 receive  due  consideration  from  the  Central
 ‘Government  and  the  State  Government.  °

 The  poor  peasants  in  Kumarganj.  should
 receive  more  irrigation  and  marketing  faci-
 lities,  The  condition  of  Health  centres  in
 Kushmandi  and  Tapan  should  he  improved.
 TL  support  the  President’s  rule  in  West
 Bengal.  I  also  support  the  West  Bengal
 Budget.  What  these  words  ]  conclude  my
 speech

 43.3  bra.

 (Ma.  erury-SpeaKan  dn  the,  Chair)

 SHRI  TRIDIB  CHAUDHURI  (Becham-
 Mr.  Deputy-Speaker,  Sir,  the  Budget

 that
 has  heen  presented  to  us  including  the

 pore):
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 presentation  of  it  and  the  passing  of  it  89
 Parliament,  is  a  formal  difair.  The  Budget
 had  हम  prepared  by  the  State  Government
 under  circuthstances  when  they  were  hoping
 to  administer  the  State  for  some  time  moré
 to  come’  but  ‘unexpected  developments  took
 place  which  compelled  the  Centre  to  imposé
 President's  rule.

 lam  hpppy  that.  the  sort  of  Govern-
 ment  and  admiusstration  that  was  there
 under  the  democratic  coalition  has.  come  to
 an  end.  A  lot  was  said  the  other  day  about
 horse  trading  and  all  that.  But  the  way
 that  Government  was  trying  to  save  itself,
 people  have  almost  forgotten  that  when  that
 Government  was  on  the  last  legs,  two  deputy
 Ministership,  were  promised  to  both  the
 members  of  one  party  which  had  only  two
 members,

 It  was  quite  clear  to  all  discerning
 people  that  the  life  of  democratic  coalition
 was  limited,  Iam  glad  that  it  is  no  longer
 there.

 But  having  said  that,  |  do  not  agree
 with  my  friends  of  the  C,P.M.  that  their
 leader  ought  to  have  been  called  to  form
 the  Government,  In  principle,  I  am  a
 supporter  of  the  right  of  the  Chief  Minister
 so  long  as  he  is  not  defeated  on  the  floor
 of  the  Assembly  to  advise  the  head  of  the
 State  to  dissolve  the  Assembly.  Mr.  Ajoy
 Mikerjec  was  quite  within  his  right  and,  I
 thiak,  under  the  circumstances,  the  Gover-
 nor  was  also  quite  within  his  rights  to
 recommiended  President’s  Rule  so  long  as.
 he  did  not  see  the  possibility  of  any  stable
 Government  being  formeéd  to  advise  for  the
 President's  Rule.  The  President's  Rule  is
 surély  not  a  good  thing  in  a  country  which
 believes  in  democracy.  But  the  circum-
 stances  have  today  come  to  this  pass  that
 éven  after  the  mid-term  elections  and  the
 massive  mandate  that  the  ruling  Congress
 party  has  got  here,  as  many  as  four  States
 are  under  the  President’s  Rule.  We  need
 मि é

 ह

 “therefore  waste  much  of  our.  time  in
 fipring  “that  the  President's  Rule  ‘had

 ९०76  to  West  Bengal

 The  real  point  to  think  about  now  |e:
 What  then  ?  It  is  good  that  by  appointing
 Mr..  Siddhartha,  Shankar  Ray,  the  Prime  -
 Minister  has  ॥  Jeast  indicated.  .that..  she
 attaches  some  importanos  40  the  early.  -solu-
 tion.  of  the.  problems  of  West  Bengal,  ३
 will  not  go  intg:  the  question  of  the-potitical
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 expediency  or  otherwise,  I  mean,  the  desira-
 bility.  or  otherwise  of  putting.a  person  who
 is  very.  much  involved  in  State  polities  in
 charge.  of  locking  after  West  Bengal  affairs
 That  is  the  Government’s  headache  ;  that
 is.  the  Prime  Minister’s  headache  andthe
 ruling  party’s  headache.  I  need  not  devote
 much  time  over  it  or  worry.  unnecessarily
 over  it.

 The  real  problem  today  in  West  Bengal
 is  that  we  have  a  ramshackle  administration
 The  administrative  machinery  has  become
 worn-out  and  it  is,  perhaps,  divine  grace
 that  there  is  no  utter  collapse.  Everybody
 knows  the  state  of  law  and  order  there.  As
 regards  the  question  of  accelerating  econo-
 mic  development  and  cconomic  reconstruc-
 tion,  removing  all  round  economic  defici  n-
 cies  that  have  created  the  terrific  problem
 of  unemployment,  that  also  is  known.  The
 third  and  the  most  dangerous  aspect  of  the
 problem  is  this  Prof.  Mukerjee  now  spoke
 eloquently  about  the  sense  of  frustration
 of  the  youth--but  a  bigger  danger  that  is
 starting  us  in  the  face  today  in  West
 Bengal  is  the  complete  break-down,  total
 collapse,  of  the  educational  system.

 (ह  we  divide  the  problems  of  West
 Bengal  in  these  three  categories  as  regards
 break-down  of  law  and  order,  apart  from
 the  question  of  political  vielence,  we  might
 also  take  two  other  aspects  of  this  question
 of  law  and  order.

 There  is  what  is  known  as  ideological
 -Naxalite  violence.  The  Naxatites  believes
 in  a  certain  kind  of  violent  activities.  This
 they  call  annihilation  of  class  enemies  and
 that  is  being  systematically  done  and  uptil
 now  nothing  has  been  donc  to  find  a  remedy
 to  that  kind  of  violence.

 Now,  apart  from  that,  there  is  another
 aspect.  Let  us  not  mix  up  things.  Apart
 froma  the  Naxalite  violence,  there  is  cortti-
 tuing  inter-Party  violence  and  the  situation
 has  come  to  this  that  nearly  1500  political
 workers  gof  almost  all  parties  -CPM  has
 contribu  the  biggest  part  of  this,  then
 there  are  Congressmen,  CP]  atid  Forward
 Block,  there  are  Naxalites—have  been  kill-
 ed.  itis.  the  inter-Party  violence  created
 by:  vengenance  that  has  led  to  these  killings
 ‘Here,  the  political  parties  have  a  role  to
 ‘play  and  F  must  congratulate.  Mr.  Sidtiartha
 Shankar  Ray  that-he  took  courage.  in:  both
 hands  aad  initiated  a  process  where:all  Parties
 ‘which  function  or.sesk  to  function  :  within
 the  pale  ‘of:  law  have  responded: and:t  fer-

 vently  wish  that  something  worthwhile  and
 tangible  comes.out-of  it,  But,  till  now,  the
 ‘way  the  political.  Parties  in.  West  Bengal
 have  responded  to  this  move.and  have  been
 indulging  in  polemios  over  this  thing  docs
 not  inspire  much  hope.

 Qn  another  occasion  last  year,  speaking
 on  a  similar  occasion  on  West  Bengal,  J

 said  that  there  isa  need  for  deep,  intros-
 pection  on  the  part  of  the  political  leader-
 ship  of  all  parties.  My  party,  the  RSP,
 is  a  very  small  Party  and  it  has  not  escaped
 unscathed  from  violence  but  it  has  not  been
 very  much.  involved  in  this  inter-Party  vie-
 dence,  But  I  would  like  to  say  this  much
 and  I  say  it  again  with  a  full  sense  of
 responsibility  that  the  hands  of  no  party
 leadership  and  tbe  conscience  of  no  party
 leadership  is  clean  in  Bengal  today.  Unless
 there  is  deep  introspection,  restrospection
 and  deep  heart-searching,  I  think  we  cannot
 extricate  ourselves  from  the  morass  in  which
 we  have  landed  ourselves.  Here  the  willing
 co-operation  of  all  Parties  would  be  needed.
 Thope  that  the  different  Party  leadership
 would  be  persuaded  to  land  Mr,  Sidhartha
 Shankar  Ray  the  co-operation  that  he  needs
 at  least  in  the  solution  of  this  limited  but
 urgent  problem,

 So  far  as  other  problems  are  concerned
 the  problems  of  economic  reconstruction  or
 the  solution  of  unemployment,  break-down
 of  the  educational  system,  none  of  ‘these
 problems  can  be  tackled  unless  we  first  put
 the  administration  in  order  as  L  have
 already  said.  And  again  I  would  claim
 that  I  am  speaking  with  a  full  sense  of
 responsibility  when  I  assert  that  the  machi-
 nery  of  West  Bengal  administration,  the
 Secretariat,  has  become  such  that  it  is
 almost  impossible  to  get  anything  done
 through  them.

 ]  shall  give  just  one  instance.  लिक  relates
 to  a  flood  protection  matter.  Perhaps,  much
 money  would  not  have  been  needed.  A
 bund  or  something  like  that  would  have
 solved  the  problem.  I  approached  the  then
 Adviser  in  the  Irrigation  and  Waterways
 Department  ;  West  Bengal  was  under  Presi-
 dent’s  Rule  then  ;  it  wag  in  1968,  I  offered
 my  full  cooperation.  ‘The  people  sere  co-
 operative  and  were  very  eager  for  some-
 thing  to  be  done.  I  approached  the  Adviser,
 the  Chief  Engineer,  and  the  ‘District  -Execu-
 tive  Bagincer  and  the  Superintending  “Engi-
 neer,  F  myself  accompanied  the’  officers
 concerned  to  the  spot,.and-a  survey:  peport
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 ‘was  to  be  prepared  by  the  engineers  “on  the

 spot;  and  ‘the  Irrigation  and’  Waterways.
 Department  was  to  formulate  ‘its  suggestions
 T  have  been  pursuing  the  matter  and.  trying
 to  make  their  lives  miserable  for  the  tast
 one  -year,  and  up  till  now  nothing  has  been
 done

 en  MR,  (DEPUTY-SPEAKER  :  That  is
 because  he  had  tried  to  make  their  lives
 miserable.

 SHRI  TRIDIB  CHAUDHURI:  At
 ‘east  now,  by  making  their  tives  miserable,
 I  -have  got  the  promise  that  some  sort  of
 survey  report  is  going  to  be  prepared.  For
 this  afso,  I  had  to  approach  the  Union
 irrigation  and  Power  Minister  and  I  got  him
 to-wrlte  to  the  State  Government.  After
 that,  I  have  got  the  promise  that  now  some
 kind  of  survey  report  would  be  prepared.

 lam  not  citing  this  instance  for  blam-
 ing  any  particular  officer.  I  am  citing  this
 in  order  to  point  out  that  the  entire  system,
 the  whole  organisation  has  become  rotten,
 worm-eaten.  Only  divine  grace  is  saving
 us  from  the  utter  collapse  of  the  whole
 edifice

 Unless  Shri  Siddhartha  Shankar  Ray
 "or  the  Home  Minister  or  the  Prime  Minister,

 and  now  the  whole  Parliament  which  is
 responsible  for  West  Bengal,  take  this  basic
 fact  into  account,  nothing  can  be  done  in
 West  Bengal.

 Only  this  morning,  Shri  H.  N.
 ‘Mukherjee  had  put  a  question  about  house-
 building  activities  of  the  Government  of
 West  Bengal.  His  interpellations  elicited
 the  information  that  out  of  Rs.  I6  crores or
 so  sanctioned,  oot  much  could  be  spent
 because  of  the  inadequacy  of  the  organita-
 tion.  Some  of  us  who  have  tried  to  take
 some  interestin  these  activities  and  keep
 ourselves  informed  about  the  activities  of
 the  CMDA  know  how  young  engineers.  who
 have  been  inducted  into  this  work  are  feeling
 frustrated.  Lasked  one  of.  the-  responsible
 gentlemen  associated  with  this  work  what  _
 the  reason  was,  and.  I  found  that.  every
 ‘Geficiency  was  pointing  to  the  Secretariat.
 It_gives  me  70  pleasure  to  dlame  a.  parti-
 cular.  set  of  officers,  but.  somehow  or.  other
 complacency,:..  taking  -  things--too'  easy,  @
 sense  of  frustration~-perhapa,.  the  political
 leadership  is  also.  to.  blame.  for  this—  ell
 these  things  have  had  the  combined  offeet
 of  coating  a  situation  which  583  ‘immobili-

 ‘nothings’  Secretariat,  कब
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 sed  the  Secretariat,  ‘making  it  almost.  a“do+
 Moves!

 Secretariat.  That  is  the  position  of  the  ‘State
 Secretariat.  Uniless  this-problem  is  tackled,
 nothing  can  ‘be  done)  and  if  nothing  can

 फि  done.  The  situation  is  such  that  it  ‘does
 not  permit  any  complacency

 We  know  that  on  the  other  side  of  the
 border  young  peaple  are  laying  down  their
 lives  in  guerilla  fights  against  what  they  call
 ati  occupation  force.  A  process  of  radicall-
 sation  is  under  way  there.  Here  also,  Prof.
 Mukherjee  has  just  referred  to  the  cult  of
 violence,  which  he  characterised  as  a  per~
 vetse  cult,  or  whatever  it  may  be,  which
 has  taken  grip  of  the  minds  of  the  young
 people  of  Bengal.  If  we  do  not  do  things
 vety  urgently,  if  we  do  tot  take  things
 seriously,  but  lightly  or  easily,  and  think
 only  in  terms  of  having  elections  and  coming
 to  power  and  sitting  on  the  ministerial
 gaddis  through  the  elections,  whether  it  is
 this  party  or  that  party  that  wins,  the
 result  will  be  that  very  soon  both  sides  of
 Bengal,  Bangla  Desh  and  West  Bengal,  are
 going  to  be  in  flames  and  in  that  flame  the
 imbecile  political,  intellectual  and  cultural
 leadership  which  has  allowed  West  Bengal
 to  come  to  this  pass,  will  be  burnt  to  ashes.

 Prof.  Mukerjee  referred  to  the  cleansing
 process  of  violence.  Perhaps  then  the  Augean
 stables  will  be  cleaned  and  we  will  have  a
 fresh  dawn.  But  if  we  do  not  want  a  solu-
 tion  in  that  terrible,  fearful  way,  if  we  as
 responsible  citizens,  public  officials  and
 political  leaders  want  to  play  our  part,  then
 ‘et  us  put  our  heads  together  and  try  to
 do  our  best.  But  for  that  a  certain  amount
 of  self-abnegation  and  self-denial  will  be
 necessary.  Our  political  and  party  claims
 will  have  to  be  relegated  to  secondary  place
 and  the  best  throught  should  be  given  to
 our  people  and  to  our  State.  If  we..can  do
 that,  then  and  then  only  can  Bengal  be
 saved  ;  otherwise,  God  help  us

 SHRI-PRIYA  RANJAN  DAS.  MUNSI
 (Calcutta  South)  :  ‘While:  rising.  to  support
 the  Budget  of  West  Bengal,  the  Statutory
 Resolution  and  the  Bill,  would  ‘say:  ‘that
 this is  perhaps  the  occasion  once,  again  for
 al  the  political’  parties,  wheiher  it:  is.  the
 Congress  or  the  CPI(M):  ot  the  “CPI.  at
 feast:  fo  cotivey  :  our  .  feelings.  of:  sympathy:
 and  sorrow.for,  the  departed.  souls  of  those  -

 thousands
 of:  young  people.  of  Bengal  who
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 lost  their  lives  in  the  political  turmoil  of
 different  shades  and  colours  through  which
 the  State  has  been  passing.  When  I  support
 the  Budget,  Ido  not  flad  this  छ  the  only
 important  otcasion  to  ‘pressurise  Govern-
 ment  for  some:  allocation  of  funds  or  to
 intervene  and  stop  the  corrupt’  practices
 of  some  officers.  [t  may  be  that  these  may
 be  within  the  scope  of  the  discussion,  But
 I  believe  that  the  situation  in  West  Bengal
 is  now  not  sealed  inside  the  files  or  diaries
 of  the  officers  or  police  personnel  or  politi-
 cal  leaders  it  has  become  open  to  the
 people  of  West  Bengal  to  see  that  the  future
 of  Bangal  is  no  more  bright.

 Sir,  lam  not  frustrated  ;  rather  not
 disillusioned.  But  it  is  unfortunate  that
 though  the  leaders  of  political  parties  since
 the  last  23  years  have  done  many  things  no
 doubt--their  speeches,  their  writings  and
 their  leading  the  mass  movement  are  glori-
 ous—the  problem  from  which  we  the  young
 people  suffer  in  this  country,  particularly,
 in  West  Bengal,  is  not  the  problem  of  poli-
 tics  of  murder  ;  it  is  not  the  problem  of  the
 politics  of  individual  assassination,  but  the
 problem  of  political  exploitation.  Since  the
 past  23  years,  the  young  people  who  were
 born  after  Independence,  whether  they
 preach  Gandhism  or  Kasi  Marx  or  any
 other  revolutionary  style  of  ideas,  have  been
 exploited,  exploited  and  exploited.

 In  democracy,  and  particularly  in  our
 own  style  of  parliamentary  system,  there
 are  misgivings  no  doubt,  There  are  certain
 things  which  create  novel  ideas  ;  there  are
 certain  things  which  give  scope  for  the
 Opportunity  for  the  opposition  ;  but  neither
 the  political  Icadership  of  ours  or  the  Oppo-
 sition  created  an  atmosphere  of  ideological
 compeitition  or  ideological  contribution  of
 the  young  people  of  this  country.  There
 was  no  particular  objective  which  they
 could  attain  or  achieve  ;  the  feaders  tried
 to  achieve  it  insids  the  party  by  manipula-
 tion,  and  the  same  in  the  Governmznt,  whe-
 ther  in  the  States  or  at  the  Central  level,
 orily  by  abusing  the  others  or.  without  cor-
 revting  themselves.  That  has'  become  the  real
 gay,  the  rea!  problem,  of  the  young  people
 of  this’  country.  Fortunately,  it  has  been

 “explored  in  West  Bengal  as  a  projection  of
 our  national  heritage.

 Since  the  Independence  movement  or
 hefore.the  aspect  of  the  Independent  _  move-

 young.  people.  .of  “West  “Bengal  has  basen  suffering  from  the  problem’:

 ह...  the  leadership’  of  Netaji.

 so

 or  ©.  R.  Das  or  any.  other  great  revotutio-
 nary  of  our  country  took  always  the
 great  task  to  sacrifice  theniselves  ;  they  knew
 only  the  lesson  of  supreme  sacrifice  as  the
 only  contribution  to  the  nation.  Still  today,
 the  journalists,  critics,  political  personalities
 are  trying  to  call  us  and  say  that  in  West
 Bengal  it  has  become  a  problem  of  law  and
 order  without  looking  in  the  aspect

 A  few  minutes.  before,  Prof.  Samar
 Guha  and  some  othsr  Members  also  spoke
 in  this  line,  that  law  and  order  should.  be
 cestored,  then  all  things  would  be  possible.
 I  do  not  deny  that  there  are  cases  of  snatch-
 ing  ;  there  are  cases  of  looting  ;  there  are
 cases  of  arson  and  this  has  become  the  front-
 page  news  of  Indian  magazines  and  journals
 today,  and  they  are  all  trying  to  say  that’
 West  Bengal  is  the  sround  for  a  deteriorat-
 ing  law  and  order  situation.  I  say,  it  might.
 be  by  those  who  are  young  people,  CPM  or
 CPM  (L)  or  the  Congress.  Still,  there  are  cer-"
 tain  potentialities  among  the  youth  of  Bengal
 either  in  the  call  of  their  own  party  leaders
 or  in  the  call  of  the  mass  movement—they
 do  not  ‘hestiate  to  sacrifice  their  lives  either
 in  the  face  of  police  bullets  or  in  the  face
 of  mass  oppression,  and  there  ate  those
 who  arc  engaged  in  political  violence,  and
 that  is  an  essential  part,  and  that  is  an
 essential  quality  of  Bengal  youth  which
 will  have  to  be  taken  note  of.  The  second
 aspect  is  law  and  order.  Apart  from  this,  as
 I  said  earlier,  the  main  reason  is  politicat
 exploitation

 The  leaders  of  political  parties  today.
 whether  it  is  in  West  Bengal  or  other  parts
 of  the  country,  as  we  cannot  isolate  West
 Bengal  from  India,  if  they  are  not  committed
 to  the  people  and  their  rank  and  file,—that
 they  are  absolutely  with  their  party  ideo-
 logy  and  programme~even  the  leiders  of.
 political  parties  which  are  not  committed,
 would  not  be  spated  from  violance  even
 from  their  rank  and  file,  of  nothing  is  done,

 Regarding  the  consideration  of  these
 problems,  I  just.appeal  to  you  on  this  occa-
 sion  that  let  there  be  an  amp!e  opportunity:
 by  the  senior  politica!  leaders  to  meet  their
 rank  and  file  and  fry  to  have  some  .co-ordi-
 nation  among  their  other  rank  and.  file  of
 the  political  partics  to  create  a  good  atmos-
 phere,  at  least  to  restore  first..the  youth
 potentiality,  if  not  the  others  a

 It  is  a  fact  that  sino’  4987,  West  Bengal.

 nad  ondec.  A  beleaging  40
 palleal-patyy,
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 I  wish  to  take  my  stand  definitely  and  cate:

 political” gorically,  to  identify  every
 party  in  its  fold.  In|  democracy.  this  ia  the
 practice.  It  is  a  fact  that  the  Opposition
 should  try  to  abuse  the  Government  ‘or  the
 tuling  party  in  their  own  misdeeds.  But
 certainly.  I  should  say  that  the  appraach  of
 violence  which,  Frof.  Mukeriee  said  just
 few  cannot  be  weeded  out.  It  is  an’  assen-
 tial  part  of  the  mass  movemsnt  for  the
 seality  of  the  people’s  problem

 44.00  hrs,

 I  do  not  deny  it.  }  believe  in  non
 violence  preached  by  Mahatma  Gandhi.  But
 85  a  political  party  worker  of  the  socialist
 party,  a  committed  socialist  man  of  the
 Congress  Party,  I  do  not  accept  the  explana-.
 tion  that  non-violent  people  are  not  coura-
 geous.  At  the  call  of  Mahatma  Gandhi
 when  the  great  moment  came,  people  who
 took  party  in  the  freedom  movement  and
 who.  also  believed  in  non-violence  were  not
 cowards  ;  they  were  courageous  and  were
 even  ready  to  sacrifice  their  lives.  If  we
 consider  the  CPM  or  the  communist  move-
 ment  in  India,  they  believe  in  violence
 ideologically,  Ultimately  from  both  sides  we
 find  that  at  the  time  of  the  people’s  verdict
 at  the  time  of  elections,  we  differ.  Those
 who.  try  to  do  mischief  and  deceive  the
 young  people  are  the  leaders  of  the  political
 parties  who  divert  all  their  energy  and  time
 thus  creating  this  gap  in  which  neither  our
 leadership  nor  the  opposition  leadership  caa
 take  suitable  steps.  For  this  reason  I  believe
 that  the  political  party  leaders  in  their
 working  committees  or  politbureau  should
 take  the  lessons  and  advise  their  party
 people  how  they  should  control  or  bebave
 with  the  peaple.  They  have  to  frame  their
 policies  and  programmes  in  that  way,  and
 not  in  the  old  fashioned  way  or  by  volumi-
 nous  writings  ;  by  those  old  ways  this  pro-
 biem  cannot  be  solved  logically  or  philoso-
 phically

 Coming  to  the  problem  of  law  and  order
 in  ‘West  Bengal  or  even  in  areas  outside  West
 Bengal,  wiiat  do  the  Press  people  say  when
 it'comes  to  Calcutta  ?  The  other  issuca,
 the  other  aspect  of  Wost  Bengal  suffers
 The  journalists  give  only  the  other  side
 The  socio-economic  problent  of  the  State  is
 not.considered  by  them  “Dr.  Bidhan  ~Chan~:
 Ga  Roy,  the  inst  hero  of  Wert  Pongal,

 spoke.zo  much  for  the  people's  qause,  about
 the  socio-economic.  -crisis.  of  West.  Bengal
 It,  is  not  a  parochial  or  provincial  approach.
 it  is  an  approach  to  +  balanced  sesio-srono-
 mic  structure,  considering  the  indian.  demo-
 cracy  and  Indian  economic.  All  the  great
 factories,  head  offices  and  central  agencies
 are  being.  shifted  from  West  Bengal  ;  the
 the  new  ones  are  started  outside  West
 Bengal.  In  the  eyes  of  the  people  of  Wast
 Bengal,  they  feel  that  their  just  cause  is
 denied.  [  do  not  deny  that  for  certain  grran-
 gements  we  are  responsible  and  we  did  not
 do  anything  about  them.  But  there  is  this
 continuous  gesture  that  in  ceriain  aspécts
 of  the  socio-economic  character  of  West
 Bengal,  it  is  being  denied  move  than  the
 other  States  of  India.  Like  the  CPM,  I  do
 not  say  that  it  isa  colony;  it  is  not  a
 colony  ;  but  it  isa  problem  which  has  to
 be  shared  by  ail  the  political  parties,  by  the
 Government  of  India  and  other  States  also.

 Today  we  are  hearing  about  the  Bangla
 Desh  problem  and  the  opposition  parties
 and  leaders  of  different  groups  ask  for  the
 recognition  of  that  Government.  How  long
 will  the  political  parties  bungle  on  this  issue
 by  their  speeches  ?  Why  not  they  go  to
 their  respective  States  and  say:  seventy
 lakhs  of  people  are  waiting  on  the  border
 State  of  Bengal  ;  let  us  share  that  burden
 and  let  them  be  allowed  to  come  to  our
 States  ;  let  us  share  the  burden  af  sheltering
 them  and  feeding  them  ;  this  is  an’  internal
 Problem  in  this  way  and  let  us  share  the
 problems  of  the  West  Bengal  evacuees  and
 give  some  relief  to  the  West  Bengal  Govern-
 ment  and.  let  us  share  tackling  this  issue.
 if  we  have  to  fight  for  the  sake  of  Indian
 democracy  ;  if  the  battle  for  democracy  in
 India  has  to  be  fought,  it  has  to  be  fought
 in  West  Bengal  and  in  no  other  part  of  the
 country.

 I  give  this  warning  to  the  political  par-
 ties.  Instead  of  shouting  like  this  ia  Parlia-
 ment,  they  should  appsal  to  all  the  parties
 to'shete  the.  burden  created  by  the  arrival
 of  the  large  number  of  evacuces  ;  it  is  better.
 than  shouting  fur  the  recognition  of  Bangla
 Desh.  They  should  let  them  help  in  .provid-
 ing  the  evacuees  shelter  and  food  and  cloth-
 ing.  Our  Government,  in  spite  of  its  majo-
 rity,  the  progressive  Government,  the
 democratic  coalition  created  within  ‘85.  days
 a  now  vision  after  the  United  “Front

 ed pusong  the  peamyntty
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 youth.  We  have  found  the  problem  of
 Bangla  Desh  has  become  so  acute  that  it
 has  become  impossible  to  maintain  law  and
 order  inside  the  territory  or  to  afford  reiief
 to  the  evacuees,

 The  Chief  Minister,  therefore,  rightly
 decided  to  resign.

 The  notable  political  party,  CPI(M),
 which  is  still  supporting  the  cause  of  Bangla
 Desh  and  the  refugees,  has  already  started
 anew  slogan  of  a  Bengal  Bandh  on  lth
 of  next  month,  to.  indulge  in  their  old
 strategy  of  mass  killings  and  creating  an
 atmosphere.  of  political  murders  in  West
 Bengal,  using  the  occasion,  Is  this  the  time
 to  shout  slogans  for  the  sake  of  elections
 that  Indiraji  is  bad  or  that  Siddhartha
 Shankar  Ray  is  bad  ?  Is  it  not  the  time  to
 call  a  meeting  of  all  the  political  parties  to
 restore  law  and  order,  to  go  to  the  front  io
 help  the  Mukti  Fauj  and  solve  the  problem
 of  Bangla  Desh?  But  the  CPI(M)  has
 become  a  bankrupt  political  party,  and  all
 their  guidance  to  the  younger  generation
 has  become  a  fiat  of  their  party  bosses  only
 for  murder.

 I  shall  no  explain  to  you  certain  specific
 teasons  why  West  Bengal  is  suffering.  Many
 Members  have  given  their  own  reasons,  but

 I  should  say  that  if  the  Syndicate  was
 responsible  for  a  misconception  by  the
 young  people  of  the  Congress  Party  for  the
 last  23  years  of  Mahatma  Gandhi’s  doctrine
 and  philosophy,  today  in  West  Bengal  the
 CPI  (M)  is  responsible  for  the  large  scale
 mass  killings  and  political  violence  because
 of  a  misconception  of  the  Marxist  doc-
 trine.

 Many  hon.  Membere  spoke  on  behalf
 of  the  Naxalites.  They  expressed  good  senti-
 ments.  Our  great  Icaders  of  this  Parliament
 are  trying  to  make  it  appear  that  the  Naxa-
 lites  constitute  movement  of  heroes  and
 intellectuals.  I  do  not  share  this  view.  Of
 course,  in  the  beginning  some  young  people
 were  attracted  by  Mao’s  doctrine,  but  now
 it  has  been  fragmented  and  there  is  Joase

 talk  of  an  absolutely  revolutionary  image  of
 the  Naxalites, *

 ‘The  ‘so-called  announcement  of  Mr.
 K.C.  Pant  regarding  a  dialogue  with  the
 Naxalites  has  confiised  many  people  in  our

 State.  I  was  in  Calcutta  recently  to  lead  a

 “procession  of  the  Youth  Congress.  I  met
 “many  people  there.  The  problem  is  this.
 Who  witl  Initiate  the  talk  with  the  Naxali-

 987  The  whole  burden  should  not  be  pyt  On

 the  shoulders  of  the  Government,  nor  even.
 on  the  younger  people.  Let  the  leaders  of
 the  political  patties.  go  inside  the  jaiis,  talk
 with’  the  Naxalites.  and  come  back  after
 gaining  their  confidence  and  finding  ६  solu-
 tion.  Only  then  the  problem  can  be  solved.
 Otherwise,  it.  will  be  an  absolute  farce,
 Today  if  I  were  to  go  inside  the  jail,  talk  to

 the  Naxalites  and  come  back,  a  second  group
 of  Naxalites  which  has  no  relation  or
 communication  with  the  first.  one,  will  kill
 me.  So,  what  is  the  use  of  this  announcement
 without  facing  the  realities  ?  Of  course,
 young  men  are  dying  in  the  jails,  and  I  have
 all  my  sympathies  for  them.  So,  this  is  my
 advice  and  warning.

 |  shall  now  refer  to  the  industrial  situa
 tion  prevailing  in  West  Bengal.  According
 to  the  balance-sheet  of  1966,  the  Kalyani
 Spinning  Miils  made  a  profit  of  Rs.  60
 lakhs,  but  when  the  United  Front  came  to
 power,  it  became  the  party  machinery  of
 the  CPI(M).  Instead  of  Rs.  60  lakhs  profit,
 it  has:  made  a  loss  of  Rs.  70  lakhs  in
 1970,

 AN  HON.  MEMBER  :  That  is
 the  corruption  of  the  management.

 due  to

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 The  management  is  tied  with  red  flags:
 They  make  themselves  the  judges  of  the
 Peoples  Comn.ittee  ang  they  say  to  the
 workers,  “Don't  work  during  the  factory
 hours.  After  the  factory  hours,  work  over-
 time  and  get  more  money’.  That  is
 the  reality  about  West  Bengal  industries
 today,

 Recently  a  news  item  came  out  in  the
 Ananda  Bazaar  Patrika  that  the  son  of  the
 State  Coordination  Committee’s  leader  has
 been  arrested  because  one  police  rifle  was
 found  in  his  room.  He  was  trying  to  prac-
 tise  shooting  ;  I.do  not  know  whether  his
 target  was  Mr.  Siddhartha  Ray's  neck  or
 my  neck.  But  the  police  seized  a  police
 rifle  from  his  son  and  arrested  him.  The
 next  day,  it  was  said)  “it  is  a  conspiracy”.
 ‘Every  time  whenever  materials  or  ammuni-
 tions  are  found  form  their  shelters  it  be-
 comes  @  conspiracy  of  the  Indira  Gandhi
 ‘Government.  But  if  somebody  is  killed  in
 the  road  due  to  a  bomb  explosion,  they  say
 at  once,  it  is  our  own.  comrade.  That  has:
 become  their  practice.  30  per  cent.»  of  the
 police  revolvers  and  rifies:  snatched  in  West’

 Bengal  is:  shared  by  ths  CPM  and  5.  per
 grat  by  the  Naxalites,  If  she:  police.  iy
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 reorganised,  all  the.  snatched  revolvers  and
 riffes  would  be  found  from  the  CPM  head-
 quarters.  Also,  wherever  there  is  a  gang  of
 waggon-breakers  in  the  railway  yards,  you
 will  find  a  red  flag  in  the  name  of  the  CPM
 local  committee.  A  report  will  come  in  the
 morning.  paper  that  this  waggon  will  be
 looted  and  it  will  be  looted.  That  is  the
 reality  in  West  Bengal  today.

 MR,  DEPUTY-SPEAKER::  He  should
 conclude  now.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 Yes,  Sir.  Let  the  Central  Government  con-
 sider  the  West  Bengal  problem  as  a  national
 problem.  Let  the  Central  Governm=-nt
 consider  it  not  as  a  problem  of  law  and
 order,  but  as  a  socio-economic  problem.
 With  these  words,  I  request  Mr.  Siddhartha
 Shankar  Ray,  the  Minister  in  charge  of
 West  Bengal  Affairs,  to  expedite  the  deve-
 lopment  programme  and  not  the  programme
 of  police  mobilisation.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar)  :  Sir,  when  we  are  discussing
 the  West  Bengal  budget,  instead  of  discus-
 sing  the  budget  or  the  proclamation  of
 President’s  Rule  or  the  delegation  of  powers,
 so  many  other  things  are  being  discussed.
 In  my  view,  the  delegation  of  powers  to  the
 President  is  most  deplorable,  because  my
 friends  have  been  telling  what  are  the  pro-
 blems  of  West  Bengal  and  really  if  this
 Government  is  scrious  to  tackle  these  pro-
 blems,  power  should  not  be  conferred  on
 the  President  to  make  any  law.  Only  the
 representatives.  of  the  people  fron:  West
 Bengal  will  be  in  a  position  to  appreciate
 the  problems  facing  that  State.  By  conier-
 ring  these  powers  on  the  President,  you  are
 denying  this  opportunity  to  the  sepresen-
 tatives.  I  oppuse  this  delegation  of  powers,
 because  even  if  Parliament  is  in  session,
 legislation  about  West  Bengal  cannot  be
 passed  by  Parliament.

 This  is  the  most  unfortunate  thing.  If
 the  Parliament  is  not  in  session,  the  posi-
 tion  is  different.  But  evén  when  Parliament
 is  i  session  you  are  conferring  this  power
 on  the  President.  And  President  means  the
 Home  Minister.  The  Home  Minister  cannot
 do  all  these  things  himself.  So;  it  is  all  the
 More  reason  why  he  should  také  the  people
 into  ‘ponfidence,

 TULY  2,  व  Deridyid:  5,  Res.,  ete;  iss

 My  hon.  friend,  Shri  Viswanathan,  has
 dealt  with  the  appointment.  of  Shri  Siddha-
 rtha  Shankar  Ray.  I  think  in  our  whole
 history  we  have  not  come  across  such  a  case
 where  a  person  has  been  appointed  as
 Minister  in  charge  of  a  particular  State,  It
 is  not.a  question  of  Prithe  Minister  appoint-
 ing  a  person,  instead  of  the  President
 appointing him.  {  am  not  entering  into  a
 controversy  on  that.  Let  us  suppose  that
 President  appoints  him.  Even  then,  he
 belongs  to  West  Bengal.  And  in  West
 Bengal  there  are  several  parties  like  CPM
 and  CPI.  If  you  really  want  to  solve  the
 law  and  order  probtem  in  that  State  then
 these  people  must  also  be  consulted.  But  he
 does  not  seem  to  have  any  confidence  in
 them.  He  is  partisan  and  he  is  canvassing
 only  for  his  party.  At  least  that  unfortunate
 impression  is  being  created,  which  is  not
 at  all  good  if  we  want  to  solve  the  pro-
 blem.

 It  is  the  most  disturbed  State  in  the
 whole  of  India.  Whenever  we  see  the  papers
 in  the  morning  we  read  that  so  many  mur-
 ders  are  taking  place,  so  many  cases  of
 arson  and  looting  in  West  Bengal.  There  is
 no  security  at  all.  I  have  got  every  sym-
 pathy  for  the  people  of  West  Bengal.  Now
 they  have  no  democracy.  There  is  no  stabi-
 lity  in  the  administration.  The  government
 is  changed  almost  every  two  years.  Now
 they  do  not  have  any  representative  govern-
 ment,  While  I  have  every  sympathy  for
 them  I  find  that  unfortunately  we  are  not
 able  to  solve  their  problems.  Because  of
 the  imposition  of  President's  Rule  now  we
 have  a  very  good  opportunity  to  solve
 those  problems.  50,  that  should  be  kept  in
 mind.

 My  hon.  friend,  Shi  Das  Munsi,
 challenged  the  opposition  _leaders  that  they
 are  always  shouting  the  Bangla  Desh  pro-
 biem  and  expressing  their  sympathies  for  the
 refugees  but  they  are  not  persuading  those
 refugees  to  go  out  of  Bengal.  Perhaps  he
 is  under  a  misupprehension.  They  are  al-
 ways  willing  to  support  any  plan  of  the
 Central  Government  to  shift  those  refugees
 to  other  States..  But  the  shifting  work  as
 such  has  to  be  done  by  the  Central  Govern-
 ment  and  not  by  the  opposition  parties
 The  opposition  parties  have  every  sympathy
 for  the  refugees.  But  the  shifting  of  the.
 refuges.  is  nbt.  tfig  responsibjiity  pf  -  the
 opposition,
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 The  problem  of  looking  after  the  refu-
 gece  is  not  the  burden  of  West  Bengal  alone.
 It  has  to  be  shared  by  other  States  also
 because  it  is  an  all-India  problem.  I  am
 glad  that  even  the  Tamil  Nadu  Government
 has  agreed  to  receive  one  lakhs  refugees.
 Andhra  Pradesh  have  already  got  some
 refugees.  We  ore  prepared  to  accept  some
 more.

 My  only  point  here  is  this.  Why  should
 we  spend  crores  of  rupees  on  rehabilitation
 without  going  into  the  root  problem  ?  But
 you  are  not  solving  the  problem.  You  are
 simply  sitting  here  and  sending  your  Foreign
 Minister  to  various  countries  for  begging  or
 explaining  our  position.  More  important
 than  all  that  is  solving  the  problem,  Re-
 habilitation  is  only  secondary.  My  com-
 plaint  is  that  the  Central  Government  are
 not  taking  any  concrete  steps  to  solve  the
 problem.  They  should  give  serious  thought
 to  that  problem  instead  of  allowing  the
 situation  to  deteriorate.

 Coming  to  President’s  Rule,  it  is  very
 strange  that  we  have  President’s  Rule  when
 there  was  actually  a  stable  government.  At
 least  we  were  under  the  impression  that  the
 government  was  stable.  Though  Shri  Ajoy
 Mukerjec  was  the  Chief  Minister,  in  reality
 the  Congress  Party  was  ruling.  So,  where
 was  the  necessity  for  them  to  appeal  to  the
 Chief  Minister  io  resign  and  then  impose
 President’s  Rule.  You  are  not  going  to
 solve  the  problem  that  way.  I  do  not  think
 that  giyes  you  any  strength  at  all,

 The  representatives  must  be  there.  Then
 only  they  will  face  the  problem.  Unitedly
 they  could  tackled  the  problem,  Instead  of
 that  unnecessarily  they  impgsed  the  Presi-
 dential  Rule.  Not  only  they  have  done  it
 there  but  also  everywhere  in  the  country,  for
 example,  Punjab,  Gujarat,  etc.  This  kind
 of  thing  is  not  good.

 The  proclaim  that  India  is  a  great  de-
 mocracy  in  the  world.  But  what  are  we
 doing  here?  Are  they  practising  demo-.
 cracy  ?  Not  at  all.  This  is  a  bad  impression
 we  are  creating  in  foreign  countries  that
 these  people  only  say  they  are  having  demo-
 cracy  but  instead  they  are  toppling,  etc.
 This  thing  should  not  happen.  So,  imme-

 diate  .sieps  be  taken  to  restore  normalcy.  I.
 am  very  happy  that  our  Home.  Minister
 happens  tobe  a  young  and  dynamic  man.
 He-is  not  only  young.  but  also  very  able
 person...  Hts  father  was  also  4  gieai  person
 He  possesies  all.  those-qualities  which  his
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 father  possessed.  I  want  him  to  become  a
 greater  son  of.a  great  father.  1  think  you
 are  lacking  something,  that  is,  moustache
 you  are  not  having.  If  you  grow  that  you
 will  become  greater.

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch-Bihar)  :  Mr.  Deputy-Speaker,  Sir,
 while  initiating  the  budget  discussion  by  my
 friend  on  the  other  side  and  also  the  other

 speakers  quite  apart  from  this  budget  they.  re-
 ferred  to  certain  other  points,  Oae  or.  two  I
 would  like  to  reply.  The  intiator  of  this  dis-
 cussion  referred  that  he  wanted  to  have  a
 clear  and  categorical  answer  as  to  when  the
 elections  will  be  held.  It  has  also  been
 replied  by  my  hon’ble  friend,  Shri  Das
 Munshi,  that  is,  is  this  time  in  West  Bengal
 that  we  should  have  another  election.  I
 would  ask  almost  the  same  question  to  my
 friend  who  initiated  this  discussion  whether
 he  wants  to  have  an  election  only.  or  he
 wants  to  see  ‘hat  present  ailments  in  Weat
 Bengal  must  have  to  be  removed  ;  there
 must  be  proper  atmosphere  in  W:st  Bengal
 so  that  our  culture  and  literacy  may  be
 preserved.  What  do  they  want?  We  have
 seen  in  the  course  of  election  after  election
 violence  in  politics  has  not  been  minimised
 We  have  seen  the  total  development  of  West
 Bengal  in  general  has  not  come  up  to  the
 expected  level  rather  it  has  been  deteriorat-
 ing  and  deteriorating  to  the  lowest  eff.  I
 canngt  understand  what  is  the  politics  inside
 an  election.  It  was  also  disclosed  by  one
 hon,  Member  as  to  what  was  the  wisdom
 of  the  then  Chief  Minister  of  the  democratic
 coalition  Government  of  West  Bengal—
 what  was  the  political  morality-—to  sugsest
 to  the  Governor  to  dissolve  the  House  ?
 ञ  was  ably  replied  by  hon.  Member.  Shri
 Tridib  Chaudhuri.  Sir,  by  that  process  I~
 come  to  realise  that  some  hon,  Members
 belonging  to  the  Opposition  group  wanted
 to  have,  particularly.  the  CPI(M)  people
 and.  hon.  Members  those  who  stated  as  such
 4  game  in  horse-trading  in  the  chaotic
 political  condition  of  West  Bengal.  Know-—
 ing  fully  well  that  the  CPI(M)  were  not
 in:  a  position  to  form  this  alternative
 Government  even  thea  they  wanted  so

 Sir,  this  is  not  the  main  case  today  be-
 fore  West  Bengal.  What  we  have  to  con-
 sider  most  {a  this  gravest  hour  when  politi-
 cat,  economic  and  social  atmosphere  ‘has
 gone  so  down  it  is  necessary  that  all  politi-  ©.
 cal  parties  of  West  Bengat  should  jointly.
 tackle  this  problem:  That  is  how  it  should.
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 हि...  done.  Sir,  questions  were  also  raised
 about  the  constitutional  impropriety  regard-
 ing:  the  appointment  of  Shri  Siddhartha
 Shankar  Rey  as  Minister.  without  Portfolio
 or  giving  him  charge  for  Bengal  Affairs.

 I  do  not  find  the  constitutional  impro-
 priety,  In  the  Constitution  we  have  adopt-
 ed  the  parliamentary  executive  system  and
 this  parliamentary  executive  procedure  is
 being  exercised  through  the  Ministers  who
 are  advisiug  either  to  the  President  or  to
 the  Governor  as  the  case  may  be  both  in
 the  Centre  and  in  the  State.  Here  Shri
 Ray’s  appointment,  Shri  Ray’s  placement
 as  in  charge  of  West  Bengal  affairs  has
 nothing  to  do  with  the  Governor's  function
 as  interpreted  in  the  Constitution  of  India.
 He  is  there  on  behalf  of  the  Cabinet.  He
 is  there  on  behalf  of  the  President  to  render
 advice  or  advices  either  to  the  Prime  Minis-
 ter  or  to  the  President  whenever  it  is  neces-
 sary  I  do  not  find  anything  constitutional
 impropriety  in  the  matter.

 Itis  a  fact,  this  is  an  innovation  ;
 there  is  a  novel  idea.  People  of  West
 Benga!  have  the  grievance  for  a  long  time
 that  their  causes  have  not  been  explored,
 the  reasons  have  not  been  gone  into,  the
 socio-economic  problems  have  never  been
 realised  by  the  Centre.  I  would  feel,  this
 ig  the  first  time  that  the  Central  Govern-
 ment  thought  it  fit  at  least  to  place  one
 Minister  of  the  Cabinet  in  charge  of  the
 West  Bengal  affairs,  so  that  they  can  under-
 stand  the  problem  well,  report  the  matter
 to  the  Cabinet,  for  its  better  consideration
 by  the  Centre.  In  that  respect  [  must  wel-
 come  the  appointment  of  Shri  Siddhartha
 Shankar  Ray  and  the  wisdom  of  the
 Central  Cabinet.

 Coming  to  the  Budget,  before  I  go
 through  the  budgetary  provisions,  I  must
 say,  though  the  conditions  in  West  Bengal
 are  very  gtave  politically,  economically  and
 socially,  the  statement  presented  by  the
 hon,  Minister  bas  not  reflected  this  condi-
 tion  at  all.  It  scems  to  have  been  a  very
 Status  quo  budget,  a.  very  limping  budget,
 with  which  there  cannot  be  any  cxpected
 development  of  west  Bengal  and  for  the
 people  of  West  Bengal.

 Here  we  find  there  is  a.  budget  for
 Rs.  384  crores  in  all  with  an  uncovered  gap
 of  Rs.  49.34  crores,  Though  it  is  tewe,  the
 provisional,  Budget  that.  was  placed  on  the.
 Jas!  occasion,  there  was  a  provision  that  the  :
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 expected  deficit  in  the  Budget  would  ‘be  to
 the  extent  of  Rs.  28  crores  and  more,  The
 same  has  been  lessened,  but  how  these
 Rs.  19.34  crores  will  be  covered.  There  is
 no  indication  about  that.  Is  it  that  the
 people  of  West  Bengal  will  be  taxed  more
 or  is  it  that  some  other  sources  to  increase
 the  State’s  revenue  will  be  found  out?
 There  is  no  indication  about  that.  It  is
 known  to  all  that  the  people  of  West  Bengal
 are  not  in  a  position  to  pay  even  a  single
 naya  paise  more  taxes.  From  where  it  is
 to  be  covered  ?  If  all  this  Rs.  19.34  crores
 had  to  be  replenished  by  the  Central
 Government,  was  it  not  proper  at  least  to
 include  that  amount  also  and  leave  it  to
 the  House  that  there  is  no  deficit  under  the
 circumstances  and  for  the  cause  and  purpose
 of  West  Bengai  certain  more  funds  have
 been  allocated  ?  But  that  was  not  done.

 In  West  Benga!  today,  the  political  vio-
 lence,  political  murders  and  all  these  things
 are  there.  But  the  basic  cause  has  to  be
 found  out.

 AN  Violence  of
 murder  ?

 HON.  MEMBER  :

 SHRI  B.  K.  DASCHOWDHURY  :
 Why  the  position  of  West  Bengal  has  gone
 down  so  low  nowadays?  There  was  a  time
 when  the  position  of  West  Bengal  both  in
 industry  and  in  trade  and  commerce  .
 (Interruptions).  My  hon.  friends  on  the
 other  side  are  very  much  experienced  with
 all  these  things,  as  to  how  they  commit
 this  political  violence  and  political  murder.
 So,  it  is  for  their  purpose  to  explain  it  in
 detail  how  it  happened.

 MR.  DEPUTY-SPEAKER  :  There  can
 be  only  one  thing,  either  violence  or  miirder,
 not  violence  of  murder.

 SHRI  MANORANIAN  HAZRA  (Aram-
 bagh}:  A  new  phraseology  is  being
 cunstructed,

 SHRI  B.  K.  DASCHOWDHURY  :  The
 basic  causes  what  made  the  position  of  West.
 Bengal  go  so  low,  both  in  the  field  of  literacy,
 where  in  the  field:  of  literacy  the  pdsition
 of  West  Bengal  was  only  second  to  Kerala:
 ‘in  the  field.  of  trade  and  commerce  it  was
 the  highest  ;  in  the  field  of  industry  it  was
 almost  equal  to  that-of  the  bilingual  State
 of  Bombay.  Now  in  the  field  of.  industry
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 it.  has  gone  to  eleventh  position,  in  trade
 and  commerce  almost  on  the  same  position

 ‘and  literacy  as  I  have  said
 Why  it  happened  ?  These  are  the  basic

 causes  which  must  be  found  out.  Unfortu-
 nately,  though  the  Cenire  secms  to  be  very
 much  concerned  about  the  position  af  West
 Bengal,  though  at  a  very  late  stage  they
 realise  that  the  economic  condition  of  West
 Bengal  must  have  to  be  improved,  but  no
 socio-economic  survey  was  conducted.  It
 was  never  done.

 If  I  am  to  tell  the  truth,  though  it  is
 the  God’s  honest  truth,  the  position  of  West
 Bengal  was  signed,  sealed  and  settled  for
 ever  on  the  very  day  of  the  partition  of
 India  and  the  independence  of  India,  that
 is  the  {5th  August,  ‘1947,

 On  this  very  day,  while  our  first  beloved
 Prime  Minister  of  Independent  India,  Pandit
 Jawaharlal  Nehru,  made  a  broadcast  that
 we  have  a  ‘tryst  with  destiny’,  that  we  have
 to  build  our  own  destiny,  that  we  have  to
 build  our  own  future,  on  the  very  night  of
 450  August,  1947,  two  announcements  were
 made,  without  consulting  the  State  of  West
 Bengal,  in  respect  of  the  States  revenue
 matters.

 Firstly,  the  proportion  of  income-tax
 ratio,  which  was  given  to  West  Bengal  was
 cut  down  and  reduced  from  20  per  cent  to
 2  per  cent.  In  the  case  of  Maharashtra,
 the  then  bilingual  State  of  Bombay,  it  was
 increased  from  20  per  cent  to  22  per  cent.
 In  the  case  of  old  Madras  State,  now  named
 Tamil  Nadu  State,  it  was  increased  from  45
 per  cent  to  1  per  cent.  I  do  not  know
 what  happened  at  the  same  time  to  reduce
 the  proportion  of  income-tax  share  to  the
 State  of  West  Bengal  from  20  per  cent  to
 42  per  cent.

 Then,  again,  one  of  the  biggest  foreign
 exchange  earners  is  jute  which  is  grown  in
 West  Bengal  in  larger  quantity.  The  Bengal

 ‘or  the  West  Bengal  used  to  have  62}  per
 cent  of  the  total  foreign  exchange  earnings
 from  jute  products  and  the  same  day,  on
 the  4509  August,  1947,  without  consulting
 the  West  Bengal  Government,  it  was  reduced
 to  20  per  cent..  Why?  Probably,  the
 reply:.of  the  hon.  Minister  will  be  that  the
 size  of  United  Bengal  has  been  reduced  and
 West  Bengal  Js  only  half  or  less  than  half
 But  they  have  not  considered  one  point.  that
 of  ‘the  foreign  exchatige  carned  by  Bengal
 the  United  Bengal,  90  per.  cent.  or  at  least

 $5  por  cent  remained  within  the  zone  known
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 as  West  Bengal.  Even  then,  the  jute  export
 eatnings  were  cut  down  from  62}  per  cent
 to  20  per  cent,  Also,  the  income-tax  earned
 by  West  Bengal,  its  share,  has  been  cut
 down  from  20  per  cent  to  12  per  cent.  ‘That
 is  one  of  the  basic  maladies.

 Now,  I  ask  the  hen.  Minister,  by  which
 process  these  orders  were  passed  and  whether
 those  regulations,  those  orders,  were  passed
 in  the  best  interest  of  west  Bengal  ?  Will
 he  consider  that  it  was  not  in  the  best
 interest  of  the  country,  in  the  best  interest
 of  the  nation,  and,  if  that  be  so,  why  it  was
 done?  Progressively,  West  Bengal’s  econo-
 mic  development  has  been  deteriorated  from
 time  to  time.  It  is  true  the  deterioration
 came  to  its  height  in  966  and,  since  1967,
 we  have  been  sceing  ali  these  murders  and
 all  that.  But  the  basic  fact  must  be  found
 out  and  realised,

 Then,  in  the  field  of  deterioration,  3
 May  mention  two  or  three  other  facts.  In
 1956,  while  Mr.  T.  T.  Krishnamachari  was
 at  the  helm  of  affairs  here,  he  made  certain
 Pricing  policy  regarding  iron,  steel  and
 coal,  considering  that  these  are  the  basic
 materials  which  are  needed  for  nation’s  eco-
 nomic  development.  He  made  certain
 pricing  policies  and  he  made  certain  arrange-
 ments  so  that  the  far-away  places  of  the
 country  can  also  get  these  basic  materials
 at  a  standard  price.  As  a  result  what
 happened  ?  To  transport  one  tonne  of
 steel  from  Jamshedpur  or  Tatanagar  to
 Howrah,  to  Calcutta,  the  railway  frieght
 today  is  Rs.  30  per  tonne.  But  for  the
 same  steel,  from  Tatanagar,  the  steel  town.
 to  Bombay,  the  railway  freight  is  Rs.  20
 per  tonne.  They  made  a  mean.  What
 they  meant  thereby  was  Rs.  20  plus  Rs.  30,
 that  is,  Rs.  150  So,  Rs.  75  should  be  the
 railway  freight  for  subsidisation  to  the  far-
 away  places.  Whoever  wants  to  book  a
 toune  of  steel,  along  with  the  price  of  steel
 Rs.  75  should  have  to  be  paid.  While  the
 industrialists  of  Calcutta,  the  people  of
 West  Bengal,  could  have  that  chance  to  get
 a  tonne  of  steel,  supposing  the  price  of
 steel.  is  ‘X*  plus  Rs.  30  as  cost,  now  they
 have  to  take  it  at  price  ‘X"  plus  Rs,  75.  that
 is,  Rs.  45  more  for  a  tonne  of  steel  for.  .the
 people.  of  West  Bengal  and.  the  West  Bengal

 But  at  the  same  time,  take~  the
 industrialists  of  Bombay.  They  ought  to
 have  received  steel  at  the  rate  of  price  of
 Steel  plus  Rs.  420  as  the  railway  freight.

 They  are  being  given  price  of.  the  steel
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 plus  Rs.  15,  So,  they  are  paying  Rs.  45
 less...  The  people  of  West  Bengal  have  to
 suffer  to  give  certain  development  ,ebates
 aad  incentives  to  the  people  of  Bombay  and
 Maharashtra.  The  industrialists  of  West
 Bengal  have  been  made  to  suffer  for  the
 development  of  industiies  in  the  western
 coast  and  other  places  and.in  the  South
 also.  What  does  it  mean  ?  I  would  request
 the  hon.  Midister  to  consider  these  facts
 Let  hin  make  his  own  calculations  and  find
 out  how  manv  million  toanes  of  steel  hav
 been  ‘transported  from  Tatanagar  since  the
 imposition  of  this  pricing  policy  and  the
 freight  schedule  to  Howrah  and  Tatanagar
 to  Bombay  and  how  many  millions  of
 rupees  West  Bengal  has  been  deprived
 of  for  its  development.  Why  is  it  so  ?

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member’s  time  is  up.

 SHRI  B.  छू,  DASCHOWDHURY  :
 Please  give  me  some  more  time,  Sir.

 That  is  about  steel.  The  same  thing
 apdlies  to  coal.  We  know  that  the  coal
 belt  is  in  Bengal  and  in  Bihar.  When  coal
 is  to  be  transported  to  the  western  parts,
 there  must  be  certain  considerations  regard-
 ing  freight  as  also  the  pricing  policy  of  coal
 also.  Asa  result  what  happened  was  that
 the  shipping  owners  were  asked  to  allow
 25%  freight  subsidisation  in  the  matter  of
 transportation  of  coal  from  the  Kidderpore
 docks,  Calcutta  to  the  western  coast,  South
 India  and  other  places  and  the  ship  owners
 had  asked  that  if  they  had  to  allow  25%
 subsidy,  their  shipping  companies  must  have
 to  be  closed.  The  Government  replied  to
 them,  ‘Whatever  products  that  you  take,
 increase  this  sy,  on  them.’  So,  as  a  result,
 what  happens  is  that  while  the  coal  is  being
 subsidised  at  the  cost  of  West  Bengal  buyers
 and  at  the  cost  of  West  Bengal  industries,
 the  people  in  the  Eastern  region  are  taking
 salt  and  other  articles  from  the  West  coast
 at  25%  more  and  fast  year,  the  shipping
 rates  haye  been  further  increased  by.  20%.
 You  will  be  astonished  to.  know,  Sir,  that,
 Gujarat’s  salt  is  being  sold  at  Tokyo  at
 lesser  price  than  what  .we  purchase  in  Cal-
 cutta  and  the  eastern  regions.in  India.  That
 is  how,  the  Bastern  regions  are  being  depriv-
 ed  of  and  that  is  how  in.  West  Bengal  th
 people  are  getting  all  these  sorts  of  obstacles
 in  the  process  of  their  development  both  in
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 industries  and  commerce.  and  problems
 of  unemployment  are  mounting  high.

 Take  the  case  of  jute.  Itis  true  that
 jute  and  tea  give  us  Rs.  380  crores  worth  of
 foreign  exchange.  Out  of  this  Rs.  290
 crores  come  from  West  Bengal  alone.  What
 West  Bengal  get  in  return  ?  What  do  these
 poor  jute  mills  get  in  return  2  From.  child-
 hood  we  have  seen  the  parity  of  price  bet-
 ween  jute  and  paddy  is  fixed  at  one  maund
 of  jute  equal  to  three  maunds  of  paddy  or
 two  maunds  of  rice.  Jmmediately  after  the
 Partition  the  leaders  have  tempted  our  jute
 cultivators  to  cultivate  more  and  more  jute
 assuring  that  they  would  be  given  better
 prices.  Asa  result  what  did  happen?  In
 West  Bengal  there  were  2  lakhs  acres  of  jute
 fields  but  by  tempting  the  poor  cultivators,
 the  poor  villagers,  to  grow  more  and  more
 jute,  out  of  430  lakhs  acres  of  cultivable
 land  in  West  Bengal,  it  has  gone  up  to  I2
 lakh  acres  of  land  under  jute  and  cultivation.
 Now,  what  is  the  total  production  of  jute  ?
 On  an  average  if  we  take,  one  acre  grows  45
 maunds  of  jute,  that  is  80  lakh  maunds
 per  year.  Out  of  this  180,  lakh  maunds,
 assuming  that  about  30  lakh  maunds  are  be-
 ing  privately  consumed  by  the  growers  them-
 selves  for  their  own  domestic  consumption,
 about  150,  lakh  maunds  of  jute  is  being  ex-
 ported  to  earn  substantial  foreign  exchange
 for  the  whole  nation.

 As  regards  juie  price,  what  is  the  sup-
 port  price  fixed  by  Government  ?  It  is
 Rs.  40  per  maund.  Coming  to  the  parity
 question,  if  one  maund  of  jute  should  be
 equal  to  two  maunds  of.  rice,  then  what.
 should  the  price  of  jute  be  r  The  price  of.
 rice  today  is  Rs,  70,  On  this  parity  basis,
 the  price  of  jute  ought  to  have  been  Rs.  240
 amaund.  If  this  is  so,  then  the  poor  jute
 cultivators  of  West  Bengal,  those  who  are
 earning  substantial  foreign  exchange  for  our
 country,  those  who  were  tempted  to  grow
 more  and  more  jute  by  converting  their
 paddy-fields  into  jute-fielés,  haye  had  been
 made  losers  at  the  rate  of  Rs,  00  per.
 maund.  Instead  of  Rs.  140  they  are  getting
 Rs.  40.  What  is  the  total  net  loss  tor  i}
 ctore  maunds  of  jute  which  is  being  export-
 ed,  for  which  the  poor  jute  cultivators  of
 West  Bengal  are  suffering  ?  They  arg  losing,
 to  the  extent  ‘of  Rs.  50  crores  annually.
 we  calculate,  how  West  Bengal’s  economy...
 has  been  affected  afd’  bow  much  tha  peer.
 jute  cultivators  of  West  Bengal  haye  Jost  foe
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 the  Jast  twenty  years  from  950  to  1970  we
 fiid  that  ‘they  have  lost  nearly  Rs.  3000
 crores’  or  they  have  ‘been  deprived  of
 Rs.  3000  crores.  Who  ‘is  responsible  for
 this:?  Is  it  not  the  Centre’s  pricing  policy  ?
 It  it.  not.  that  the  Centre’s  apathy  alone
 responsible  for  this  ?

 MR,  DEPUTY-SPEAKER  :  Now,  the
 hon.  Member  should  try  to  conclude

 SHRI  B.  K.  DASCHOWDHURY  :  I
 would  request  you  to  kindly  give  me  a  few
 more  minutes.  I  appeal  to  you  to  give  me
 ten  more  minutes.

 MR.  DEPUTY-SPEAKER  :  He  should
 try  to  conclude  now.  IY  shall  give  him
 just  three  minutes  more.  I  am  not  going
 to  give  even  half  a  second  more  after
 that,

 SHRI  B.  K.  DASCHOWDHURY  :  By
 way  of  another  illustration,  I  may  mention
 the  case  of  export  of  cotion.  We  sxport
 cotton  to  the  extent  of  Rs.  80  crores.  To
 earn  this  foreign  exchange  to  extent  of
 Rs.  80  crores  by  way  of  cotton  exports,  we
 have  to  import  nearly  Rs.  100  crores  worth
 of  machines,  dyes,  and  other  materials.  To
 support  the  cotton  textile  owners  and  to
 support  the  poor  cotton  growers,  we  have
 to  make  so  much  of  arrangement  and  this
 at  the  cost  of  heavy  domestic  prices,  nearly
 30%,  excess  prices,  We  are  doing  all  this  so
 that  our  cotton  goods  and  our  cotton  cloth
 may  have  an  international  market  and  we
 may  not  fiave  to  face  competition.  Agreeing
 that  this  is  a  good  policy  for  the  cdtton-

 growers,  we  find,  however,  that  the  same
 good  policy  has  nvt  been  followed  in  the
 case  of  the  jute  growers  of  West  Bengal
 and  this  is  the  wisdom  of  the  Central
 Government.that  we  notice.  So,  if  I  ask
 the  hon.  Minister  at  the  Centre  ‘Will  you
 kindly  consider  giving  the  same  sort  of  sup-
 port  price  to  the  jute  growers  as  you  are
 giving  for  the  sugarcane  growers  or  the
 cotton  growers  or  the  oil-seéds  growers  ?
 Are  you  in  a  position  to  give  the  same  sort
 of  support.  price  to  the  extent  of  Rs.  30
 or  Rs..40  to  the  jute  growers  of  West
 Bengal  ?"  would:  I  be  wrong  in  saying  so  ?

 Only  if  that  support  is  given  to  the  jute
 growers  of  West  Bengal,  certainly  the  village
 eoonomy  of  West  Bengal  will  improve,
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 Now,  I  would  mention  anothér  great
 problem,  nariely  the  refugee  problem  and
 alto  the  way  it  has  been  tackled.  Who
 knew  the  magnitude  of  this  problem  at  the
 time  of  the  Partificn  ?  All  the  national
 leadets  gave  all  sorts  of  promises  and  agsu-
 Frances  at  that  time  that  things  would  be
 looked  after  well.  But  we  know  that  re-
 fugees  started  pouring  in  lafge  numbers
 since  the  Partition.  We  find  that  the  pro-
 blem  of  the  refugees  who  have  come  from
 West  Pakistan  had  been  looked  ‘into.  Let.
 me  give  the  figures  in  this  connection,  For
 4.7  million  displaced  persons  from  West
 Pakistan,  as  registered  up  to  ‘1960,  compen-
 sation  has  been  paid  ;  in  fact.  not  only  has
 compensation  been  paid,  but  70  lakhs  acres
 of  land  had  been  given  to  them,  besides
 7  lakhs  village  houses  »  and  3,05,000,
 shops,  buildings  and  houses,  and
 more  than  2  lakhs  Govrrnment-built
 houses  in  20  nearabout  townships  besides
 cash  compensation  to  the  extent  of  about
 Rs,  200  crores.  Hus  any  single  paisa  been
 spent  by  way  of  compensation  to  the  dis-
 placed  persons  who  had  come  from  East
 Pakistan  ?  There  was  nothing  of  that  sort
 done.  Why  was  that  not  done?  The  plea
 was  taken  that  the  Nehru-Liaquat  Pact  was
 there,  and  under  that  Pact,  the  East  Paki-
 stan  displaced  persons  were  entitled  to  go
 there  and  claim  their  property  and  usurp  all
 interests.

 MR.  DEPUTY-SPEAKER  :  Now,  the
 hon.  Member  must  contlude.  have  given
 him  three  minutes  already.

 SHRI  B  हू,  DASCHOWDHURY
 shall  just  utter  two  last  sentences  of  my
 speech

 I  have  unimpeachable  evidence  in  my
 Possession  that  since  the  ६९४४  frst  day  of
 the  siening  of  the  Nehru-Liaquat  Pact  our
 Government  knew.  that  Pakistan  was  not
 honouring  this  agreement  and  they  —  are
 completely  ignoring  the  terms  of  the
 agreement.  In  spite  of  that,  about
 four  and  a  half  years  tater,  in  Decem-
 ber,  954  we  find  that  the  West  Pakistan
 Displaced  Persons’  Compensation  Act  was
 passed,  but  that  was  not  made  applicable
 in  the  case  of  the  East  Pakistan  displaced
 persons.  That  is  4  gross  injustice

 ta  conclusion,  |  would  say.  thal  Govern-
 mént  should  consider  all  these  things  ang  o
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 come  to.  realise  how  West  Bengal’s  claims
 have  been  ignored  by  the.  Centre's  apathy
 Only  when  Government  realise  that  position
 can  the  situation  of  West  Bengal  be  im-
 proved;  it  cannot  be  improved  cither  ‘by
 the  military  or  the  CRP.

 a8

 SHRI  BOKSI  NAYAK  (Phulbani)  :  I
 am  thankful  for  getting  an  opportunity  to
 speak  on  West  Bengal.  The  probtems  that
 West  Bengal  is  facing  are  the  problems  of
 India.  .  Refugees  from  across  the  border  are
 coming  in  hundreds  and  thousands  every  day
 into  India,  penniless  after  losing  all  that
 ‘they  have  ig  Pakistan.

 The  Prime  Minister  has  assured  the
 country  that  the  refugees  would  be  going
 back  when  the  proper  atmosphere  is  created
 in  Bangla  Desh.  |  hope  that  climate  would
 be  created  soo.  so  that  West  Bengal  which
 has  been  affected  very  much  economically
 will  get  out  of  it.  Other  States  share  the
 concern  of  the  Centre  and  West  Bengal  so
 far.  as  the  refugees  are  concerned.  The
 Orissa  Government  have  expressed  their
 willingness  to  take  refugees  in  sufficient
 numbers.  But  so  far  as  their  temporary
 ‘settlement  is  concerned,  they  are  suggesting
 a  place  other  than  Mavurbhanj  district.
 The  Mayurbhanj  district  is  on  the  West
 Bengal  border  where  Naxalites  are  trying  to
 make  a  dent.  A  majority  of  the  population
 of  Mayurbhanj  is  Scheduled  Castes  and
 Scheduled  Tribes.  The  settlemeat  of  refugees
 in  this  District  migh  create  some  problems.
 Alternative  sites  like  Dandakaranya  have
 already  been  suggested  and  I  hope  the
 Government  of  India  will  agree  to  the  sug-
 gestions  of  the  Orissa  Government.

 I  wish  West  Bengal  alt  well  and  hope
 that  things  would  retura  to.  uormal  soon.

 *SHRI  LUTFUL  HAQUE  (Jangipur)  :
 Hon.  Mr.  Deputy-Speaker,  Sir,  while  going
 to  discuss  about  the  West  Bengal  budget  I
 am  compelled  to  make  a  few  observations
 about  the  State  of  West  Bkngal  as  it  is  a
 problem  State  nowadays.  The  State  of
 West  Bengal  is  facing  a  serious  unemploy-—
 ment  problem.  It  is  also  facing  serious
 industrial  crisis,  The  law  and  order  situa-
 tion  in  that  State  has  totally  collapsed
 Apart  from  these  problems,  an  additional
 probtem  has  arisen  due  to  the  heavy  —  influx
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 ‘of  refugees  from  Bangladesh.  The  Govern-
 ment  of  Pakistan  has  sent  these  refugees  to
 India  to  cripple  cur  economy

 I  do  not  find  anything  new  in  the  West
 Bengal  budget.  It  is  the  same  budget  as
 we  have  seen  in  1952,  The  serious  unem~
 ployment  problem  has  not  grown  in  a  day.
 Unless  we  root  out  unemployment  from
 West  Bengal,  we  shall  never  be  able  to
 establish  law  and  order  in  that  State.  There-
 fore,  we  must  create  new  employment  Oppor-
 tunities  for  the  people.  It  is  very  easy  to
 lead  unemployed  people  to  wrong  path
 When  a  man  is  engaged  in  some  occupation,
 he  will  have  a  different  outlook  towards
 life.  So  law  and  order  will  be  fully  establi-
 shed  in  the  State  of  West  Bengal  when  we
 shall  be  able  to  provide  employment  to  all
 the  people  there.  With  the  help  of  military
 personne]  and  CRP  personnel  we  shall  never
 be  able  to  establish  law  and  order  in  the
 State  of  West  Bengal.  Though  the  Central
 Government  and  the  State  Government  are
 now  making  some  efforts  in  order  to  ease
 unemployment  problem  in  the  State  of
 West  Bengal,  yet  their  offurts  are  not  accord-
 ding  to  our  expectations.

 We  have  industrial  belts  in  Howrah,
 Hooghly,  Durgapur,  Asansol  and  in  surroun-
 ding  areas  of  Calcutta.  If  the  industries  in
 these  places  are  properly  managed,  a  large
 number  of  people  can  get  employment  there.
 Today  the  people  of  West  Bengal  have
 become  conscious  of  their  rights.  Due  to
 growing  unemployment  they  have  become
 desparate  in  life.  We  must  provide  employ-
 ment  to  the  people  in  every  village.  Every
 educated  or.  uneduacated  man  and  agricul-
 tural  labourers  should.  get  employment.

 In  the  past  crores  of  rupees  were  sanc-
 tioned  fer  rural  electrification  programmes
 in  West  Bengal.  But  we  have  seen  how
 that  money  has  been  spent  for  some  other
 propose.  We  have  also  seen  that  the  money,
 which  was  allotted  by  the  Central  Govern-
 ment  for  carrying  out  land  reform  program-

 mes,  had  to  be  refunded  to  the  Central
 Government  as  that  money  was  not  utilised
 for  the  desired  purpose.

 West  Bengal  has  got  the  minimum.  irti-
 gation  facilities,  It  does  not.  have  many
 irrigation  tube  wells  and.  pumping  sets  com:
 pared  to  other  States  in  India.

 *The  original  apegch  was  ‘dgtiveted  in  Bengail, “ai  orginal  speech  wat  कमा  द्र  Bengali,  SSS
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 For  ‘the  present  law  and  order.  situation
 in’  West  Bengal  the  police  department  {s
 Primarily  responsible.

 The  police  intelligence  is  not  functioning
 properly...  In  every  area  we  have  a  number
 of  police  stations  but  our  policemen  do  not
 kéép  any  information  about  the  rowdy
 elements  in  the  society.  They  do  not  know
 where  they  live.  But  they  certainly  know
 the  whereabouts  of  smugglers:  and  black
 marketeers  and  they  are  getting  some  money
 from  these  people  illegally.  We  are  awaro
 of  a  large  number  of  smugglers’  dens  in
 Murishdabad,  Maida  and  West  Dinajpur.
 But  tf  I  give  information  about  those  smug-
 giers  to  the  police.  my  life  will  be  in  danger
 because  I  shall  not  receive  any  police  protec-
 tion

 Today  rowdy  element  are  being  patroni-
 sed  by  the  political  parties.  The  goondas
 are  now  being  considered  as  7  political
 workers.  So  all  the  murder  cases  in  West
 Bengal  today  are  considered  to  be  political
 murders  and  it  is  said  that  the  goondas  have
 no  connection  with  these  murders.  Every
 murder  there  is  being  given  8  political
 colour.  Therefore,  every  political  leader
 should  search  his  own  heart  to  find  out  to
 which  way  he  is  leading  his  country:

 Shri  Siddhartha  Shanker  Ray  has  been
 appointed  Minister  incharge  of  West  Benga!
 affairs,  The  constitutional  implication  of
 his  appointment  has  been  discussed  by  one
 of  my  friends.  Shri  Ray  is  an  honest  and
 active  person.  In  his  appointment  every
 person  in  West  Bengal,  except  his  political
 opponents.  is  happy.  After  Dr.-B.  C.  Roy
 he  is  the  only  capable  person  in  West.
 Bengal.  The  Prime  Minister  has  shown
 her  wisdom  in  appointing  him  as  the
 Minister  incharge  of  West  Bengal  Affairs.
 A  great  responsibility  has  been  cast  upon
 Shri  Ray.  It  is  a  Himalayan  task  to  [ook
 after  the  affairs  of  West  Bengal.  Shri  Ray
 should  be  cautious  at  svery  step  ;  other  wise
 he  will  run  into.  difficulties.

 ‘Sir,  in.our  country  we  have  biri  labou-
 ters.  But  in  this  Parliament  we  have  never
 heard  any  discussion  about  the  problems  of
 these  biri  labourers.  These  biri  labourers
 are  fouad  in  évery.  part  of  the  contry.  They
 have  got.  their  own  problems  b it  nebody
 bothers.about  them.  Our  West  Bengal  -is
 one  67  the,  biggest  biri’  producing  -  centres  in.
 Thdig.’  We  have  virl  prodycing  ceatres-{n'
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 many  parts  of  West  ‘Bengal,  Bihar  and
 Madiya  Pradesh  are'alsc  well  known  for  biri
 making  industries.  But  nobody  is  concerned
 with  biri  labourers.

 In  1950  Parliament  passed  the  Minimum
 Wages  Act.  But  the  Government  of  .West
 Bengal  was  entrusted.  with  the  work  of

 implementing  that  Act.  It  is  a  matter  of
 Tegret  that  the  West.  Bengal  Government  is
 sleeping  over  the  problem;  of  the  biri  labou-
 ters.  ‘The  biri.  labourers  could  not  wake  up
 the  West  Bengal  Government  after  repeate-
 dly  knocking  at  doors  of  that  Govern-
 ment.

 Shri  P..C.  Sen  went  to  Farrakha  and
 Kaliachack  areas  in  connection  with  a  byo-
 election.  ‘These  two  places  are  dens  of  biri-
 labourers.  All  the  biri  workers  asked  him
 what  he  had  done  for  them  during  his  long
 Chief  Minis:ership.  The  Minimum  Wages
 Act  was  passed  in  950  but  even  in  i964
 that  Act  was  not  revised  by  the  Government
 On  these  points,  too,  the  biri  workers
 demanded  an  answer  from  Shri  P.  C.  Sen.
 Shri  P.  C.  Sen  appointed  a  minimum  wages
 Committee  in  November  1964."  But  we  do
 not  know  whether  that  Comnmiittee  is  still
 alive  or  not.  Even  upto  July  97l  we  have
 hot  received  any  report  from  that  Com-
 mittee.

 My  opponent  parties  have  formed  unions
 among  the  biri  labourers.  But  immediately
 after  forming  the  unions  ten  biri  factories
 have  been  burnt  by  them.  In  this  manner
 they  have.  destroyed)  many:  proprietors  of
 biri  industries.

 T  want  to  know  how  many  cases  have
 been  registered  by  the  inspectors  for  mini-
 mum  wages  against  the  biri  proprietors  for
 paying  below  minimum  wages  to  their
 workers.

 Tam  the  founder  president  of  the
 Jangipur  biri  labourers  union.  These
 ‘biti  labourer  earn  daily  not  more  than
 Rs,  2.  But  these  people  have  collected  Rs.
 3  lakhs  and  50  thousand  in  prder  to  set  up
 a  college  for  them  out  of  small  contributions
 made  by  them  from  their  wages.  They
 know  that  the  Government  is  ignoring.  them:
 as  they  donot  have  education.  They  there-
 fore  want  that  their  sons  should  receive:
 education  बात  कं  ह: अ  way.they  can  become
 members  of  Parliament  ‘somdéday:  They
 also  fool  that  their  educated-sons:  will  not  by
 igdongd:  by  the  Government,  a
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 fArambagh)  :  Mr.  Deputy  Speaker,  Sir,  I
 will  speak  in  Bengali.  While  discussing
 the  West  Bengal  budget  some  of  my  friends
 have  made  valuable  suggestions.  But  the
 suggestions  made  by  some  othr  friends  on
 this  budget  are  baseless.  Shri  B.  K.  Das-
 ehowdhury  made  certain  valuable  suggestiotis
 on  this  budget.  But  he  hat  forgotten  to
 mention  one  point.  We  knew  that  the
 pritss  of  coal  and  steel  ‘ave  the  same
 throughout  the  country.  But  from  the
 advantage  of  the  equalisation  of  price  with
 regard  to  cotton  the  State  of  West  Bengal  is
 being  deprived  of.  In  view  of  the  fact  and
 for  the  exorbitant  price  of  cotton  22  spinn-
 ing  mills  had  to  face  closure  in  West  Bengal
 The  spinning  mills  in  West  Bengal  has  to
 pay  more  price  for  the  purchase  of  cotton.
 So  injustice  is  being  done.  to  West  Bengal.
 TI  hope  the  hon.  Minister  will  look  into  this
 matter.

 We  demand  75%  share  of  revenue  collec-
 ted  from  West  Bengal.  The  bulk  of  this
 revenue  is  taken  away  by  the.  Central
 Government.  For  want  of  money  it  is  aot
 possible  to  undertake  more  welfare  activities
 for  the  people  of  West  Bengal.  Previously
 the  Central  authorities  were  totally  uncon-
 cerned  with  the  problems  of  West  Bengal
 Now,  of  course,  they  have  paid  their  atten-
 tion  to  the  problems  of  West  Bengal  a
 little.  Many  State  Governments  have
 demanded  more  Central  grants.  We  hive
 also  the  same  demand.  Qn  one  point  all
 the  political  parties  in  West  Bengal  have.  got
 similarity.  That  similarity  is  that  we  all
 love  West  Bengal.  We  all  want  the  welfare
 of  that  State.

 According  to  Lenin,  enemies  are  respon-
 sible  for  the  spread  of  adverse  news.  There
 are  many  places  in  West  Bengal  where  we
 do  not  have  any  influence,  But  our  enemies
 spread  adverse  news  against  our  party  in
 those  places.  The  people  judge  it  and
 compare  it  and  having  taken  into  considera-
 tion.  tre  sladuer-mongers’  anticedents:  and
 attitude  the  people  show  inclination  and
 sympathy  towards  us.and  the  actual  feet  is
 that  in  those  places  our  party  gains  influence
 over  the  people.  Therefore  we  do  not
 mind:  any  siaadens  criticism  about  our  .  party from  other  political:  parties.  In  a  Glass
 struggle  ‘we  are  bound  to  be  attacked  by vested  interests.  But  the  ultimate  victory  ix ours  People  will  come  40  our  side
 le
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 Sir,  on,  the.  I6th,  of  this.  month  I  visited
 my  constituency.  My  place  is  seriously  gffec-
 ted  by  the  recent  floods,  I  contacted  the
 SDO.  He  assured  me  to  do  something  for
 the:  flood.  affected  people.  But  on  the  Isth
 the  flood  situation  was  so.  serious  that.  the.
 communication  was  completely  disrupted.
 On-the  9th  I  was  in  a  fix  whom  to  contact..
 The  most  regretable  point  is  that  I  did  not.
 find  Shri  Siddhartha  Shankar  Ray.  As  Shri
 Dhawan’s  house  was  nearer  to  me,  I  seat.  a
 telegram  to  him  about  the  flood  aituation.
 I  do  not  know  what  action  he  has.  taken.  on
 that  talegram..  Thereafter  |  came  back  to
 Delbi.  Day  before  yesterday  I  again  went
 to  my  constituency.  This.  time  flood  situation
 in  West  Bengal  especially  in  the  Districts  of
 Birbhum,  Burdwan,  Hooghiy  and  Howrah
 was  much  more  serious  compared  to  the
 past.  I  have  never  seen  such  a  flood  havoc
 before.  Every  year  West  Bengal  suffers  from
 flood  havoc.  This  year  many  parts  of  West
 Bengal  are  effected  by  flood.  I  want  to
 invite  the  attention  of  the  hon,  Minister  to
 the  damage  caused  to  West  Bengal  due  to
 the  recent  floods.  Flood  siiould  be  treated’
 ag  a  national  problem.  Mr.  Voordwin  sug-
 gested  to  construct  8  dams  at  the  time  of
 taking  up  DVC  construction  plan.  But
 you  have  constructéd  4  dams  in  place  of  है
 dams.  Corsequently  you  cannot  arrest  50°/,
 water  from  DVC  during  heavy  rains.  Be-
 sides,  the  water  level  in  the  existing  rivers
 and  canals  will  rise  high  during  heavy
 rains,

 So  the  rain  water  and  50%,  water  from
 DVC  will  create  flood  havoc.  Asa  result
 of  frequent  floods  the  aluvial  soi},  which
 was  previously  being  carried  by  rivers  like
 Dwarkeshwar,  Mundeshwari,  Begua  and
 Rupnarainpur,  is  now  being  carried  by  the
 Ganges  and  asa  resuit  of  that  there  has
 been  a  deposit.of  silt  22  ft.  high  soil  in  the
 mouth  of  the  Ganges  near  the  sea.  Because
 of  this  silt,  nowadays  ships  carrying  goods
 of  ;one  lakh  tonnes  cannnot  enter  the
 Calcutta:  port.  Only.  ships.  carrying  5,000
 tonnes  goods  can  enter  that  port.  As  a
 result  of  this  the  trade  and  commerce
 have  declined  in  the  Calcutta  port  and  the
 merchant  offices  in’  Calcutta  are  unable  to
 expand  their  busmess;  So  many  of  cut
 educated  youngmen  those  who  are
 comikg  out  of  the  schools.  and  colleges  have
 been  deprived  of  jobs  thereby.  The  Calcuttw

 port  today  is  on  the  brink  of  ruination’  ang
 awed SER  AT  crmwpewrey,  257  prema “The  original  spesch  was  delivered:  J  Reape,
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 for  that  DVC  plan  is  responsible.  We  have
 big  engineees  and.  political.  leaders  in  our

 he

 countey  byt  Ide  not  kaow.  how.  much
 information  they  keep  .about  .our  rcives.
 Doctor  Meghnad  Saha  and  Kapil  Bhatta-
 charyya,  an  eminent  engineer,  said  that  due
 to  DNC  plan  vast  areas  of  Burdwan,
 ‘Hooghly  and  Howrah  will  turn  into  ‘barren
 lands.  During  rainy  season  vast  areas  of
 those  districts  will  come  under  water.  As

 Kauravas  built  a  wax  house  to  kill  the
 Pandvas,  the  Central  Government,  through,
 DVC  plan,  will  kill  West  Bengal.  The  Cen-
 tral.Government  has  also  married  the  pros-
 pect  of  employment  for  the  educated  youth
 of  West  Bengal  by  almost  destroying  the
 Calcutta  port.  So  this  is  a  national  pro-
 blem.

 15.05  hrs.

 {Sues  K.  N.  Trwart  in  the  chair.)

 Sir,  today  Shri  Priyadas  Munshi  has  said
 many  things  about  the  yonth  of  Bengal.
 According  to  him  the  youth  of  Bengal  is
 restless  today.  It  is  true  that  the  youth  of
 Bengal  is  restless.  But  we  must  go  to  the
 root  cause  of  that  restlessness.  Due  to  the
 almost  ruinous  condition  of  Caloutta  port
 the  employment  prospect  for  the  youth  of
 Bengal  has  been  spoilt  to  a  considerable
 extent,  You  have  talked  of  Haldia  port.
 You  have  also  talked  of  Farrakha  barriage.
 But  I  am  sure  that  even  after  the  comple-
 tion  of  Farrakha  barringe  the  22  ft.  high
 deposit  of  silt  in  the  mouth  of  the  Ganges
 will  not  be  removed.  Again  J  will:asy  that
 Haldia  port  will  never  prove  safet  than  the
 Calcutta  port.  The  Calcutta  port  is  the
 safest  port  in  the  world  but,  unfortunately,
 that  port  is  now  on  the  brink  of  suination.
 So  4  would  nequest.the  Central  Government
 to  take  care  of  the  Calcutta  port.

 Sir,  about  the  law  and  order  situation
 in  West  Bengal  |  want  to  say  a  few  words
 Shri  Sidhartha  Shankar  Ray  has  bean  made
 incharge  of  West  Bengal  affairs.  Many  of
 my  friends  bave  already  discussed  about  his

 Appointment  for  such  a  post,  Sol  shall
 not  go  into  that  matter.  But  this  much  I
 Will  say  that  after  Shri  Ray's  appointment
 for  Weat  Bengal  affairs,  military  personnel
 have  been  sent  to  Bicbhym,  Burdwan  apd
 Hooghly.  In  the.  Hindusthan  Motor  factory
 in  ‘West  Bengal,  where  4000  persons  -work

 personne)  were  seut  op.a  combing military
 eperttion.  THE  military  “personne!  went  to
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 every  development  |  of  the  factory  and  beat
 she  waskers.  This  type  of  cident  usually
 teak  place  in  Hitler's  Germany  but  that
 incident  bas  taken  place  in  our  country,
 tno.

 The  military  personnel  did  not  find  any
 arms  and  ammunition  from  ‘the  workets
 there.  So  what  was  the  necessity  of  such  «
 ‘combing  operation  in  that  factory  7  Perhaps
 Shei  Sidhartha  Shanker  Ray  wanted  to  show
 ‘this  powor  as  he  has  been  empowered  to  run
 ‘the  administration  of  West  Bengal.  This
 gentleman  would  have:boen  suocessful  if  ‘he
 haé  joined  cinema  line.  He  could  have  been
 की  faroous  ector  like  Uttam  Kumar.  He  has
 come  to  politics  by  mistake.  He  changeil
 his  party  many  timos.  He  has  already  been
 pushed  a  side-by  Shri  Tarun  Kanti  Ghosh
 and  Shri  Bijoy  Singh  Nahar.  Now  he  has
 No  support  in  Calcutta.  Since  he  has  got

 influence  in  the  Centre,  he  has  been  tortur-
 ing  ypon  the  farmers,  labourers  and  CPI-M
 party  workers  on  a  sclective  basis  in  the
 name  of  law  and  order.  But  this  terture  wilt
 not  kill  our  party.  Sir,  |  want  to  remind
 the  hon.  Minister  that  in  1962-64  Shri
 Gulzarilal  Nanda  issued  a  white  paper  io
 which  our  partymen  were  declared  traitors
 to  the  country.  But  you  should  know  that
 the  entire  Weat  Bengal  has  embraced  all  the
 so-called  traitors  and  the  Congress  .party-
 men  have  heen  thrown  out  of  power  by
 the  people  of  West  Bengal.

 The  Congressmen  wanted  to  retain  their
 power  theough  fraudulent  means,  This  time
 the  Governor  of  West  Bengal  mentioned  in
 his  report  that  the  Coatition  Governmont
 in  West  Bengal  hada  majority  of  7  mom-
 bers  only.  This  point  was  referred  to  by
 omrade  Dinen  Bhattacharyya.  Even  then  I
 will  say  that  our  four  partymen  were  in  jail.
 We  won  two  etats  in  the  bye-clection.  Only
 one  seat  was  vacant  due  to  death  of  Shri
 ‘Nepal  Roy  and  subsequently  it  was  filed
 up.  So  there  is  a  mistake  in  the  assesament
 of  party  strength  made  by  the  Governor.
 We  were  almost  equal  in  strength  to  the
 ruling  coatition  ‘front.  Shri  Sushi  Dhara
 Also-came  out  of  the  coalition  front  along
 with  two  other  members.  One  Muslim  Lep-

 ue.member  also  came  out  of  that  front.
 That  Muslim  league.  .member's  house  was
 burnt  down.  His  entire  family  was.  tereori-
 sed.  So  the  poor  fellow  was  complied.  to
 rejein.the  ruling  poalition  front  out  of  fear.

 The  sullag  coalition  froat-and.  actually  no
 majority..On  the  28th  dune  Wi  the  npent-
 ing  of  the  Legislative  Assembly  was  called.



 “On  that  very  day  the  coalition  Government
 ‘would  ‘certainty  have  हां  defeated.  So  the
 pling  party,  in.  order:to  -save'ita  face,  had
 a  conspiracy  with  the  Governor  and  on  the
 basis  of  that  conspiracy  the  Governor  sent

 ro  Yeport  as  to  that  no.  alternative  party  has
 -Majority  to  form  the  Government.
 tutionally,  the  Governor  should  have  called
 Shri  Jyoti  Bosu  to.  form  the  Government.
 But  the  Governor  had  no  courage  to  call
 Shri  Jyoti  Bosu  to  ‘form  the  Government  as
 he  acts  on  the  directions:  of  the  Central
 Government.  The  Central  Government  does
 not  want  that  any.  opposition  party  should
 form  the.Government.  So  this  is  the  demo-
 हम  of  the  ruling  Congress  party.  In  order
 to  have  their  own  democracy  they  have
 found  a  pretext  in  law  and  ordet  in  West

 Shidhartha  Babu  knows  that  ‘Shri  Deva-
 -dutt  Mandal  of  Ukbra  was  murdered.  The
 ‘eye  witness  of  that  murder  filed  an  affidavit
 -in  a  court  and  named  the  culprit.  But  he
 ‘was  not  arrested  Sidhartha  Babu  knows  it
 and  itis  a  matter of  régret  that  he  often
 ‘visits  the  “house  of  the  murderer,  who  are
 reaponsible  for  all  these  murders  ?  Sir,  Shri
 Sauran  Bose  is  one  of  the  Lieutinants  of
 Shri  Charu  Majumdar,  the  Naxalite  leader.
 The  department  of  Shri  A,  ९,  Pant  granted
 ‘passport  to  Shri  Sauran  Bose  to  have  a  tour
 of  the  continent.  But  when  our  young  men
 of  the  youth  Federation  a  tour  of  the  want
 to  visit  Korea,  they  are  not  granted  pass-

 ports.  In  this  manner  the  Congress  people
 _are  patronising  the  Naxalites.,  With  the  help
 .of  the  Naxalite  goondas  they  are  feeling
 our  partymen.  Every  house  of  big.  Congress

 ‘Jeaders  has  become  the  deu  of  Naxalites.
 But  the  Congress  Party  says  that  ail  the
 murders  are  being  committed  by  the  CPI—M

 ‘party.  Some  day,  in  the  streets  of  Calcutta,
 these  murderers  will  be  tried  by  us.  ‘In  the
 coming  election  we.  shall  come  to  power
 and  then  we  shall  pcove  who  are  the  real
 murderers..  At  that  time  all  documentary

 evidence  will  be  in  our  possession.
 .§ir,  Shri  Priyadas  Munshi  sald:  ‘that

 Kalyani  spinning:  Mill  was’  esraitg  profit.
 previously.  But  during“  the  ‘regime  ‘of  the
 United  Front  Govetaments  this  gait!  started
 running  ‘in.  loss,  Since  be  has  said‘this  thing,
 I  must  reply  to  him.  Once  thére  wast  a

 ‘proposal  to  appoint  me-  the.’  Director  of  this
 spinning  mill.  But  I  didnot  ‘adcept  the

 “offer  because  of  corruption  in  that  ‘esl:

 °°  की,  the:  Central
 provide  sfequate  retief  to  the
 people  of  West  Bengal,  oe

 $ir,  one  7206  point  Y  shall  mention.  Tt

 was  reported  in  the  Calcutta  newspapers
 that  according  to  some  Congress  ex-Minister
 of  West  Bengal  Rs.  2  lakhs  have  been

 sanctioned  by  the  Government

 Government:  should

 for  the  flood

 affected  areas  of  Arambagh.  I  want  to
 know  how  that  Minister  got  this’  informa-

 tion.  His  information  about  that  sanction

 of  money  clearly  shows  that  the  authorities
 are  running  the  administration  of  West

 Bengal  ip  collusion  with  the  Congress  Party
 there.  With  these  words  I  conclude  my

 speech.

 SHRI  M.  RAM  GOPAL  REDDY

 (Nizamabad):  Mr.  Chairman,  )  have  heard

 many  speeches  but  the  pungent  criticism...

 भरी  हुकम  शव  कछवाय  (मुरैना)  :  सभा-

 पति  महोदय,  मेरा  व्यवस्था  का  सवाल  है,  सदन

 में  गणपति  नहीं  है  ।

 ‘MR.  CHAIRMAN  :  The  bell  is  being

 rung..-Now  there  is  quorum.  He  may

 continue  his  speech.

 SHRI  M.  RAM  GOPAL  REDDY  :  Mr.

 Chairman,  I  have  heard  mavy  speeches  but

 ‘the  pungent  criticism  came  from  the  DMK

 Member,  Shri  Vishwanathan,  who  was  once

 our  own  ally,  regarding  the  appointment  of

 ‘Shri  Siddhartha  Shankar  Ray,  a3  in  charge
 of  the  affairs  of  West  Bengal.  But  I  want
 to  say  that  in  proportion  to  the  intensity
 of  the  malady  we  have  to  administer.  the

 medicine,  West  Bengal  needed  surgery  and

 itis  being  gives  by  the  Ceatral  Government
 by  asking  the  Ministry  to  resigo  and

 appointing  a  Cabinet  Minister  to,  be  in

 charge  of  the  affairs  of  West  Bengal.

 the  death  of  Shri  8.  0.  Roy,
 a

 ‘West
 Benga!  was  almost  &  paradise  and  Calcutta

 “was  a  cultural  city  which  attracted  many
 people  from  all  parts  of  the  country.  But,

 “unfortunately,  after  the  split  in  the  Com
 ‘munist’  Party.  into  two  and  later  on  into

 threé;  touble  started.“  Shrf  Jyot!  Basu.  who
 wad  “the  “Deptity  “Chief  Minister  “of  West
 Bettga)  ail  who  has  created  these:  Naxallies
 at  first  thought  tfist  it  would  be  a  ‘small

 j; Maren
 “Wo  Mareaten  otters  ‘but

 now  ह  has ad  दर ५ Ae



 turned  ‘into  a.monster  and  is  devouring.  the
 Mery  ereator,  just.  lke  Shiva  created.  Bhas-
 masura.  and.  Bhasmasura  wanted.  to  .  kill

 Shiva  but  Mohini  came  in  the  way,  Now
 Mohini,  in  the  form  of  Indira  Gandhi,  has
 came  down  to  eliminate  this  menanceof
 Nazalites.  She  is  the  incarnation  of  Vishnu

 ‘40  demolish  these  Naxalites  and  to.  save
 Jyoti  Basu  and  Jyotirmoy  Basu,  both.

 Qn  account  of  the  activities  of  Naxalites,
 industries  of  Bengal  are  destroyed  and  many
 industrialists  have  run  away  from  there.
 During  the  days  of  B.C.  Roy,  Congress
 rule,  there  was  an  increase  of  43  per  cent
 in-  the  population  of  West  Bengal,  that  is,
 between  195t  and  96l.  Still  the  per  capita
 income  those  days  was  the  highest.  Now
 on  account  of  the  activities  of  these  Naxa-
 lites  the  per  capita  income  has  gone  down
 and  all  industries  have  come  toa  stand-still.
 if  these  people  stop  their  violent  activities,
 West  Bengal  will  again  be  in  its  original
 place.

 Regarding  jute—of  course,  I  have  been
 dealing  with  sugarcane—I  advise  the
 Government  to  see  that  the  per  acre  yield
 of  jute  is  increased.  An  increase  in  the
 price  of  jute  is  not  going  to  solve  the  prob-
 lem  because  we  are  exporting  jute  to  inter-
 national  markets.  When  we  are  having  a
 keen  competition,  we  have  to  keep  the  price
 of  jute  at  a  low  level.  That  is  why  I
 plead  with  the  Government  and  I  request
 the  Government  to  see  that  the  per  acre
 yield  of  jute  is  increased.

 SHRI  HAMENDRA  SINGH  BANERA
 (Bhilwara):  Mr.  Chairman,  Sir,  today  we
 have  been  discussing  the  affairs  of  West
 Bengal  and  the  speeches  made  by  both  the
 sides,  the  ruling  party  as  well  as  the  opposi-

 ‘tions,  have.  been  very  fiery  and  a  few  sugges-
 “tion  which  have  been  made,  if  implemented

 honestly  and  seriously  will  certainly  help  in
 solving  the  problems  of  West  Bengal

 झ  frequent  interventions  by  the  Centre
 jn  West.  Bengal  is.  no  remedy  for  solving
 .the  problems  of  West  Bengal.  This  is  the
 first  time  that  the  Centre  has  seriouly  taken
 steps  to.solve  the  problems  of  West  ‘Bengal

 amce  and  for  all.  I.do  not  know  whether
 the  appointment  of  Shri  Siddhartha  Shankar
 Ray  is.  constitutional  or  not.  But  it  is

 peartening  to  know  that  one  of  the  senior
 Minieters  of  the  Centre  bas  been  made  in-

 .  Ghatge  of  West.  Bengal  affaim,  os.  at

 Metely  apending  |  crores.  aad..crotes  of

 West  Bengal.  Budget,  :«  SRAVANA  4,  +1893.  (SAKA)  .  Demands,  Res.,  etc.
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 rupess  on'C.R.P.,  police,  etc.  is  no  solution
 for  solving  the  problems.  of  West  Bengal
 What  is  most  required  at  the  moment  is  to
 give  more  powers  to  C.R.P.

 The  grave  situation  that  has  arisen  in
 West  ‘Bengal  is‘  the  Naxalite  activity  which
 poses  a  very  serious  problem  because  the
 educated  youth  is-aiso  involved  in  it,  It-is
 essentially  an  anti-social  activity.  But  as
 the.  educated  youth  is  involved  in  it,  it
 appears  that  the  educated  youth  has  gone
 into  this  activity  merely  because  of  frustra-
 ton.

 As  regards  land  reforms  which  have  not
 been  implemented  seriously  and  effectively
 in  West  Bengal,  that  is  also  responsible  for
 the  unrest  in  the  State  of  West  Bengal.  The
 industrial  unrest  and  the  flecing  away  of
 industrialists  from  West  Bengal  to  other
 States  of  India  is  also  a  matter  of  concern,
 With  the  rote  played  by  the  Centre  in  the
 State  of  West  Bengal  and  the  special  interest
 which  is  being  ahown  by  the  Centre  for  the
 first  time,  I  hope,  the  affairs  of  West  Bengal
 will  be  solved  as  soon  as  possible  and  the
 ‘Festoration  of.  peace  and  harmony  wilt  be
 ‘restored in  West  Bengal.

 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Mr.  Chairman,  Sir,  [  -am
 thankful  to  all  the  hon.  Members  who  have
 taken  part  in  this  debate  and  have  made
 ‘various  suggestions  with  regard  to  the  very
 complex  situation  in  West  Bengal.  Since
 my  senior  colleague,  Shri  K.C.  Pant,  will
 also  intervene  and  deal.  with  those  aspects
 of  the  matter  which  concern  the  general
 question  of  law  and  order  and  other  ad-

 ministrative  matters,  my  task  has  become
 lighter.

 It  has  been  said  that  the  Budget  is  a
 siatus  quo  budget  and  a  humdrum  budget
 we-do  not  claim  that  the  budget  provides
 ail.  the  necessary  resources  for  the  solution
 of  the  gigantic  problems  that  West  Bengal
 is  ‘facing.  But,  it  must  be  said  that  an
 honest  cifort  has  been  made  to  provide  as
 much  resources,  as  was  possible  within  the
 framework  of  the.general  resources  _  position
 ofthe  country  which  -has  become  very
 -#trained.and-which  has  become'very  difficult
 ‘and.  which  has  become  very:coniplex:as.a
 femult:  of  the’-massive  acrival’  of  evacuees

 -  from  the  Hangla  Desh.
 There  até  one  ot:  two  ‘péints:  1  would

 Shke  to  refer  to  before'going  into  the  flanticial
 wapectes  0



 ay

 SHRI  SAMAR  GUHA:  ‘The  magive
 ertival  of  :réfugecs.is  not  a  resent  happening
 “What  did  you  do  before  2

 SHRI  K.  R.  GANESH  :  The  appoint-
 anent.  of  Shri  Siddhartha  Shankar  Ray  has
 been  objected  tc  on  various  grounds.  I
 leave  this  -subject  to  my  senior  colleague  to
 deal  with  it

 The  only  point  that  has  got  to  be  noted
 ‘here  is  that  in  the  context  of  the  situation
 in  ‘West  Bengal  where  speaker  after  speaker
 from  West  Bengal  referred  to  the  compiete
 collapse  of  the  political  life  and  the  mass
 activity  in  West  Bebgal,  ‘here  is  an  honest
 attempt  being  made  by  the  Prime  ‘Minister

 ‘to  put  an  eminent  leader  of  ‘West  Bengal
 to  sort  out  these  problems,

 ह 1  has  als»  been  welcomed  that  Shri
 Siihartha  Shanker  Ray  has  taken  certain
 initiatives  and  got  together  various  politinal
 parties  to  discuss  and  come  to  some
 agreement  because  we  are  not  dealing
 with  the  situation  where  the  constitutional
 propricties  and  constitutional  finesse  heave
 gotto  be  considered  but  we  are  dealing
 with  8  situation  in  which  very  un
 arthodox  and  extraordinary  iethods  are
 called  for  and  here  is  one  step  by  which
 if  all  political  parties  take  courage  and  if
 all  political  parties  come  out  to  condemn

 -the  individual  terroriam  and  the  individual
 violence  that  has  been  there  and  do  not
 equivocate  on  the  situation  in  West  Bengal.
 then  probably  a  situation  may  be  creaced,
 aclimate  may  be  created  in  which  sorre
 of  the  problems  of  Weet  Bengal  can  be

 _salved,
 Prof.  Mukherjee  has  welcomed  the  ititi-

 ative  taken  by  Mr  Pant  in  relation  to  having
 a  dialogne  and  discussion  with  the  Naxalites

 or  at  least  with  that  section  of  the  Naxalites
 who  have  been  brought:into  this  movomeat
 but  I  would  submit  thet  it  is  very  encourag-
 ing  that  the  Minister  inthe  Home  Ministry
 has  taken  this  initiative.  By;  -had  the  -politi-
 cal  parties  taken  this  initiative,  had  the
 political.  parties  taken:  this  courage,  probably
 then  this  problem  :of  individnal.  terroriem,
 this  problem  of  Jaw  and  order,  this  problem
 of  aenihilation  of  cadres  of  politicdl  :parties

 would  bave.been  solved.  Sir,  the  problem
 of  West  Bengsl.  is  a  formidable  probtemn
 which  has  been  made  sauch  mirc  complex

 “and  complicated  by  the  magsive  gmvyal  of
 evacuees  from  the  Bangla  Desh.  The  sedu
 tion  of  that  problem  ties  in  courage  and  in

 «ies  Bengal  bulge,  OLN  36,  39  Sage

 Soldness  which  the  political  parties  in  Woet
 ‘Bengal  have  got  to  show.  There  3s  no  other

 way.  Now  ‘the  law  and  order.  machinery
 द...  got  to  be  there  to  save  ‘the  “lives
 of  the  people  and  to  give  them  security,
 But,  basically  it  isa  problem  of  the  vatious
 political  parties  of  West  Bongal  coming  ‘to
 grips  with  the  problem,  with  courage  and
 determination  to  face  the  problem.

 In  this  situation  when  efforts  are  being
 made  and  initiatives  are  being  taken  to
 bring  about  some  sort  of  a  consensus  for  the
 revival  of  democratic  political  life  in  ‘West
 Bongal,  I  think  that  the  CPM’s  call  for
 Bengal  bandh  is  completely  at  variance  with
 the  elimate  that  has  got  to  be  there;  it  is
 completely  at  variance  ;  it  is  wrong  and  it
 is  mot  in  the  interests  of  West  Bengal  ;  it  is
 not  in  the  interests  of  the  country,  particu-
 larly  when  we  are  faced  with  a  gigantic
 situation  on  our  border.

 SHRI  PILOO  MODY  (Godhra):  This
 is  not  the  way  of  opening  a  dialogue.  Let
 him  say  that  it  is  a  step  in  the  wrong.  direc-
 tion.

 SHRI  K.R.  GANESH  :  On  the  one
 side,  they  ask  for  recognition  of  Bangla
 ‘Desh,  and  for  some  effective  action  in  rela-
 tion  to  helping  the  patriotic  liberation-fight-
 ets  inside  Bangla  Desh  ;  on  the  other  side,
 they  create  a  very  difficult  condition  in
 which  it  will  not  be  possible  for  Government
 to  go  with  the  speed  and  tempo  that  they
 would  like  to  go.  They  must  realise  that  it
 is  not  a  joke  to  help  the  liberation-fighters  in
 West  Beagal  and  create  the  necessary  condi-
 tion  in  the  current  international  situation,
 ia  the  situation  created  by  President  Nixon’s
 visit  to  Peking  in  order  to  have  a  detente  in
 their  relations  ;  it  is  a  very  serious  situa-
 tion  ;  itis  a  very  serious  step  which  any
 Government  can  take,  and  for  such  a.  seri-
 ous  step,  national  solidarity,  national  conse-
 nsus  and  national  preparedness  and  nations!
 vigtlanes  are  required,  and,  therefore,  this

 -gail  for  a  Bengal  bandh  is  an  anti-pstriotic
 gnove.  .  ¢

 SHRI  PILOO  MODY  :  If  he  calls  theat:
 these  names,  how  could  he  open  a  diafogue
 with  them  7

 SHRI  ह र  K.  Ganesh  :  Having  डंप  this,
 'T  shall  now  come  to  the  various  finantvial

 allocations  that  ‘have  Deen  made
 Tie  House  is  awase  of  the  citcumstan-
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 cas-in  which  this.  ‘tdiiget  has  come:  before
 tis  House.  In.  the  statemont.on-27th  March
 while  -presenting:the  budget,  we  had  expected
 that  a  full  review  of  the.  budgetary  estims-
 tes.would  be  made,  and  that  with  this
 budget  it  would  be  presented.  Bot  due  to
 unforoseen  circumstances  like  the  situation
 in:  West  Bengal  and.  more  so.  the  gigantic
 problem  of  Bangla  Desh,  it  has  not  been
 possible  to  present  it,  atid,  therefore,  only
 essential  changes  have  been  incorporated.

 The  revised  budget  reveals  an  overall
 deficit  of  Rs.  9.34  crores  against  the  carlier
 estimate  of  Rs.  28.6  crores.  We  are  not
 happy  at  leaving  this  deficit  uncovered,  but
 in  the  circumstances  this  has  become  unavoi-
 dable  due  to  the  various  factors  that  I  have
 already  indicated.

 fi  is  proposed  to  undertake  «  détdiled
 appraisal  of  the  resources  position  of  the
 State  in  consulation  with  the  Planning
 Commission  and  during  the  current  year,
 efforts  will  be  made  to  see  that  this  gap  is
 convered,

 The  various  estimates  of  expenditure  on
 development  schemes  have  been  detailed
 for  the  benefit  of  Members.  But  I  would
 once  again  detail  them.  Though  the  State
 plan  outlay  is  Rs.  66.63  crores,  the  Central
 assistance  has  been  Rs.  44.20  crores.  We
 have  a  provision  of  Rs.  10.81  crores  for
 Centrally  sponsored  schemes,  which  will  be
 entirely  financed  by  the  Centre,  For  the
 CMDA,  for  1971-72,  a  provision  of  Rs.  50  70
 crores  has  been  made.  Over  and  above  this,
 the  Central  Government  will  give  Rs.  5
 crores  for  the  basti  improvement,  and  will
 give  further  loans  and  assistance  to  the
 CMDA.  In  addition  to  the  Central  assis-
 tance,  the  CMDA  will  also  get  market  loan
 for  the  scheme  and  share  the  octroi.

 It  has  also  been  said  that  West  Bengal
 is  not  getting  its  fair  share  of  Central  taxes.
 As  the  House  is  aware,  the  distribution  of
 the  share  of  Central  taxes  is  assigned  to  the
 Finance  Commission  under  article  280  of
 the  Constitution.  The  Fifth  Finance  Commi-
 ssion.  awarded  to  West  Bengat  Rs.  369
 crores  as  the  share  of  taxes  and  statutory
 grants.  during  the  Fourth  Plan’  period  againt
 Rs.  497  croses  recommended  by  the  Fourth
 Finance  Comminsion.  Over  and  above.  this,

 Share  of  additional  taxation  by  Centre  from
 IFAM  onwards  will  also  uctrue  to  West
 Bengat  Id  addition,  West  Bengal  gets’  Rs.
 22  crores’  as  Central  aecistarice,  for  the
 Frort®  Pan,
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 A  Ber  the  otterent  year  plain  outlay.  is
 Rs,  66.63  ०0७88  aad  another  Rs.  10.8%  crores
 we  allotted  for  céiitrally  sponsoret!’  scheiies.
 In  addition  Rs.  50  crores  apptoximiately:
 will  be  spent  on  the  CMDA  making  a
 total  of  Rs.  128  ctores  for  development
 expenditure  this  year.

 SHRI  PILOO  MODY  :  He  understands
 his-potitios  a  little  better  than  his:  finance.

 SHRI  K.R.  GANESH:  My  finances
 are  different  from  his  outmoded  ante-diluvian
 finance.

 SHRI  PYLOO  MODY:  He  has  even
 learnt  a  couple  of  words  in  the  English
 language  like  ‘outmoded’  ‘and  ante-
 ditevian.’

 SHRI  K.R.  GANESH:  It  is  véry  une
 fair  on  hie  pact  to  make  such  an  arrogant
 statement.  In  terms  of  education,  im  teri
 of  political  career  and  experience,  I  have
 acquired  ntuch  more  than  he  has.  Let  him
 not  make  such  arfogant  statements.

 SHRI  PILOO  MODY;  He  has  now
 dotvionstrated  that  arrogance.

 SHRI  K.  R.  GANESH  :  He  is  not  deal-
 ing  with  soft  poople.  Wecan  hit  him  as
 haid.  What  is  the  use-of  referring  to  edu-
 cation  and  all  those  things  ?

 Central  and  State  plans  are  steps  for
 investment  im  the  key  sectors  of  the  ecore-
 my  for  rjaveriating  the  sconomy.  A  new.
 Industrial  Reconstruction  Corporation  with.
 headquarters  at  Calcutta  with  a  capital  of
 Re.  25  crores  has.  been  setup.  Now  0
 cases  have  been  referred)  to  IRC  involving
 an  amount  of  Rs.  2.6  crores.  Out  of  these,
 0  casts  have  already  been  sanctioned,  in-
 volving  Rs.  2.62  crores,  8  cases  are  under
 immediate  examination  involving  Rs.  2.50
 craves.  The  State:  Government  has’  also  set
 up-eeginesring  units.  हम  revival  cornmittée
 is.  examining  specific  cases  of  sick  and
 closed  anite.  Haidia  is  being  developed  as:
 #  major  new  industrial  centre.  A  jetty  for
 receiving  oil.  tankers  and  oil  storage  tanks:
 hes  been  completed:  An  oii  refinery  is
 under  construction.  A  fertiliser  plant  and:
 a  modern  petro-chemical  complex  is  already.
 under  consideration.  The  decisiin  '  to  set
 up  @  fertilizer  plant  in  Haldia  has  atteddy”
 been  tiken,  Certaiti  techinicit  details  have
 ptily  got  ४  be  sorted  ot,



 SHRI.  |B...  K.  ad DASCHOWDHURY
 ‘What.  about  the  Haldia  Development.  Board
 which  was:constituted  some  years:-ago.?.  As
 it  functioning  ?

 SHRI  K.  R.  GANESH  :  Yes..
 An  inquiry  committee  for  locating  a

 ship-buiiding  yard  at  Haldia  has  been  set
 “up.  The  IDBI  has-  disbursed  from  July,

 964  to  July,  ‘4970  Rs.'2,700  lakhs  to  indus-
 tries  in  West  Bengal

 Dr.  Ranea  Sen  referred  to  the  housing
 provision  as  Rs.  3  lakhs.  This  is  not  cor-
 rect.  The  total  provision  for  housing
 schemes  in  1971-72  in  West  Bengal  budget  is
 Rs.  2.5  crores

 So  far  as  municipalities  are  concerned,  a
 remark  was  made  by  an  hon.  member  that
 they  are  suffering  for  want  of  finances.  The
 Municipalities  .and  the  Calcutta  Corporatioa
 will  get  a  share  of  octroi  for  augmenting
 their  resources.  All  development  work  within
 the  CMDA  is  being  done  by  the  CMDA
 which  is  getting  central  assistance,  share.of
 octroi,  market  loan  etc,  Loans  are  given  to
 the  Calcutta  Corporation  and  municipali-
 ties  as  and  when  necessary.  80  percent  of
 the  DA  of  municipal  employees  and  the
 Calcutta  Corporation  is  given  by  the  State
 Government.  The  Central  Government  has
 so  far  sanctioned  Rs.  64  crores  by  way  of
 grant  for  slum  clearance.

 SHRI  DINEN  BHATTACHARYYA
 (Scrampore)  :  What  about  municipal  em-
 ployees  ?  He  referred  to  Corporation  em-
 ployees  only

 SHRI  K.  R.  GANESH:  Municipal
 employees  are  also  included  in  this.

 SHRI  DINEN  BHATTACHARYYA  :
 They  are  not

 SHRI  K.  ्  GANESH  :  These  are  some
 of  the  specific  provisions.  made.  My  inter:
 tion  in:  detailing  these  is  ‘not  to  say  that  the
 formidable  and  complex  problems  of  West
 Bengal  will.  be  solved  by  these  allocations
 bat  only  to  indicate  that  an  ‘honest  attempt
 within  the  resources.  availabie  has
 made  to  tackle  them.

 A  much  greater  and  massive  investment.
 will  have  to  be  made  if  we  have  to  come
 to.  grips  with  the  problems ‘of  Weat  Bengal  .
 gad  the  problem  of  revival  and  p regengration

 been

 of  industries-in.  West  -  Beagal  and:  the  ectu-
 tion  of  the  cunenployment-problem:  and  the
 smlution  of:the  various  problemes..:  Heri  is
 atventire  -  State  which  has  gone  :  absolutely
 owt  of  gear.  i  caa  assure  the  House  that
 the  Government:  of  India  wiil  79  00  find
 the:resources  within  its  available  resources,
 and  it  is  necessary  to  bring  about  a  healthy
 revival  and  a  democratic  ‘revival  of  political
 life  in  the  State  of  West  Bengal

 With  these  words,  I  commend  the  bud-
 get  to  the  House,

 at  gen  way  कछवाय  :  नक्सलपन्‍्थी
 गतिविधि  को  रोकने  के  लिए  आपने  कितना  पैसा

 रखा  है  ?

 aa  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 हू,  C,  PANT):  Sir,  I  thank  the  hon.
 Members  who  have  participate  in  this  de-
 bate,  and  the  ambit  of  this  debate  has
 covered  almost  all  aspects  of  the  current
 scene  in  West  Bengal.  The  law  and  order
 aspect  naturally  has  figured  in  the  debate
 and  because  the  budget  was  discussed  simul-
 taneously,  it  bas  helped  to  some  extent  in
 corelating  the  economic  and  the  law  and
 order  factors.  Also,  there  was  a  discussion
 on  the  needs  of  Calcutta  and  the  needs  of
 West  Bengal  and  what  steps  should  be  taken
 by  the  Centre,  by  the  administration  there,
 within  the  limits  of  the  resources  that  there
 are  in  sight,  to  increase  the  tempo  of  econo-
 mic  growth  and  development.

 My  colleague  has  just  touched  the  bud-.
 getary  aspects  and  I  would  not  like  to  dwell
 on  those  aspects  at  all,  So  far  as  Iam
 concerned,  I  have  listened  very  carefully  to
 the  comments  from.  various  sections  of  the
 House,  and  |  am  3ratified  to  find  that  there
 is  a  very  large  measure  of  support  for  the
 President's  proclamation  and  also  the  West
 Bengal  State  Legislature  (Delegation  of
 Power)  Bill

 A.  few  Members  did  take:  objection  to
 the  proclamation  by  the  President.  They
 opposed  it  and  I  thought  that  some  of  them
 possibly  misunderstood  the  situation  or  did
 not  appreciate:  it  fully.  Otherwlse,  they
 May  not  have  opposed  itat  al.  a”

 Ido  not  want  to  detailall  the  facts,
 because  these  are  given  in.  the  Governor's:
 report,  bat  तु

 Chit.
 briefly,  on  .the  28th  Juno,

 171,  the  Chief  Minister,  Shri  Ajoy  Mukedes
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 wrote  89  -  the.  .Governor  and  he  explained
 that  a  very  graye.situation  had  developed  in
 the  State  as..a..sesult  of  the  developmente
 in  Bangla  Desh..  He.  referred  to  the  fact
 that  lakhs  and  lakhs  of  refugees  had  come
 into  the  border  districts  of  Bengal  and  also
 jato  some  of  the  other  districts;  some  of  tham
 had  reached  Calcutta;  aud  he  naturally—
 whether  he  mentioned  it  specifically  or  not—
 did  feel  the  pressure  on  the  administration
 of  the  requirements  of  such  a  large  numbers
 coming  into  the  State  ina  relatively  short
 time.  If  we  just  pause  to  think  of  the
 numbers  that  came  into  Benga!  in  the  course
 of  a  few  weeks  or  into  tiny  Tripura  or  into
 other  regions,  one  can  easily  imagine.  what
 Strain  that  must  have  imposed  on  the  admi-
 nistrative  structure—food  and  other  supplies,
 Shelter,  and  other  needs  such  as  hygiene,
 medical  needs  ;_  the  fact  that  some.  of.  them
 came  with  cholera  ;  and  other  basic  facili-
 ties  that  are  required  in  such  a  situation—
 and  all  these  compressed  in  a  matter  of  &
 few  weeks.  ‘This  naturally  imposed  &  terri-
 fic  strain  on  any  administration.  But  coupled
 with  this  was  the  attendant  risk  of  provo-
 cation  of  communal  violence,  the  attendant
 risk  of  certain  elements  who  utilised  every
 opportunity  to  their  own  ends,  of  utilising
 this  one  also  to  create  law  and  order  pro-
 blems,  to  fish  in  troubled  waters.

 Ali  these  problems,  all  thes:  possibili-
 ties  were  there  very  much.  Let  us  not  for-
 get  that  this  situation  was  superimposed  on
 an  already  difficult  situation  on  account  of
 the  economic  difficulties  and  the  law  and
 order  situation,  to  both  of  which  reference
 was  made  by  various  sections  of  the  House.
 The  Chief  Minister  therefore  felt  that  if  any
 administration  were  to  deal  with  these  pro-
 blems  effectively  it  would  have  to  have  a
 sufficiently  large  majority  and  therefore  he
 said  I  shall  not  be  able  to  deal  with  it
 I  think  that  in  these  circumstances  it  is
 best  for  me  to  advise  you  to  dissolve  the
 Assembly  and  to  seek  a  fresh  mandate  so
 that  if  4  come  back  with  eufficient  majority
 I-caa  administer  the  State.

 This.  appears  to  have  been  mors  or  less
 the  frame  of  mind.  He  wrote  that  letter
 aad.  the  Governor  accepted  his  advice  and
 under  article  74  (2)  (B)  of  the  Conatitution
 ordered  the.  dissolution  of  the  Legislative
 Assembly,  On  28  June  the  Chief  Minister
 submitted  his  resignation  and  the  resignation
 of  ‘his  Council  of  Ministers,  agd  ही.  was  also
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 aspect  of  the  matter  was  that
 the  vote  on  agcount  had  been  taken  till  31
 July,  97)  and  that  meant  that  after  that
 dato:  the  -Goyerament  of  the  State  could  not

 ‘be:  carried  on  unless.  the  budget  was  passed
 and  the  budget  session  was  due  to  commence
 ;0a  28  June  to  pass  budget  for  the  remaining
 period.  of  the  year.  Since  the  .  State
 Assembly  was  dissolved  it  was.  not  possible
 to.carry  on  the  administration  of  the  State
 after  3  July,  In  those  circumstances  .  the
 Governor  recommended  to  the  President  to
 issue  a  proclamation  under  article  356  of
 the  Constitution  and  assume  all  the
 functions  of  the  Government  of  the
 State.

 The  recommendation  was  accepted  and
 as  the  House  knows  a  proclamation  under
 article  356  was.  issued  in  relation  to  the
 State  of  West  Bengal  on  29  June,  1971,"  We
 have  now  come  before  this  House  because
 unless  the  Proclamation  is  approved  by  both
 Houses  of  Parliament,  will  ceage  to
 operate  with  effect  from  29  August,  1971
 Since  elections  cannot  be  held  so  quickly,
 particularly  in  the  prevailing  situation  in
 Bengal,  we  have  come  before  the  House  for
 its  approval  for  the  continuance  of  the  Pro-
 clamation  for  a  further  period  of  ix
 months.

 Some  hon.  Members  say  that  instead  of
 accepting  the  advice  of  the  Chief  Minister
 the  Governor  should  have  allowed  a  trial
 of  strength  to  take  place  oh  the  floor  of  the
 House.  The  general  proposition  that  the
 streagth  of  a  Council  of  Ministers  should
 be  tested  on  the  floor  of  the  House,  parti-
 cularly  when  a  session  is  imminent,  is  un-
 exceptionable  but  in  this  particular  caze  }
 think  it  was  out  of  place.  (An  Hon.  Mem-
 ber  :  Why  i)  I  shall  explain,  The  question
 did  not  arise  in  West  Bengal  at  this  stage
 because  the  Chief  Minister  had  not  lost  -his
 majority  ;  let  me  make  that  clear  ;..he  has
 said  so  in  his  letter  and  the  Governor
 had  accepted  the  contention  of  the  Chief
 Minister.  The  Governor  also  mentioned  in
 his,  letter  that  the  Chief  Minister  continued
 to  enjoy  majority.

 ‘Therefore,  the  position  clearly.  is  that
 the  Chief  Minister  could  have.  continued  ig.
 pffice  if  he  so  desired.  This  basic  fact  mygt
 not  be  lost  sight  of.  He  .could  have  .cgngi.:
 nued,  and  it  is  I  think  from  a  sense  of;  high
 duty,  high  patriatism,  -that-he  sated  ip.  this
 magne,  @a.f  cot  GEMS  4
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 His  party  of  five  was  alii  et.  |  ८८

 SHRI  K.C.  PANT  «tn  the  given  cir-
 cumstances  it  was  only  proper,  if  he  had

 any  doubt  about  the  ability  of  his  Govern
 ment  with  @  thin  majority  to  carry  the  burden
 of  the  State  at  this  particular  juncture,  that
 he  did  not  insist  on  continuing  —  in  office,  on
 sticking  to  office,  which  is  normally  the

 charge  feveled  against  a  Chief  Minister,  He
 did  not  do  to.  Here  he  is  blamed  for  not
 continuing  in  office.  (Jaterruption)
 “dam  trying  td  ignore  Mr,  ‘Jyotirmoy
 ‘Basu  in  the  hope  that  my  ignoring  him  will
 keep  him  in  some  peace,  that  he  will  not
 ‘ounce  up  again  and  again.  Allof  as  are
 so  happy  to  see  him  back  in  the  House.
 We  have  missed  him  for  the  last  so  many
 days  and  we  would  not  like  to  impose
 any  unnecessary  strain  on  him  at  this
 juncture.

 Therefore,  Ido  not  really  know  how,
 in  the  given  circumstances,  it  can  be  argued
 that  the  Governor  should  not  have  accepted
 the  advice  of  the  Chief  Minister  to  dissolve
 the  Assembly.  What  the  Governor  did  was
 in  accordance  with  the  conventions  of
 Parlizmentary  democracy  and  the  consistent
 practice  that  has  developed  in  this  country
 over  a  number  of  years.

 Shri  Dinen  Bhattacharyya  asked  me
 why.  %f  I  remember  aright,  every  time  the
 question  of  President's  rule  has  come  up  in
 the  House,  his  party  has  insisted  that  the
 Governor  should  not  be  given  any  discrea-
 tion  in  the  matter  of  accepting  or  not  accept-
 ing  the  advice  of  a  Chief  Minister  who  has  a
 majority  in  the  Assembly  that  has  been  their
 very  clear  and  categorical  position  in  every
 case,

 “SHRI  DINEN  BHATTACHARYYA  :
 We  also  went  the  abolition  of  the  post  of
 Governor,

 SHRI  K.  C.  PANT  :  You  cannot  niis-
 ह... ड  the  House  and  draw  their  attention
 away  from  the  central  point  that I  have
 made  The  central  point  you  have  always
 made  is  that  the  Governor  should  not  be
 given  the'  discretion  and  that  if  a  Chief
 Minister  enjoying  a  majority  adviees  him  to
 dissolve  ‘the  House,  the  Governar  should.  act
 on  his  advice,  That  has  always  ‘been
 your  positien,  If  iogay  you  want  te’change

 your  stand,  T  want  jo  hoar  you,  Pie
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 SHRI  DINEN  SHATTACHARYYA  :
 We  always  wanted  that  the  majority  should
 tested’  on  the  ficor  of  the  House.  Only
 two  days  were  left,  On  the  28th  the
 Assembly  was  to  meet.  The  heavens  would
 not  have  fallen.  He  could  have  decided  the
 majority  of  Mr.  Ajoy  Mukherjee  or  the  other
 parties.

 SHRI  K.  C.  PANT  :  The  question
 of  a  test  arises  if  there  is  a  doubt  about  it,

 SHRI  DINEN  BHATTACHARYYA  :
 There  was  a  doubt.

 SHRI  K.  C.  PANT  :  Unfortunately,  he
 is  not  the  Governor  of  West  Bengal.

 #HRI  DINEN  BHATTACHARYYA  :
 You  are  aleo  not,

 SHRI  K.C.  PANT:  Such  important
 congtitytional  matters  should  not  be  discus-

 पि
 the  point  of  view  of  narrow, ;

 Party  objectives.  We  must  see  that
 proper  conventions  are  established,  and  it  ig
 in  reference  to  such  conventions  that  I  am.
 saying  that  his  party  has  always  emphasised
 that  the  Governor  should  not  be  given  dis-
 cretion.

 SHRI  PILOO  MODY  :  It  is  against
 what  you  yourself  have  advocated  when  you
 said  earlier  that  the  principle  of  testing  the
 majority  in  the  Assembly  is  unexceptionable
 and  that  this,  however,  cannot  be  considered
 as  anormal  case,  So,  I  think  you  should
 deal  with  it  only  as  an  abnormal  case  and
 nor  justify  it  from  the  constitutional  point
 of  view,

 SHRI  K.  con  PANT  It  is  an  abnormal
 case  which  is  made  more  abnormal  by  the
 fact  that  it  is  very  unusual  for  a  Chief
 Minister  with  a  majority  to  resign  or  to
 advise  dissolution.  That  is  the  simple  point
 है  am  making,  and  I  think  that  the  House
 will  agree  with  me,  and  particularly  my
 CPM  friends  will  agree,  that  if  the  Governor
 were-tiot  to  accept  the  advice  of  thé  Chief
 Minister  who  has  a  majority  in  the  Astem-
 bly,  that  would  open  the  door  to  all  kinds
 of  possibilities  which  they  have  been  warn-

 है.  8  against  ह  these  years.  {hope  I
 have  beod  able  to  dispel  their  misgivings
 and  I  hope  the  President's  proclamation  and
 the  other  Bill  would:  :  receive  the  ©  whole-

 frarted  approval  of  the  House,
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 Several  hon,  members  spoke  about  the
 law  and  order  situation  in  West  Bengal.
 For  the  last  so  many  months,  the  House
 has  been  greatly  concerned  about  various
 manifestations  of  a  disturbed  law  and  order
 Situation  there.  We  have  discussed  its
 various  stages  of  evolution,  how  it  started,
 how  it  worsened  and  ultimately  how  it  led
 to  inter-party  clashes  on  a  fairly  large-scale,
 to  individual  assassinations,  gun-snatching
 and  to  a  general  sense  of  fear  and  insecurity
 there  I  donot  want  to  go  into  all  the
 details  of  the  history  of  the  Naxalite  move-
 ment,  how  the  situation  deteriorated  and
 how  this  House  has  attempted  to  grapple
 with  the  problem  and  what  the  Government
 has  done  in  the  matter,  because  all  these
 things  have  come  up  here  on  various  occa-
 sions  and  I  would  have  to  speak  very  long
 if  I  were  to  touch  on  all  these  aspects.  But
 broadly  speaking,  I  would  say,  it  is  a  com-
 plex  situation  and  it  is  important  to  try  to
 analyse  it.  If  we  analyse  it,  perhaps  we
 can  distinguish  at  least  six  clear,  different
 eomponents  of  the  situation,

 In  the  first  place,  there  is  the  range  of
 activities  of  Naxalites  and  other  extremist
 groups,  who  are  out  to  destroy  all  the  demo-
 cratic  values  which  we  cherish  and  out  to
 indulge  in  individual  violence  and  terrorism,
 out  to  insult  national  symbols.  national
 heroes,  their  portraits  and  pictures  and  the
 like.  I  do  not  want  to  dwell  on  it;  the
 House  is  well  aware  of  their  activities.

 Secondly,  we  have  the  acute  political
 rivalries  there.  Some  political  parties  have
 perhaps  taken  resort  to  violence.  At  one
 particular  stage.  I  remember,  there  was  an
 attempt  by  one  party  at  any  rate,  to  assert

 ‘its  dominance  on  the  political  scene  of  West
 Bengal.  So,  inter-party  clashes  did  take
 place,  The  worst  of  them  is  that  they
 have  left  behind  a  fall-out  of  bitterness,
 which  manifests  itself  in  short-tempered
 exchanges  in  this  House  sometimes  and
 eertainly  which  is  very  much  in  evidence  in
 the  continuing  acts  of  violence,  whether
 individually  or  on  the  basis  of  party  groups
 in  Bengal.

 Thirdly,  we  have  the  goondas  and
 ruffians  and  anti-social  elements,  who  take
 full  advantage  of  the  situation  not  only  of
 the  Naxalite  depredations  but  of  the  inter-
 party  clashes  and  political  rivalries.  T  do
 not  know  whether  some  political  parties
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 feel  they  are  making  use  of  these  anti-social
 elements  for  their  ends,  but  I  think  the
 truth  is  that  anti  social  elements  are  pro-
 bably  making  use  of  the  political  parties.

 AN  HON.  MEMBER:  Including  your
 party.

 SHRI  हू,  C.  PANT  :  Try  to  take  this
 seriously.  Because  every  time  I  say  anti-
 social  elements  if  you  protest,  needles  suspi-
 cion  is  drawn  to  you.

 these  anti-social  elements
 are  always  trying  to  take  advantage
 of  such  a  situation,  In  a  big  urban
 centre  like  Calcutta  there  are  always
 anti-social  elements.  In  any  big  urban
 centre  of  that  size  these  anti-social  elements
 do  resort  to  crime  even  under  normal  condi-
 tions.  Now  here  is  a  situation  in  which
 they  can  resort  to  their  usual  crimes  under
 cover  of  some  political  parties,  or  even
 under  the  cover  of  certain  glamour  of
 extremism,  Therefore,  without  adhering
 to  any  ideology,  they  get  the  cover  of  being
 ideologically  inclined,  though  they  may  not
 actually  be  so.  This  is  the  kind  of  situation
 which  they  take  advantage  of—political
 rivalries  and  extremism.

 Therfore,

 Fourthly,  there  is  the  broader  socio-
 economic  canvas  in  which  the  role  of  the
 youth  has  to  be  understood,  to  which  my
 young  friend  referred  ;  the  frustrations  of
 the  youth  have  to  be  understood,  the  sense
 of  adventure  of  youth,  its  involvement,  as
 a  matter  of  history  and  tradition  in  revolu-
 tionary  politics  ;  sections  of  the  youth  are
 attracted  by  violence  also.  So,  this  needs
 to  be  understood.  Because,  if  we  donot
 try  to  delve  a  little  deeper  into  the  socio-
 logical  aspects  of  this  matter  then  we  tend  to
 inflate  the  strength  of  the  Naxalites  by
 lumping  all  these  elements  together.  There
 are  some  committed  Naxalites,  but  there  are
 others  in  their  ranks  who  may  be  attracted
 temporarily  by  certain  facets,  a  sense  of
 adventure,  a  sense  of  romanticism,  even  of
 violent  activities,  but  not  deeply  com-
 mitted.  Thus,  there  are  these  anti-
 social  elements  and  if  we  lump  all  of
 them  together  we  would  only  add  to  the
 strength  of  the  Naxalities.  Therefore,  it  is
 in  this  context  that  we  have  to  understand
 what  we  mean  when  we  talk  of  Naxalites.

 Then  there  is  the  common  man  and
 women  of  West  Bengal  who  have  been
 terrorised  ;  whether  it  is  the  peasent  or  the
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 iworker  or  the  ordinary  .  citizea  who  is  walk

 A  dng  in  the  streets  of  Calcutta,  he.  has  been
 §ubjected.to  terror,  he  has  become  pani-
 stricken  and  the  evidence  of  that  is  he  has
 become  indifferent  to  crime.  When  a  crime
 takes  place  in  the  broad  day  light  in  the
 streets  of  Calcutta,  even  then  he  is  not
 eaming:ferward  to  give  evidence  ‘because  he
 is:  afraid,  This  is  a  fact  of  life  today.

 SHRE  DASARATHA  DEB  (Tripura
 Bast):  The  result  of  24  years  of  Gongress
 rule.

 SHRI  K  C.  PANT  :  Not  24  years.  of
 rule  but  six  ‘months  of  your  ad  tra-

 You  have  to  understand  that  this
 mgatter  you  are  very  vulnerable  and  ‘the  less
 ‘yon  speak  the  better

 We  have  the:  police  administration  as
 well  as  the  law.  and  order  agencies.  They
 have  their  good  and  bad  points,  their  stren-

 and  weakness,  We  have  to  understand
 that  they  are  functioning.  in  a  particular
 climate  in  Bengal  ‘today,  They  are  drawn
 from  the  game.  sociological  background  from
 which  thany  of  us  come,  ‘the  people  in  poli-
 tics  and  other  walks  of  life.  They  are  subject
 to  the  same  kind  of  prejudices,  if  you  like,
 the  same  kindof  bias  ;  they  have  the  same
 strength  and  weakness.  ह  is  no  use  always
 condemning  them.  We  must  understand  that
 they:are  functioning  under  a  great  sense.  of
 Strain  because  of  the  situation  which  ]  have
 ‘just  now:  described.  It  is  not  a  simple  situa-
 tion  Z  it  is  a  complex  situation.  The
 ‘worst  of  it  is,  we  have  to  admit,  that
 much  ‘of  what  has  happened  ‘is  due  to
 the  sedulous  propagation  of  the  politics  of
 ‘violence  and  murder,  this  unfortunate  aspect
 of  the  deliberateness  of  it.

 Therefore,  wher  I  listened  to  Dr.  Rasen
 Sen  the  other  day  I  thought  that  this  was
 not  the  juncture  when  one  should  distinguish
 between  -violence  as  a‘  pritciple  and  the
 question  of  individual  violence,  individual
 mutder’  and  secret  murder.  I  would  not  lke
 to  belittle the  value  of  his  contribution  ;  he
 hiss.  made  ‘an  important  contribution  to  the
 debate.  I  do  ot  want  to  score  debating
 points,  “But  I  think  that  while  I  wotld
 endorse  the  programme  of  action  which  ‘he
 has  onttined,  I  would  beg  of  him  act  to
 make'é  distinction  just  now  between  one
 kind  of  violence  and  another  kind  of
 violence,  Because  at  this  stage  we.  have  .to
 Say  that  murder  is  murder.  And  whether  it
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 is  individual  murder,  whether  it  is  33  en
 murder  or  whether  it  is  secret  murder  it  is
 a  murder.  We  have  to  treat  it.as  such.  What
 we  need—from  CPI  (M)  also.  if  they  can
 muster  courago—is  to  renounce  all  forms  of
 violence  and  to  denounce  them.  This  is
 needed  and  this  will  create  the  right  type  of
 climate  we  want.

 Sir,  differences  of  opinion  are  a  part  of
 democracy.  You  cannot  help  it,  and  many
 differences  of  opinion  are  very  healthy.  You
 cannot  escape  differences  of  opinion  in  dem-
 ocracy.  The  question  that  always  arises  is  how
 do  you  resolve  these  differences.  Do  you  res-
 olve  the  differerices  by  force  by  intimidation,
 by  coercion,  by  violence  or  do  you  resolve
 in  a.  democratic  spirit  through  persuasion  or
 through  an  attempt  to  win  over  the  other
 person  towards  one’s  way  of  thinking.  This
 is  the  essential  point.  It  is  not  a  question
 of  discussing  violence  in  the  abstract  but
 It  is  a  question  of  either  adopting  the  demo-
 cratic  approach  or  not  adopting  it  and  in
 the  democratic  approach  where  there  are
 differences,  differences  have  to  be  resolved
 by  each  side  trying  to  persuade  the  other
 side  to  one’s  way  of  thinking.

 But,  Sir,  when  I  say  that  violence  has
 to  be  denounced  I  do  realise  that  mere
 denunciation  of  violence  is  not  going  to
 change  the  complex  situation  that  has  been
 created  in  West  Bengal  and  it  is  just  now
 very  important  that  the  political  parties—all
 the  political  parties  who  have  a  say  in
 West  Bengal—get  together  and  play  the  role
 that,  is  expected  if  them  at  this  time-expected
 not  by  us  but  expected  by  the  people  of
 West  Bengal,  expected  by  the  people  of  this
 country.  I  sincerely  hope  having  realised  the
 tragic  consequence  of  the  ways  of.  violence
 individual  murder  and  politics  of  violence
 and  murder,  the  political  parties  in  Weat
 Bengal  would  come  together  to  find  the

 way.  :
 In  this  context  I  would  like  to.  refer  to

 the  efforts.  being  made  by  my  colleague,
 Shri  Sidhartha  Shanker  Ray,  who  invited
 all  the  political  parties  in  Bengal  and  who
 is  holding  discussions  with  them.  He  is
 trying  to  arrive  at  a  consensus  on  how  to
 put  an  end  to  the  politics  of  violence  and
 maur  der.  4  hope,  Sit,.if  this  kind  of  consen-

 “gus  emerges  then  we  may  be  nearer  to  .  bring
 to  an  ead  the  sorry  chapter  .of  _inter-party
 clashes,  astassinations,  gun-snatching  and  so

 on.  This.  consensus  will  be  meaningful  only
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 if  itis  backed  by  action  by  the  political
 Parties  at  all  levels,  only  if  they  are  willing
 to  expose  and  isolate  those  elements  which
 have  been  responsible  for  the  present  situa-
 tion,  arid  hand  them  over  to  the  ordinary
 Processes  of  law.  It  is  here  that  the  law
 enforcement  agencies  have  their  role  to  play,
 Their  task  would  undoubtedly  be  easier  if
 all  the  political  parties  were  to  cooperate  in
 what  is  admittedly  the  common  task  before
 West  Bengal.  They  will,  however,  have  to
 discharge  their  duties  even  if  one  or  the
 other  political  party  chooses  not  to  coope-
 rate.

 Sir,  there  have  been  charges  against  CRP
 God  the  police.  I  have  said  often  in  this
 House  and  said  with  all  sincerety  that  when-
 ever  specific  intances  are  brought  of  our
 notice  we  will  certainly  look  into  them.

 SHRI  SAMAR  GUHA  :  You  should
 not  skip  over  this  point  so  lightly.  You
 should  seriously  go  into  the  allegations
 made.  It  is  not  one  or  two  instances.  It  is
 a  question  of  re-organisation  and  re-orienta-
 tion  of  the  police  force  if  you  really  want  to
 deal  with  the  law  and  order  situation  there.

 SHRI  K.  C.  PANT  :  Any  specific  sugg-
 estions  of  reorientation  and  reorganisation
 are  also  welcome.  I  can  also  look  into  them.

 T  am  not  holding  any  brief  for  any  policeman
 or  any  officer,  who  indulges  in  excesses.
 Why  should  4  ?  [  am  as  interested  as  you
 are  that  the  rule  of  law  prevails,  that  the
 administrative  machinery  functions  in  a
 manser  which  is  not  only  fair  but  which
 seemed  to  be  fair,  which  is  free  of  bias,
 which  is  just  and  which  is  not  motivated  by
 political  considerations.  After  all,  this  -is
 our  basic  approach  to  the  administrative
 machinery,  whatever  the  basic  approach
 of  some  others  may  be.

 SHRI  DINEN  BHATTACHARYYA  ;
 Who  decides  which  place  is  to  be  searched
 and  where  the  army  is  to  surround  a
 certain.  place  a7  I  gave  you  certain  examples
 and  I  wrote  to  you  also.  Hindustan
 Motors  is  a  factory  with  10.000  gallons
 of  petrol  there  ;  so  many  hines
 are  there,  That  factory  in.  the  running  condi-
 tion  was  surrounded  by  2,000  armymen
 and  CRP.  Even  the  employer  had  to  come
 forward  and  protest  agaings  is.  So,  who
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 to  be  surrounded—the  officer  in  charge  of
 the  area,  the  Superintendent  of  Police  or
 who  else  or  the  Congress  ex-minister  7

 SHRI  K.  C,  PANT  :  If  my  hon,  friend’
 credentials  weré  beyond  doubt,  I  would
 have  consulted  him  in  the  matter.

 As  I  said,  this  is  our  broad  approach
 to  the  administrative.  machinery  and_  this
 would  continue  to  be  our  policy.  I  said  and
 I  repeat.  that  there  may  b>  instances  of
 excesses  and  when  there.  are  inteaces  of
 excesses,  ]  am  .as  intarested  as  any  hon.
 Member  opposite  that  anybody  who  is  to
 blame  is  brought  to  book.  Naturally,  in  a
 condition  in  which  these  policemen  and
 other  officers  work,.under  such  great  strain
 over  a  long  period,  there  may  be  such
 instances,

 SHRI  DINEN  BHATTACHARYYA  :
 {n  the  British  days,  if  a  policema:  killed
 anybody  there  would  be  an  inquiry.  That  is
 not  there  now.  This  is  the  thing  going  on  in
 West  Bengal

 SHRI  K.  ८.  PANT  :  I  do  not  want  to
 refer  to  a  few  matters  but  he  is  repeatedly
 provoking  me.  Do  I  have  to  remind  him

 MR.  CHAIRMAN  :  You  ate  interrupting
 off  and  ‘on.  Please  d>  not  do  it  otherwise
 it  will  not  go  on  record

 SHRI  DINEN  BHATTACHARYYA  :  **

 MR.  CHAIRMAN  :  That  will  not  go
 on  record,

 SHRI  K.  C..  PANT:  I  think,  —  this:
 House  knows  that  whatever  be  our  ‘inten-
 tions  about  runaing-  the  Government  machi-
 nery,  in  the  manner  which  I  indicated:
 earlier,  that  is,  .  without  any  ‘political  Dias, there  have  been  certain  political  parties  who.
 have  come  to  power  in  West.  Bengal.  and
 who  have  not  subscribed  to  this  view  and
 these  political  parties  have  not  spared  any
 effort  to  subvert  the  loyalty  of  the  Govern-
 ment  servants  there,  Let  us  not  forget  these
 things.  But  today  under  our  administration
 we  are  trying  to  put  things  right.  There-
 fore,  the  hon,  Member,  will  be  well  advised
 not  to  touch  on  these  aspects.

 Here,  on  the  floor  of  this  House,
 “also  have  a  duty  to  see  these  things  jn.  their

 ठप  which  pouse  and  which  place  is  proper  pecapective,  ड  श्व  time,  day  ऐ
 Which  house  and  which  place  is

 **Not  regorded.  Ne
 ie
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 pro  tive,  If  covery  -time,.dsy  in  and
 poe
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 day  out  २6  run  down  the  admisistrative
 machinery  and  run  down  the  police  force,
 to  whom  are  we  to.  turn  to  maintein  law

 and  order  in  that  State  7  That  is  why  I  say
 that  one  can  look  into  specific  instances  but
 if  with  that  one  siagled  brush  the  whole
 force  is  tarred,  who  is  there  to  maintain  law
 and  order  in  a  difficult  situation.  This  has
 to  be  remembered  and  it  is  a  difficult  situa-
 tion,  everybody  admits.  Forces  have  to  be
 sent.  The  CRP  is  the  force  with  the  Centre.
 The  CRP  is  in  great  demand.  West  Bengal
 administration  and.  other  Governments  are
 asking  for  the  CRP

 SHRI  SAMAR  GUHA:  IT  have  never
 said  in  this  House  that  the  CRP  should  be
 withdrawn  but  today  |  have  become  very
 much  critical  of  the  behaviour  of  the  CRP.
 A  number  of  Congressmen  have  sent  tele-
 grams  complaining  about  the  treatment
 meted  out  by  the  CRP  to  them.  Therefore
 something  basic  should  be  done  about  deal-
 ing  with  the  CRP.

 SHRI  K.  C.  PANT:  All  I  was  referring
 to  was  the  natural  human  weakness.  If
 sometimes  this  House  also  expresses  a  word
 of  appreciation  for  the  difficulties  under
 which  the  police  and  the  administrative
 machinery  functions,  it  may  perhaps  draw
 the  best  out  of  them.  I  hope,  my  colleague,
 Shri  Siddhartha  Shankar  Ray,  in  the  course
 of  his  discussions  with  other  political  par-
 ties  will  be  able  to  arrive  at  some  kind  of  a
 consensus  on  this  matter  also

 Sir,  Ihave  touched  on  ahmost  ail  the
 points  that  came  up.  There  was  sonie-refe-
 rence  by  Proof.  Mukeriee  to  what  I  said
 the  other  day.  I  am  thankfal  to  him  for  his
 kind  ‘reference  and  Iam  also  thankful  to
 Mr,  Rao  for  his  personal  reference’  though
 it  was  in  a  ntech  lighter  vein

 My  hon.  freind,  Ptoof.  Mukerjee,  has
 already  dealt  with  that.  aspect.  I  do  not
 want  to  repeat  it.  But  so  87  83  the  dialogue
 is  ‘concerned,  a  dialogue  has  started  all  over

 -  the  country  and  it  is.  a  dialogue  which  is
 going  on  everyday.  I  have  alroady  inditated
 the  various  clerepts  that  go  to  make  ap  the
 Nazatites.  फते  the  other  extremist  groups
 I  do  thibk  that  there  are.  ansongst  them
 youngmen,  very  young,  very  immature,  who
 if  treated  and  approached  properly’:  “through
 the.  process  of  .  reasoning,  “throught  the
 process  of  persuasion  which  is  the  demo-
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 cratic  say,  they  can  respond  and,  I  think,
 all  the  potitical  parties  in  West  Bengal  will
 eonsider  this  matter  in  the  discussions  that
 are  now  going  on.  I  hope,  they  will  be  abie
 to  shed  more  light  on  this  and  _  will  be  able
 to  guide  us  as  to  what  our  approach  to  these
 youngmen  should  be.

 Sir,  I  do  not  what  to  refer  to  the  tasks
 on  the  economic  and  industrial  front.  .

 PROF.  MADHU  DANDAVAZ®  (Raja-
 pur):  There  isso  much:  talk  of  having a.

 dialogue  with  Naxalites.  Don’t  you  think  if
 this  dialogue  has  to  be  successful  it  is  better
 to  start  a  dialogue  with  Mao  Tse-tung,
 first  7

 SHRI  K.  C.  PANT:  There  is  no  ques-
 then  of  a  dialogue  with  Mao  Tse-tung,
 because  Mao  Tse-tung  fortunately  is  not  in
 this  country  and  is  not  likely  to  be  my
 headache  in  this  matter.  If  my  hon.  friend
 by  saying  this,  means  whether  I  intend  to
 havé  &  dialogue  with  those  who  accept  the
 Mao  &pproach  to  politics,  I  do  not  want  to
 have  dialogue  with  them  if  they  are  beyond
 the  pale  of  reason.  That  is  not  my  intention.
 (interruption)

 I  did  refer  to  those  who  are  not  deeply
 committed  Naxalites.  I  have  seen  reports
 that  some  youngmen,  15  years  old,  17  years
 old,  some  of  whom  may  have  been  coerced
 into  joining  Naxalites  on  account  of  certain
 circumstances  beyond  their  control,  may
 tive  been  attracted  to  it  by  a  sense  of
 misconceived  and  perverted  sense  of  adven-
 ture.  [  cannot  say.  I  do  not  want  to  give
 an  impression  that  the  Government  regards
 all  these  as  being  lost  for  ever  to  the
 process  of  reason.  That  is  my  only’  point
 and,  I  hope,  he  will  appreciate  it.  4  think,
 in  a  democratic  process,  the  world  ‘‘dialo-
 gue”  has  a  very  wide  connotation.  This  is
 not  a  question  of  sitting  round:  the  table.
 TI  can  assure  him.  ‘There  is  no  question  of
 immediately.  sitting  round  the.  table  except
 a  dialogue  being  carried  on  in  that  sense  of
 my  hon.  friend  Shri  Siddhartha  Shankar
 Ray.  it  is  necessary  to  examine  this  question
 io  sow  depth...  (Jnterruptitm)  Let  me  use
 my  words;  you  use  your  words.  I  do  not
 want  to  quibble  over  words.  My  point  is  as
 to  what  is  our  particular  approach  to  this
 question  and  what  is  our  total  approach  (०

 thls  qnestion.  Aud,  therefore,  |  baye  tried  to
 pat  these.  facts  before  thenlaed  our  approach
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 before  them.  As  said,  I  hope  that  the  people
 directly  concerned  aad  the  political  parties
 in  West  Bengal  who  are  even  now  going  to
 meet  to  discuss  the  law  and  order  situation,
 they  will  at  teast  apply  their  mind  to  it.

 In  the  end,  I  would  like  to  say  and
 repeat  the  point  made  earlier  by  my  collea-
 gue,  Shri  Ganesh,  that  it  is  very  odd  that
 while  some  sections  of  the  House  like  my
 hon.  freinds  from  the  CPM  keep  on  empha-
 sizing  the  need  for  the  Government  taking
 a  firm  stand  on  Bangla  Desh,  preparing  it-
 self-and  if  I  remember  aright,  in  their  recent
 resolution,  they  said,  ‘Well,  you  recognise
 Bangla  Desh  ;  if  it  leads  to  war,  we  will
 face  it.’

 SHRI  DINEN  BHATTACHARYYA  :
 That  is  as  distortion  of  our  statement.

 SHRI  DASARATHA  DEB:  We  said,
 ‘You  recognize,  but  there  will  be  no  war.’

 SHRI  K.C.  PANT:  In  fact,  you
 said  that  if  it  leads  to  war,  you  have  expres-
 sed  the  hope  that  China  will  not  side  with
 Pakistan.

 SHRI  DINEN  BHATTACHARYYA  :
 There  is  no  war  between  America  and
 USSR  of  China  although  they  are  helping
 the  Vietnamese  regularly.

 SHRI  K.  C.  PANT  :  I  was  mentioning
 that  they  want  us  now  to  recognise  the

 Bangla  Desh.  I  find  from  the  newspapers
 that  they  are  thinking  of  a  bandh  in  West

 Bengal.  I  do  not  know  whether  this  is

 wholly  consistent.  If,  on  the  one  hand,  you
 want  the  Government  to  take  firm  measures,
 you  want  the  country  to  be  strengthened,
 you  want  it  to  be  strong,  then  production
 must  increase,  go-slow  must  disappear
 and...

 SHRI  PILOO  MODY:  And  _  better

 government.

 SHRI  K.  C.  PANT:...  particularly  in
 those  factories  which  are  ordnance  factories
 which  produce  the  equipment  which  _  is
 needed  for  war.  In  those  factories  at  least
 there  must  be  full  production.  You  cannot

 fight  a  war  except  with  full  industrial  pro-
 duction.  Therefore,  now  you  have  called
 for  a  bandh.  How  is  it  consistent  ?  Is  this

 the  way  to  strengthen  ourselves  ?  What

 does  8  bandh  mean  at  this  juncture  "
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 SHRI  DASARATHA  DEB  :  Production
 with  less  wages,  we  do  not  want.  We  want
 production  with  increased  wages.

 SHRI  K.  C.  PANT  :  When  relief  has
 to  be  reached  to  these  lakhs  of  people  who
 have  come  in,  what  is  exacily  to  be  achieved
 by  a  bandh  at  this  juncture?  I  hope  they
 will  reconsider  this..  Whether  their  act  is  a
 responsible  or  an  irresponsible  one,  it  is  for
 them  to  consider.

 I  have  finished  and  I  sincerely  hope
 that  this  discussion  will  help  my  colleague,
 Shri  Sidhartha  Shankar  Ray,  in  his  discus-
 sions  because  we  lay  a  great  store  by  these
 discussions.  It  is  after  a  long  time  that  all
 the  political  parties  of  Bengal  have  decided
 to  grapple  with  this  question  of  violence
 and  political  violence  and  murder  and  if  at
 this  time  nothing  emerges  from  these  disus-
 sions,  then  it  will  be  a  set-back  and  if  some-
 thing  does  emerge  from  it,  it  will  pave  the
 way  for  the  future  and  if  all  of  us  co-
 operate  in  a  spirit  of  helping  Bengal  and  in
 a  spirit  of  strengthening  the  unity  of  the
 country  and  in  a  spirit  of  facing  the  difficult
 situation  that  has  been  created  by  the
 oppression  of  Pakistan  in  Bengla  Desh  by
 the  presence  of  such  a  large  number  of
 refugees  in  our  country,  this  will  pave  the
 way  of  our  facing  all  those  problems  with
 so  much  more  confidence.  If  once  we  get
 reassured  that  all  the  political  Parties  have
 committed  themselves  to  keep  the  politics  of
 violence  which  has  been  bleeding  Bengal  for
 the  last  so  many  months  out  of  the  politics
 of  Bengal,  wecan  isolate  those  elemeats
 who  refuse  to  fall  in  line,  who  are  out  side
 the  pale  of  reason  so  that  they  can  be  dealt
 with  adequately.  I  can  assure  the  House
 that  so  far  as  the  criminal  elements  are
 concerned  and  so  far  as  those  who  refuse  to
 abide  by  the  law  are  concerned,  in  dealing
 with  them,  we  have  to  be  firm  in  the
 interests  of  Bengal.

 SHRI  DINEN  BHATTACHARYYA  :
 I  may  draw  the  attention  of  the  hon.  Minis-
 ter  to  an  editorial...

 MR.  CHAIRMAN:  No,  I  am
 allowing  any  further  questions  now.

 not

 SHRI  DINEN  BHATTACHARYYA  ;
 This  is  not  fair,
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 MR.  CHAIRMAN  :  Let’  him  not  pass
 such  unnecessary  ‘reriarks.  I  am  wot  allowing
 any  questions  now.  What  he  says  will  not
 go  on  record

 SHRI  DINEN  BHATTACHARYYA:

 MR.  CHAIRMAN  :  I  shall  put  cut
 motions  Nos.  ]  to  0  in  the  name  of  Shri

 ‘Manofanjan  Hazra,  Nos,  Wn  to  23  in  the
 name  of  Dinen  Bhattacharyya,  and  Nos
 24  to  30  in  the  name  of  Shri  Dinesh  Joarder

 ‘to  the  vote  of  the  Honse.

 “Cut  motions  Nos.  |  to  30  were  put  and
 |  negatived.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  the  respective  sums  not  excced-

 ing.  the  amounts  showa.  in  the  third
 column  of  the  Order  Paper  be  granted
 to  the  President  out  of.  the  Consolidated
 Fund  of  the  State.  of  West  Bengal  to
 Complete  the  sums  necessary  to  defray
 the  charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3lst  day  of.  March,  1972,  in  respect  of
 the  following  heads  of  demands  entered
 in  the  second  column  thereof.  :—

 Demands  Nos.:!  to  9,  11  to  48,  50  to
 $2  and  54."

 The  motion  was  adopted.

 [The  motions  for  Demands  for  Grants,
 which  were  adopted  by  the  Lok-Sabha,  are
 reproduced  below—Ed.}

 DemManp  No,  !—4—Taxes  on  INCOME
 OTHER  THAN  CORPORATION  Tax.

 “That  a  sum  not  exceeding
 Rs.  7,71,000  be.  graated  to  the  President
 ont-of  the  Consolidated  Fund.  of  the
 State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of

 March,  1972,  ‘in  respect  of  ‘Taxes  on
 Income  other  than  Corporation  Tax’.”

 DeEmanp  No,  2—9-—Lanp  REVENUE.

 “That  a  sum  not  excesding
 Rs.  5,19,54,000  ७6  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete

 oe  cn en
 Not  recorded.

 "the  ‘sum  necessary  to  defray  the  charges
 “which  will  come  in  course  of  payrient

 during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Land

 ‘Revenue’.”

 DBeManpd  No.  2—76-——-OTHER  MISCELLANEOUS
 COMPENSATIONS  AND  ASSIGNMENTS.

 “That  a  sum  not  exceeding
 Rs.  (22,01,000  be.  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund.  of
 the  State  of  West  Bengal  to  camplete  the
 sum  necessary  to  defray  the  charges  which
 .will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,
 1972,  in  respect  of  ‘Other  Miscellaneous
 Compensations  and  Assignments’.”’

 DeMAND  No.  2—92-——-PaymMEnT  oF  Com-
 PENSATION  TO  LAND-HOLDERS  EYC.,  ON
 THE  ABOLITION  OF  THE  ZAMINDARI
 SYSTEM,

 “That  a  sum  not  exceeding
 Rs.  2,50,00,000  be  granted  tu  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges

 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Payment  of
 Compensation  to  Land-holders,  etc.,  on
 the  Abolition  of  the  Zamindari  Sytem’.

 Demand  No.  3—i0—State  Excice  Duties.

 “That  a  sum  not  exceeding
 Rs.  78,92,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 wihch  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘State  Excise
 Duties’.””

 DEMAND  No,  4—2i---Taxes  ON  VEHICLES,

 “That  8  sum  not  exceeding
 Rs.  16,33,000.  he  granted  to  the  President
 out  of  the’

 ts

 Fund  of  the
 State  .of  १४६४६  to  complete  the  sum
 necessary  to  efray  the  charges  which

 |  will  comé  in  Course  of  payment  during
 the  year  ending  the  3ist  day  of  March,

 2  in  respect  of  ‘Taxes  on  Vehicles'.”
 DT comeecenaieantenmate aCe Ee



 an  West  Bengal  Budget

 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of*  Irrigation,
 Navigation,  Embankment  and  Drainage
 (Non-Commercia])’.”’

 Demanp  No.  33--98—CaprtaL  OUTLAY
 on  Murrieurpose  River  SCHEMES.

 “That  a  sum  not  exceeding
 Rs.  2,26,66,060  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  yeer  ending  the  3st  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Multipurpose  River  Schemes’.”’

 Demanpd  No.  35--96—CapiraL  OUTLAY  ON
 IRRIGATION,  NAVIGATION,  EMBANKMENT
 AND  DRAINAGE  WorKs  (COMMETCIAL).

 “That  8  oosum  not  exceeding
 Rs,  93,93,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Jst  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Irrigation,  Navigation,  Embank-
 ment  and  Drainage  Works  (Com-
 mercial)’.”’

 Demanp  No.  33--00---CapitaAL  OUTLAY  ON
 IRRIGATION,  NAVIGATION,  EMBANKMENT
 AND  DrainaGe  Works  (Non-Commer-
 CIAL).

 “That  a  sum  not  exceéding
 Rs.  86,93,000  06  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  West  Bengal  to  complete  the  sum

 ‘necessary.  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1972,  in  respect  of  ‘Capital  Outlay  on

 Terigation,  Navigation,  Embankment  and
 Drainage  Works  (-न."”

 Drmanp  No.  34~50—Pvstic  Works,
 aa  “Phat  sum.-  ‘not...  exceeding

 Rs.  10,64,79,000  1:  granted.‘to  the  ‘Presi
 dent-out  of  the  Consolidated  Fund-of

 Demand  No.
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 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3let  day  of
 March,  ‘1972,  in  respect  of  ‘Public
 Works’.”

 35-——-5IA—-GREATER  CAL-
 cutTta  DEVELOPMENT  SCHEME.

 “That  8  sum  not  exceeding
 Rs.  6,11,93,000  08  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  38  day  of
 March,  1972,  in  respect  of  ‘Greater
 Calcutta  Development  Scheme’.

 Demand  No.  35—I06A—CAPITAL  OurTLAY
 on  Greater  Catcurra  DEeVELOPMENT
 Screme.

 “That  a  sum  not  exceeding
 Rs.  (2,22,19,000  be  granted  to  the  Presi-—
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist..  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Greater  Calcutta  Development
 Scheme’.””

 DemanpD  No.  36--53-~Ports  AND  PiLo-
 TAGE.

 “That  a  sum  =not  exceeding
 Rs.  13, 13,000  छठ  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  onding  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Ports  and
 Pilotage’.””

 Demanp  No,  37-—-57-—ROADS  AND  WATER
 Transrort  SCHEMES

 “That  aio  sum  not  exceeding
 Ra.  (57,31,000  be  granted  46  the.  िछ्हांन
 dent  out  of  the  Consolidated  Fund  of

 the  State  of  West  Bengal  to:  complete.
 the  sum  necessary  to  defray  the:  charges

 _  Which  |  will”  come  in  course  of  payment
 during the  year  ending  the  3ist  day  of

 a  Marchi,  1972,  in  respect  |  of.
 acs  the  State  of  West!  Bengal  to.  complete  the  Water  Transport:
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 Demanp  No.  37--न-  OuTLay  on

 ROAD  ANE  WATER  TRANSPORT  SCHEMES,
 “That  8  sum  “not  _—  exceeding

 Rs.  6,13,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  comc  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Road  and  Water  Transport
 Scheme’.”’

 ‘DEMAND  No.  38—64——FaMmIne  RELIEF.
 “That  a  sum  not  exceeding

 Rs.  3,04,95,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete.  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Famine
 Relief’.””

 DEMAND  No.  39-—65---PENSIONS  AND  OTHER
 Retirement  Bénerirs.

 “That  aiosum  =  70  exceeding
 Rs.  +2,41,95,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Pensions  and
 other  Retirement  Benefits’.”

 DEMAND  No.  39~-20-—-PAYMENTS  OF  Com-
 MUTED  VALUE  OF  PENSIONS.

 “That  a  sum  =  not  exceediig
 Rs.  6,30,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the

 State  of  West  Bengal:  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year.  ending  the  3)st  day  of
 March,  1972,  in  respect  of  ‘Payments  of
 Commuted  Value  of  Pensions’.”

 DEMAND  No.  40--67—Privy  Purses  AND
 ALLOWANCES:  OF  INDIAN  RULERS,

 “That  a  sum  not  exceeding:  Rs.  18.000,
 be  granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  West
 Bengal  to  complete  the  surm  necessary  to
 Gefray  the  charges’  which  will”  come  in

 arse  of  paymitnt  duking  the  yéat  end-
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 ing  the  3tst  day  of  March,  1972,  in
 respect  of  ‘Privy  Purses  and  Allowances
 of  Indian  Rulers’.”’

 Demand  No,  4/—68—-STATIONERY  AND
 PrinTING.

 “That  a  sum  not  exceeding
 Rs.  78,24,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Stationery
 and  Printing’.’’

 DEMAND  No.  42-~70-—-Forest.

 “That  a  sum  not  exceeding
 Rs.  2,17,65,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Forest’.”

 Demand  No.  43-न  ~
 CONTRIBUTION.

 “That  a  sum  not  exceeding
 Rs.  7,73,69,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  J972,  in  respect  of  ‘Misceliane-
 ous—Contribution’.”

 Demanpo  No,  44—7!—MIUscELLANEOQUS—
 PANCHAYATS.

 “That  aoosum  not  exceeding
 Rs,  2.14,04,000  छह  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  suth  necessary  tu  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 Marth,  1972,  in  respect  of  ‘Miscellane--
 ous  Panchayats’.””

 Dawanp.  No:  45—-7!-—MIscettAnous—  :
 Seorts.  eS

 ‘That  “a  sum."  no
 Re,  126.15,000  ह  granted  to  the  Presi-
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 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal.  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Misccllane-
 ous—Sports’.””

 DmemanD  No.  46—-7!--MISCELLANEOUS—
 Civy.  Derence.

 “That  a  sum  not  _—  exceeding
 Rs,  !,2I,!7,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Benga!  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Miscellane-
 ous—Civil  Defence’.”

 DrManp  No.  47-न-
 OTHER  MISCELLANEOUS  EXPENDITURE.

 “That  a  sum  not  excecding
 Rs.  2,90,97,000  he  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972  in  respect  of  ‘Miscellane-
 ous--Other  Miscellaneous  Expenditure’.”

 Demanp  No.  47—09—CapitaL  OUTLAY
 ON  oTHER  WORKS.

 “That  a  sum  not  exceeding
 Rs.  4,11,00,000.  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Capital
 Outlay  on  other  Works’.”’

 Demand  No.  48—7i-—-MISCELLANEOUS—
 IRRECOVERABLE  LOANS  TO  DISPLACED
 PERSONS.

 “That  ai  sum  not  oxceeding
 Rs.  7,33,000  1...  granted  to  the  President

 ‘out  of  the  Consolidated  Fund  of  the:
 “State  of  West  Bengal  to.  complete  the
 ‘gum.  necessary  to  defray  the  charges
 hich  will  come:.in  course  of  payment
 daring  the  year  ending  the  3lat.  day  of
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 ous—Irrecoverable  Loans  to:  displaced
 Persons’.”

 Demand  No.  48—7]—Mrsce.Lancous—
 EXPENDITURE  ON  DisPLACED  PERSONS.

 “That  a  sum  not  exceeding
 Rs,  53,74,80,000  छद  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  copiete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972  in  respect  of  ‘Miscellane-
 ous  ~Expenditure  on  Displaced  Persons’.’*

 DEMAND  No.  48—l09—CapPitaL  OvuTLay  on
 OTHER  WorKS-~EXPENDITURE  ON  Dis-
 PLACED  PERSONS,

 “That  a  sum  not  exceeding
 Rs,  51,33,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  other  Works——Expenditure  on
 Displaced  Persons’.’”’

 DemManD  No.  48---LoANS  AND  ADVANCES  TO
 DisPLAcep  Persons.

 “That  a  sum  not  exceeding
 Rs.  40,00,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Loans  and
 Advances  to  Displaced  Persons’,”’

 Demanp  No,  50-~98—CapiraL  OuTLAy  on
 Muttipurrose  River  ScHemMes—Damo-
 DAR  VALLEY  ProJect.

 “That  a  sum  not  exceeding
 Rs.  3,69,99,000  be  granted  to.  the  Presi-
 dent  out  .of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course.  of  payment
 during  the”  year  cnditg  the  3ist  -day  of
 March,  1972  in  respect  of  ‘Capital  -Out-
 lay  on  Multipurpose  River.  ‘Schemes—
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 Demends,  Ras.,  efc.

 {Me;  Chairman]
 Demand  No.  5!—~-i03—Caprra  OUTLAY

 on  Pusiic  Works

 “That  &  sum  not  exceeding
 Rs.  5,26,16,000  छह  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of

 ५  the  State  of  West.  Bengal  to  .  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment

 during  the  year  ending  the  3ist  day  of
 March,  1972  in  respect  of  ‘Capital
 Outlay  on  Public  Works’.”

 DEMAND  No,  52—24—CAapiraL  OUTLAY  ON
 ScHemeEs  OF  GOVERNMENT  TRADING.

 “That  ai  osum  not  exceeding
 Rs.  3,38,79,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fuad  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Capital
 Outlay  on  Schemes  of  Government
 Trading’.”

 DemManp  No.  54—LOANS  AND  ADVANCES
 BY  State/Union  Terrirory  Govern-
 MENTS.

 “That  ai  sum  not  exceeding
 Rs.  18,22,70,000,  1-३  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  33  day  of
 March,  1972,  in  respect  of  ‘Loans  and

 ‘Advances  by  State/Union  Territory
 Governments.

 MR.  CHAIRMAN  :  The  question  is  :

 “That  this  House  approves  the
 Proclamation  issued  by  the  President  on
 the  29th  June,  1971  under  article  356  of
 the  Constitution  in  relation  to  the  State
 of  West  Bengal

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  question  is

 “That  the  Bill  to  confer  on  the  Presi-
 dent  the  power  of  the  Legislature  of  the
 State  of  West  Bengal  to  make  Jaws,  be
 taken  into  consideration.”

 (SHRIEK.  R.  GANESH)’:

 JULY:  26,  1978  °  West  Bengal  Appropriation  724
 (No.2)  Bil,  I977

 MR.  CHAIRMAN  :  We  shall  now.  take
 up  the  clauses.

 The  question  is  :
 “That  clause  2  stand  part  of  the

 Bill”.

 The  motion  was  adupted.

 Clause  2  was  added  to  the  ‘till.

 MR.  CHAIRMAN :  There  is  an  amend-
 ment  to  claus¢é  3  in  the  name  of  Shri
 Somnath  Chatterjee.  The  hon.  Member  is
 absent.

 The  question  is  :
 "That  clause  3  stand  part  of  the  Bill”.

 The  motion  was  adopted

 Clause  3  was  added  tv  the  Bill.

 MR.  CHAIRMAN  :  There  is  an  amend-
 ment  to  clau‘e  l  standing  in  the  name  of
 Shri  Somnath  Chatterjee.  The  hon.  Member
 is  absent.

 The  question  is  :
 “That  clause

 Bill.”
 The  motion  was  adopted.

 Clause  I  was  added  to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 I  stand  part  of  the

 SHRI  K.  C.  PANT  :  I  move  :

 “That  the  Bill  be  passed.”

 .MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  he  passed."
 The  motion  was  adopted.

 46.35  hrs.

 WEST  BENGAL  APPROPRIATION
 (४0.  2)  BILL*,  973

 THE.  MINISTER  OF  STATE.  IN
 THE  MINISTRY  OF  FINANCE

 IL.  beg.  to.  move.
 for  leave  to  introduce  .a  Bill.  to  authorise
 peynient.and  appropriation  of;  certain:  sam,  |  |
 from:  and  out  of  the  Consolidated.  Fund.  of  a
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 Demand  No.  3-—-48—PARLIAMENT,  STATE/ Damanp  No.  $-—!2-—Saces  TAx.

 “That  a  sum  not  exgpeding
 Rs.  57,67,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972  in  respect  of  ‘Sales  Tax’.”

 DEMAND  No.  6--3—Orner  TAXkS  “AND
 Duties

 “That  a  sum  not  excegiling
 Rs,  74,61,000,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  -3is¢  day  of
 March,  1972,  in  respect  of  ‘Other  Taxes
 and  Duties’.”*

 DEMAND  No,  7--न-.

 “That  a  sum  not  exceeding
 Rs,  20,35,C00  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary.  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending.the  3ist  day  of
 March,  1972  in  respect  of  ‘Stamps’.”’

 DeEmanp  No.  8—5-——REGISTRATION  FEES

 “That  a  sum  mot  exceeding
 Rs.  57,07,000  06  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West.  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Registration

 7  Fees’
 +9

 Demanp  No,  9—i6-—Inrerest  on  .  Dest
 AND  OTHER  OBLIGATIONS

 “That  a  sum.  not  exceediog
 Rs.  66,67,000  ह...  granted  to  the  Presi-
 dent.  out  of  the.  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  76  defray  the  charges

 7  ..Which  will  cone  in  course  of  payment
 me  daring  the  yeat  ending  the  ist  day  of

 March,  1972,  in  respect  of  “Interest  on
 me  Debt.  and  other  ‘Obligetiony’.”  .  .

 Demand  No.

 UNION  Terrrrory  LeGisLATURE.

 “That  a  sum  not  exczeding
 Rs.  62,56,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Parliament
 State/Union  Territory  Legislature’.

 न--न  ADMINIS
 TRATION.

 “That  ai  sum  not  exceeding
 Rs.  ‘5,74,89,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  camplere
 the  sum  necessary  to  defray  the  charges
 which  wifl  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972  in  respect  of  “General  Ad-
 ministration’.

 DEMAND  No.  3—2i—ADMINISTRATION  OF
 JUSTICE.

 “That  a  sum  not  exceeding
 Rs.  1,69,39,000  be  granted  to  the  Presi.
 dent  out  of  the  Consolidated  Fund  of.
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  ‘the  year  ending  the  3ist  day  of
 March,  41972,  in  respect  of  ‘Administra-
 tion  of  Justice’.

 Demand  No,—4—-22-—Jais,

 “That  a  sum  not  exceeding
 Rs.  1,75,59,000,  be  grantcd  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  campiete.
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist'  day  of:
 March,  1972,  in  respect  of  ‘Jails’.””

 Demann  No.  35—23-—-Po  ice,

 “That  a  sum  not  exceeding
 Rs.  21.5°3.75.000,  be  granted  to  the  Presi-  —
 dent-out  of  the  Consaiidated  Fund..of  .—
 the  State  of  West  Bengal  to  complete

 -'the-sumi  mecessary  to  defray  the:  otiarges
 «  Aphiich:  wif  -gome  in  course  of  payment

 ean  Ghavlng the  year  ontligg  the  Slat..day  of
 an  Afqbehy  AIT,  in  reapect of  "Poligg')”



 DEMAND  No.

 DEMAND  No.

 eu  West  Bengal  Budget,

 {Mr,  Chairman]
 6—26—-MSCELLANEOUS

 DEPART  MENTS-~-Fire  SERVICES.

 “That  a  sum  =  not  exceeding
 Rs.  58,48,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 ‘the  State  of  West  Bengal  to  camplete

 _the  sum  necessary  to  defray  the  charges
 ‘which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972  in  respect  of  ‘Miscellaneous
 Department—Fire  Services’.’’

 न-  MISCELLANEOUS
 Departments  ExciupiInG  Fire  Ser-
 VICES.

 “That  a  sum  not  exceeding
 Rs.  4,48,25,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Miscellaneous
 Departments—Excluding  Fire  Services’.”’

 DEMAND  No.  8—-27—Scientiric  Drrart-
 MENTS.

 “That  a  sum.  not  excceding
 Rs,  51,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  Charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Scientific
 Departments’.””

 DeEMAND  No.  19~28  EDUCATION.

 “That  a  osum_  not  exceeding
 Rs.  ‘54,75,  16,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated:  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  38  day  of
 March,  1972,  in  respect  of  ‘Education’.

 DeMAnD  No,  20--29-—-MEDICAL.

 “That  a  sum  not  exceeding
 Rs.  16,30,25,000  be:  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal.  to  complete
 the  sum  necessary  ‘to  defray  the  charges

 which  will  come  in  course.  of  payment

 FULY.  26,  3974

 Demand  No.

 Demands,  Res.,#c.  212

 during  the  year  ending  the  3ist  day  of
 ‘March,  1972,  in  respect  of  ‘Medical’.”’

 Demanp  No,  2t--30—Puaiic  HEALTH.

 “That  a  sum  =not  exceeding
 Rs,  8,35,60,000  0६  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Public
 Health’.”

 DEMAND  No.  22-  3]—AGRICULTURE—AGRI
 CULTURE,

 “That  aosum_  not  exceeding
 Rs.  10,23,99,000  bg  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Agricul-
 ture-~  Agriculture’,”*

 Demanv  No,  22—-95—CaPira  OUTLAY  ON
 SCHEMES  ON  AGRICULTURAL  IMPROVE-
 MENT  AND  RESEARCH.

 “That  aiosum  not  exceeding
 Rs.  I,78,04,C00  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  35  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Schemes  of  Agricultural  Improve-
 ment  and  Research’.”

 23-—3  l-—-AGRICULTURE-—
 FIsHERIES.

 “That  ai  sum  not  exceeding
 Rs.  49,26,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972  in  ‘respect  of  Agriculture—
 Fisheries’.’’

 Demand  No,  24—-33-—ANimMAL  HUSBANDRY.

 “That  a  sum  .  not  exceeding

 “Rs,  98,3700,  bo
 graaiod  to  th  Pres
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 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 Match,  1972,  in  respect  of  Animal  Hus.
 bandry’.”

 288

 DemMAnp  No,  24—-I24——  Capirat  Ouray
 ON  SCHEMES  OF  GoVERNMENT  TRADING—
 Greaten  Catcurra  MILK  SuPPLy
 Scneme.

 “That  a  sum  not  exceeding
 Rs.  10,92,58,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges which  will  come  in  course  of  payment
 during  the  year  ending  the  3st  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  schemes  of  Government  Trading—
 Greater  Calcutta  Milk  Supply  Scheme’.”

 DEManpD  No,  25—~34—Co-OPERATION.
 “That  ai  sum  not  exceeding Rs.  1,03,67,000  be  granted  to  the  Presi-

 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  I972,  in  respect  of  ‘Co-operation’.””

 Demanp  No.  26—-35—-Inpustrirs  --Inpus-
 TRUS.

 “That  a  sum  not  exceeding
 Ks.  2,05,61,000  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  comptete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Industries-—
 Industries’.””

 Demanp  No.  26~06—CaPitai  OUTLAY  on
 INDUSTRIAL  AND  ECONOMIC  DEvVEtop-
 MENT,

 “That's  a  sum  7०  -  exceeding
 Rs.  1,24, 13,000"  ह. .  granted  to  the  Presi-

 .dent  out  of  the  Consolidated  Fund.  of
 the  State  of  West  Bengal  to  complete

 the  sam  necessary  to  defray  the’  charges
 which  will  come  in  course’  of  payrhent
 during  the:year  eriding  the  3st  day  of

 Mavch,  1992,  in  respect  of  .  ‘Capital

 Ousiay mag
 opment’.

 SRAVANA  4,  893  (SAXA)

 Demanp-  No,

 Development.  Projects,
 fadustrial  and-Economic  Deve-.  tna  tension  Service  and.  Local  Development

 Demamile,  Res.,  ete.  24

 Demann.  No.  =  27--35—INDusTRIES—
 Corract  Inpusreies,

 “That  a  sum  not  exceeding
 Rs.  1,80,46,000.  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 Guring  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Industries—
 Cottage  Industries’.”’

 DEMAND  No.  27—96—CaprraL  OUTLAY  oN.
 INDUSTRIAL  AND  Economic  DEVELop-
 MENT—CorTAGe  INDUSTRIES,

 “That  a  sum  not  exceeding
 Rs.  1,33,000,  छ्  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Capital  Out-
 lay  on  Industrial  and  Economic  develop-
 ment—-Cottage  industries’.”

 28—-35—Inpustris—CIn-
 CHONA,

 “That  ai  sum  _onot  exceeding Rs.  44,55,000  फैट  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  cnding  the  3ist  day  of
 March,  I972,  in  respect  of  ‘Industries—
 Cinchona’.”

 ‘Demanv  “No,  28—37—Communrty  Deve-
 LOPMENT  Projects,  NATIONAL  EXTEN
 SION  SERVICE  AND  LOCAL  DEVELOPMENT
 Works.

 “That  a  sum  not  —éxooeding
 Rs.  ‘5,37,51,000  be  granted  to  the  Presi-
 dent  out  of  the’  Consolidated  Furid  of
 the  State  of  West  Bengal  to’  complete
 the  sum  neocssary  to  defray  thé  charges
 which  will  come  ia  course  ef  payment:
 during  the  yoar  ending:the  3ist  day of  |
 March,  1972;  im.  respect  of  ‘Commmuity

 Works’,”

 ‘Natipnel.  |  Bae  .



 (Mr.  Chairman]
 Dewanp  No.  29—209—Capirat  Ovur.ay

 TORY,  26,  in  Demands,  Rety  ete,  4s

 which  will  come  in  course  of  payment

 Demanp  No,

 ON  OTHER  Works—-ComMuUniTy  DEVELOF-
 _MENT  Provzects,  NATIONAL  EXTENSION
 Service  anD  Loca.  Development
 Works.

 “That  a  sum  not  exceeding
 Rs.  5,81,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the  State
 of  West  Bengal  to  complete  the  sum  ne-
 eessary  to  defray  the  charges  which  will
 come  in  course  df  payment  during  the
 year  ending  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  other
 Works-Community  Development  Pro-
 jects,  National  Extension  Service  and
 Local  Development  Works’.”

 DEMAND  No,  29~--LoANS  AND  ADVANCES
 ‘ONDER  Communtrry  Devetorment  Pro-
 JeCTs,  NATIONAL  EXTENSION  SERVICE  AND
 Loca,  Deveropment  Works.

 “That  a  sum  not  exceeding
 Rs.  4,33,000  bé  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Loans  and
 Advances  under  Community  Develop-

 -Ment  Projects,  National  Extension  and
 Local  Development  Works’.”

 DEMAND  No.  30—38-—LABOUR  AND  Emp-
 LOYMENT.

 “That  a  sum  not  exceeding
 Rs,  2,91,56,000  1 ॥  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Labour  and
 Employment’.

 34—39-—MSCELLANEOUS,
 SOCIAL  AND  DaveLopmenrat,.  ORGANI-

 BATIONS—-WELFARE  OF  SCHEDULED  TRIBES
 AND,  CASTES  AND  oTHER  BACKWARD
 CLASSES.

 “That  8  sum:  not  exceeding
 -  Rs.  1,56,90,000.  be  granted  to.  the  Presi-

 dent  out  of  the  Consotidited’  Fund  of.
 the  State.  of  West  Bengal  t6  complete

 ths  sum  necessary  vi  defray  the  Charges  Ra,  2,91,04,000  be  granted  to

 Demanp  No.

 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Miscellaneous,
 Social  and  Developmental  Organisa-
 tions—Welfare  of  Scheduled  Tribes  and
 Castes  and  other  Backward  Classes’."'

 32—39—  MISCELLANEOUS,
 SociaL  AND  DEVELOPMENTAL  ORGANI-
 SATIONS—EXCLUDING  WELFARE  oF
 ScHeputep  TRises  AND  CasTES  AND
 OTHER  BACKWARD  CLASSES.

 “That  a  sum  not  exceeding
 Rs,  1,27,72,000,  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3Ist  day  of
 March,  1972,  in  respect  of  ‘Miscellaneous,
 Social  and  Developmental!  Organisations-
 Excluding  Welfare  of  Scheduled  Tribes
 and  Castes  and  other  Backward  Classes’.”

 DEMAND  No,  33—42—-MULTIPURPOSE  RIVER
 SCHEMES.

 “That  a  sum  not  exceeding
 Rs,  4,09,24,000  be  granted  to  the  Presi-
 ‘dent  out  of  the  Consolidated  Fund  of

 "the  State  of  West  Bengal  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Multipurpose
 River  Sehemes’.”

 Demann  No.  33—-43—IRRIGATION,  Navi-
 GATION,  EMBANKMSNT  AND  DRAINAGE
 Woaxs  (COMMERCIAL),

 “That  a  sum  not  exceeding
 Rs.  81,87,000  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  West  Bengal  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 ducing  the  year  ending  the  3ist-  day  of
 Masch,  £972,  in  respect  of  ‘Irrigation,
 Navigation,  Embankment  and  Drainage
 Works  (Commercial)’.”

 Demanp.  No,  33—44—Innication,  Navie
 “GATION,  EMBANKMENT  AND  Daatnacs
 Works  (Non-Commercuy)..
 OMThat  am.  not  sexcceding
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 the.  State  of  West  Bengal  for  the  services  of
 the  financial  year  1971-72

 MR.  CHAIRMAN  :  The  question  is:

 “That  leave  be  granted  to  introduce
 &  Bill  to  authorise  payment  and  appro-
 priation  of  certain  sums  from  and  out
 of  the  Consolidated  Fund  of  the  State
 of  West  Bengal  for  the  services  of  the
 financial  year  97!-72.°"

 The  motion  was  adopted.

 SHRI  K.  R.  GANESH  :
 I  introduce  द

 the  Bill
 I  beg  to  move  f  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  for  the  services
 of  the  financial  year  1971-72,  be  taken
 into  consideration.”

 DR.  RANEN  SEN  (Barasat)  :  I  want
 to  say  a  few  words.

 MR.  CHAIRMAN  :  He  has  to
 notice  which  he  has  not  done.

 give

 MR.  CHAIRMAN :  Motion  moved  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  for  the  services
 of  the  financial  year  ‘197)-72,  be  taken
 into  consideration.”

 DR.  RANEN  SEN  :  It  has  boen  the
 practice  here  to  allow  a  member  to  make  a
 few  observations  at  this  stage  also.  This  is
 in  our  convention.  The  only  difference  is
 that  I  have  not  written  to  you.  I  havo  been
 here  for  10  years  and  you  have  also  been
 Chairman  for  a  long  time.  I  want  only  five
 minutes.

 MR,  CHAIRMAN  :  Under  the  rules,  it
 is  not  permitted.  But  as  a  special  case,  I
 allow  him

 DR.  RANEN  SEN  :  I  would  draw
 attention  to  only  two  points.  A  Land  Refo-
 rms  Act  has  been  passed  in  West  Bengal
 during  President's  rule.  But  there  are  instan-
 ces  in  many  districts  where  it  is  not  imple-
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 ‘mented.  Then  even  where  it  is,  there  are
 thousands  and  thousands  of  cases  where  the
 peasantry  has  been  evicted.  Police  cases
 have  been  instituted  against  them  one  year
 or  two  years  ago.  There  is  a  teport  in  the
 Calcutta  papers  that  there  are  nearly
 300,000  cases  pending.  While  J  agree  with
 Shri  Pant  that  the  Bandh  threatened  by  the
 CPI  (M)  should  be  abandoned—it  is  to  be
 Noted  they  are  also  trying  to  come  in  line
 by  dining  with  the  Prime  Minister  and  all
 that  ;  it  is  a  good  sign-~Government  should
 also  try  to  create  a  climate  conducive  to
 Peace.  If  there  are  300,000  cases  agaimst  the
 peasants,  such  a  climite  of  ०९४०८  cannot  be
 created,  You  do  not  require  the  CPIM  to
 start  a  Bandh  ;  in  West  Bengal  today,  a
 dozen  persons  can  bring  about  a  Bandh  for
 24  hours.  They  just  go  through  the  -streets
 shouting  ‘close,  close’  and  shops  will  close
 and  buses  will  go  off  the  streets.  So  in  order
 to  bring  about  a  healthy  climate,  while  the
 idea  of  Bandh  has  to  ‘be’  abandoned,  .  the
 eviction  of  the  peasantry  which  has  assumed
 enormous  proportions  today,  has  algo  to
 stop.

 SHRI  SAMAR  GUHA  rose—

 MR.  CHAIRMAN :  No  please.

 SHRI  K.  R.  GANESH  :
 noted  and  steps  are  being  taken.

 It  has  been

 SHRI  SAMAR  GUHA  rose—

 MR.  CHAIRMAN  :  No,  no.  I  gave  him
 special  permission.  {  do  not  allow  anything
 else.

 Now,  the  question  is  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund  of
 the  State  of  West  Bengal  for  the  services
 of  the  financial  year  97I-72,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  question  is  :

 “That  clause  2  stand  part  of  the  Bill,”
 The  motion  was  adopted,

 ‘Clause’?  wax  added  to  the  Bill,  |  °*

 om  t.  Introguced  moved  with  the
 recom  mnendation  of  she  Presigent;--”

 ee  a  er  ra  a  A  नि्डलननल, ्
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 Clawee  3,  the:  Schedule,  Clause  i,  the  °
 Exucting  Formula  and  the  Title  were

 qalded to:  the  Bill.

 SHRI  K.  R.  GANESH  :  I  move  :

 “That  the  Bill  be  pass

 MR  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  be  passed.”
 The  motion  wos  adopted.
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 THE  MINISTER  OF  FINANCE  (SHRI
 VESHWANTRAO  CHAVAN):  I  beg  to
 move:

 "That  the  Bill  to  give  effect  to  the
 finencial  proposals’  of  the.  Central
 Government  for  the  financial  year  19T1-
 72  end  to  provide  for  the  levy  of
 foreign  travel  tax,  be  taken  into*consi-
 deration.”’
 The  important  features  of  the  proposals

 in  the  Bill  were  outlined  by  me  ia  my
 Budget  speech  and  the  detaiJs  of  the  specific
 provisions  in  the  Bill  have  also  been  spelt
 out  in  the  Explanatory  Memorandum  cir-
 culated  to  Hon'ble  Members  along  with  the
 budget  papers.  हैं  do  not,  therefore,  pro-
 pose  to  take  the  time  of  the  House  in  going
 over  the  entire  ground  again,  and  shall
 confine  myself  merely  to  explaining  the
 principal  changes  that  I  propose  to  intro-
 duce  in  the  provisions  of  the  Bill.  The
 valuable  suggestions  that  I  have  received
 beth  from  Hon'ble  Members.  and  others
 have  been  of  considerable  assistance  to  me
 in.  formulating  these  amendments  and  I
 would  like  to  take  this  opportunity  of
 expressing  my  gratitude  to  those  who  have
 provided  comments  on  the  proposals.  I
 have  also  met  the  representatives  of  various
 Associations.  I  have  also  had  the  benefit
 of  consvltations-with  my  colleagues  in  the
 Cabinet.

 The  mam.  objectives  of  the  BiH  are  to
 simplify  and  rationalise  the  taxation  laws
 and  to  reduce  opportunities  for  evasion  of
 taxes,  as  also  to  bring  about  a  scaling  down
 of  the  concentration  of  economic  power
 and  reduction  in  the  inequalities  of  income
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 and  wealth  aod,  if.  I  may  so,  it  has  beon
 widely  acknowledged  that  the  proposals
 the  Bill  will  go  a  long  way  to  meet  these
 objectives.  What  I  propose  to  do  through
 the  amendments  is  to  suggest  a  few  changes
 for  rationalising  some  of  the  provisions  of
 the  Bill,  in  certain  other  cases,  to  make
 them  more  effective  in  achieving  the  objec-
 tives  underlying  them.

 In  the  field  of  direct  taxes,  the  Bill
 contains  proposals  for  imposing  a  ceiling  on
 the  remuneration  of  employees  which  would
 be  deductible  in  computing  the  taxable  in-
 come  of  a  company  or  any  other  taxpayer.
 The  maximum  amount  that  will  be  deducti-
 ble  in  respect  of  any  one  employee  will  be
 limited  to  Rs.  5,000  for  each  month  or  part
 thereof  comprised  in  the  period  of  employ-
 ment  of  the  employee  in  India  during  the
 relevant  account  year.  The  expenditure
 incurred  in  providing  any  requisites  etc.  to
 an  employee  will  also  be  restricted  to  20%
 of  the  salary  of  the  employee  or  Rs.  1,000,
 per  month,  whichever  is  higher  In  regard
 to  directors  or  persons  who  are  substantially
 interested  in  the  company  or  their  relatives,
 there  will  be  a  similar  ceiling  of  Rs.  72,000
 for  the  year.  In  the  case  of  employees,
 certain  items  of  expenditure,  such  as,  contri-
 butions  to  recognised  provident  funds,  home
 leave  travel  concession,  etc.  will  not,  how-
 ever,  be  taken  into  account  for  purposes  of
 applying  the  aforesaid  ceiling  limit,  I
 now  propose  to  make  an  amendment  in  the
 relevant  provision  in  order  to  place  director-
 employees  00  a  par  with  other  employees
 in  this  regard.  I  also  propose  to  clarify
 that  where  the  expendiiure  on  account  of
 remuneration,  benefits  or  amenities  provided
 to  a  directer  does  not  relate  to  a  full  year,
 the  deduction  for  such  expenditure  will  be
 reduced  proportionately,  and  further  that  in
 a  case  where  a  person  is  a  director  of  the
 company  for  a  part  of  the  account  year  and
 an  employee  for  another  part  of  the  year,
 the  deductible  amount  of  expenditure  in-
 curred  by  the  company  in  _  providing
 remuneration,  benefits  or  Pequisites  to  such
 a  person  wilt  be  limited  to  Rs.  72,000.

 The  Bill  proposes  to  limit  the  deduction
 upto  Rs.  3,000  presently  available  io  all
 categories  of  tax-payers  in  respect  of  income
 from  investments  in  specified  categories.  of
 financial  assets,  such  as,  Government  securi-
 ties,  company  shares,  bank  deposits,  etc.,  to

 *Moved  with  the  recommendation  of  tha  President,
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 individuals  and  Hindu  undivided  families
 only,  Having  regard  to  the  special  position
 of  married  couples  governed  by  the  system
 of  community  of  property  in  force  in  the
 Union  Territories  of  Dadra  and  Nagar
 Haveli  and  Goa,  Daman  and  Diu,  I  propose
 to  extend  the  benefit  of  this  deduction  to
 such  married  couples  as  well.

 There  has  been  some  criticism.  of  the
 proposal  in  the  Bill  to  include  in  the  net
 wealth  for  purposes  of  taxation  the  first
 Rs.  4  lakh  of  wealth  in  the  case  of  indivi-
 dual  assessees  and  the  first  Rs.  2  lakhs  in
 the  case  of  Mindu  undivided  families,  where
 the  net  wealth  exceeds  the  aforesaid  fimits.
 In  particular,  it  has  been  urged  that  this
 provision  will  operate  harshly  in  cases  of
 middie  class  people  where  the  only  inoome
 derived  by  a  taxpayer  is  from  house  pro.
 perty  let  out  to  others.  Under  an  existing
 Provision  in  the  Wealth-tax  Act,  one  house
 or  a  part  of  a  house  belonging  to  a  tax-
 payer  and  exclusively  used  by  him  for  his
 own  residence  is  exempt  from  wealth-tax
 up  to  a  value  of  Rs.  !  lakh.  I  propose  to
 provide  that  this  exemption  will  also  be
 available  in  respect  of  let-out  house  pro-
 periy  in  the  same  manner  and  to  the  same
 extent  as  the  existing  exemption  in  respect
 of  self-accupied  house  property.

 In  my  Budget  speech,  I  had  announced
 my  intention  to  discontinue  development
 rebate  in  respect  of  ships  acquired  or  machi-
 nery  and  plant  installed  after  May  31,  1974,
 We  have  already  issued  the  notification
 giving  effect  to  this  proposal.  It  bas  been
 represented  that  the  withdrawal  of  develop-
 ment  rebate  after  the  three-year  notice
 period  would  result  in  retarding  decisions
 for  establishing  new  units  or  expansion  and
 moderanisation  of  the  existing  units.  In
 this  connectiun,  it  has  been  mentioned  that
 the  various  licensing  and  regulatory  proce-
 dures  take  a  considerable.  amount  of  time
 before-a  licence  can  feuctify,  and,..as  euch,
 the  new  projects  will  have  te  06  largely
 planned  on.  the  basis  that:  the  development
 rebate  will  not  be  admissible  in.  their  cases.
 We  are  contemplating  certain  steps  to
 expedite.  the  work  relating  to  licensing  and
 other  regulatory  procedures.  This,  I  hope,
 will  result  in.  expediting  ‘the.  decisions  by
 various  .ageacies  concerned  with  licensing
 and  other  matters..  Although  the  develop-
 ment  rebate  has  resyed  a  very  useful  purpose
 in  attracting  inyestments  io.  industry  during

 last  7  yoats  of  its.operation,  i  feel  that
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 at  the  presont  atage  of  our  development,  it
 is  no  longer  necessary  to  continue  this.  con
 cession.  Development  rebate  has  been
 criticised  by  several  persons  aa  leading  to
 wasteful  use  of  scarce  capital  resources  and
 has,  to  some  extent,  led  to  a  concentration
 of  economic  activity  in  the  hands  of  existing
 firms.  4  am  not,  however,  suggesting  that
 there  may  not  be  need  for  better  conceived

 ‘tax  incentives  for  encouraging  industries  ia
 certain  selected  sectors  or  those  in  backward
 areas.  We  propose  to  study  this  problem
 ta  depth  and  I  shall.  be  grateful  for  aay
 suggestions  that  the  Hon’ble  Members  insy
 like  to  make  in  this  behalf.

 I  now  turn  to  the  proposals  in  the  Bill
 regarding  indirect  taxation.  I  have  already

 sdealt  with  the  proposais  relating  to  Customs
 and  Central  Excise  in  my  Budget  speech
 and  in  my  reply  to  the  general  discussion
 on  the  Budget.  Some  of  the  budget  ‘levies
 notably  those  relating  to  maida  and  course
 cloth,  were  withdrawn  at  the  stage  of  the
 general  discussion.  While  the  other  pro-
 posals  do  not  call  for  any  material  change,
 some  notifications  are  necessary  and.  desir-
 able  in  order  to  remove  anomalies  or  hard-
 ship  and  inconvenience  particolarly  to  small
 producers.  And  I  now  propose  to  indicate
 some  of  the  modifications  regarding  Customs
 and  Lxoise  Duties

 I  shall  first  deal  with  Customs  duties.
 in  view  of  the  high  margin  of  profit  on
 imported  staple  fibre,  I  had  proposed  .as
 part  of  the  budget  a  duty  of  i00  per  cent
 ad  valorem.  While  the  duty  on  non-celln-
 losic  staple  fibre  wiil  remain  at  this  level,  I
 propose  to  reduce  this  duty  to  30  per  cent
 ad-valorem  in  the  case  of  celinlosic  staple
 fibre  which  is  a  cheaper  variety  of  staple
 fibre  being  imported  to  meet  the  cotton
 shortage  in  the  country.  हम  notification
 giving  effect  to  this  change  in  duty  is  being
 issued.

 On  the  basis  of  the  revised  structure  of
 ‘import  duties,  a  rate  of  100%  was  prescri-
 bed  for  all  dry  fruits.  Consequential  amen-
 dments  have  now  been  made  in  the  tariff
 values  fixed  for  assessment  of  these  dry
 fruits  and  a  notification  is  being  issued
 giving  effect  to  the  revised  tariff  values.  The
 revised  tariff  values  being  generally  lower
 than  those  in  force  hitherto,  the  burden  of.  |
 duty  will  be  correspondingly.  Wes.  In  order
 to  remove  the  disparitie:  ia  the  incidence  of
 duties  caused  by  different  modes  of  -aesgeg:
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 iment,  the  system  of  assessment  on  the  ©  basis
 of  tariff  values  which  was  hitherto  applica-
 ble  to  goods  of  Afghanistan  otigin  only,
 has  now  been  extended  to  all  dry  fruits

 Coming  next  .to  Central  Excise  duties
 I  propose,  in  line  with  the  concessions
 already  announced  at  the  time  of  the  intro-

 duction  of  the  Finance  Bill  in  favour  of
 ‘gmail  units,  to  exempt  wholly  from  excise
 duty  the  production  of  compounded  lubri-

 cating  oils  and  greases,  by  units  which  do
 “not  use  power.

 There  have  been  a  large  number  of
 tTepresentations  from  the  manufacturers  of
 rubber  products  and  vegetable  non-essential
 oils  using  solvent  extraction  process  against
 the  increased  duty  on  certain  special  boiling
 point  spirits  on  the  ground  that  it  would
 result  in  higher  cost  of  production  and

 a  price  tise  on  a  number  of  products.  I  have
 carefully  considered  these  representations
 and  have  decided  to  reduce,  subject  to  cer-

 _tain  procedural  safeguards,  the  effective  rate
 -of-  duty  from  Rs.  845  to  Rs.  425  per  Kilo-

 litre  (nearly  half  of  the  present  level)  on
 special  boiling  point  spirits  with  the  nomi-

 -nal  boiling  point  ranges  of  55  to  225°C  and
 -63-to  70°C  which  are  used  in  the  manufac-
 ture  of  rubber.  products  and  solvent  extrac-
 tion  of  oils,  respectively.

 Keeping  in  view  the  concession  already
 extended  in  respect  of  cortain  specified
 motor  vehicle  parts  intended  to  be  used  as
 original  equipment  parts  of  motor  vehicles,
 I  propose  to  extend  a  similar  concession  to
 such  parts  going  into  the  manufacture  of
 assembled  components  like  brake  assemblies
 ete.  or  automobile  engines,  provided  that
 ‘these  assembled  components  or  engines  are
 used  as  original  equipment  parts  in  the

 -manufacture  of  motor  vehicles.

 I  also  propose  to  extend  the  concession
 already  announced  to  the  small  manufac-
 turers  in  respect:of  certain  specified  motor
 vehicle  parts,  to  the  manufacturers,  of  elec-
 tric.  horns,

 in  order  that  the  levy  of  duty  on  oxygen
 gas  docs.  not  adversely  affect  the  steel  and
 fertiliser.  industry,  I  propose  to  exempt
 oxygen  gas  wholly  from  payment  of  |  central
 excise  duty  if  it  iy  used  in.‘  the’  nianufrcture
 Of  steel  and  fertilisers

 Further,  inorder  to-mest  demande  from
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 the  manufacturers  of  gases  who  apprehend
 considerable  difficulties  in  the  matter  of
 declaration  of  assessable  values,  it  is  pro-
 posed  to  fix  tariff  values  in  respect  of
 oxygen,  chlorine  and  ammonia  gases,

 I  also  propose  to  restore  the  pre-Budget
 rate  of  10  per  cent.  advalorem  in  respect  of
 electrical  porcelain  insulators  as  a  measure
 of  reducing  the  cost  burden  on  rural  elec-
 trification  programme.

 In  respect  of  cinematograph  projectors,
 I  propose  to  fix  tariff  values  for  35  mm  and
 70  mm  projectors  to  eliminate  certain  admi-
 nistrative  difficulties.  Further,  as  I  would  not
 like  the  cause  of  education,  family  plaaning,
 agriculture  and  public  health  programmes  to
 suffer  owing  to  the  new  levy  on  cinemato-
 gtaph  projectors,  I  propose  to  exempt  16mm,
 projectors  used  for  these  purposes  wholly
 from  the  central  excise  levy  subject  to  cer-
 tain  checks  and  procedural  safeguards.

 In  the  wake  of  the  withdrawal  of  exe-
 mption  on  agricultural  tractors,  some  points
 of  doubt  had  been  raised  whether  power-
 tillers  would  also  attract  central  excise  duty.
 This  point  has  been  carefully  considered  and
 it  hss  been  clarified  that  for  purpose  of
 levy  of  central  excise  duty,  power-tillers
 cannot  be  classified  as  agricultural  tractors
 and  therefore  the  levy  imposed  on  the  latter
 is  not  chargeable  on  the  former.  Customs
 duty  will,  however,  be  charged  on  imported
 power-tillers.

 The  Hon’ble  Members  will  recall  that
 in  my  Budget:speech  I  had  made  a_  mention
 of  rationalisation  of  the  concessions  availa-
 bie  to  independent  processors  of  cotton
 fabrics,  By  this  measure,  the  haud  process-
 ing  units  which  were  hitherto  enjoying  com-
 plete  exemption  from  processing  duty,  were
 subjected  to  a  certain  amount  of  duty  on
 the  processing  done  by  them,  It  has  been
 represented  by  this  sector  of  the  industry
 that  the  rates  proposed  are  too  heavy  for
 them  and  that  it  will  also  be  difficult,  parti-
 eutarly  for  the  smallar  units,  to  follow  the
 normal  procedure.  for  paying  excise  duty.

 k  have  carefully  considered  these  representa-
 tions.  I  am  making-a  substantial  reduction
 in  the  rates  of  duty  which  were  proposed
 for  them.  To  obviate  the  procedural  forma-
 tities  and  checks,  an  optional.  compounded

 ‘levy  scheme  is.  alao  being  notified  under
 whith  the  effective  rates  will  be  somewhat

 tees  than  even.  the  reduced.  standard  rates,
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 Hon'ble  Members  may  recall  that  I  had
 proposed  8  levy  जा  certain  ‘ready-made
 garments  and  in  order  to  protect.  the.  small!
 manufacturers.  the  levy  was  intended  to

 -be  confined  only  to  such  articles  which  are
 manufactured  with  the  aid  of  power  and
 sold  under  a  registered  trade  mark  or  brand
 name,  However,  subsequent  to  this,  some
 of  the  leading  manufacturers  of  ready-made
 garments  have,  with  a  view  to  avoid  pay-
 ment  of  central  excise  duty,  de-registered
 their  brand  names.  In  order  to  ensure  that
 the  big  manufacturers  of  ready-made  gar-
 ments  do  not  get  away  in  this  manner,  I
 have  made  certain  modifications  in  the
 existing  definition.  Simultaneously,  however,
 T  am  providing  for  adequate  relief  to  the
 smaller  manufacturers  by  increasing  the
 exemption  limit  of  clearances  for  ready-
 made  garments  to  Rs5  lakhs  per  annum.
 This  concession  will  not,  however,  be  avail-
 able  to  those  manufacturers  whose  annual
 clearances  exceed  tne  limit  of  Rs.  5  lakhs
 in  a  financial  year.

 The  maximum  number  of  representa-
 tions  have  been  received  in  respect  of  the
 levy  on  bolts  and  nuts  and  screws.  These
 reparesentations  dea!  mainly  with  either  tbe
 scope  of  the  tariff  item  or  the  difficulties
 experienced  by  the  smaller  producers.  After
 careful  consideration  of  these  representations,
 the  precise  scope  of  the  tariff  items  is  being
 clarified  to  include  only  such  bolts,  nuts
 and  screws  which  are  cxclusively  fasteners
 and  have  no  functional  utility  otherwise.
 The  difficulties  of  the  smaller  producers
 have  also  been  looked  into  and  after  consi-
 dering  the  vorious  possibilities  to  allevaite
 them,  ]  have  decided  to  exempt  bolts,  nuts
 and  screws  produced  by  a  manufacturer
 whose  total  value  of  clearances.  does  not
 exceed  Rs.  5  lakhs  in  a  financial  year,  as
 in  the  case  of  ready-made  garments.  This
 exemptipn,  I  hope,  should  meet  adequately
 the  demand  of  the  smaller  units.

 Apart  from  the  reliefs  and  concessions
 I  have  mentioned  above  which  all  relate  to
 the  proposals  made  in  the  Budget,  I  would
 also  like  to  take  this  opportunity  of  annou-
 neing  another  relief,  by  way  of  total  exem-
 ption  from  excise  duty  on  cigars  atid
 cheroots.  This  industry  which  is  mainly  in

 _the  cottage  sector,  and  highly  jabour  inten-
 sive,  has  been  Janguishing  over  the  years,
 fragmenting  itself  and  confining  itself.  more

 ‘and  more  to’  the  manwfacture  of  .infarior
 variety  of  cigars  and  cheroots  as  they’  are.

 mot  able  to  bear  the  incidence  of  excise
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 duty  leviable  on  _  the  costlier
 varicties  The  loss  .  of  revenue
 by  this  exemption  will  be  about  Rs.  7  lakhs
 per  annum.  I  hope  this  exemption  will  help
 to  revive  this.  industry  and  also  give  a  fillip
 to  the  export  of  quality  cigars  and  cheroots,

 A  number  of  tetters  have  been  received,
 including  from  some  Hon’ble  Members,
 about  the  Foreign  Travel  Tax.  In  view  of
 the  novelty  of  the  tax  in  this  country  and
 the  many  representations  received,  I  propose
 to  revise  the  rate  of  the  tax  and  now  intend
 to  make  a  beginning  with  a  15%  rate  of
 tax  for  the  Standard  first  class  and  only
 10%,  rate  for  the  Economy  or  Tourist
 class,

 ‘Thave  to  taken  into  account  various
 representations  made  that  relief  should  be
 given  for  certain  classes  of  passengers.
 Hon'ble  Members  will  recall  that  even  at
 the  time  of  proposing  the  tax  I  had  annou-
 nced  exemption  from  tax  ia  the  case  of
 students  and  scientists.  It  was  also  clarified
 in  the  Memorandum  circulated  to  the
 Members  at  the  time  that  in  so  far  as
 Students  are  concerned,  the  exemption
 would  apply  to  all  of  them  who  go  abroad
 for  studies  or  technical  courses  whether
 foreign  exchange  is  released  for  them  by  the
 Reserve  Bank  or  they  do  not  ask  for  foreign
 exchange  but  are  otherwise  eligible  for  it.
 I  should  like  to  amplify  this  by  saying  that
 this  exemption  would  apply  only  to  those
 who  travel  by  Economy  class,  as  Hon'ble
 Members  would  appreciate  that  those  who
 travel  by  First  Ciass  are  certainly  in  a  posi-
 tion  to  pay  for  that  luxury  and  can  there:
 fore  afford  to  pay  the  tax  also.  As  for  scien-
 tists,  4  would  like  to  clarify  that  the  inten-
 tion  is  to  exempt  them  from  the  tax  provi-
 ded  they  are  sponsored  by  Universities  and
 such  other  institutions  engaged  in  scientific
 research  as  may  be  approved  by  the  Govern-
 ment  of  India  in  this  behalf  and  the  purpose
 of  the  travel  is  for  participation  in  an  appr-
 oved  international  conference,  seminar,  etc.
 Here  too,  naturally,  the  concession  would
 apply  only  to  travel  by  Economy  class.  I
 also  propose  to  exempt  deck  passengers
 travelling  by  sea  for  approved  pilgrimages
 like  the  Haj.  Employees  of  airlines  and
 shipping  companies  have  represented  that
 as  a  part  of  their  service  conditions  they  are
 allowed  to  travel  free  abroad:  once  in  a
 while,  The  airlines:  companies  also:  give  free:
 tickets  on  other  occasions,  euch  as"  inatigu-

 “tal  flights.  I  propose  to  ‘exempt’  such:  free
 tickeis'  ‘only  as'are  given.  '  to  employees
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 “Bs  part  ‘te  their  service
 eotnditiens  ‘or  for  inaugural  fights  but
 here  too,  the  concession  will  be  confined  to
 travel  in  the  Beonomy  ctass  only.

 As  the  rules  and  procedural  arrange-
 ments  have  to  be  finalised  ‘before  this  levy
 can  come  into  operation,  a.  cettain  time  is
 needed  fer  this  purpose  after  the  Bill  is
 passed.  My  intention  is  to  bring  the  tax  into
 effect  from  the  I5th  October,  71,

 The  loss  in  revenue  as  a  result  of  the
 Modifications  now  proposed  in  the  travel
 tax  are  very  roughly  estimated  to  be  about
 Rs.  3  to  4  crores  for  this  year.  Taking  all
 the  concessions  made  since  the  introduction
 of  the  Budget,  inctuding  those  in  respect  of
 ‘Maida  and  coarse  cloth,  the  net  effect  this
 year  will  be  =  loss  in  revenue  of  about  Rs
 15  crores.  I  hope  Hon'ble  Member  would
 at  least  agree  that  if  {  had  to  cast  the  net
 wide  in  augmenting  budgetary  resources
 this  year,  I  have  been  equally  respomive  to
 suggestions  for  modifications  and  reductions
 to  remove  undue  hardship  and  give  relief
 te  the  smaller  manufacturers.

 Finally,  I  might  refer  to  a  matter  not
 connected  with  the  Finance  Bill  but  which
 has  a  bearing  on  mobilisation  of  resources
 through  the  voluntary  savings  of  the  people.
 Hon'ble  Members  will  be  glad  to  know  that
 the  net  collections  under  smal!  savings  were
 about  Rs.  197  crores  last  year,  that  is  to
 say,  about  Rs.  70  crores  more  than  the
 collections  in  the  preceding  year.  In  view
 of  the  urgent  need  to  step  up  these  collec-
 tions  still  further  so  as  to  counteract  the
 inflationary  trends  in  the  economy  and  to
 find  the  much  needed  resources  for  develop-
 ment,  it  has  been  decided  that  the  limits  of
 deposits  in  the  7-year  National  Savings
 Certificates  (II  and  HI  Issues),  taken  to-
 gether,  should  be  enhanced  from  Rs.  25,000
 to  Rs.  $0,000  for  individual  holdings  and
 from  Rs.  50,000  to  Rs.  1,00,000  for  joint
 holdings,  with  effect  from  Ist  August,  1971,
 It  has  also  been  decided  that  5-Year  Fixed
 Deposits  receivable  at  the  Post  Offices  anil
 Branches  of  the  State  Bank  of  India  and
 its  subsidiaries  will  not  be  received  after
 the  close  of  business  on  the  3ist  July,
 4971.

 To  enlist  the  co-aperation  of  the  State
 Governments  in  increasing  ‘the  collections
 under  the  Public  Provident  Fund  Scheme,

 dt.  has  been.  decided.that  with  effect  from.  the
 _ourrent  .year,  the  Public  Provident  Fund
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 Scheme  will:form  part  of  the  Small  Savings
 ‘Scheme  for  the  purpuse  of  determining  joans
 admissible  to  State  Governments  in  respect
 of  the  Small  Savings  collections.  4  am
 confident  that  the  State  Governmenta  will
 now  take  keen  interest  in  stepping  up  the
 collections  under  the  Scheme.

 7.00  hrs.

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  the  Bill  to  give  effect  to  the

 financial  proposals  of  the  Central
 Government  for  the  financial  year
 ‘1971-72  and  to  provide  for  the  levy  of
 foreign  travel  tax,  be  taken  into  con-
 sideration,”*
 45  hours  have  been  allotted  for  all  the

 stages  of  the  Bill.  [ff  the  House  agrees,  we
 will  have  9  hours  for  the  general  discussion,
 5  hours  for  clauses  and  |  hour  for  the
 third  reading.  I  take  it  that  the  House
 agrees  to  this.

 SHRI  JAGADISH  BHATTACHARYYA
 (Ghatal)  :  Sir,  the  Finance  Bill,  being  an
 indispensable  part  of  the  budget,  should  be
 considered  in  the  light  of  what  is  contained
 in  the  budget  that  was  presented  cartier.
 But  the  budget  presented  before  us  had
 only  taxes,  more  taxes  and  yet  more  taxes
 and  so  on  and  so  forth.  This  has  been
 going  on  for  the  last  24  years  since  indepen-
 dence

 Qur  Finance  Minister  wants  to  usher
 in  socialism,  of  course  socialism  of  his  own
 brand.  whoever  heard  of  socialism  by
 taxation,  the  lion’s  share  of  which  is  borne
 by  the  common  people.  What  sort  of
 mess  has  this  government  landed  this  coun-
 try  into  ?

 Immediately  after  independence  we
 found  that  the  postal  department  and  rail-
 ‘ways  were  yielding  large  profits.  Now  these
 concetns,  which  were  once  at  it  were  Kama-
 denu,  the  cow  which  gives  milk  constantly,
 now  they  are  running  at  a  loss.  All  the
 public  enterprises  are  incurring  losses,  and
 these  losses  are  mounting  year  after  year.

 “This  government  has  brought  this  country
 on  the  brink  of  ruin.  It  is  rushing  head-
 jong  to  destruction  and  perhaps:  there  is:
 no  possibility  of  its  survival,  unless:  the
 present  policy  of  the  government  is  thorou-
 ghly  changed.
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 itis  acomo.on  saying  now  that  India
 ‘is  a.  problem-ridden  country.  But  who
 created  these  problems  ?  All  these  pro-
 blems  are  the  creation  of  the  present  govern-
 ment  and  its  predecessors  who  belong  to  the
 same  party.

 The  biggest  problem  now  facing  this
 country  is  that  of  refugees  who  have  crossed
 over  to  India  from  Bangla  Desh  because  of
 the.  inhuman  atrocities  and  genocide  per-
 petrated  there  by  the  military  regime  of
 Yahya  Khan.

 Here  also  this  Government  has  become
 a  prisoner  of  indecision.  They  could  not
 act  promptly  when  the  whole  country  was
 behind  them  on  this  issue.  They  only
 solution  lay  in  the  immediate  recognition
 of  the  provisional  Government  of  Bangla
 Desh  and  in  giving  all  kinds  of  material
 help  to  the  freedom  fighters  there.  We  are
 at  a  loss  to  understand  what  stood  in  the
 way  of  this  Government  to  do  this.  Do  you
 think  that  if  you.  go  down  on  your  knees
 and  plead  for  taking  these  refugees  back
 that  blood  thirsty  Yahya  Khan  will  do  it.
 Now,  the  problem  has  assumed  a_  gigantic
 magnitude  and  it  has  become  next  to  im-
 possible  to  cope  with.  Already  seven
 millions  have  come  over  to  this  side.  No-
 body  knows  how  many  are  on  the  way.  If
 you  spend  only  one  rupee  per  meal  per
 head  per  day  the  annual  expenditure  will
 come  up  to  the  tune  of  Rs.  500  to  Rs.  600
 crores  only  to  feed  them  let  alone  the
 question  of  housing  them,  clothing  them
 giving  them  medical  help  or  providing
 sanitation  And  now  the  indication  is  that
 these  refugees  are  going  to  stay...

 aft  pet  are  कड़ुवाई  (मुरैना):  प्रत्यक्ष

 महोदय,  मेरा  व्यवस्था  का  प्रदान  है,  सदन  में

 गर पृ त्ति  नहीं  है।

 MR.  CHAIRMAN  :  The  bell  is  betog
 rung...Now  there  is  quorum.

 47.07  brs.

 [Suri  N.  K.  P.  Satve  #  the  Chair}

 “SHRI  JAGADISH  BHATTACHARYYA:
 --and  in  that  case  ultimately  they  will  re-

 ‘quire  full  rehabilitation  and  we  know  the
 refugees  who  have  come  cartier  because  of
 the  partition  of  India  and  its  after  math
 ‘bape  Bot  yet  bpen  fully  eehabilitgted.  Muck

 SRAVANA  4,  1893  (SAKA)  INH,  3977  238

 remains  to  be  done  for  them  and  now  the
 rehabilitation.  of  these  additional  seven
 millions  or  how  many  millions  they  might
 be,  is  anybody's  guess,  will  give  rise  to  so
 many  complications  that  will  one  day.  turn
 to  be  a  great  socio-political  problem  हाएं
 then  even  a  Hercules  will  not  be  able  to
 clean  the  Augean  stables.

 Yahya  Khan  has  succeeded  in  killing
 two  birds  with  one  stone.  He  has  almost
 succeeded  in  destroying  all  kinds  of  deme-
 cratic  movements  of  Bangla  Desh  aad  he  is
 going  to  destroy  Indian  economy  aod  our
 Government  is  only  a  silient  spectator  to
 this,  waiting  for  the  so-called  opportune
 moment  to  act.

 Whai  a  miserable  plight  ?

 47.40  brs.

 [Suar  K.  N.  Tiwary  in  the  Chair]

 I  think,  it  is  not  possible  to  discuss  alt
 the  problems  facing  the  country  in  detail
 just  jn  a  single  speech.  We  cannot  but  put
 all  the  empbasis  at  our  command  on  the
 problem  of  education  and  unemployment
 that  is  cating  into.  the  very  vitals  of  the.
 nation.  There  has  been  a  persistent  cry
 since  the  day  of  independence  that  our  edu-
 cation  should  be  production-cum-employ-
 ment  oriented.  But  who  cares  for  that  ?
 Nothing  tangible  has  been  done  in  this  ree-
 pect  till  this  day,

 Education  up  to  the  age  of  44  ought  to
 have  been  free  and  compulsory  within  ten
 years  of  the  introduction  of  our  Consti-
 tution,  but  these.  ten  years  have  all  rolled
 by  and  another  ten  years  are  also  going  to
 be  over.  But  has  that  objective  been  achiev-
 ed  or  will  it  be  achieved  by  this  Govern-
 ment  iu  the  next  tes:  years  ?  The  answer  is
 aa  emphatic  ‘No’,

 The  mischief  is  already  done  and  it  is
 going.  out  cf  cortrol.  You  talk  of  oaly
 West  Bengal  but  it  is  showing  its  ugly  head
 everywhere  in  the  country.  The  entire
 youth  community  is  suffering  from  severe
 frustration.

 Exploitation  is  going  on  unchecked  and
 those  who  are  in  the  Government  are  only
 after  the  loaves  and  fishes  of  office  and
 perhaps  busy  decorating  their  houses:  by
 spending  lots  of  public  money.  Anywhere

 |

 you  turn  your  eyes  and  you  will  find  mis:
 pmpagement,  ‘negligence,  gotruption  "  ang
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 parochial  party  interests  on  the  part  of
 this  Government  which  have  made  this
 country  a  paradise  for  the  privileged  classes
 who  are  exploiting  this  situation  and  are
 adding  to  their  bank  balances  and  black
 money.

 By  pursuing  this  policy  this  Government
 is  digging  not  only  its  own  grave  but  also  the
 grave  of  the  entire  nation.  There  is  no
 escape  unless  the  people  become  fully  cons-
 cious  of  this  and  rise  to  the  occasion  and
 change  the  track  along  which  this  Govern-

 ment  is  now  dragging  this  country.
 It  is  in  this  perspective  that  we  have

 been  called  upon  to  pass  this  Finance  Bill.
 In  view  of  what  I  have  already  said  and
 the  mouting  failures  of  this  Government  to
 give  the  country  areal  start  in  the  right
 direction,  there  is  no  question  of  my  sup-
 porting  the  Bill,  rather  I  request  this  House
 to  oppose  this  and  to  have  no  hesitation  in
 its  outright  rejection.

 SHRI  हद  K.  P.  SALVE.  (Betul):  Mr
 Chairman,  we  are  discussing  the  Finance
 Bill  this  year  under  the  shadow  of  a  very
 grave  and  calamitous  situation  created  on
 accouut  of  events  in  Bangla  Desh.  Be-
 cause  of  the  urgency  and  the  magnitude  of
 the  problems  created  on  account  of  Bangla
 Desh,  the  discussion  on  the  Finance  Bill
 and  the  imoortance  relating  to  various  pro-
 posals  which  will  figure  in  the  discussion  are
 likely:  to  some  exteat  to  be  minimised  or
 attenuated,  but  the  importance  of  the  dis-
 cussion  of  the  Finance  Bill  can  never  be
 eclipsed,  because  the  entire  gamut  of  the
 Government’s  fiscal  policy  and  measures  is.
 now  before  the  House  for  its  *  scrutiny  and
 approval.  That  is  one.  reason  why  the
 Finance  Bill  always  has  an  extremely  impor-
 tant  place  in  the  parliamentary  calendar,  of
 the  Budget  Session.

 ‘This  year’s  Finance  Bil!  has  came  in  for
 a  very  severe  criticism.  During  the  debate
 when  we  were  discussing  the  Budget,  there
 was  a  very.  severe  indictment  of  the  Finance
 Minister  even  outside  the  House.  The
 Finance  Bill  has  been  under  very  severe  fire.
 In  fact,  it  is  going  to  be  my  endeavour
 today  to  objectively.  analyse  some  of  these
 criticisms  ‘specially  retating.to  direct  taxa
 tion  and  to  lay  before  the  House  objectively  —
 and.  .  dispassionately.  the  implictions  of

 yatigus  proposalg  -  9  determing.  whether

 6,  श  BW,  I97E  24

 these  criticisms  were  really  .  justified  or  whe-
 ther  they  were  utterly  one-sided  or  whether
 they  were  ‘utterly  exaggerated.  or  whether
 they  were  flitunted  and  hurled  on  the
 Finance  Minister  entirely  to  cater  to  some
 vested  interests,  the  capitalists  or  the  mono-
 polists  or  certain  political  parties,

 Sir,  an  able  and  strict  Finance  Minister
 is  in  the  same  position  as  that  of  a  husband
 who  is  strict  and  disciplinarian  and,  like  a
 strict  husband  who  has  to  face  criticism
 from  his  nagging  wife,  a  Finance  Minister
 also  has  to  be  prepared  to  face  criticism
 which  is  sometimes  in  quality  and  standard
 the  same  as  that  of  a  nagging  wife.  The
 difficulty  is  that  our  Finance  Minister  is  not
 used  to  a  nagging  wife  oe

 AN  HON.
 ently  are.

 MEMBER  :  But  you  appr-

 SHRI  N.  K.P.  SALVE:  Uolike  many
 of  his  colleagues,  he  is  not  used  to  a  nagg-
 ing  wife,

 What  is  the  truth  in  the  entire  criticism
 hurled  against  the  Finance  Minister  ?  In
 the  crux  of  the  criticism  has  been  in
 that  the  proposals  of  drastic  with-
 drawls  and  abridgement  of  various  incen-
 tives,  concessions  and  exemptions  in  the
 incom-tax  law,  and  the  increase  in  the  sur-
 tax  and  the  income-tax  rates  and  the  wealth
 tax  rates  has  raised  the  whole  burden  of
 direct  taxation  to  such  a  height  that  it  is
 going  to  impede  the  growth  rate.  A  picture
 has  been  painted  by  these  critics  that
 economic  activity  will  come  to  such  a
 pass,  if  the  Finance  Bill  proposals  on  direct
 taxes  are  implemented,  that  it  will
 overtun  the  applecart  of  the  industrial
 grouth  which  seems  to  be  gathering
 momentum  in  the  preceding  few  years.
 We  have  hardly  been  able  to  reach
 5  percent  growth  in  the  industrial  sector
 and,  it  is  said,  that  even  this  rate  of  growth
 is  likely  to  be  adversely  affected.

 Let  me  analyse  some  of  these  criticisms.
 I  shall  take  first  the  corporate  sector,  In.  the
 corporate  sector,  there  is  no  change  so  far
 as  the.  income-tax  rates  are  concerned..  ‘She
 only  change  fs  in  relation  to  the  taxation  of
 sur-tax  on  companies.  The  sur-tax  rates
 have  been  enchgnced  and  raised  on  compan
 nies.  and  would  .:be,  instead
 ay  per  Sent  20  per  +  Shere,  the



 2a.  |  Pinanee  (Vo.  2)

 chargeable  profits,  after.  the  statutory  deduc-
 tions,  are.in  excess  Of  I5  per  ‘cent  and  the
 statutory  deductions  happen  to  be  Rs..2

 lakhs  or  0  per  cent  of  the  capital
 base.

 The  other  change  in  the  rate  of  taxation
 90  far  as  the  corporate  sector  is  concerned
 is  only  in  respect  of  capital  gain.  The
 capital  gains  tax  has  been  increased  to
 45  per  cent  on  lands  and  buildings  as  against
 40  per  cent  and  to  35  per  cent  on  capital
 gains  other  than  lands  and  buildings.  Sur-
 tax  has  been  the  subject  matter  of  very
 bitter  criticism  and  the  Finance  Minister
 has  been  very  severely  censured  for  that.
 Sur-tax,  it  is  to  be  understood,  is,  in  fact,  a
 levy,  on  high  profitability.  Sur-tax,  though
 is  a  levy,  in  the  nature  of  a  tax  or
 income,  it  is,  in  fact,  a  tax  on  high  profita-
 biliiy  of  companies  who  earn  high  profits
 on  capital.  If  one  were  to  examine  in
 terms  of  percentage  this  increase,  one
 would  find  that  the  burden  of  criticism  is
 far  in  excess  of  the  burden  of  increased
 taxation  itsclf.  It  will  be  found  that  as  a
 result  of  increased  taxation,  there  is  to  be
 no  sur-tax  if  the  company  has  a  profit  upto
 22.2  per  cent  of  the  capital  employed.  It  isa
 reasonable  profit  rate  and  there  is  absolutely
 no  burden  whaiscever  of  sur-tax.  And  then
 if  such  an  industry  happens  to  have  a
 priority  status,  then  upto  23%  of  capital  it
 has  no  burden  of  sur-tax  and  the  increased
 rate  of  surtax  would  come  into  play  only
 when  it  reaches  33.3%  target.  Where  a
 company  makes  a  profit  in  excess  of
 33.3%  of  its  capital  then  alone’  will  the
 increased  rate  of  surtax  come  into  picture
 and  the  maximum  impact  ofthe  increased
 rate  of  surtax  on  profits  of  a  non-priority
 business  of  a  widely-held  domestic  company
 where  the  profitability  is  100%  of  the  capital
 will  be  68.5%  as  against  66.25%,  ‘including
 income  tax  and  suttax.  Therefore,  if  a  com-
 ‘pany  were  to  make  a  profit  of  160%  of  its
 capital,  the  increase  would  only-be  2.2574  in
 the  aggregate  and  this  increase  has  been  the
 Subject  matter  of  criticism  so  widely  and  so
 vehemently  that.a  picture  #  painted  of  our
 Finance  Minister  as  enemy  ‘No!  of  ‘the
 corporate  sector.  The  sertax  ts  criticised:  be-

 “cause  itis  said  and.]  heatd.it  in  Bombay—
 ‘that  the  increased.  aurtax  in  fact  a  punitive

 tak  -on.  the  effioiant  management  .of  a.com
 ‘pany.:The  argument’  proceeds  an  the  assu
 “nption  that  thechigh.  qrofitebility:  arises  qut
 pb-efivignt  managemeet.  Siz.:nothing  can-be
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 more  fallacious  than  this.  If  we  just  look
 ‘at.  the  advanced  countries  where  a  company
 management  techniques  have  reached  the
 highest  point  of.excelience  because  of  |  their
 ruthless,  efficiency,  they  have  rates  of  profit-

 -ability.  which  is  one-third.or  one-fourth  of
 companies  in  India  which  have  fourth  or  the
 fifth  rate  management.  The,bigh  profitabi-

 ‘tity  of  Indian  companies  is  rarely  because  of
 better  efficiency.  It  is  primarily  becasse  of
 their  capability.  to  be  good  speculators,
 good  manipulate-s,  83०4  pro‘itcers  and  good
 racketeers..  Perennial:y,  uhey  exploit  the
 consumers,  aad  sgercnnially  they.  exploit  the
 misfortune  of  the  consumers  and  that  is
 why  there  is  high  profitability.

 Therefore,  does  anvose  challenge  the
 principle  or  rationa‘:  of  the  leavy.  About
 the  increase,  If  at  all  there  should  have  been
 any  criticism,  the  criticism  should  have  been
 that  the  increase  of  surtax  on  the  corporate
 sector  has  been  too  niggardly  aad  too
 ‘meagre  and  it  should  have  been  more  strin-
 gent  ?  If  one  were  to  5९९  the  overall  impact
 of  increased  taxation  on  the  corporate  séctor
 which  has  been  the  most  vociferous  and
 mast  vocal,  what  those  one  find  ?  The
 other  day  I  happened  to  be  present  ata
 symposium,  and  I  found  that  the  people
 from  the  corporate  sector  and  representing
 the  corporate  sector  criticised  the  Finance
 Minister  and  my  party  saying  ‘What  do  they
 understand  anything  of  finance  ?  This  year’s

 .tax  proposals  as  envisaged  in  the  Finance
 Bill  .have  made  a  dent  in  the  corporate
 aector  out  of  which  it  will  never  be  able  to
 tecover’’,  as  though  heavens  have  fallen  on
 the  corporate  sector  as  a  result  of  the
 proposals.  in  the  Finance  Bill.  If  one  ~ere  to
 analyse.the  increase,  one  finds  that  out  of
 Rs.  11  crores,  the  total  recovery  by  way  of
 corporate  taxation,  the  increase  is  a  lamentable
 Rs.  16  crores,  which  is  less  than  4  per  cent.
 For  this  negligible  increase,  a  furore  has  been
 created  which,  to  say  the  least,  is  out  of  all
 proportion.  One  has  only  to:  study.  the.
 trends  of  taxation  on  the  corporate  sector  .
 during  thé  preceding  few  years,  and  one  will
 be  left  simply  aghast  at  the  tremendous  dis-
 parity,  the  hiatus  between  the  rates  of  taxa-
 tion.as  they  appear  In  the  schedule  ‘and  the

 effective  rates  a3  they.  emetge  on  ‘the  true  com
 mercial  profits  5  One’  hts  ority  to  88
 tual  taxation  on  the  cominercial  profits,
 interesting  study  has  been  ihede  by

 Widely  ‘betg  ;
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 companies  in  diffcrent  spheres  ‘of  work,  ‘and
 Nhe  results  ‘are  so  chalfenging.  I  should  tike
 to  point  them  ont  to  Shri  Piloo  Mody.  Let
 him  kindly  listen  to  these  facty  धपता'
 stand  them,  because  he  will  learn  something
 about  the  exact  rate  of  taxation  on  the
 commercial  profits  ‘This  happens  to  be  a
 study  of  ten  companies.  I  have  not  done
 It.  Nor  has  the  Finance  Minister  done’  it
 This  is  from  the  Economic  Times.  The  author
 studied  the  working  of  these  companies
 during  the  last  ten  years  ;  these  companies
 are  Escorts.  TELCO,  Tube  Investment
 Phillips,  Dunlop,  Great  Eastern  Shipping,
 Hindustan  Aluminium,  Gwoliar  Rayons,
 Tata  Chemicals,  Chemicals  and  Fibres.

 ‘Among  these,  the  highest  tex  has  been
 paid  by  Phillips.  The  pre-tax  profits  were
 Rs.  27,38  crores;  tax  paid  was  Rs.  7.22
 crores,  which  it  about  62  per  cent.  In  the
 case  of  the  Shipping  company  it  paid  a  tax
 of  Rs.  30,000  on  a  total.  profit  of  Rs.  20

 The  total  pretax  profits  aggregated  to
 Rs,  230.51  crores.  The  tax  actually  worked
 out  to  Rs,  85.86  crores,  which  is  37  per  cent

 fax  for  ten  years  on  these  public  companies
 This  is  the  picture  of:  a  cross-section  ;  this
 is  the  picture  of  the  cagporate  sector  which

 ‘says  all  over  the  world  at  the  top  of  its
 voice  that  the  tax  burden  in  India  is  so  high
 on  the  corporate  sector  and  so  unimagina-
 tive  and  so.  harsh  and  so  devoid  of  the
 realities  that  they  are  crushed  and  they  can

 ‘never  come  up  and  this  stultifies  growth
 gad  it  chokes  growth.  But  the  effective
 rate  on  rea!  profits  is  only  37  per  cent.

 SHRI  D.  9.  DESAI  (Kaira):  The
 corporate  tax  is  more  than  50  per  cent,
 “My  hon.  friend  is  a  chartered  accountant
 ‘and  --he  should.  kaow  it.

 “SHRIN.  K.P.  SALVE:  I  am  grate-
 fal  to  him  for  this  interruption,  ‘because
 that  only  shows  she  did  not  understand  what

 तड्  have  seid.  There,  is  such  a  hiatus  and
 there  is  such  a  disparity”  between  tie
 presoribod  in’  the  schedule  and
 which  ultimately  work.  out  as“
 the  various  “Incentives,  .caqcoasions

 _  tigas,  notional.  allowanogs
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 SHRI'D.  9.  DESAI:  But  may  I  point
 out...  .  a  Loe

 SHRI  N.K.  P.  SALYE:  I  do  _  not
 want  to  argue  with  him  now,  If  he  wants
 to  learn,  let  him  come  to  my  office  and  I
 shall  teach  him.  But  this  is  the  study  made
 by  an  eminent  economist,

 SHRI  PILOO  MODY  (Godhra):  The
 Aifference  is  that  he  talks  only  about  taxes
 but  my  hon.  friend  to  my  right  pays  them
 That  is  the  only  difference

 AN:  HON.  MEMBER:  Therefore,  he
 wants  to  teach  him.

 SHRI  N.K.  P.  SALVE:  Shri  Piloo
 Mody  will  do  well  to  remember  that  there
 are  others  unlike  him...

 SHRI  D.  0.  DESAI:  Out  of  5  pro-
 .posals  of  taxation,  2  are  on  the  corporate
 sector...

 SHRI  N.  K.P.  SALVE:  I  seck  your
 protection,  Sir,  because  I  have  quite  a  few
 things  to  say.

 MR.  CHAIRMAN.  The  hon.  Mem-
 ber  may  please  continue  his  speech  to-
 morrow.

 1730  bra.

 HALF-AN-HOUR  DISCUSSION  RE:
 IMPORT  OF  ALUMINIUM

 THROUGH  MMTC

 SHRI  D.  D.  DESAI  (Kaira)  :  The  pre-
 sent  discussion  is  relating  to  aluminium
 required  fort  he.  electrical  industry.  Alu-
 minium  is  indigenously  produced  and  there
 is  presently  statutory  control  over  it.  It  is
 considered  an  casential  commodity  and.  even
 the  products.  made  out  of  it  like  aluminium
 conductors  and  cables:  are  covered  under
 essential  .commoditics.

 So  far  as  indigenous  aluminium  ie  con-
 cerned,  it.  tas  been  priced  after  the  Wanchoo

 Comntitiee  “Repert.  at  Re.  5,150  and  the  |
 ‘ffipel  cost  when  delivered  80  tho:  works:  of .

 yess »  “the  actus)  users  works  Out  to  Re,.  349.
 *  ite  agalust  -thia,  tho  import  of  slaminium—y
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 because  of  a  slight  short-fail  in  the  indige-
 Hous  production—-has  been  about  24,000
 tonnes  and  out  of  these,  12,000,  tonties  were
 imported  through  MMTC.  The  import
 cost  to  private  partice,  actual  users,  has  been
 around  24  cents  CIF  ftom  U.S.A.  This
 was  from  AID  USA  tied  loan,  freight  con-
 ditions  of  AID  60/40.  The  price  is  a  single
 country  purchase  price  inclusive  of  the  rate
 one  is  required  to  pay  to  the  intermediary
 as  indenting  commission.

 Against  this,  the  bulk  purchase  of  12,000
 tonnes  MMTC  has  arranged  works  out  to
 23.29  cents  CIF  from  Japan.  The  freight
 between  Japan  and  India  has  been  lower.
 This  has  been  purchased  by  a  global  tender.
 I  have  a  comparative  statement  here  with
 shows  that  there  have  been  8  participants.
 The  Minister  mentioned  the  other  day  that
 the  price  could  not  be  disclosed  but  the
 fact  is  that  the  prices  were  read  out  in  the
 hall  in  the  open  when  the  global  tenders
 were  opened.  Therefore,  this  was  not  a
 secret  matter  but  an  open  matter  and  could
 casily  have  been  disclosed  to  us.  Be  that
 as  it  may.

 Now  the  price  charged  is  of  the  order
 of  Rs.  7,057  delivered  at  the  customers’
 works  which  makes  a  difference  of  Rs.  1,600
 per  metric  tonne  with  Rs.  5,450  for  indige-
 nous.  The  indenting  commission  rate  in
 the  trade  has  been  of  the  order  of  है
 per  cent  and  at  most  one  to  two  per  cent.
 Government  itself  has  seen  to  it  that  all
 these  8  tenderes  quoted  more  or  less  on
 this  basis.

 The  Government  is  channelising  imports
 of  non-ferrous  metals  which  form  raw
 materials  an  important  sector  of  our  eco-
 nomy,  particularly  the  electrical  and  core
 sector  industries.  Therefore,  I  request.  that
 some  sort  of  arrangement  be  made  or  pro-
 cedure  evolved  by.  which  a  certain  indent-
 ing.  commission  is  fixed  and  deliveries  are
 effected  at  the  high  seas  so  that  the  oxcess
 of  3  per  cent  one  is  required  to  pay  for
 the  sale  tax  and  further  other  charges  is
 eliminated

 The  position  is  like  this.  The  present
 price  of  aluminium  demanded  by  MMTC
 is  higher  than  the  ruling  price  in.  Tadia,
 ruling  price  in  the  world  and  the  actual
 import  landed.  cost  price  permitted  ७५
 Government  by  issue  of  direct  AU.  licences

 in  other  words,  the  price:  demanded  ‘by  -

 ,the  MMTC  does  not.  appear  to  bear:  any
 “Sélation  to  the

 prices
 existing  anywhere  in

 SRAVANA  4,
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 the  world.  There  is  a  wide  gap  between
 the  landed  price  and  the  price  charged  from
 the  industry,  The  intention  of  channelising
 the  Imports  through.  the  public  sector  or
 public  agencies  could  be  only  two  :  one  is  to
 take.  away  the  profit:  which  somebody  else
 would  have  made,  and  another  is  to.ea-

 ‘gure.a  better  service  to  the  consumer.
 Neither  of  these  two  things  are  appearing  in
 this-deal.  The  profit  margin  which  is  taken
 over  is  going  to  the  MMTC  for  making  up
 the  trading  losses  they  have  made  in  some
 other  avenues.  In  other  words,  it  would
 be  feeding  the  inefficiency  at  the  end  of  the
 MMTC

 It  is  said  that  the  MMTC  had  imported
 some  aluminium  for  the  small  scale  sector
 and  they  did  not  liftit.  Knowledgeably,  [

 ‘can  safely  say  that  if  the  MMTC  had  tender-
 ed  the  material  upon  arrival,  the  small  scale
 ‘sector  would:  have  gripped  the  material  with
 both  the  arms.  There  must  have  been  a
 procedural  delay  and  they  must  have  made

 There  muat  be
 something  more  than  what  is  stated.

 Then  there  is  another  item.  The  DGTD
 has  exercised  pressure  on  Indian  Electrical
 Manufacturers’  Association  and  the  Can-
 ductors  Manufacturers’  Association  to  the
 effect  that  if  they  did  not  lift  the  alumini
 um  at  these  high  prices  which  are  demand-
 ed  by  the  MMTC,  then  DGTD  will  suspend
 the  issue:  of  any  new  additional  Import
 licence  or  allocation.  In  other  words,  there
 isa  certain  amount  of  extortion  which  is
 excercised  for  entering  in  these  transactions
 The  cable  conductor  industry  is  known  to
 have  suffered  for  nearly  four  years  of  re-
 cession,  and  therefore,  it  has  already  built
 up  huge  debit  balances.  Some  of  the  com-
 panies  have  almost  wiped  out  their  capital
 and  therefore  they  are  in  no  position  today
 to  add  additional.  debits  to  their  already
 overloaded  debits  in  their  balance-sheets.

 Therefore,  the  question  today  is  that
 the  Government  should  reconsider  ‘the
 price;  they  should  consider  the  fixing  of
 some  sort  of  norm  or  procedure  ह...  some

 ‘sort  of  aystom  by  which:  the  margin  “is  fixed
 _or  indenting  commission  is  charged,  and in
 any  cass,  they  should:  be  reasonable  ‘aad  on

 ipat,  with  those.  in  trade,  particularly  when.
 “large-scale:  imports  are  porated  tobe
 wade  by  the  MMTC,  and,  when.  they  pur.”
 ‘@hete  io  bulk.  The  intention  “today  de  to
 nobadtt  tower  prices:  and:  better

 terme,  and  gecerally  suitable  quality  ang  o
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 to  avoid  fraud  in  foreign  exchange.  or  trans-

 ‘mission  of  foreign  exchange  to  other  coun-
 ‘tries,  But  the  very  same  ‘thing  should  not
 be  permitted  to  be  done  in  the  MMTC

 “itself,  because  what  we.  are  afraid  of  in  the
 ‘private  sector  would  also  be  the  one  which
 ‘we  should  be  afraid  of  in  the  pu*lic
 sector  !

 Then,  there  has  been  an  inordinate
 delay  in  the  release  of  aluminium  at  the
 Sppropriate  price.  The  prices  charged
 should  equal  to  which  are  ruling  cither
 in  this  country  or  ‘in  the  international
 world  are  in  conformity  with  the  actual  cost
 Plus  indentitg  Commission  of  the  import.
 There  should  be  some  bearing,  because  the
 ultimate  supply  of  this  goes  to  the  Electri-
 city  Boards  which  are  again  in  the  public
 sector.  The  finances  of  the  Electricity  Boards
 are  limited  plan  allocations,  and  they  could

 _earry  on  the  work  of  transmission  and  dis-
 tribntion  of  electric  power  only  to  the  ex-

 ..tent  of  their  available  finances.  In  other
 words,  the.  shortfall  in  pumping  and  other
 frogrammes  is  bound  to  be  there,  because
 “this  price  difference  works  ‘out  to  almost  20
 ‘percent.  it  we  have  ‘a‘special  rural  electri-
 ‘fication  programmes,  then,  to  that  ‘extent, we  will  be  handicapped  in  our  electrical
 programme  and  targets.
 ‘Therefore  I  request  that  the  Govern-
 ment  should  take  ‘suitable  steps  to  direct

 ‘the  MMTC  because  they  are  violating  the
 Import  Trade  Control  and  the  rules  framed
 thereunder.  There  is  ¢speciaily  clause  60
 or  6t.  The  Indian  Electrical  Manufacturer's

 “Assoctation  have  already  ‘mentioned  this  to
 the  Government  and  notes  have  been  ex-
 changed  between  certain  Associations  and
 the  'MMTC  and  those  notes  have  also  been
 forwatded  to  the  Government.  Therefore
 What  is  agreod  as  policy  in  the  import  trade
 ‘contra!  Réd'  Book  and  also  accepted  ‘by:  the
 Govérnment  should  be  implemented.
 zy.  There  is  also  provision  for  forming  a

 committee,  There  was  a  request  by  the
 ‘indian  ‘Electrical.  Manufacturer's  Association
 -#§-wellas  another  association  and.the-  hon.
 Minister.  was.  kind.  enough  to-agree  after
 ‘Tepeated  reminders  and  visits.  The  Indian
 Electrical  Manufacturer's  .Associatioa  repre-
 sents  90%, .  of  .  the  electrical  machinery.  and

 import.  af

 ‘equipment  production  capacity  in-.  the  coun.
 try  and  E  happened  to  be  ‘the  past  Chairman
 of  the  Development  Council  of.  the  Heavy Electrical  Indusery,  So  Lam.  ‘particuiatiy ‘ yttes  9  कमि  STEEN  CER  ate  a ote  ae  ET
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 interested  in’  sesing  that  the  Electrical  Ic-
 dustry  which  is  so  much  responsible  for  the
 growth  of  the  country’s  economy  should  not
 be  handicapped  by  over  pricing  of  the  raw
 materials  because  non-ferrous  metals  like
 zinc,  lead,  copper  and  aluminium  are  largely
 used  in  the  Electrical  Industry  and  they
 ate  being  canalised  through  the  MMTC.

 What  is  applicable  to  aluminium  would
 also  be  applicable  to  copper,  zinc  etc,  and
 therefore  we  are  vitally  concerned  with  the
 overall  cost  factor  of  electric  power  which
 is  delivered  to  the  consumer.  Ultimately
 the  cost  of  local  indigenous  products  should
 not  suffer  and  inflationary  pressures  built
 in  the  cost  structure  should  be  elimi-
 nated,

 With  these  words  I  request  the  hon.
 Minister  to  exercise  his  fullest  authority
 and  see  that  justice  is  done  to  the  Industry.
 It  is  not  the  Industry  alone.  It  is  the
 nation,  it  is  the  Electricity  Boards  because
 money  Ultimately  comes  from  the  Elect-i-
 city  Boards  which  are  in  the  public  sector.
 Electricity  Boards  are  in  no  position  to  pay
 more  because  they  are  already  defaulting  in
 taking  deliveries  because  the  allotments  that
 they  get  fall  a  short  of  their  requirements
 and  there  is  constant  pressure  from  the
 rural  area  as  well  as  the  urban  areas  for
 bigger  electrification  programmes,  The
 villages  are  pressing  for  it  and  the  supplies
 of  aluminium  at  ruling  price  should  some-

 chow  or  the  other  be  arranged  as  expedi-
 tiously  as  possible.

 SHRI  C.K.  CHANDRAPPAN  (Tetli-
 cherry):  I  want  to  know  whether  it  is  a
 fact  that  the  Eiectrical  Industries  are  the
 buyers  of  the  bulk  of  imports  of  aluminium
 made  by  the  MMTC.  Is  it  a  fact  that  the
 Electrical  Industry  is  mostly  controlled.  by
 the  private  sector  ;  if  it  is  partly  controlled
 by  the  public  sector,  what  is  the  the  propor-
 tion  between  the  two  ?  .

 Secondly,  there  is  a  complaint  that  the
 small  workshops  where  aluminium  products
 are  manufactured  are  not  getting  aluminium
 when  they  request  for  it.  “Would  the
 Government  take  some  special  measures  so
 that  the  small  producers  would  get  alumj-
 nium  when  they  require  it  7.

 SHRI  N.  XK.  SANGHI  (Jalore):  The
 MMTC  ie  doing  exports  and  impléris  of
 Feerous  ‘and  ‘non-Ferrous  thetats,  |

 ‘What  is



 249  Import  of  SRAVANA  4,

 the  policy  that  they  have  laid  down  and
 how  do  they  determine  as  to  when  a  raw
 material  is  to  be  imported  into  the  vountry  ?
 Usually  the  Public  Undertakings  take  a  ‘tong
 time  to  formulate  the  policy.  When  there
 is  a  shortage  of  some  material,  immediately
 that  material  goes  into  the  black  mark-t.
 What  is  the  procedure  that  they  have  adopt-
 ed  for  finding  the  fact  about  the  shortages
 and  what  is  the  procedure  that  they  have
 laid  down  for  the  import  of  these  raw
 materials  ?

 Secondly,  how  do  you  determine  the
 profitability  of  the  MMTC  ?  What  is  the
 procedure  and  why  was  there  been  such  a
 difference  in  the  marked  price  of  aluminium
 quoted  by  the  MMTC  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L,  N.  MISHRA)  :  I  am
 thankful  to  the  hon.  Member  for  raising
 this  debate  this  evening.  I  would  not  like
 to  go  into  details.  but  I  would  like  to  say
 something  -about  the  pricing  policy  of
 MMTC.

 He  raised  this  point  earlier  also  in  this
 House  and  this  question  of  MMTC  prices
 so  far  as  aluminium  is  concerned  was  discu-
 ssed  at  considerable  length.  I  had  then  said
 that  it  was  not  advisable  to  give  out  the
 prices  that  are  charged  by  the  MMTC  or
 the  prices  at  which  MMTC  gets  aluminium.
 Mr.  Desai  today  said  that  global  tenders
 were  opened  and  the  prices  were  known
 but  that  was  the  tender  price.  There  were
 chances  of  negotiation,  the  hon.  Member  is
 aware  of  the  procedure,  and  as  a  result  of
 negotiation,  it  is  just  possible  that  the  price
 might  have  been  brought  down.  I  do  not
 say  that  it  has  been  brought  down,  I  am
 hot  going  to  claim  it.  Therefore,  I  would
 Not  disclose  at  what  price  we  purchase  and
 at  what  price  we  sell.  Eighty  to  85  percent
 of  our  requirements  आर  जाए  by  indigenoas
 Production  and  !0to  15  per  cent  we  ‘do
 import  from  J.  S.  A.,  Canada,  Japan  and
 Australia,

 It  is  aot  correct  or  fair  to  say  that  the
 MMTC.  is  making  a  fabuious  profit  over.  the
 sale  of  aluminium.  As  a  matter  of  fact,
 when  I  was  discussing  it  with  my  vfficials
 and  going  through  the  papers  this  afternoon,
 I  found  that  the  profit  earned:  is  ‘in  the
 neighbourhood  of  2b  per  cent  or  so  after
 paying  taxes.  excise  etc.

 If  something  can  be  done  to  help  the~
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 Chandrappam  raised  this  point  that  most  of
 the  aluminium  imported  is  utilised  for
 manufacturing  electrival  wires.  that  they  are
 manufactured  by  big  industrialists  and  that
 the-small  industry  suffers.  I  have  seen  that
 they  have  suffered  in.  many  cases,  and  I.  will
 make  it  a  point  to  see  that  the  small  indus-
 try  gets  special  treatment  in  the  allotment  of
 aluminium,  I.  do  not  commit  myself.  but
 some  concession,  if  possible,  wiil  be  given  to
 them,

 If  the  hon.  Member  cares  to  look  into
 the  price  policy  of  the  socialist  countries,  he
 will  see  that  in  every  country  including  the
 Soviet  Union  and  other  Eas’  European
 countries,  all  the  public  sector  industries  try
 to  make  a  profit  and  the  profi:  gocs  to  the
 public  exchequer.  The  same  policy  we  will
 follow  here  also,  but  it  will  not  be  at  the
 cost  of  the  common  man.  I  would  not  like
 the  common  man  to  suffer'as  a  result  of  it.
 But  when  the  public’sector  goes  into  trade
 ‘and  makes  a  profit,  there  should  not  be  any
 grievance  against  it.  Asa  matter  of  fact,
 if-a  public  sector-undertaking  makes  a  loss,
 ‘voice  should  Be  raised  against  it  and  there
 is  need  for  a  probe.  If  a  public  sector
 undertaking  like  the  STC  or  MMTC  makes
 a  profit,  therc is  ao  need  “'to  feel  unhappy
 about  it.  As  Ihave  said  the  MMTC  is  ‘not
 making  any  fabulous  profit  ‘on  aluminium.
 About  price,  I  have  said  this  is  the  policy
 of  the  Government  that  the  public  sector
 undertakings  should  make.a  profit.  Parlia-
 Ment  wants  it,  the  Estimates  Cammittee
 wants  it,  the  Public  Accounts:  Conimittee
 wants  it,  but  it  should  not  be  at  the  cost  of
 national  interests  or  at  the  cost  of  the
 common  ‘man.  Theré  |  agree.  From
 that  ‘consideration,.  wé  cannot  charge
 MMTC.  with  making  any  kind  of  undue
 profit

 Then  the  hon.  Member  said  that  MMTC
 prices  are  higher  than  the  world  prices.  It
 is  not  .a-question  of  negotiation.  Even  if  we
 negotiated  with  different  countries,  it  will
 not  be  in  the  public  interest  to  give  out  the
 prices..  As  a  matter  of  fact,  I  was  thinking

 ‘of  giving  out  the  ‘purchase  price  and  sale
 price,  but  later  I  thought  it  would  not  be
 advivable  to  give  the  whole  thing.  But  later
 on  somie  people  said  that  there  is  no  harm
 in  giving  the  ‘price,  I  will  give  the  figures,
 The  ०.  i.  f.  ‘price'of  aluminium  it  Rs.  4090
 per  tonne.  The  price  at  which  this  is  made

 ‘available  to  the  manufacturers  by  MMTC  is
 smal!  seale  industries.  I  will  do  cia  Shi...  Re.  6750  per  tonng.  But  this  is  inclusive  of
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 taxes,  ‘excise  duty,  oto.  This  is  0  all
 profit,

 The  hon.  Member  said,  there  should  be
 some  co  cession  if  sate  is  materialised  on
 the  high  seas.  We  do  give  certain.  facilities
 for  the  exporters  ike  passing  of  documents
 on  High  Seas  Basia,  avoiding  the  element
 of  sales  tax  which  works  out  to  3  to  40  per
 cent  depending  on  the  State.  MMTC
 charges  much  reduced  service  charges  for
 registéred  exporters,  which  in  some  cases
 May  work  out  to  about  1  per  cent  only.
 Registered  exporters  are  also  entitied  to
 draw  back  in  duty  which  makes  aluminium
 available  to  them  at  prices  far  below  the
 domestic  price.  These  are  the  facilities  we
 give  to  the  exporters.

 Thebhon.  Member  said  that  we  should
 reduce  the  price  at  which  :luminlum  is
 made  available  to  consumers  or  manufac-
 turers.  हुअ  is  not  possible  at  this  stage  to
 commit  myself.  But  it  will.be  my  endesa-
 vour  to  see  that  smail-acale  industries  are
 helped.  The  disparity  botween  the  imported
 Price  of  aluminium  compered  to  the  price
 of  indigenous  aluminium  can  sometimes
 lead  to  discrimination  against  some  users
 who  may  be  in  the  emai  scale  sector.  |
 propote  to  have  this  position  reviewed  with
 a  view  to  eliminating  the  discrimination
 which  may  arise.  But  so  far  as  the  price
 partis  concerned,  as.  I  said:carlier,  it  is  a
 matter  of  policy.  We  would  like  the
 MMTC  to  goon  as  it  has  been  going  on.
 Of  course,  it  mrust  inorease  its  efficiency  and
 speed,  so  that  people  have  not  to  pay  for
 its  inefficiency.  But  if  be  wants  that  it
 should  not  make  profit  and  it  should  make
 ayailabic  imported  material  or.  indigenous
 material  at  a  much  lower  price,  it  will  not
 be  advisable  in  public  interest.  feel  there
 is  nothing  wrong  80  far  as  the  working  of
 the  MMTC  js  concerned.  If  there  are  diffi.
 culties  faed  by  schafl  scale  industries,  I
 would  look  into  ther.  But  it  isnot  posst-
 ble  for  us  to  reduce  the  odice

 SHRI  H.  M.  PATEL  .(Dhaodbuka)
 The  question  posed  was  that  imported  price
 came,  to  Re.  6700  or  whatever  it  was,  but
 the  saies  price  was  considerably  higher,  it
 was  so  much  higher  that  it  was  higher  than
 the  price  of  the  finished  product.  What  is
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 the:  margin  between  the  imported  ह  i.  f.
 price  and  the  sales  price  to  the  -actual
 waers?  That  comes  to  hetween.  I5.and  20
 perosnt,  is  it.a  fact  7

 SHRI  L,  N.  MISHRA:  This  does  not
 come  to  that.  I  have  given  the  figures
 earlier,  The  price  at  which  MMTC  gets  it
 is  Rs.  4,000  and  the  price  at  which  it  is  sup-
 plied  to  the  consumers  is  Rs.  6,700  and  odd
 which  is  inclusive  of  all  taxes,  service
 charges  of  one  per  centetc.  Therefore,  you
 cannot  say  that  MMTC  is  making  a  profit
 of  20  or  25  per  cent.  .My  ‘feeling  is  that
 perhaps  the  international  price  of  alumi-
 nium  is  something  like  28  or  29  cents  per
 pound  and  our  price  is  also  in  the  neigh-
 bourhood,  at  times  lower  also.  But  the
 question  is  at  what  price  do  we  sell  to  the
 individual  consumer.  As  J  have  stated,  we
 sell  at  the  price  inclusive  of  all  taxes  of
 Rs.  6,700  and  odd  per  tonne,

 SHRI  D.  0.  DESAI  :  The  cost  price  of
 aluminium  works  out  to  more  than  the
 price  of  finished  product  as  determined  by
 the  excise  department  for  the  charging  of
 tax.  There  is  already  a  tariff  price  for
 conductors  and  cables  by  the  Electrical
 Manufacturers  Association.  That  tariff

 .price  is  the  rulsng  price  of  finished  goods,
 ruling  sale  price,  whereas  the  price  at  which
 ‘you  are  supplying  the  raw  material  works
 out  to  IO  to  I5  per  cent  higher  than
 the  selting  price  of  the  finished  goods  as
 determined  by  the  excise  department  after
 survey  that  these  are  the  ruling  prices.

 SHRI  [..  N.  MISHRA:  So  far  as  my
 information  goes,  it  should  not  be  the
 situation  that  the  price  of  the  finished  goods
 is  “  per  cent  cheaper  than  the  price  of  the
 raw  material.  I  am  not  aware  of  it.  of
 that  is.  the  position,  i  would  like  to  look
 into  it.

 47.57  hee.

 The  Lok  Sabha  .then  adjourned.  till
 Eleven.  of  the  Clock  on.  -Tuesday,  July  27,
 477  Sravana  ‘5,  4899  (Saka).

 Mee
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